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THE CUSTOMS ACT, 1962* 

ACT NO. 52 OF 1962
1
 

[13th December, 1962] 

An Act to consolidate and amend the law relating to Customs. 

BE it enacted by Parliament in the Thirteenth Year of the Republic of India as follows:— 

CHAPTER I 

PRELIMINARY 

1. Short title, extent and commencement.—(1) This Act may be called the Customs Act, 1962. 

(2) It extends to the whole of India 
2
[and, save as otherwise provided in this Act, it applies also to any 

offence or contravention thereunder committed outside India by any person]. 

(3) It shall come into force on such date
3 

as the Central Government may, by notification in the 

Official Gazette, appoint. 

2.  Definitions.—In this Act, unless the context otherwise requires,— 

4
[(1) ―adjudicating authority‖ means any authority competent to pass any order or decision under 

this Act, but does not include the Board, 
5
[Commissioner (Appeals)] or Appellate Tribunal; 

(1A) ―aircraft‖ has the same meaning as in the Aircraft Act, 1934 (22 of 1934); 

(1B) ―Appellate Tribunal‖ means the Customs, Excise and 
6
[Service Tax] Appellate Tribunal 

constituted under section 129;] 

7
[(2) ―assessment‖ means determination of the dutiability of any goods and the amount of duty, tax, 

cess or any other sum so payable, if any, under this Act or under the Customs Tariff Act, 1975  

(51 of 1975) (hereinafter referred to as the Customs Tariff Act) or under any other law for the time being 

in force, with reference to— 

(a) the tariff classification of such goods as determined in accordance with the provisions of 

the Customs Tariff Act; 

(b) the value of such goods as determined in accordance with the provisions of this Act and 

the Customs Tariff Act; 

(c) exemption or concession of duty, tax, cess or any other sum, consequent upon any notification 

issued therefor under this Act or under the Customs Tariff Act or under any other law for the time 

being in force; 

(d) the quantity, weight, volume, measurement or other specifics where such duty, tax, cess or 

any other sum is leviable on the basis of the quantity, weight, volume, measurement or other 

specifics of such goods; 

                                                           
1. The Act shall come into force in the State of Sikkim (w.e.f. 1-10-1979), vide Notification No. G.S.R. 527(E), dated 1-9-1979 

Gazette of India, Extraordinary, Part II, sec. 3(i). 

2. Ins. by Act 13 of 2018, s. 57 (w.e.f. 28-3-2018). 

3. 1st February, 1963, vide notification No. G.S.R. 155, dated 23rd January, 1963, see Gazette of India, Extraordinary, Part II, 

sec. 3(i). 

4. Subs. by Act 44 of 1980, s. 50 and Fifth Schedule, Part I, for clause (1) ( w.e.f. 11-10-1982). 

5. Subs. by Act 22 of 1995, s.  51, for ―Collector (Appeals)‖ (w.e.f. 26-5-1995). 

6. Subs. by Act 32 of 2003, s. 104, for ―Gold (Control)‖ (w.e.f. 14-5-2003). 

7. Subs. by Act 13 of 2018, s. 58, for clause (2) (w.e.f. 28-3-2018). 

* Subject to verification and confirmation by the administrative ministry. 
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(e) the origin of such goods determined in accordance with the provisions of the Customs 

Tariff Act or the rules made thereunder, if the amount of duty, tax, cess or any other sum is 

affected by the origin of such goods; 

(f) any other specific factor which affects the duty, tax, cess or any other sum payable on such 

goods, 

and includes provisional assessment, self-assessment, re-assessment and any assessment in which the 
duty assessed is nil;] 

 (3) ―baggage‖ includes unaccompanied baggage but does not include motor vehicles; 

1
[(3A) ―beneficial owner‖ means any person on whose behalf the goods are being imported or 

exported or who exercises effective control over the goods being imported or exported;] 

(4) ―bill of entry‖ means a bill of entry referred to in section 46; 

(5) ―bill of export‖ means a bill of export referred to in section 50; 

(6) ―Board‖ means the 
2
[

3
[Central Board of Indirect Taxes and Customs] constituted under the 

Central Boards of Revenue Act, 1963 (54 of 1963)]; 

(7) ―coastal goods‖ means goods, other than imported goods, transported in a vessel from one port in 

India to another; 

4
[(7A) ―Commissioner (Appeals)‖ means a person appointed to be a Commissioner of Customs 

(Appeals) under sub-section (1) of section 4; 

 (8) 
5
[Principal Commissioner of Customs or Commissioner of Customs], except for the purposes of 

Chapter XV, includes an Additional Commissioner of Customs;] 

(9) ―conveyance‖ includes a vessel, an aircraft and a vehicle; 

(10) ―customs airport‖ means any airport appointed under clause (a) of section 7 to be a customs 

airport 
6
[and includes a place appointed under clause (aa) of that section to be an air freight station]; 

(11) ―customs area‖ means the area of a customs station 
7
[or a warehouse] and includes any area in 

which imported goods or exported goods are ordinarily kept before clearance by Customs Authorities; 

(12) ―customs port‖ means any port appointed under clause (a) of section 7 to be a customs port 
 

8
[, and includes a place appointed under clause (aa) of that section to be an inland container depot]; 

  

                                                           
1. Ins. by Act 7 of 2017, s. 89 (w.e.f. 31-3-2017). 

2. Subs. by Act 54 of 1963, s. 5, for certain words and figures (w.e.f. 1-1-1964). 

3. Subs. by Act 13 of 2018, s. 58, for ―Central Board of Excise and Customs‖ (w.e.f. 28-3-2018). 

4. Subs. by Act 22 of 1995, s. 51, for clauses (7A) and (8) (w.e.f. 26-5-1995).  

5. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

6. Ins. by Act 23 of 2012, s. 120 (w.e.f. 28-5-2012). 

7. Ins. by Act 18 of 2017, s. 2 (w.e.f 4-5-2017). 

8. Ins. by Act 11 of 1983, s. 46 (w.e.f. 13-5-1983). 
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(13) ―customs station‖ means any customs port, 
1
[customs airport, international courier terminal, 

foreign post office] or land customs station; 

(14) ―dutiable goods‖ means any goods which are chargeable to duty and on which duty has not been 

paid; 

(15) ―duty‖ means a duty of customs leviable under this Act; 

(16) ―entry‖ in relation to goods means an entry made in a bill of entry, shipping bill or bill of export 

and includes 
2
*** the entry made under the regulations made under section 84; 

(17) ―examination‖, in relation to any goods, includes measurement and weighment thereof; 

(18) ―export‖, with its grammatical variations and cognate expressions, means taking out of India to a 

place outside India; 

(19) ―export goods‖ means any goods which are to be taken out of India to a place outside India; 

(20) ―exporter‖, in relation to any goods at any time between their entry for export and the time when 

they are exported, includes 
3
[any owner, beneficial owner] or any person holding himself out to be the 

exporter; 

4
[(20A) ―foreign post office‖ means any post office appointed under clause (e) of sub-section (1) of 

section 7 to be a foreign post office;] 

(21) ―foreign-going vessel or aircraft‖ means any vessel or aircraft for the time being engaged in the 

carriage of goods or passengers between any port or airport in India and any port or airport outside India, 

whether touching any intermediate port or airport in India or not, and includes— 

(i) any naval vessel of a foreign Government taking part in any naval exercises; 

(ii) any vessel engaged in fishing or any other operations outside the territorial waters of India; 

(iii) any vessel or aircraft proceeding to a place outside India for any purpose whatsoever; 

5
[(21A) ―Fund‖ means the Consumer Welfare Fund established under section 12C of the Central 

Excises and Salt Act, 1944 (1 of 1944);] 

(22) ―goods‖ includes— 

(a) vessels, aircrafts and vehicles; 

(b) stores; 

(c) baggage; 

(d) currency and negotiable instruments; and 

                                                           
1. Subs. by Act 7 of 2017, s. 89, for ―customs airport‖ (w.e.f. 31-3-2017). 

2. The words ―in the case of goods imported or to be exported by post, the entry referred to in section 82 or‖ omitted by s. 89, 

ibid. (w.e.f. 31-3-2017). 

3. Subs. by s. 89, ibid., for ―any owner‖ (w.e.f. 31-3-2017). 

4. Ins. by s. 89, ibid. (w.e.f. 31-3-2017). 

5. Ins. by Act 40 of 1991, s. 9 (w.e.f. 20-9-1991). 
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(e) any other kind of movable property; 

(23) ―import‖, with its grammatical variations and cognate expressions, means bringing into India 

from a place outside India; 

(24) ―
1
[arrival manifest or import manifest]‖ or ―import report‖ means the manifest or report required 

to be delivered under section 30; 

(25) ―imported goods‖ means any goods brought into India from a place outside India but does not 

include goods which have been cleared for home consumption; 

(26) ―importer‖, in relation to any goods at any time between their importation and the time when 

they are cleared for home consumption, includes 
2
[any owner, beneficial owner] or any person holding 

himself out to be the importer; 

(27) ―India‖ includes the territorial waters of India; 

(28) ―Indian Customs Waters‖ means the
 3
[waters extending into the sea up to the limit of 

4
[Exclusive 

Economic zone under section 7] of the Territorial Waters, Continental Shelf, Exclusive Economic Zone 

and other Maritime Zones Act, 1976 (80 of 1976),] and includes any bay, gulf, harbour, creek or tidal 

river; 

 
5
[(28A) ―international courier terminal‖ means any place appointed under clause (f) of  

sub-section (1) of section 7 to be an international courier terminal;] 

(29) ―land customs station‖ means any place appointed under clause (b) of section 7 to be a land 

customs station; 

(30) ―market price‖, in relation to any goods, means the wholesale price of the goods in the ordinary 

course of trade in India; 
6
[(30A) ―National Tax Tribunal‖ means the National Tax Tribunal established under section 3 of the 

National Tax Tribunal Act, 2005 (49 of 2005);] 
7
[(30AA) ―notification‖ means notification published in the Official Gazette and the expression 

―notify‖ with its cognate meaning and grammatical variation shall be construed accordingly;] 
5
[(30B) ―passenger name record information‖ means the records prepared by an operator of any 

aircraft or vessel or vehicle or his authorised agent for each journey booked by or on behalf of any 

passenger;] 

(31) ―person-in-charge‖ means,— 

(a) in relation to a vessel, the master of the vessel; 

(b) in relation to an aircraft, the commander or pilot-in-charge of the aircraft; 

(c) in relation to a railway train, the conductor, guard or other person having the chief direction of 

the train; 

(d) in relation to any other conveyance, the driver or other person-in-charge of the conveyance; 

(32) ―prescribed‖ means prescribed by regulations made under this Act; 

(33) ―prohibited goods‖ means any goods the import or export of which is subject to any prohibition 

under this Act or any other law for the time being in force but does not include any such goods in respect 

of which the conditions subject to which the goods are permitted to be imported or exported have been 

complied with; 

(34) ―proper officer‖, in relation to any functions to be performed under this Act, means the officer of 

customs who is assigned those functions by the Board or the 
8
[Principal Commissioner of Customs or 

Commissioner of Customs]; 

(35) ―regulations‖ means the regulations made by the Board under any provision of this Act; 

                                                           
1. Subs. by Act 13 of 2018, s. 56, for ―import manifest‖ (w.e.f. 28-3-2018). 

2. Subs. by Act 7 of 2017, s. 89, for ―any owner‖ (w.e.f. 31-3-2017). 

3. Subs. by Act 25 of 1978, s. 2, for certain words (w.e.f. 1-7-1978). 

4. Subs. by Act 13 of 2018, s. 58, for ―contiguous zone of India under section 5‖ (w.e.f. 28-3-2018). 

5. Ins. by Act 7 of 2017, s. 89 (w.e.f. 31-3-2017). 

6. Ins. by Act 49 of 2005, s. 30 and the Schedule, Part VI (w.e.f. 28-12-2005). 

7. Ins. by Act 13 of 2018, s. 58 (w.e.f. 28-3-2018). 

8. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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(36) ―rules‖ means the rules made by the Central Government under any provision of this Act; 

(37) ―shipping bill‖ means a shipping bill referred to in section 50; 

(38) ―stores‖ means goods for use in a vessel or aircraft and includes fuel and spare parts and other 

articles of equipment, whether or not for immediate fitting; 

(39) ―smuggling‖, in relation to any goods, means any act or omission which will render such goods 

liable to confiscation under section 111 or section 113; 

(40) ―tariff value‖, in relation to any goods, means the tariff value fixed in respect thereof under  

sub-section (2) of section 14; 

(41) ―value‖, in relation to any goods, means the value thereof determined in accordance with the 

provisions of 
1
[sub-section (1) or sub-section (2) of section 14]; 

(42) ―vehicle‖ means conveyance of any kind used on land and includes a railway vehicle; 

2
[(43) ―warehouse‖ means a public warehouse licensed under section 57 or a private warehouse 

licensed under section 58 or a special warehouse licensed under section 58A;] 

(44) ―warehoused goods‖ means goods deposited in a warehouse; 

3
*   *   *   *   * 

CHAPTER II 

OFFICERS OF CUSTOMS 

4
[3. Classes of officers of customs.—There shall be the following classes of officers of customs, 

namely:— 
5
[(a) Principal Chief Commissioners of Customs; 

(b) Chief Commissioners of Customs; 

(c)  Principal Commissioners of Customs; 

(d)  Commissioners of Customs; 

(e)  Commissioners of Customs (Appeals); 

(f)   Joint Commissioners of Customs; 

(g)  Deputy Commissioners of Customs; 

(h)  Assistant Commissioner of Customs; 

(i)   such other class of officers of customs as may be appointed for the purposes of this Act.] 

4. Appointment of officers of customs.—(1) The 
6
[Board] may appoint such persons as it thinks fit 

to be officers of customs. 

(2) Without prejudice to the provisions of sub-section (1), 
7
[Board may authorise a 

8
[Principal Chief 

Commissioner of Customs or Chief Commissioner of Customs] or] a 
9
[Principal Commissioner of 

Customs or Commissioner of Customs] or a 
10

[Joint] or 
11

[Assistant Commissioner of Customs or Deputy 

Commissioner of Customs] to appoint officers of customs below the rank of 
11

[Assistant Commissioner of 

Customs or Deputy Commissioner of Customs.] 

                                                           
1. Subs. by Act 22 of 2007, s. 94, for ―sub-section (1) of section 14‖ (w.e.f. 1-7-1978). 

2. Subs. by Act 28 of 2016, s. 116, for clause(43) (w.e.f. 14-5-2016). 

3. Clause (45) omitted by s. 116, ibid. (w.e.f. 14-5-2016). 

4. Subs. by Act 22 of 1995, s. 52, for sections 3 and 4 (w.e.f. 26-5-1995). 

5. Subs. by Act 25 of 2014, s. 79, for clauses (a), (b), (c), (cc), (d), (e) and (f) (w.e.f. 6-8-2014). 

6. Subs. by Act 20 of 2002, s. 117, for ―Central Governement‖ (w.e.f. 11-5-2002). 

7. Subs. by s. 117, ibid., for ―Central Government may authorise the Board‖ (w.e.f. 11-5-2002). 

8. Subs. by Act 25 of 2014, s. 78, for ―Chief Commissioner of Customs‖ (w.e.f. 6-8-2014). 

9. Subs. by s. 78, ibid., for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

10. Subs. by Act 27 of 1999, s. 100, for ―Deputy Commissioner of Customs‖ (w.e.f. 11-5-1999). 

11. Subs. by s. 100, ibid., for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 
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5. Powers of officers of customs.—(1) Subject to such conditions and limitations as the Board may 

impose, an officer of customs may exercise the powers and discharge the duties conferred or imposed on 

him under this Act. 

(2) An officer of customs may exercise the powers and discharge the duties conferred or imposed 

under this Act on any other officer of customs who is subordinate to him. 

(3) Notwithstanding anything contained in this section, 
1
[a 

2
[Commissioner (Appeals)]] shall not 

exercise the powers and discharge the duties conferred or imposed on an officer of customs other than 

those specified in Chapter XV and section 108. 

6. Entrustment of functions of Board and customs officers on certain other officers.—The 

Central Government may, by notification in the Official Gazette, entrust either conditionally or 

unconditionally to any officer of the Central or the State Government or a local authority any functions of 

the Board or any officer of customs under this Act. 

CHAPTER III 

3
[APPOINTMENT OF CUSTOMS PORTS, AIRPORTS, ETC.] 

7.  Appointment of customs ports, airports, etc.—
4
[(1)] The 

5
[Board] may, by notification in the 

Official Gazette, appoint— 

(a) the ports and airports which alone shall be customs ports or customs airports for the unloading 

of imported goods and the loading of export goods or any class of such goods; 

6
[(aa) the places which alone shall be inland 

7
[container depots or air freight stations] for the 

unloading of imported goods and the loading of export goods or any class of such goods;] 

(b) the places which alone shall be land customs stations for the clearance of goods imported or to 

be exported by land or inland water or any class of such goods; 

(c) the routes by which alone goods or any class of goods specified in the notification may pass 

by land or inland water into or out of India, or to or from any land customs station from or to any  

land frontier; 

(d) the ports which alone shall be coastal ports for the carrying on of trade in coastal goods or any 

class of such goods with all or any specified ports in India. 

8
[(e) the post offices which alone shall be foreign post offices for the clearance of imported goods 

goods or export goods or any class of such goods; 

(f) the places which alone shall be international courier terminals for the clearance of imported 

goods or export goods or any class of such goods.] 

9
[(2) Every notification issued under this section and in force immediately before the commencement 

of the Finance Act, 2003 (32 of 2003) shall, on such commencement, be deemed to have been issued 

under the provisions of this section as amended by section 105 of the Finance Act, 2003 and shall 

continue to have the same force and effect after such commencement until it is amended, rescinded or 

superseded under the provisions of this section.] 

                                                           
1. Subs. by Act 44 of 1980, s. 50 and the Fifth Schedule for, ―an Appellate Collector of Customs‖ (w.e.f. 11-10-1982). 

2. Subs. by Act 22 of 1995, s. 50, for ―Collector (Appeals)‖ (w.e.f. 26-5-1995). 

3. Subs. by Act 28 of 2016, s. 117, for the chapter heading (w.e.f. 14-5-2016). 

4. Section 7 numbered as sub-section (1) thereof by Act 32 of 2003, s. 105 (w.e.f. 14-5-2003). 

5. Subs. by s. 105, ibid., for ―Central Government‖ (w.e.f. 14-5-2003). 

6. Ins. by Act 11 of 1983, s. 47 (w.e.f.13-5-1983). 

7. Subs. by Act 23 of 2012, s. 121, for ―container depots‖ (w.e.f. 28-5-2012). 

8. Ins. by Act 7 of 2017, s. 90 (w.e.f. 31-3-2017).  

9. Ins. by Act 32 of 2003, s. 105 (w.e.f. 14-5-2003). 
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8. Power to approve landing places and specify limits of customs area.—The 
1
[Principal 

Commissioner of Customs or Commissioner of Customs] may,— 

(a) approve proper places in any customs port or customs airport or coastal port for the unloading 

and loading of goods or for any class of goods; 

(b) specify the limits of any customs area. 

 9. [Powers to declare places to be warehousing stations].Omitted by The Finance Act, 2016 (28 of 

2016), s. 118 (w.e.f. 14-5-2016). 

10. Appointment of boarding stations.—The 
1
[Principal Commissioner of Customs or 

Commissioner of Customs] may, by notification in the Official Gazette, appoint, in or near any customs 

port, a boarding station for the purpose of boarding of, or disembarkation from, vessels by officers of 

customs. 

CHAPTER IV 

PROHIBITIONS ON IMPORTATION AND EXPORTATION OF GOODS 

11.  Power to prohibit importation or exportation of goods.—(1) If the Central Government is 

satisfied that it is necessary so to do for any of the purposes specified in sub-section (2), it may, by 

notification in the Official Gazette, prohibit either absolutely or subject to such conditions (to be fulfilled 

before or after clearance) as may be specified in the notification, the import or export of goods of any 

specified description. 

 (2) The purposes referred to in sub-section (1) are the following:— 

(a) the maintenance of the security of India; 

(b) the maintenance of public order and standards of decency or morality; 

(c) the prevention of smuggling; 

(d) the prevention of shortage of goods of any description; 

(e) the conservation of foreign exchange and the safeguarding of balance of payments; 

(f) the prevention of injury to the economy of the country by the uncontrolled import or export of 

gold or silver; 

(g) the prevention of surplus of any agricultural product or the product of fisheries; 

(h) the maintenance of standards for the classification, grading or marketing of goods 

in international trade; 

(i) the establishment of any industry; 

(j) the prevention of serious injury to domestic production of goods of any description; 

(k) the protection of human, animal or plant life or health; 

(l) the protection of national treasures of artistic, historic or archaeological value; 

(m) the conservation of exhaustible natural resources; 

(n) the protection of patents, trademarks 
2
[, copyrights, designs and geographical indications]; 

(o) the prevention of deceptive practices; 

(p) the carrying on of foreign trade in any goods by the State, or by a Corporation owned 

or controlled by the State to the exclusion, complete or partial, of citizens of India; 

(q) the fulfilment of obligations under the Charter of the United Nations for the maintenance 

of international peace and security;  

                                                           
1. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs (w.e.f. 6-8-2014). 

2. Subs. by Act 17 of 2013, s. 64, for ―and copyrights‖ (w.e.f. 10-5-2013). 
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(r) the implementation of any treaty, agreement or convention with any country; 

(s) the compliance of imported goods with any laws which are applicable to similar goods 

produced or manufactured in India; 

(t) the prevention of dissemination of documents containing any matter which is likely to 

prejudicially affect friendly relations with any foreign State or is derogatory to national prestige; 

(u) the prevention of the contravention of any law for the time being in force; and 

(v) any other purpose conducive to the interests of the general public. 

1
[(3) Any prohibition or restriction or obligation relating to import or export of any goods or class of 

goods or clearance thereof provided in any other law for the time being in force, or any rule or regulation 

made or any order or notification issued thereunder, shall be executed under the provisions of that Act 

only if such prohibition or restriction or obligation is notified under the provisions of this Act, subject to 

such exceptions, modifications or adaptations as the Central Government deems fit.] 

  

2
[CHAPTER IVA 

DETECTION OF ILLEGALLY IMPORTED GOODS AND PREVENTION OF THE DISPOSAL THEREOF 

11A. Definitions.—In this Chapter, unless the context otherwise requires,— 

(a) ―illegal import‖ means the import of any goods in contravention of the provisions of this Act 

or any other law for the time being in force; 

(b) ―intimated place‖ means a place intimated under sub-section (1), sub-section (2) or  

sub-section (3), as the case may be, of section 11C; 

(c) ―notified date‖, in relation to goods of any description, means the date on which the 

notification in relation to such goods is issued under section 11B; 

(d) ―notified goods‖ means goods specified in the notification issued under section 11B. 

11B. Power of Central Government to notify goods.—If, having regard to the magnitude of the 

illegal import of goods of any class or description, the Central Government is satisfied that it is expedient 

in the public interest to take special measures for the purpose of checking the illegal import, circulation or 

disposal of such goods, or facilitating the detection of such goods, it may, by notification in the Official 

Gazette, specify goods of such class or description. 

11C. Persons possessing notified goods to intimate the place of storage, etc.—(1) Every person 

who owns, possesses or controls, on the notified date, any notified goods, shall, within seven days from 

that date, deliver to the proper officer a statement (in such form, in such manner and containing such 

particulars as may be specified by rules made in this behalf) in relation to the notified goods owned, 

possessed or controlled by him and the place where such goods are kept or stored. 

(2) Every person who acquires, after the notified date, any notified goods, shall, before making such 

acquisition, deliver to the proper officer an intimation containing the particulars of the place where such 

goods are proposed to be kept or stored after such acquisition and shall, immediately on such acquisition, 

deliver to the proper officer a statement (in such form, in such manner and containing such particulars as 

may be specified by rules made in this behalf) in relation to the notified goods acquired by him: 

Provided that a person who has delivered a statement, whether under sub-section (1) or  

sub-section (2), in relation to any notified goods, owned, possessed, controlled or acquired by him, shall 

not be required to deliver any further statement in relation to any notified goods acquired by him, after the 

date of delivery of the said statement, so long as the notified goods so acquired are kept or stored at the 

intimated place. 

                                                           
1. Sub-section (3) shall stand inserted (date to be notified) by Act 13 of 2018, s. 59. 

2. Chapters IVA, IVB and IVC ins. by Act 12 of 1969, s. 2 (w.e.f. 3-1-1969). 
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(3) If any person intends to shift any notified goods to any place other than the intimated place, he 

shall, before taking out such goods from the intimated place, deliver to the proper officer an intimation 

containing the particulars of the place to which such goods are proposed to be shifted. 

(4) No person shall, after the expiry of seven days from the notified date, keep or store any notified 

goods at any place other than the intimated place. 

(5) Where any notified goods have been sold or transferred, such goods shall not be taken from one 

place to another unless they are accompanied by the voucher referred to in section 11F. 

(6) No notified goods (other than those which have been sold or transferred) shall be taken from one 

place to another unless they are accompanied by a transport voucher (in such form and containing such 

particulars as may be specified by rules made in this behalf) prepared by the persons owning, possessing 

or controlling such goods. 

 11D. Precautions to be taken by persons acquiring notified goods.—No person shall acquire 

(except by gift or succession, from any other individual in India), after the notified date, any notified 

goods— 

(i) unless such goods are accompanied by,— 

(a) the voucher referred to in section 11F or the memorandum referred to in sub-section (2) of 

section 11G, as the case may be, or 

(b) in the case of a person who has himself imported any goods, any evidence showing 

clearance of such goods by the Customs Authorities; and 

(ii) unless he has taken, before acquiring such goods from a person other than a dealer having a 

fixed place of business, such reasonable steps as may be specified by rules made in this behalf, to 

ensure that the goods so acquired by him are not goods which have been illegally imported. 

11E. Persons possessing notified goods to maintain accounts.—(1) Every person who, on or after 

the notified date, owns, possesses, controls or acquires any notified goods shall maintain (in such form 

and in such manner as may be specified by rules made in this behalf) a true and complete account of such 

goods and shall, as often as he acquires or parts with any notified goods, make an entry in the said 

account in relation to such acquisition or parting with, and shall also state therein the particulars of the 

person from whom such goods have been acquired or in whose favour such goods have been parted with, 

as the case may be, and such account shall be kept, along with the goods, at the place of storage of the 

notified goods to which such accounts relate: 

Provided that it shall not be necessary to maintain separately accounts in the form and manner 

specified by rules made in this behalf in the case of a person who is already maintaining accounts which 

contain the particulars specified by the said rules. 

 (2) Every person who owns, possesses or controls any notified goods and who uses any such goods 

for the manufacture of any other goods, shall maintain (in such form, in such manner and containing such 

particulars as may be specified by rules made in this behalf) a true and complete account of the notified 

goods so used by him and shall keep such account at the intimated place. 

11F. Sale, etc., of notified goods to be evidenced by vouchers.—On and from the notified date, no 

person shall sell or otherwise transfer any notified goods, unless every transaction in relation to the sale or 

transfer of such goods is evidenced by a voucher in such form and containing such particulars as may be 

specified by rules made in this behalf. 
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11G. Sections 11C, 11E and 11F not to apply to goods in personal use.—(1) Nothing in sections 

11C, 11E and 11F shall apply to any notified goods which are— 

(a) in personal use of the person by whom they are owned, possessed or controlled, or 

(b) kept in the residential premises of a person for his personal use. 

(2) If any person, who is in possession of any notified goods referred to in sub-section (1), sells, or 

otherwise transfers for a valuable consideration, any such goods, he shall issue to the purchaser or 

transferee, as the case may be, a memorandum containing such particulars as may be specified by rules 

made in this behalf and no such goods shall be taken from one place to another unless they are 

accompanied by the said memorandum. 

CHAPTER IVB 

PREVENTION OR DETECTION OF ILLEGAL EXPORT OF GOODS 

11-H. Definitions.—In this Chapter, unless the context otherwise requires,— 

(a) ―illegal export‖ means the export of any goods in contravention of the provisions of this  

Act or any other law for the time being in force; 

(b) ―intimated place‖ means a place intimated under sub-section (1), sub-section (2) or  

sub-section (3), as the case may be, of section 11J; 

(c)  ―specified area‖ includes the Indian customs waters, and such inland area, not exceeding one 

hundred kilometres in width from any coast or other border of India, as the Central Government may, 

having regard to the vulnerability of that area to smuggling, by notification in the Official Gazette, 

specify in this behalf: 

 Provided that where a part of any village, town or city falls within a specified area, the whole of 

such village, town or city shall, notwithstanding that the whole of it is not within one hundred 

kilometres from any coast or other border of India, be deemed to be included in such specified area; 

(d) ―specified date‖, in relation to specified goods, means the date on which any notification is 

issued under section 11-I in relation to those goods in any specified area; 

(e) ―specified goods‖ means goods of any description specified in the notification issued under 

section 11-I in relation to a specified area. 

11-I. Power of Central Government to specify goods.—If, having regard to the magnitude of the 

illegal export of goods of any class or description, the Central Government is satisfied that it is expedient 

in the public interest to take special measures for the purpose of checking the illegal export or facilitating 

the detection of goods which are likely to be illegally exported, it may, by notification in the Official 

Gazette, specify goods of such class or description. 

 11J. Persons possessing specified goods to intimate the place of storage, etc.—(1) Every person 

who owns, possesses or controls, on the specified date, any specified goods, the market price of which 

exceeds fifteen thousand rupees shall, within seven days from that date, deliver to the proper officer an 

intimation containing the particulars of the place where such goods are kept or stored within the specified 

area. 

(2) Every person who acquires (within the specified area), after the specified date, any specified 

goods,— 

(i) the market price of which, or 

(ii)  the market price of which together with the market price of any specified goods of the  same 

class or description, if any, owned, possessed or controlled by him on the date of  such acquisition, 

exceeds fifteen thousand rupees shall, before making such acquisition, deliver to the proper officer an 

intimation containing the particulars of the place where such goods are proposed to be kept or stored after 

such acquisition: 
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Provided that a person who has delivered an intimation, whether under sub-section (1) or  

sub-section (2), in relation to any specified goods, owned, possessed, controlled or acquired by him, shall 

not be required to deliver any further intimation so long as the specified goods are kept or stored at the 

intimated place. 

(3) If any person intends to shift any specified goods to which sub-section (1) or sub-section (2) 

applies, to any place other than the intimated place, he shall, before taking out such goods from the 

intimated place, deliver to the proper officer an intimation containing the particulars of the place to which 

such goods are proposed to be shifted. 

(4) No person shall, after the expiry of seven days from the specified date, keep or store any specified 

goods to which sub-section (1) or sub-section (2) applies, at any place other than the intimated place. 

11K. Transport of specified goods to be covered by vouchers.—(1) No specified goods shall be 

transported from, into or within any specified area or loaded on any animal or conveyance in such area, 

unless they are accompanied by a transport voucher (in such form and containing such particulars as may 

be specified by rules made in this behalf) prepared by the person owning, possessing, controlling or 

selling such goods: 

         Provided that no transport voucher shall be necessary for the transport, within a village, town or 

city, of any specified goods the market price of which, on the date of transport, does not exceed one 

thousand rupees. 

(2) Notwithstanding anything contained in sub-section (1), where the Central Government, after 

considering the nature of any specified goods, the time, mode, route and the market price of the goods 

intended to be transported, the purpose of the transportation and the vulnerability of the specified area 

with regard to the illegal export of such goods, is satisfied that it is expedient in the public interest so to 

do, it may, — 

(i) by notification in the Official Gazette, specify goods of such class or description and of a 

market price exceeding such sum as that Government may notify; and different sums in relation to the 

specified goods of the same class or description, or different classes or descriptions, may be notified 

for the same specified area or for different specified areas, and 

(ii) direct that no person shall transport any goods so specified unless the transport voucher in 

relation to them has been countersigned by the proper officer. 

11L. Persons possessing specified goods to maintain accounts.—(1) Every person who, on or after 

the specified date, owns, possesses or controls, within a specified area, any specified goods of a market 

price exceeding fifteen thousand rupees, shall maintain (in such form and in such manner as may be 

specified by rules made in this behalf) a true and complete account of such goods and shall, as often as he 

acquires or parts with any specified goods, make an entry in the said account in relation to such 

acquisition or parting with, and shall also state therein the particulars of the person from whom such 

goods have been acquired or in whose favour such goods have been parted with, as the case may be, and 

such account shall be kept, along with the goods, at the place of storage of the specified goods to which 

such accounts relate: 

Provided that it shall not be necessary to maintain separately accounts in the form and manner 

specified by rules made in this behalf in the case of a person who is already maintaining accounts which 

contain the particulars specified by the said rules. 

(2) Every person who owns, possesses or controls any specified goods to which the provisions of  

sub-section (1) apply, and who uses any such goods for the manufacture of any other goods, shall 

maintain (in such form, in such manner and containing such particulars as may be specified by rules made 

in this behalf) a true and complete account of the specified goods so used by him and shall keep such 

account at the intimated place. 

(3)  If at any time, on a verification made by a proper officer, it is found that any specified goods 

owned, possessed or controlled by a person are lesser in quantity than the stock of such goods as shown, 

at the time of such verification, in the accounts referred to in sub-section (1), read with the accounts 

referred to in sub-section (2), it shall be presumed, unless the contrary is proved, that such goods, to the 
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extent that they are lesser than the stock shown in the said accounts, have been illegally exported and that 

the person owning, possessing or controlling such goods has been concerned with the illegal export 

thereof. 

11M. Steps to be taken by persons selling or transferring any specified goods.—Except where he 

receives payment by cheque drawn by the purchaser, every person who sells or otherwise transfers within 

any specified area, any specified goods, shall obtain, on his copy of the sale or transfer voucher, the 

signature and full postal address of the person to whom such sale or transfer is made and shall also take 

such other reasonable steps as may be specified by rules made in this behalf to satisfy himself as to the 

identity of the purchaser or the transferee, as the case may be, and if after an inquiry made by a proper 

officer, it is found that the purchaser or the transferee, as the case may be, is not either readily traceable or 

is a fictitious person, it shall be presumed, unless the contrary is proved, that such goods have been 

illegally exported and the person who had sold or otherwise transferred such goods had been concerned in 

such illegal export: 

Provided that nothing in this section shall apply to petty sales of any specified goods if the aggregate 

market price obtained by such petty sales, made in the course of a day, does not exceed two thousand and 

five hundred rupees. 

Explanation.—In this section ―petty sale‖ means a sale at a price which does not exceed one thousand 

rupees. 

CHAPTER IVC 

POWER TO EXEMPT FROM THE PROVISIONS OF CHAPTERS IVA AND IVB 

11N.   Power to exempt.—If the Central Government is satisfied that it is necessary in the public 

interest so to do, it may, by notification in the Official Gazette, exempt generally, either absolutely or 

subject to such conditions as may be specified in the notification, goods of any class or description from 

all or any of the provisions of Chapter IVA or Chapter IVB.] 

CHAPTER V 

LEVY OF, AND EXEMPTION FROM, CUSTOMS DUTIES 

12.  Dutiable goods.—(1) Except as otherwise provided in this Act, or any other law for the time 

being in force, duties of customs shall be levied at such rates as may be specified under the 
1
[Customs 

Tariff Act, 1975 (51 of 1975)], or any other law for the time being in force, on goods imported into, or 

exported from, India. 

2 
[(2)  The provisions of sub-section (1) shall apply in respect of all goods belonging to Government 

as they apply in respect of goods not belonging to Government.] 

13.  Duty on pilfered goods.—If any imported goods are pilfered after the unloading thereof and 

before the proper officer has made an order for clearance for home consumption or deposit in a 

warehouse, the importer shall not be liable to pay the duty leviable on such goods except where such 

goods are restored to the importer after pilferage. 

3
[14.  Valuation of goods.—(1)  For the purposes of the Customs Tariff Act, 1975 (51 of 1975), or 

any other law for the time being in force, the value of the imported goods and export goods shall be the 

transaction value of such goods, that is to say, the price actually paid or payable for the goods when sold 

for export to India for delivery at the time and place of importation, or as the case may be, for export from 

India for delivery at the time and place of exportation, where the buyer and seller of the goods are not 

related and price is the sole consideration for the sale subject to such other conditions as may be specified 

in the rules made in this behalf: 

Provided that such transaction value in the case of imported goods shall include, in addition to the 

price as aforesaid, any amount paid or payable for costs and services, including commissions and 

                                                           
1. Subs. by Act 51 of 1975, s. 13, for ―Indian Tariff Act, 1934 (32 of 1934)‖ (w.e.f. 2-8-1976). 

2. Subs. by Act 30 of 1963, s. 2, for sub-section (2) (w.e.f. 1-10-1963). 

3. Subs. by Act 22 of 2007, s. 95, for section 14 (w.e.f. 10-10-2007). 
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brokerage, engineering, design work, royalties and licence fees, costs of transportation to the place of 

importation, insurance, loading, unloading and handling charges to the extent and in the manner specified 

in the rules made in this behalf: 

Provided further that the rules made in this behalf may provide for,— 

(i) the circumstances in which the buyer and the seller shall be deemed to be related; 

(ii) the manner of determination of value in respect of goods when there is no sale, or the buyer 

and the seller are related, or price is not the sole consideration for the sale or in any other case; 

(iii)  the manner of acceptance or rejection of value declared by the importer or exporter, as 

the case may be, where the proper officer has reason to doubt the truth or accuracy of such value, and 

determination of value for the purposes of this section:            

Provided also that such price shall be calculated with reference to the rate of exchange as in force on 

the date on which a bill of entry is presented under section 46, or a shipping bill of export, as the case 

may be, is presented under section 50. 

(2)  Notwithstanding anything contained in sub-section (1), if the Board is satisfied that it is necessary 

or expedient so to do, it may, by notification in the Official Gazette, fix tariff values for any class of 

imported goods or export goods, having regard to the trend of value of such or like goods, and where any 

such tariff values are fixed, the duty shall be chargeable with reference to such tariff value. 

 Explanation.—For the purposes of this section— 

(a) ―rate of exchange‖ means the rate of exchange— 

(i)   determined by the Board, or 

(ii) ascertained in such manner as the Board may direct,  

for the conversion of Indian currency into foreign currency or foreign currency into Indian currency; 

(b)  ―foreign currency‖ and ―Indian currency‖ have the meanings respectively assigned to them 

in clause (m) and clause (q) of section 2 of the Foreign Exchange Management Act, 1999  

(42 of 1999).] 

15.   Date for determination of rate of duty and tariff valuation of imported goods.—

(1)   
1
[The rate of duty 

2
***] and tariff valuation, if any, applicable to any imported goods, shall be the 

rate and valuation in force,— 

(a) in the case of goods entered for home consumption under section 46, on the date on which a 

bill of entry in respect of such goods is presented under that section; 

(b) in the case of goods cleared from a warehouse under section 68, on the date on which 
3
[a bill 

of entry for home consumption in respect of such goods is presented under that section]; 

(c) in the case of any other goods, on the date of payment of duty:            

4
[Provided that if a bill of entry has been presented before the date of entry inwards of the vessel or 

the arrival of the aircraft 
5
[or the vehicle] by which the goods are imported, the bill of entry shall be 

deemed to have been presented on the date of such entry inwards or the arrival, as the case may be.] 

(2)   The provisions of this section shall not apply to baggage and goods imported by post. 

  

                                                           
1. Subs. by Act 20 of 1966, s. 3, for ―The rate of duty‖ (w.e.f. 31-8-1966). 

2. The words ―, rate of exchange‖ omitted by Act 25 of 1978, s. 4 (w.e.f. 1-7-1978). 

3. Subs. by Act 32 of 2003, s. 106, for ―the goods are actually removed from the warehouse‖ (w.e.f. 14-5-2003). 

4. Subs. by Act 33 of 1996, s. 59, for the proviso (w.e.f. 28-9-1996).  

5. Ins. by Act 25 of 2014, s. 80 (w.e.f. 6-8-2014). 
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1
*   *  *   *   * 

16.   Date for determination of rate of duty and tariff valuation of export goods.—
2
[(1) The rate 

of duty and tariff valuation, if any, applicable to any export goods, shall be the rate and valuation in  

force,— 

(a) in the case of goods entered for export under section 50, on the date on which the proper 

officer makes an order permitting clearance and loading of the goods for exportation under  

section 51; 

(b) in the case of any other goods, on the date of payment of duty.] 

(2) The provisions of this section shall not apply to baggage and goods exported by post. 

3
[17.  Assessment of duty.—(1) An importer entering any imported goods under section 46, or an 

exporter entering any export goods under section 50, shall, save as otherwise provided in section 85,  

self-assess the duty, if any, leviable on such goods. 

(2) The proper officer may verify 
4
[the entries made under section 46 or section 50 and the  

self-assessment of goods referred to in sub-section (1)] and for this purpose, examine or test any imported 

goods or export goods or such part thereof as may be necessary. 

5
[Provided that the selection of cases for verification shall primarily be on the basis of risk evaluation 

through appropriate selection criteria.] 

6
[(3) For 

7
[the purposes of verification] under sub-section (2), the proper officer may require the 

importer, exporter or any other person to produce any document or information, whereby the duty 

leviable on the imported goods or export goods, as the case may be, can be ascertained and thereupon, the 

importer, exporter or such other person shall produce such document or furnish such information.] 

(4) Where it is found on verification, examination or testing of the goods or otherwise that the  

self- assessment is not done correctly, the proper officer may, without prejudice to any other action which 

may be taken under this Act, re-assess the duty leviable on such goods. 

(5) Where any re-assessment done under sub-section (4) is contrary to the  self-assessment done by 

the importer or exporter 
8
*** and in cases other than those where the importer or exporter, as the case 

may be, confirms his acceptance of the said re-assessment in writing, the proper officer shall pass a 

speaking order on the re-assessment, within fifteen days from the date of  

re-assessment of the bill of entry or the  shipping bill, as the case may  be. 

9
*   *   *   *   * 

Explanation.—For the removal of doubts, it is hereby declared that in cases where an importer has 

entered any imported goods under section 46 or an exporter has entered any export goods under section 

50 before the date on which the Finance Bill, 2011 receives the assent of the President, such imported 

goods or export goods shall continue to be governed by the provisions of section 17 as it stood 

immediately before the date on which such assent is received.] 

  

                                                           
1. Sub-Section (3) omitted by Act 25 of 1978, s. 4 (w.e.f. 1-7-1978). Earlier sub-section (3) inserted by Act 20 of 1966, s. 3 

(w.e.f. 31-8-1966). 

2. Subs. by Act 23 of 1986, s. 50, for sub-section (1) (w.e.f. 13-5-1986). 

3. Subs. by Act 8 of 2011, s. 38, for section 17 (w.e.f. 8-4-2011). 

4. Subs. by Act 13 of 2018, s. 60, for ―the self-assessment of such goods‖ (w.e.f. 28-3-2018). 

5. Ins. by s. 60, ibid. (w.e.f. 28-3-2018). 

6. Subs. by Act 7 of 2017, s. 91, for sub-section (3) (w.e.f. 31-3-2017). 

7. Subs. by Act 13 of 2018, s. 60, for ―verification of self-assessment‖ (w.e.f. 28-3-2018). 

8. The words ―regarding valuation of goods, classification, exemption or concessions of duty availed consequent to any 

notification issued therefor under this Act‖ omitted by s. 60, ibid. (w.e.f. 28-3-2018). 

9. Sub-section (6) omitted by s. 60, ibid. (w.e.f. 28-3-2018). 
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18.   Provisional assessment of duty—
1
[(1) Notwithstanding anything contained in this Act but 

without prejudice to the provisions of section 46 
2
[and section 50],— 

(a) where the importer or exporter is unable to make self-assessment under sub-section (1) of 

section 17 and makes a request in writing to the proper officer for assessment; or 

(b) where the proper officer deems it necessary to subject any imported goods or export goods to 

any chemical or other test; or 

(c) where the importer or exporter has produced all the necessary documents and furnished full 

information but the proper officer deems it necessary to make further enquiry; or 

(d) where necessary documents have not been produced or information has not been furnished 

and the proper officer deems it necessary to make further enquiry,  

the proper officer may direct that the duty leviable on such goods be assessed provisionally if the importer 

or the exporter, as the case may be, furnishes such security as the proper officer deems fit for the payment 

of the deficiency, if any, between the duty as may be finally assessed or re-assessed as the case may be, 

and the duty provisionally assessed.] 

2
[(1A) Where, pursuant to the provisional assessment under sub-section (1), if any document or 

information is required by the proper officer for final assessment, the importer or exporter, as the case 

may be, shall submit such document or information within such time, and the proper officer shall finalise 

the provisional assessment within such time and in such manner, as may be prescribed.] 

(2) When the duty leviable on such goods is assessed finally 
3
[or re-assessed by the proper officer] in 

accordance with the provisions of this Act, then— 

(a) in the case of goods cleared for home consumption or exportation, the amount paid shall be 

adjusted against the duty 
4
[finally assessed or re-assessed, as the case may be,] and if the amount so 

paid falls short of, or is in excess of  
5
[the duty  

4
[finally assessed or re-assessed, as the case may 

be,]], the importer or the exporter of the goods shall pay the deficiency or be entitled to a refund, as 

the case may be; 

(b) in the case of warehoused goods, the proper officer may, where the duty 
4
[finally assessed or 

re-assessed, as the case may be,] is in excess of the duty provisionally assessed, require the importer 

to execute a bond, binding himself in a sum equal to twice the amount of the excess duty. 

6
[(3) The importer or exporter shall be liable to pay interest, on any amount payable to the Central 

Government, consequent to the final assessment order 
3
[or re-assessment order] under sub-section (2), at 

the rate fixed by the Central Government under section 
7
[28AA] from the first day of the month in which 

the duty is provisionally assessed till the date of payment thereof.] 

(4)   Subject the sub-section (5), if any refundable amount referred to in clause (a) of sub-section (2) 

is not refunded under that sub-section within three months from the date of assessment, of duty 

finally 
3
[or re-assessment of duty, as the case may be,] there shall be paid an interest on such un-refunded 

amount at such rate fixed by the Central Government under section 27A till the date of refund of such 

amount.] 

  

                                                           
1. Subs. by Act 8 of 2011, s. 39, for sub-section (1) (w.e.f. 8-4-2011). 

2. Ins. by Act 13 of 2018, s. 61 (w.e.f. 28-3-2018). 
3. Ins. by Act 8 of 2011, s. 39 (w.e.f. 8-4-2011). 

4. Subs. by s. 39, ibid., for ―finally assessed‖ (w.e.f. 8-4-2011). 

5. Subs. by Act 56 of 1974, s. 3 and the Second Schedule, for ―the finally assessed‖ (w.e.f. 20-12-1974). 

6. Ins. by Act 29 of 2006, s. 21 (w.e.f. 13-7-2006). 

7. Subs. by Act 13 of 2018, s. 61, for ―28AB‖ (w.e.f. 8-4-2011). 
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(5)   The amount of duty refundable under sub-section (2) and the interest under sub-section (4), if 

any, shall, instead of being credited to the Fund, be paid to the importer or the exporter, as the case may 

be, if such amount is relatable to— 

(a) the duty and interest, if any, paid on such duty paid by the importer, or the exporter, as the 

case may be, if he had not passed on the incidence of such duty and interest, if any, paid on such duty 

to any other person; 

(b)  the duty and interest, if any, paid on such duty on imports made by an individual for his 

personal use; 

(c)  the duty and interest, if any, paid on such duty borne by the buyer, if he had not passed on the 

incidence of such duty and interest, if any, paid on such duty to any other person; 

(d)  the export duty as specified in section 26; 

(e) drawback of duty payable under sections 74 and 75.] 

19.  Determination of duty where goods consist of articles liable to different rates of duty.—

Except as otherwise provided in any law for the time being in force, where goods consist of a set of 

articles, duty shall be calculated as follows:— 

(a) articles liable to duty with reference to quantity shall be chargeable to that duty; 

(b) articles liable to duty with reference to value shall, if they are liable to duty at the same rate, 

be chargeable to duty at that rate, and if they are liable to duty at different rates, be chargeable to duty 

at the highest of such rates; 

(c) articles not liable to duty shall be chargeable to duty at the rate at which articles liable to duty 

with reference to value are liable under clause (b): 

Provided that, — 

(a) accessories of, and spare parts or maintenance and repairing implements for, any article which 

satisfy the conditions specified in the rules made in this behalf shall be chargeable at the same rate of 

duty as that article; 

(b) if the importer produces evidence to the satisfaction of the proper officer 
1
[or the evidence is 

available] regarding the value of any of the articles liable to different rates of duty, such article shall 

be chargeable to duty separately at the rate applicable to it. 

2
[20. Re-importation of goods.—If goods are imported into India after exportation therefrom, such 

goods shall be liable to duty and be subject to all the conditions and restrictions, if any, to which goods of 

the like kind and value are liable or subject, on the importation thereof:] 

3
[*   *   *   *   *] 

21. Goods derelict, wreck, etc.—All goods, derelict, jetsam, flotsam and wreck brought or coming 

into India, shall be dealt with as if they were imported into India, unless it be shown to the satisfaction of 

the proper officer that they are entitled to be admitted duty-free under this Act. 

22.   Abatement of duty on damaged or deteriorated goods.—(1)   Where it is shown to the 

satisfaction of the 
4
[Assistant Commissioner of Customs or Deputy Commissioner of Customs]— 

(a) that any imported goods had been damaged or had deteriorated at any time before or during 

the unloading of the goods in India; or 

(b) that any imported goods, other than warehoused goods, had been damaged at any time after 

the unloading thereof in India but before their examination under section 17, on account of any 

accident not due to any wilful act, negligence or default of the importer, his employee or agent; or 

                                                           
1. Ins. by Act 8 of 2011, s. 40 (w.e.f. 8-4-2011). 

2. Subs. by Act 32 of 1994, s. 60, for section 20 (w.e.f. 13-5-1994). 

3. The provisos and the Explanations omitted by Act 22 of 1995, s. 53 (w.e.f. 26-5-1995). 

4. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 
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(c) that any warehoused goods had been damaged at any time before clearance for home 

consumption on account of any accident not due to any wilful act, negligence or default of the owner, 

his employee or agent,  

such goods shall be chargeable to duty in accordance with the provisions of sub-section (2). 

(2) The duty to be charged on the goods referred to in sub-section (1) shall bear the same proportion 

to the duty chargeable on the goods before the damage or deterioration which the value of the damaged or 

deteriorated goods bears to the value of the goods before the damage or deterioration. 

(3) For the purposes of this section, the value of damaged or deteriorated goods may be ascertained 

by either of the following methods at the option of the owner:— 

(a) the value of such goods may be ascertained by the proper officer, or 

(b) such goods may be sold by the proper officer by public auction or by tender, or with the 

consent of the owner in any other manner, and the gross sale proceeds shall be deemed to be the value 

of such goods. 

23.   Remission of duty on lost, destroyed or abandoned goods.—(1) 
1
[Without prejudice to the 

provisions of section 13, where it is shown] to the satisfaction of the 
2
[Assistant Commissioner of 

Customs or Deputy Commissioner of Customs] that any imported goods have been lost 
3
[(otherwise than 

as a result of pilferage)] or destroyed, at any time before clearance for home consumption, the 
2
[Assistant 

Commissioner of Customs or Deputy Commissioner of Customs] shall remit the duty on such goods. 
4
[(2) The owner of any imported goods may, at any time before an order for clearance of goods for 

home consumption under section 47 or an order for permitting the deposit of goods in a warehouse under 

section 60 has been made, relinquish his title to the goods and thereupon he shall not be liable to pay the 

duty thereon;] 
5
[Provided that the owner of any such imported goods shall not be allowed to relinquish his title to 

such goods regarding which an offence appears to have been committed under this Act or any other law 

for the time being in force.] 

24. Power to make rules for denaturing or mutilation of goods.—The Central Government may 

make rules for permitting at the request of the owner the denaturing or mutilation of imported goods 

which are ordinarily used for more than one purpose so as to render them unfit for one or more of such 

purposes; and where any goods are so denatured or mutilated they shall be chargeable to duty at such rate 

as would be applicable if the goods had been imported in the denatured or mutilated form. 

25.  Power to grant exemption from duty.—(1) If the Central Government is satisfied that it is 

necessary in the public interest so to do, it may, by notification in the Official Gazette, exempt generally 

either absolutely or subject to such conditions (to be fulfilled before or after clearance) as may be 

specified in the notification goods of any specified description from the whole or any part of duty of 

customs leviable thereon. 

 
6
[(2)   If the Central Government is satisfied that it is necessary in the public interest so to do, it may, 

may, by special order in each case, exempt from the payment of duty, under circumstances of an 

exceptional nature to be stated in such order, any goods on which duty is leviable.] 

7 
[(2A)  The Central Government may, if it considers it necessary or expedient so to do for the purpose 

purpose of clarifying the scope or applicability of any notification issued under sub-section (1) or order 

issued under sub-section (2), insert an explanation in such notification or order, as the case may be, by 

notification in the Official Gazette, at any time within one year of issue of the notification under           

                                                           
1. Subs. by Act 11 of 1983, s. 48, for ―Where it is shown‖ (w.e.f. 13-5-1983). 

2. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

3. Ins. by Act 11 of 1983, s. 48 (w.e.f. 13-5-1983). 

4. Subs. by Act 32 of 1994, s. 60, for sub-section (2) (w.e.f. 13-5-1994). 

5. The proviso ins. by Act 21 of 2006, s. 58 (w.e.f. 18-4-2006). 

6. Subs. by Act 32 of 2003, s. 107, for sub-section (2) (w.e.f. 14-5-2003).  

7. Ins. by Act 20 of 2002, s. 119 (w.e.f. 11-5-2002). 
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sub-section (1) or order under sub-section (2), and every such explanation shall have effect as if it had 

always been the part of the first such notification or order, as the case may be.] 

 
1
[(3) An exemption under sub-section (1) or sub-section (2) in respect of any goods from any part of 

the duty of customs leviable thereon (the duty of customs leviable thereon being hereinafter referred to as 

the statutory duty) may be granted by providing for the levy of a duty on such goods at a rate expressed in 

a form or method different from the form or method in which the statutory duty is leviable and any 

exemption granted in relation to any goods in the manner provided in this sub-section shall have effect 

subject to the condition that the duty of customs chargeable on such goods shall in no case exceed the 

statutory duty. 

 Explanation.—”Form or method‖, in relation to a rate of duty of customs, means the basis, namely, 

valuation, weight, number, length, area, volume or other measure with reference to which the duty 

is leviable.] 

2
[(4)   Every notification issued under sub-section (1) or sub-section (2A) shall, unless otherwise 

provided, come into force on the date of its issue by the Central Government for publication in the 

Official Gazette.] 

3
*   *   *   *   * 

4
[(6)   Notwithstanding anything contained in this Act, no duty shall be collected if the amount of 

duty leviable is equal to, or less than, one hundred rupees.] 

5
[(7)   The mineral oils (including petroleum and natural gas) extracted or produced in the continental 

continental shelf of India or exclusive economic zone of India as referred to in section 6 and section 7, 

respectively, of the Territorial Waters, Continental Shelf, Exclusive Economic Zone and Other Maritime 

Zones  

Act, 1976 (80 of 1976), and imported prior to the 7th
 
day of February, 2002 shall be deemed to be and 

shall always be deemed to have been exempted from the whole of the duties of customs leviable on such 

mineral oils and accordingly, notwithstanding anything contained in any judgment, decree or order of any 

court, tribunal or other authority, no suit or other proceedings in respect of such mineral oils shall be 

maintained or continued in any court, tribunal or other authority. 

(8)   Notwithstanding the exemption provided under sub-section (7), no refund of duties of customs 

paid in respect of the mineral oils specified therein shall be made.] 

6
[25A. Inward processing of goods.—Where the Central Government is satisfied that it is necessary 

in the public interest so to do, it may, by notification, exempt such of the goods which are imported for 

the purposes of repair, further processing or manufacture, as may be specified therein, from the whole or 

any part of duty of customs leviable thereon, subject to the following conditions, namely:— 

(a) the goods shall be re-exported after such repair, further processing or manufacture, as the case 

may be, within a period of one year from the date on which the order for clearance of the imported 

goods is made; 

                                                           
1. Ins. by Act 11 of 1983, s. 49 (w.e.f. 13-5-1983). 

2. Subs. by Act 28 of 2016, s. 119, for sub-section (4) (w.e.f. 14-5-2016).   

3. Sub-section (5) omitted by, s. 119, ibid. (w.e.f. 14-5-2016). 

4. Ins. by Act 32 of 2003, s. 107, (w.e.f. 14-5-2003). 

5. Ins. by Act 25 of 2014, s. 81, (w.e.f. 6-8-2014). 

6. Ins. by Act 13 of 2018, s. 62 (w.e.f. 28-3-2018). 
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(b) the imported goods are identifiable in the export goods; and 

(c) such other conditions as may be specified in that notification. 

25B. Outward processing of goods.—Notwithstanding anything contained in section 20, where the 

Central Government is satisfied that it is necessary in the public interest so to do, it may, by notification, 

exempt such of the goods which are re-imported after being exported for the purposes of repair, further 

processing or manufacture, as may be specified therein, from the whole or any part of duty of customs 

leviable thereon, subject to the following conditions, namely:— 

(a) the goods shall be re-imported into India after such repair, further processing or manufacture, 

as the case may be, within a period of one year from the date on which the order permitting clearance 

for export is made; 

(b) the exported goods are identifiable in the re-imported goods; and 

(c) such other conditions as may be specified in that notification.] 

 26.  Refund of export duty in certain cases. —Where on the exportation of any goods any duty has 

been paid, such duty shall be refunded to the person by whom or on whose behalf it was paid, if — 

(a)  the goods are returned to such person otherwise than by way of re-sale; 

(b)  the goods are re-imported within one year from the date of exportation; and 

(c)  an application for refund of such duty is made before the expiry of six months from the date 

on which the proper officer makes an order for the clearance of the goods. 

1
[26A.  Refund of import duty in certain cases.—(1) Where on the importation of any goods 

capable of being easily identified as such imported goods, any duty has been paid on clearance of such 

goods for home consumption, such duty shall be refunded to the person by whom or on whose behalf it 

was paid, if— 

(a)  the goods are found to be defective or otherwise not in conformity with the specifications 

agreed upon between the importer and the supplier of goods: 

Provided that the goods have not been worked, repaired or used after importation except where 

such use was indispensable to discover the defects or non-conformity with the specifications; 

(b)  the goods are identified to the satisfaction of the Assistant Commissioner of Customs or 

Deputy Commissioner of Customs as the goods which were imported; 

(c)  the importer does not claim drawback under any other provisions of this Act; and 

(d)  (i)    the goods are exported; or 

      (ii)   the importer relinquishes his title to the goods and abandons them to customs; or 

(iii)  such goods are destroyed or rendered commercially valueless in the presence of the      

proper officer,  

                                                           

1.  Ins. by Act 33 of 2009, s. 85 (w.e.f. 19-8-2009). 
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in such manner as may be prescribed and within a period not exceeding thirty days from the date on 

which the proper officer makes an order for the clearance of imported goods for home consumption under 

section 47: 

Provided that the period of thirty days may, on sufficient cause being shown, be extended by the 
1
[Principal Commissioner of Customs or Commissioner of Customs] for a period not exceeding three 

months: 

Provided further that nothing contained in this section shall apply to the goods regarding which an 

offence appears to have been committed under this Act or any other law for the time being in force. 

(2) An application for refund of duty shall be made before the expiry of six months from the relevant 

date in such form and in such manner as may be prescribed. 

 Explanation.—For the purposes of this sub-section, ―relevant date‖ means, — 

(a)   in cases where the goods are exported out of India, the date on which the proper officer 

makes an order permitting clearance and loading of goods for exportation under section 51; 

(b)  in cases where the title to the goods is relinquished, the date of such relinquishment; 

(c)  in cases where the goods are destroyed or rendered commercially valueless, the date of such 

destruction or rendering of goods commercially valueless. 

(3) No refund under sub-section (1) shall be allowed in respect of perishable goods and goods 

which have exceeded their shelf life or their recommended storage-before-use period. 

(4) The Board may, by notification in the Official Gazette, specify any other condition subject to 

which the refund under sub-section (1) may be allowed.] 

2
[27. Claim for refund of duty.—

3
[(1) Any person claiming refund of any duty or interest, — 

(a) paid by him; or 

(b) borne by him, 

may make an application in such form and manner as may be prescribed for such refund to the Assistant 

Commissioner of Customs or Deputy Commissioner of Customs, before the expiry of one year, from the 

date of payment of such duty or interest: 

Provided that where an application for refund has been made before the date on which the Finance 

Bill, 2011 receives the assent of the President, such application shall be deemed to have been made under 

sub-section (1), as it stood before the date on which the Finance Bill, 2011 receives the assent of the 

President and the same shall be dealt with in accordance with the provisions of sub-section (2): 

                                                           

1. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014).  

2. Subs. by Act 40 of 1991, s. 10, for section 27 (w.e.f. 20-9-1991).  

3. Subs. by Act 8 of 2011, s. 41, for sub-section (1) (w.e.f. 8-4-2011).  
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 Provided further that the limitation of one year shall not apply where any duty or interest has been 

paid under protest. 

1
[Provided also that where the amount of refund claimed is less than rupees one hundred, the same 

shall not be refunded.] 

Explanation.—For the purposes of this sub-section, ―the date of payment of duty or interest‖ in 

relation to a person, other than the importer, shall be construed as ―the date of purchase of goods‖ by such 

person. 

 (1A) The application under sub-section (1) shall be accompanied by such documentary or other 

evidence (including the documents referred to in section 28C) as the applicant may furnish to establish 

that the amount of duty or interest, in relation to which such refund is claimed was collected from, or paid 

by him and the incidence of such duty or interest, has not been passed on by him to any other
 
person. 

 (1B) Save as otherwise provided in this section, the period of limitation of one year shall be 

computed in the following manner, namely:— 

 (a) in the case of goods which are exempt from payment of duty by a special order issued under 

sub-section (2) of section 25, the limitation of one year shall be computed from the date of
 
issue of 

such order; 

(b) where the duty becomes refundable as a consequence of any judgment, decree, order or 

direction of the appellate authority, Appellate Tribunal or any court, the limitation of one year shall 

be computed from the date of such judgment, decree, order or direction; 

(c) where any duty is paid provisionally under section 18, the limitation of one year shall be 

computed from the date of adjustment of duty after the final assessment thereof or in case of             

re-assessment, from the date of such re-assessment.] 

 (2)   If, on receipt of any such application, the 
2
[Assistant Commissioner of Customs or Deputy 

Commissioner of Customs] is satisfied that the whole or any part of the 
3
[duty and interest, if any, paid on 

such duty] paid by the applicant is refundable, he may make an order accordingly and the amount so 

determined shall be credited to the Fund: 

 Provided that the amount of 
3
[duty and interest, if any, paid on such duty] as determined by 

the 
2
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] under the foregoing 

provisions of this sub-section shall, instead of being credited to the Fund, be paid to the applicant, if such 

amount is relatable to — 

 (a) the 
3
[duty and interest, if any, paid on such duty] paid by the importer, 

4
[or the exporter, as the 

case may be] if he had not passed on the incidence of such 
3
[duty and interest, if any, paid on such duty] 

to any other person; 

(b)  the 
3
[duty and interest, if any, paid on such duty] on imports made by an individual for his 

personal use; 

                                                           

1.  Ins. by Act 17 of 2013, s. 65 (w.e.f. 10-5-2013). 

2. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

3. Subs. by Act 55 of 1991, s. 2, for ―duty‖ (w.e.f. 23-12-1991).  

4. Ins. by Act 32 of 2003, s. 108, (w.e.f. 14-5-2003).  
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(c)  the 
1
[duty and interest, if any, paid on such duty] borne by the buyer, if he had not passed on the 

incidence of such 
1
[duty and interest, if any, paid on such duty] to any other person; 

(d)  the export duty as specified in section 26; 

(e)  drawback of duty payable under sections 74 and 75; 

(f)   the  
1
[duty and interest, if any, paid on such duty] borne by any other such class of applicants as 

the Central Government may, by notification in the Official Gazette, specify; 

2
[(g) the duty paid in excess by the importer before an order permitting clearance of goods for home 

consumption is made where— 

(i) such excess payment of duty is evident from the bill of entry in the case of self-assessed bill of 

entry; or 

(ii) the duty actually payable is reflected in the reassessed bill of entry in the case of 

reassessment:] 

Provided further that no notification under clause (f) of the first proviso shall be issued unless in the 

opinion of the Central Government the incidence of 
1
[duty and interest, if any, paid on such duty] has not 

been passed on by the persons concerned to any other person. 

(3)  Notwithstanding anything to the contrary contained in any judgment, decree, order or direction of 

the Appellate Tribunal, 
3
[National Tax Tribunal] or any Court or in any other provision of this Act or the 

regulations made thereunder or any other law for the time being in force, no refund shall be made except 

as provided in sub-section (2). 

(4)   Every notification under clause (f) of the first proviso to sub-section (2) shall be laid before each 

House of Parliament, if it is sitting, as soon as may be after the issue of the notification, and, if it is not 

sitting, within seven days of its re-assembly, and the Central Government shall seek the approval of 

Parliament to the notification by a resolution moved within a period of fifteen days beginning with the 

day on which the notification is so laid before the House of the People and if Parliament makes any 

modification in the notification or directs that the notification should cease to have effect, the notification 

shall thereafter have effect only in such modified form or be of no effect, as the case may be, but without 

prejudice to the validity of anything previously done thereunder. 

 (5)  For the removal of doubts, it is hereby declared that any notification issued under clause (f) of 

the first proviso to sub-section (2), including any such notification approved or modified under             

sub-section (4), may be rescinded by the Central Government at any time by notification in the Official 

Gazette.] 

 
4
[27A. Interest on delayed refunds.—If any duty ordered to be refunded under sub-section (2) of 

section 27 to an applicant is not refunded within three months from the date of receipt of application 

under sub-section (1) of that section, there shall be paid to that applicant interest at such rate, 
5
[ not below 

five per cent.] and not exceeding thirty per cent. per annum as is for the time being fixed 
6
[by the Central 

                                                           
1. Subs. by Act 55 of 1991, s. 2, for ―duty‖ (w.e.f. 23-12-1991). 
2. Ins. by Act 7 of 2017, s. 92 (w.e.f. 31-3-2017). 

3. Ins. by Act 49 of 2005, s. 30 and the Schedule, Part VI (w.e.f. 28-12-2005). This amendment has been struck down by the 

Supreme Court’s order dated 25th September, 2014 in the Madras Bar Association Vs Union of India. 

4. Ins. by Act 22 of 1995, s. 55 (w.e.f. 26-5-1995). 

5. Subs. by Act 14 of 2001, s. 102, for ―not below ten per cent.‖ (w.e.f. 11-5-2001). 

6. Subs. by Act 10 of 2000, s. 78, for ―by the Board‖ (w.e.f. 12-5-2000). 
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Government by Notification in the Official Gazette], on such duty from the date immediately after the 

expiry of three months from the date of receipt of such application till the date of refund of such duty: 

Provided that where any duty, ordered to be refunded under sub-section (2) of section 27 in respect of 

an application under sub-section (1) of that section made before the date on which the Finance Bill, 1995 

receives the assent of the President, is not refunded within three months from such date, there shall be 

paid to the applicant interest under this section from the date immediately after three months from such 

date, till the date of refund of such duty. 

Explanation.—Where any order of refund is made by the Commissioner (Appeals), Appellate 

Tribunal 
1
[, National Tax Tribunal] or any court against an order of the 

2
[Assistant Commissioner of 

Customs or Deputy Commissioner of Customs] under sub-section (2) of section 27, the order passed by 

the Commissioner (Appeals), Appellate Tribunal 
1
[, National Tax Tribunal] Tribunal or as the case may 

be, by the court shall be deemed to be an order passed under that sub-section for the purposes of this 

section.] 

3
[28.   Recovery of 

4
[duties not levied or not paid or short-levied or short-paid] or erroneously 

refunded.—(1) Where any 
5
[duty has not been levied or not paid or short-levied or short-paid] or 

erroneously refunded, or any interest payable has not been paid, part-paid or erroneously refunded, for 

any reason other than the reasons of collusion or any wilful mis-statement or suppression of facts, — 

(a) the proper officer shall, within 
6
[two years] from the relevant date, serve notice on the person 

chargeable with the duty or interest which has not been so levied 
7
[or paid] or which has been                   

short-levied or short-paid or to whom the refund has erroneously been made, requiring him to show 

cause why he should not pay the amount specified in the notice: 

8
[Provided that before issuing notice, the proper officer shall hold pre-notice consultation with the 

the person chargeable with duty or interest in such manner as may be prescribed;] 

(b) the person chargeable with the duty or interest, may pay before service of notice under            

clause (a) on the basis of, — 

(i) his own ascertainment of such duty; or 

(ii)  the duty ascertained by the proper officer, 

the amount of duty along with the interest payable thereon under section 28AA or the  amount of                 

interest which has not been so paid or part-paid. 

9
[Provided that the proper officer shall not serve such show cause notice, where the amount involved 

is less than rupees one hundred.] 

                                                           
1. Ins. by Act 49 of 2005, s. 30 and the Schedule, Part VI (w.e.f. 28-12-2005). This amendment has been struck down by the 

Supreme Court’s order dated 25th September, 2014 in the Madras Bar Association Vs Union of India. 

2. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

3. Subs. by Act 8 of 2011, s. 42, for section 28 (w.e.f. 8-4-2011).  

4. Subs. by Act 28 of 2016, s. 120, for ―duties not levied or short- levied‖ (w.e.f. 14-5-2016). 

5. Subs. by s. 120, ibid., for ―duty has not been levied or has been short-levied‖ (w.e.f. 14-5-2016).  

6. Subs. by s. 120, ibid., for ―one year‖ (w.e.f. 14-5-2016). 

7. Ins. by s. 120, ibid. (w.e.f. 14-5-2016). 

8. Ins. by Act 13 of 2018, s. 63 (w.e.f. 28-3-2018). 

9. The proviso ins. by Act 17 of 2013, s. 66 (w.e.f. 10-5-2013). 
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 (2) The person who has paid the duty along with interest or amount of interest under clause (b) of 

sub-section (1) shall inform the proper officer of such payment in writing, who, on receipt of such 

information, shall not serve any notice under clause (a) of that sub-section in respect of the duty or 

interest so paid or any penalty leviable under the provisions of this Act or the rules made thereunder in 

respect of such duty or interest: 

1
[Provided that where notice under clause (a) of sub-section (1) has been served and the proper 

officer is of the opinion that the amount of duty along with interest payable thereon under section 28AA 

or the amount of interest, as the case may be, as specified in the notice, has been paid in full within thirty 

days from the date of receipt of the notice, no penalty shall be levied and the proceedings against such 

person or other persons to whom the said notice is served under clause (a) of sub-section (1) shall be 

deemed to be concluded.] 

 (3) Where the proper officer is of the opinion that the amount paid under clause (b) of sub-section (1) 

falls short of the amount actually payable, then, he shall proceed to issue the notice as provided for in 

clause (a) of that sub-section in respect of such amount which falls short of the amount actually payable 

in the manner specified under that sub-section and the period of 
2
[two years] shall be computed from the 

date of receipt of information under sub-section (2). 

 (4) Where any duty has not been 
3
[levied or not paid or has been short-levied or short-paid] 

or erroneously  refunded, or interest payable has not been paid, part-paid or erroneously refunded, by 

reason of,—                                                                                                                                         

(a)  collusion; or 

(b)  any wilful mis-statement; or 

(c)   suppression of facts, 

by the importer or the exporter or the agent or employee of the importer or exporter, the proper officer 

shall, within five years from the relevant date, serve notice on the person chargeable with duty or interest 

which has not been 
4
[so levied or not paid] or which has been so short-levied or short-paid or to whom the 

the refund has erroneously been made, requiring him to show cause why he should not pay the amount 

specified in the notice. 

 (5) Where any 
5
[duty has not been levied or not paid or  has been short-levied or short paid] or the 

interest has not been charged or has been part-paid or the duty or interest has been erroneously refunded 

by reason of collusion or any wilful mis-statement or suppression of facts by the importer or the exporter 

or the agent or the employee of the importer or the exporter, to whom a notice has been served under           

sub- section (4) by the proper officer, such person may pay the duty in full or in part, as may be accepted 

by him, and the interest payable thereon under section 28AA and the penalty equal to 
6
[fifteen per cent.] 

of the duty specified in the notice or the duty so accepted by that person, within thirty days of the receipt 

of the notice and inform the proper officer of such payment in writing. 

                                                           

1. Ins. by Act 20 of 2015, s. 82 (w.e.f. 14-5-2015) 

2. Subs. by Act 28 of 2016, s. 120, for ―one year‖ (w.e.f. 14-5-2016). 

3. Subs. by s. 120, ibid., for ―levied or has been short levied‖ (w.e.f. 14-5-2016). 

4. Subs. by s. 120, ibid., for ―so levied‖ (w.e.f. 14-5-2016). 

5. Subs by s. 120, ibid., for ―duty has not been levied or has been short levied‖ (w.e.f. 14-5-2016). 

6. Subs. by Act 20 of 2015, s. 82, for ―twenty-five per cent.‖ (w.e.f. 14-5-2015). 
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 (6) Where the importer or the exporter or the agent or the employee of the importer or the exporter, 

as the case may be, has paid duty with interest and penalty under sub-section (5), the proper officer shall 

determine the amount of duty or interest and on determination, if the proper officer is of the opinion —     

(i) that the duty with interest and penalty has been paid in full, then, the proceedings in respect of 

such person or other persons to whom the notice is served under sub-section (1) or sub- section (4), 

shall, without prejudice to the provisions of sections 135, 135A and 140 be deemed to be conclusive 

as to the matters stated therein; or 

(ii) that the duty with interest and penalty that has been paid falls short of the amount actually 

payable, then, the proper officer shall proceed to issue the notice as provided for in clause (a) of             

sub-section (1) in respect of such amount which falls short of the amount actually payable in the 

manner specified under that sub-section and the period of 
1
[two years] shall be computed from the 

date of receipt of information under sub-section (5). 

 (7) In computing the period of 
1
[two years] referred to in clause (a) of sub-section (1)  or five years 

 referred to in sub-section (4), the period during which there was any stay by an order of a court or 

tribunal in respect of payment of such duty or interest shall be excluded. 

2
[(7A) Save as otherwise provided in clause (a) of sub-section (1) or in sub-section (4), the proper 

officer may issue a supplementary notice under such circumstances and in such manner as may be 

prescribed, and the provisions of this section shall apply to such supplementary notice as if it was issued 

under the said sub-section (1) or sub-section (4).] 

 (8) The proper officer shall, after allowing the concerned person an opportunity of being  heard and 

after considering the representation, if any, made by such person, determine the amount of duty or interest 

due from such person not being in excess of the amount specified in the notice.                         

 (9)   The proper officer shall determine the amount of duty or interest under sub-section (8),—   

 (a) within six months from the date of notice, 
3
*** in respect of cases falling under clause (a) of 

sub- section (1); 

 (b) within one year from the date of notice, 
3
*** in respect of cases falling under sub-section (4). 

2
[Provided that where the proper officer fails to so determine within the specified period, any officer 

senior in rank to the proper officer may, having regard to the circumstances under which the proper 

officer was prevented from determining the amount of duty or interest under sub-section (8), extend the 

period specified in clause (a) to a further period of six months and the period specified in clause (b) to a 

further period of one year: 

Provided further that where the proper officer fails to determine within such extended period, such 

proceeding shall be deemed to have concluded as if no notice had been issued;] 

2
[(9A) Notwithstanding anything contained in sub-section (9), where the proper officer is unable to 

determine the amount of duty or interest under sub-section (8) for the reason that— 

(a) an appeal in a similar matter of the same person or any other person is pending before the 

Appellate Tribunal or the High Court or the Supreme Court; or  

                                                           
1. Subs. by Act 28 of 2016, s. 120 for ―one year‖ (w.e.f. 14-5-2016).  

2. Ins. by Act 13 of 2018, s. 63 (w.e.f. 28-3-2018). 

3. The words ―where it is possible to do so‖ omitted by s. 63, ibid. (w.e.f. 28-3-2018). 
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(b) an interim order of stay has been issued by the Appellate Tribunal or the High Court or the 

Supreme Court; or 

(c) the Board has, in a similar matter, issued specific direction or order to keep such matter 

pending; or 

(d) the Settlement Commission has admitted an application made by the person concerned, 

the proper officer shall inform the person concerned the reason for non-determination of the amount of 

duty or interest under sub-section (8) and in such case, the time specified in sub-section (9) shall apply 

not from the date of notice, but from the date when such reason ceases to exist.] 

 (10) Where an order determining the duty is passed by the proper officer under this section, the 

person liable to pay the said duty shall pay the amount so determined along with the interest due on such 

amount whether or not the amount of interest is specified separately. 

1
[(10A) Notwithstanding anything contained in this Act, where an order for refund under sub-section (2) of 

section 27 is modified in any appeal and the amount of refund so determined is less than the amount refunded 

under said sub-section, the excess amount so refunded shall be recovered along with interest thereon at the rate 

fixed by the Central Government under section 28AA, from the date of refund up to the date of recovery, as a 

sum due to the Government. 

(10B) A notice issued under sub-section (4) shall be deemed to have been issued under sub-section (1), if 

such notice demanding duty is held not sustainable in any proceeding under this Act, including at any stage of 

appeal, for the reason that the charges of collusion or any wilful mis-statement or suppression of facts to evade 

duty has not been established against the person to whom such notice was issued and the amount of duty and 

the interest thereon shall be computed accordingly.] 

2
[(11) Notwithstanding anything to the contrary contained in any judgment, decree or order of any 

court of law, tribunal or other authority, all persons appointed as officers of Customs under                    

sub-section (1) of section 4 before the 6
th
 day of July, 2011 shall be deemed to have and always had the 

power of assessment under section 17 and shall be deemed to have been and always had been the proper 

officers for the purposes of this section.] 

 Explanation 1.—For the purposes of this section, ―relevant date‖ means, —   

(a) in a case where duty is 
3
[not levied or not paid or short-levied or short-paid], or interest is not 

charged, the date on which the proper officer makes an order for the clearance of goods; 

(b) in a case where duty is provisionally assessed under section 18, the date of adjustment of duty 

after the final assessment thereof or re-assessment, as the case may be; 

(c) in a case where duty or interest has been erroneously refunded, the date of refund; 

(d) in any other case, the date of payment of duty or interest. 

Explanation 2.—For the removal of doubts, it is hereby declared that any non-levy, short-levy or 

erroneous refund before the date on which the Finance Bill, 2011 receives the assent of the President, 

shall continue to be governed by the provisions of section 28 as it stood immediately before the date on 

which such assent is received.] 

                                                           
1. Ins. by Act 13 of 2018, s. 63 (w.e.f. 28-3-2018). 

2. Ins. by Act 14 of 2011, s. 2 (w.e.f. 16-9-2011).  

3. Subs. by Act 28 of 2016, s. 120, for ―not levied‖ (w.e.f. 14-5-2016). 
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 1
[Explanation 3.—For the removal of doubts, it is hereby declared that the proceedings in respect of 

any case of non-levy, short-levy, non-payment, short-payment or erroneous refund where show cause 

notice has been issued under sub-section (1) or sub-section (4), as the case may be, but an order 

determining duty under sub-section (8) has not been passed before the date on which the Finance Bill, 

2015 receives the assent of the President, shall, without prejudice to the provisions of sections 135, 135A 

and 140, as may be applicable, be deemed to be concluded, if the payment of duty, interest and penalty 

under the proviso to sub-section (2) or under sub-section (5), as the case may be, is made in full within 

thirty days from the date on which such assent is received.] 

2
[Explanation 4.—For the removal of doubts, it is hereby declared that in cases where notice has been 

issued for non-levy, not paid, short-levy or short-paid or erroneous refund after the 14th day of May, 

2015, but before the date on which the Finance Bill, 2018 receives the assent of the President, they shall 

continue to be governed by the provisions of section 28 as it stood immediately before the date on which 

such assent is received.] 

 
3
[28A.   Power not to recover duties not levied or short-levied as a result of general  

practice.—
4
[(1)] Notwithstanding anything contained in this Act, if the Central Government is  

satisfied—   

(a) that a practice was, or is, generally prevalent regarding levy of duty (including non-levy 

thereof) on any goods imported into, or exported from, India; and 

(b) that such goods were, or are, liable —  

(i)  to duty, in cases where according to the said practice the duty was not, or is not being, 

levied, or 

(ii) to a higher amount of duty than what was, or is being, levied, according to the said 

practice, 

then, the Central Government may, by notification in the Official Gazette, direct that the whole of the 

duty payable on such goods, or, as the case may be, the duty in excess of that payable on such goods, but 

for the said practice, shall not be required to be paid in respect of the goods on which the duty was not, or 

is not being, levied, or was, or is being, short-levied, in accordance with the said practice.] 

5
[(2)   Where any notification under sub-section (1) in respect of any goods has been issued, the 

whole of the duty paid on such goods, or, as the case may be, the duty paid in excess of that payable on 

such goods, which would not have been paid if the said notification had been in force, shall be dealt with 

in accordance with the provisions of sub-section (2) of section 27: 

 Provided that the person claiming the refund of such duty or, as the case may be, excess duty, makes 

an application in this behalf to the 
6
[Assistant Commissioner of Customs or Deputy Commissioner of 

                                                           
1. Ins. by Act 20 of 2015, s. 82 (w.e.f. 14-5-2015). 

2. Ins. by Act 13 of 2018, s. 63 (w.e.f. 28-3-2018). 

3. Ins. by Act 25 of 1978 s. 7 (w.e.f. 1-7-1978).  

4. Section 28A renumbered as sub-section (1) thereof, by Act 29 of 1988, s. 3 (w.e.f. 1-7-1988). 

5. Subs. by Act 40 of 1991, s. 11, for sub-section (2) (w.e.f. 20-9-1991). 

6. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 
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Customs], in the form referred to in sub-section (1) of section 27, before the expiry of six months from 

the date of issue of the said notification.] 

1
[28AA.  Interest on delayed payment of duty—(1) Notwithstanding anything contained in any 

judgment, decree, order or direction of any court, Appellate Tribunal or any authority or in any other 

provision of this Act or the rules made thereunder, the person, who is liable to pay duty in accordance 

with the provisions of section 28, shall, in addition to such duty, be liable to pay interest, if any, at the rate 

fixed under sub-section (2), whether such payment is made voluntarily or after determination of the duty 

under that section. 

(2) Interest at such rate not below ten per cent. and not exceeding thirty-six per cent. per annum, as 

the Central Government may, by notification in the Official Gazette, fix, shall be paid by the person liable 

to pay duty in terms of section 28 and such interest shall be calculated from the first day of the month 

succeeding the month in which the duty ought to have been paid or from the date of such erroneous 

refund, as the case may be, up to the date of payment of such duty. 

(3) Notwithstanding anything contained in sub-section (1), no interest shall be payable where,— 

(a) the duty becomes payable consequent to the issue of an order, instruction or direction by the 

Board under section 151A; and 

(b) such amount of duty is voluntarily paid in full, within forty-five days from the date of issue of 

such order, instruction or direction, without reserving any right to appeal against the said payment at 

any subsequent stage of such payment.] 

2
[28AAA. Recovery of duties in certain cases.—(1) Where an instrument issued to a person has 

been obtained by him by means of — 

(a) collusion; or 

(b) wilful mis-statement; or 

(c) suppression of facts, 

for the purposes of this Act or the Foreign Trade (Development and Regulation) Act, 1992                     

(22 of 1992), by such person or his agent or employee and such instrument is utilised under the provisions 

of this Act or the rules made or notifications issued thereunder, by a person other than the person to 

whom the instrument was issued, the duty relatable to such utilisation of instrument shall be deemed 

never to have been exempted or debited and such duty shall be recovered from the person to whom the 

said instrument was issued: 

Provided that the action relating to recovery of duty under this section against the person to whom the 

instrument was issued shall be without prejudice to an action against the importer under section 28. 

Explanation 1.— For the purposes of this sub-section, ―instrument‖ means any scrip or authorisation 

or licence or certificate or such other document, by whatever name called, issued under the Foreign Trade 

(Development and Regulation) Act, 1992 (22 of 1992), with respect to a reward or incentive scheme or 

duty exemption scheme or duty remission scheme or such other scheme bestowing financial or fiscal 

                                                           

1. Subs. by Act 8 of 2011, s. 43, for section 28AA and section 28AB (w.e.f. 8-4-2011). 

2. Ins. by Act 23 of 2012, s. 122 (w.e.f. 28-5-2018). 
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benefits, which may be utilised under the provisions of this Act or the rules made or notifications issued 

thereunder. 

Explanation 2.—The provisions of this sub-section shall apply to any utilisation of instrument so 

obtained by the person referred to in this sub-section on or after the date on which the Finance Bill, 2012 

receives the assent of the President, whether or not such instrument is issued to him prior to the date of 

the assent. 

(2) Where the duty becomes recoverable in accordance with the provisions of sub-section (1), the 

person from whom such duty is to be recovered, shall, in addition to such duty, be liable to pay interest at 

the rate fixed by the Central Government under section 28AA and the amount of such interest shall be 

calculated for the period beginning from the date of utilisation of the instrument till the date of recovery 

of such duty. 

(3) For the purposes of recovery under sub-section (2), the proper officer shall serve notice on the 

person to whom the instrument was issued requiring him to show cause, within a period of thirty days 

from the date of receipt of the notice, as to why the amount specified in the notice (excluding the interest) 

should not be recovered from him, and after giving that person an opportunity of being heard, and after 

considering the representation, if any, made by such person, determine the amount of duty or interest or 

both to be recovered from such person, not being in excess of the amount specified in the notice, and pass 

order to recover the amount of duty or interest or both and the person to whom the instrument was issued 

shall repay the amount so specified in the notice within a period of thirty days from the date of receipt of 

the said order, along with the interest due on such amount, whether or not the amount of interest is 

specified separately. 

(4) Where an order determining the duty has been passed under section 28, no order to recover that 

duty shall be passed under this section. 

(5) Where the person referred to in sub-section (3) fails to repay the amount within the period of 

thirty days specified therein, it shall be recovered in the manner laid down in sub-section (1) of         

section 142.] 

1
[28B. Duties collected from the buyer to be deposited with the Central Government.—(1) 

Notwithstanding anything to the contrary contained in any order or direction of the Appellate Tribunal  
2
[, National Tax Tribunal] or any Court or in any other provision of this Act or the regulations 

made thereunder, 
3
[every person who is liable to pay duty under this Act and has collected any amount in 

excess of the duty assessed or determined or paid on any goods under this Act from the buyer of such 

goods] in any manner as representing duty of customs, shall forthwith pay the amount so collected to the 

credit of the Central Government. 

 
4
[(1A)   Every person who has collected any amount in excess of the duty assessed or determined or 

paid on any goods or has collected any amount as representing duty of customs on any goods which are 

wholly exempt or are chargeable to nil rate of duty from any person in any manner, shall forthwith pay 

the amount so collected to the credit of the Central Government.] 

                                                           
1. Ins. by Act 40 of 1991, s. 12 (w.e.f. 20-9-1991). 

2. Ins. by Act 49 of 2005, s. 30 and the Schedule, Part VI (w.e.f. 28-12-2005). This amendment has been struck down by the 

Supreme Court’s order dated 25th September, 2014 in the Madras Bar Association Vs Union of India. 

3. Subs. by Act 10 of 2000, s. 82 for ―every person who has collected any amount from the buyer of any goods‖  

(w.e.f. 20-9-1991). 

4. Ins. by Act 18 of 2008, s. 68 (w.e.f. 10-5-2008). 
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1
[(2) Where any amount is required to be paid to the credit of the Central Government under  

2
[sub-section (1) or sub-section (1A), as the case may be,] and which has not been so paid, the proper 

officer may serve on the person liable to pay such amount, a notice requiring him to show cause why he 

should not pay the amount, as specified in the notice to the credit of the Central Government. 

(3)  The proper officer shall, after considering the representation, if any, made by the person on whom 

the notice is served under sub-section (2), determine the amount due from such person (not being in 

excess of the amount specified in the notice) and thereupon such person shall pay the amount so 

determined. 

(4) The amount paid to the credit of the Central Government under 
3
[sub-section (1) or                    

sub-section (1A) or sub-section (3) as the case may be,] shall be adjusted against the duty payable by the 

person on finalisation of assessment or any other proceeding for determination of the duty relating to the 

goods referred to in 
4
[sub-section (1) and sub-section (1A).] 

(5) Where any surplus is left after the adjustment made under sub-section (4), the amount of such 

surplus shall either be credited to the Fund or, as the case may be, refunded to the person who has borne 

the incidence of such amount, in accordance with the provisions of section 27 and such person may make 

an application under that section in such cases within six months from the date of the public notice to be 

issued by the Assistant Commissioner of Customs for the refund of such surplus amount.] 

 
5
[28BA. Provisional attachment to protect revenue in certain cases.—(1) Where, during the 

pendency of any proceeding under section 28 
6
[or section 28AAA or section 28B], the proper officer is of 

of the opinion that for the purpose of protecting the interests of revenue, it is necessary so to do, he may, 

with the previous approval of the 
7
[Principal Commissioner of Customs or Commissioner of Customs], by 

by order in writing, attach provisionally any property belonging to the person on whom notice is served 

under 
8
[sub-section (1) or sub-section (4) of section 28] 

9
[or sub-section (3) of section 28AAA or           

sub-section (2) of section 28B], as the case may be, in accordance with the rules made in this behalf under 

section 142. 

 (2)   Every such provisional attachment shall cease to have effect after the expiry of a period of six 

months from the date of the order made under sub-section (1): 

Provided that the 
10

[Principal Chief Commissioner of Customs or Chief Commissioner of Customs] 

may, for reasons to be recorded in writing, extend the aforesaid period by such further period or periods 

as he thinks fit, so, however, that the total period of extension shall not in any case exceed two years: 

Provided further that where an application for settlement of case under section 127B is made to       

the Settlement Commission, the period commencing from the date on which such application is made and 

                                                           
1. Subs. by Act 10 of 2000, s. 82, for sub-section (2) (w.e.f. 20-9-1991).  

2. Subs. Act 18 of 2008, s. 68, for ―sub-section (1)‖ ( w.e.f. 10-5-2008). 

3. Subs. by s. 68, ibid.,  for ―sub-section (1) or sub-section (3)‖ (w.e.f. 10-5-2008) 

4. Subs. by s. 68, ibid., for ―sub-section (1)‖ (w.e.f. 10-5-2008). 

5. Ins. by Act 29 of 2006, s. 23 (w.e.f. 13-7-2006).  

6. Subs. by Act 23 of 2012, s. 123, for ―or section 28B‖ (w.e.f. 28-5-2012). 

7.  Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-08-2014). 

8.  Subs. by Act 17 of 2013, s. 67, for ―sub-section (1) of section 28‖ ( w.e.f. 10-5-2013). 

9. Subs. by Act 23 of 2012, s. 123, for ―or sub-section (2) of section 28B‖ (w.e.f. 28-5-2012). 

10. Subs. by Act 25 of 2014, section 78, for ―Chief Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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ending with the date on which an order under sub-section (1) of section 127C is made shall be excluded 

from the period specified in the preceding proviso.]  

1
[CHAPTER VA 

INDICATING AMOUNT OF DUTY IN THE PRICE OF GOODS, ETC., FOR PURPOSE OF REFUND 

28C. Price of goods to indicate the amount of duty paid thereon.—Notwithstanding anything 

contained in this Act or any other law for the time being in force, every person who is liable to pay duty 

on any goods shall, at the time of clearance of the goods, prominently indicate in all the documents 

relating to assessment, sales invoice, and other like documents, the amount of such duty which will form 

part of the price at which such goods are to be sold. 

28D. Presumption that incidence of duty has been passed on to the buyer.—Every person who 

has paid the duty on any goods under this Act shall, unless the contrary is proved by him, be deemed to 

have passed on the full incidence of such duty to the buyer of such goods.] 

2
[CHAPTER VB 

ADVANCE RULINGS 

28E. Definitions.—In this Chapter, unless the context otherwise requires,— 

3
*  *   *   *   * 

4
[(b)  ―advance ruling‖ means a written decision on any of the questions referred to in section 

28H raised by the applicant in his application in respect of any goods prior to its importation or 

exportation;] 

5
[(ba) ―Appellate Authority‖ means the Authority for Advance Rulings constituted under section 

245-O of the Income-tax Act, 1961 (43 of 1961;] 

 
6
[(c) ―applicant‖ means any person,— 

(i) holding a valid Importer-exporter Code Number granted under section 7 of the Foreign 

Trade (Development and Regulation) Act, 1992 (22 of 1992); or 

(ii) exporting any goods to India; or 

(iii) with a justifiable cause to the satisfaction of the Authority, 

who makes an application for advance ruling under section 28H;] 

 7
[Explanation.—For the purposes of this clause, ―joint venture in India‖ means a contractual 

arrangement whereby two or more persons undertake an economic activity which is subject to joint 

                                                           
1. Ins. by Act 40 of 1991, s. 13 (w.e.f. 20-9-1991). 

2. Ins. by Act 27 of 1999, s. 103 (w.e.f. 11-5-1999). 

3. Clause (a) omitted by Act 13 of 2018, s. 64 (w.e.f. 28-3-2018). 

4. Subs. by s. 64, ibid., for clause (b) (w.e.f. 28-3-2018). 

5. Ins. by s. 64, ibid. (w.e.f. 28-3-2018). 
6. Subs. by s. 64, ibid., for clause (c) (w.e.f. 28-3-2018). 

7. Ins. by Act 22 of 2007, s. 97 (w.e.f. 11-5-2007). 
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control and one or more of the participants or partners or equity holders is a non-resident having 

substantial interest in such arrangement.] 

(d) ‖application‖ means an application made to the Authority under sub-section (1) of section 

28H; 

1
[(e) ‖Authority‖ means the Customs Authority for Advance Rulings appointed under section 

28EA;] 

 (f) ‖Chairperson‖ means the Chairperson of the 
2
[Appellate Authority]; 

 (g) ―Member‖ means a Member of the 
2
[Appellate Authority] and includes the Chairperson; and 

3
[(h) non-resident‖, ―Indian company‖ and ―foreign company‖ have the meanings respectively 

assigned to them in clauses (30), (26) and (23A) of section 2 of the Income-tax Act, 1961 (43 of 

1961).] 

4
[28EA. Customs Authority for Advance Rulings.—(1) The Board may, for the purposes of giving 

advance rulings under this Act, by notification, appoint an officer of the rank of Principal Commissioner 

of Customs or Commissioner of Customs to function as a Customs Authority for Advance Rulings: 

Provided that till the date of appointment of the Customs Authority for Advance Rulings, the existing 

Authority for Advance Rulings constituted under section 245-O of the Income-tax Act, 1961 (43 of 1961) 

shall continue to be the Authority for giving advance rulings for the purposes of this Act. 

(2) The offices of the Authority may be established in New Delhi and at such other places, as the 

Board may deem fit. 

(3) Subject to the provisions of this Act, the Authority shall exercise the powers and authority 

conferred on it by or under this Act.] 

5
[28F. Authority for advance rulings.—(1) Subject to the provisions of this Act, the Authority for 

Advance Rulings constituted under section 245-O of the Income-tax Act, 1961 (43 of 1961) shall be 
6
[the 

6
[the Appellate Authority for deciding appeal under this Chapter and the said Appellate Authority] shall 

exercise the jurisdiction, powers and authority conferred on it by or under this Act: 

Provided that the Member from the Indian Revenue Service (Customs and Central Excise), who is 

qualified to be a Member of the Board, shall be the revenue Member of the 
7
[Appellate Authority] for the 

purposes of this Act. 

(2) On and from the date on which the Finance Bill, 2017 receives the assent of the President, every 

application and proceeding pending before the erstwhile Authority for Advance Rulings (Central Excise, 

Customs and Service Tax) shall stand transferred to the Authority from the stage at which such 

application or proceeding stood as on the date of such assent.] 

8
[(3) On and from the date of appointment of the Customs Authority for Advance Rulings, every 

application and proceeding pending before the erstwhile Authority for Advance Rulings shall stand 

transferred to the Authority from the stage at which such application or proceeding stood as on the date of 

such appointment.] 

                                                           
1. Subs. by Act 13 of 2018, s. 64, for clause (e) (w.e.f. 28-3-2018). 

2. Subs. by s. 64, ibid., for ―Authority‖ (w.e.f. 28-3-2018). 

3. Subs. by Act 32 of 2003, s. 110, for clause (h) (w.e.f. 14-5-2003). 

4. Ins. by Act 13 of 2018, s. 65 (w.e.f. 28-3-2018). 

5. Subs. by Act 7 of 2017, s. 94, for section 28F (w.e.f. 31-3-2017). 

6. Subs. by Act 13 of 2018, s. 66, for ―the Authority for giving advance rulings for the purposes of this Act and the said 

Authority‖ (w.e.f. 28-3-2018). 

7. Subs. by s. 66, ibid., for ―Authority‖ (w.e.f. 28-3-2018). 

8. Ins. by s. 66, ibid (w.e.f. 28-3-2018). 
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28G. [Vacancies, etc., not to invalidate proceedings.]Omitted by the Finance Act, (7 of 2017),  

s. 95 (w.e.f. 31-3-2017).  

28H. Application for advance ruling.—(1) An applicant desirous of obtaining an advance ruling 

under this Chapter may make an application in such form and in such manner as may be prescribed, 

stating the question on which the advance ruling is sought. 

(2)  The question on which the advance ruling is sought shall be in respect of, — 

(a)  classification of goods under the Customs Tariff Act, 1975 (51 of 1975); 

(b)  applicability of a notification issued under sub-section (1) of section 25, having a bearing on 

the rate of duty; 

(c)  the principles to be adopted for the purposes of determination of value of the goods under the 

provisions of this Act. 

1
[(d)  applicability of notifications issued in respect of  tax or duties under this Act or the Customs 

Tariff Act, 1975 (51 of 1975) or any tax or duty chargeable under any other law for the time being in 

force in the same manner as duty of customs leviable under this Act or the Customs Tariff Act;] 

2
[(e) determination of origin of the goods in terms of the rules notified under the Customs Tariff 

Act, 1975 (51 of 1975) and matters relating thereto.] 

3
[(f) any other matter as the Central Government may, by notification, specify.] 

(3) The application shall be made in quadruplicate and be accompanied by a fee of 
4
[ten thousand 

rupees]. 

(4) An applicant may withdraw his application within thirty days from the date of the application. 

5
[(5) The applicant may be represented by any person resident in India who is authorised in this 

behalf. 

Explanation.—For the purposes of this sub-section ―resident‖ shall have the same meaning as 

assigned to it in clause (42) of section 2 of the Income-tax Act, 1961 (43 of 1961).] 

28-I. Procedure on receipt of application.—(1) On receipt of an application, the Authority shall 

cause a copy thereof to be forwarded to the 
6
[Principal Commissioner of Customs or Commissioner of 

Customs] and, if necessary, call upon him to furnish the relevant records: 

Provided that where any records have been called for by the Authority in any case, such records shall, 

as soon as possible, be returned to the 
6
[Principal Commissioner of Customs or Commissioner of 

Customs]. 

(2) The Authority may, after examining the application and the records called for, by order, either 

allow or reject the application: 

Provided that the Authority shall not allow the application 
7
*** where the question raised in the 

application is — 

(a) already pending in the applicant's case before any officer of customs, the Appellate Tribunal 

or any Court; 

                                                           
1. Subs. by Act 13 of 2018, s. 67, for clause (d) (w.e.f. 28-3-2018). 

2. Ins. by Act 18 of 2005, s. 67 (w.e.f. 13-5-2005). 

3. Ins. by Act 13 of 2018, s. 67 (w.e.f. 28-3-2018). 

4. Subs. by Act 7 of 2017, s. 96 for ―two thousand five hundred rupees‖ (w.e.f. 31-3-2017). 

5. Ins. by Act 13 of 2018, s. 67 (w.e.f. 28-3-2018). 

6. Subs. by Act 25 of 2014, s. 78 for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

7. The words ―except in the case of a resident applicant‖ omitted by Act 20 of 2002, s. 122 (w.e.f. 11-5-2002). 



43 
 

(b) the same as in a matter already decided by the Appellate Tribunal or any Court: 

Provided further that no application shall be rejected under this sub-section unless an opportunity has 

been given to the applicant of being heard: 

Provided also that where the application is rejected, reasons for such rejection shall be given in the 

order. 

(3)  A copy of every order made under sub-section (2) shall be sent to the applicant and to the  
1
[Principal Commissioner of Customs or Commissioner of Customs]. 

(4) Where an application is allowed under sub-section (2), the Authority shall, after examining such 

further material as may be placed before it by the applicant or obtained by the Authority, pronounce its 

advance ruling on the question specified in the application. 

(5) On a request received from the applicant, the Authority shall, before pronouncing its advance 

ruling, provide an opportunity to the applicant of being heard, either in person or through a 

duly authorised representative. 

 Explanation.—For the purposes of this sub-section, ―authorised representative‖ shall have the 

meaning assigned to it in sub-section (2) of section 146A. 

(6)  The Authority shall pronounce its advance ruling in writing within 
2
[three months] of the receipt 

of application. 

 (7) A copy of the advance ruling pronounced by the Authority, duly signed by the Members and 

certified in the prescribed manner shall be sent to the applicant and to the  
1
[Principal Commissioner of 

Customs or Commissioner of Customs], as soon as may be, after such pronouncement. 

28J. Applicability of advance ruling.—(1) The advance ruling pronounced by the Authority under 

section 28-I shall be binding only— 

(a) on the applicant who had sought it; 

(b) in respect of any matter referred to in sub-section (2) of section 28H; 

(c) on the 
1
[Principal Commissioner of Customs or Commissioner of Customs], and the customs 

authorities subordinate to him, in respect of the applicant. 

(2) The advance ruling referred to in sub-section (1) shall be binding as aforesaid unless there is a 

change in law or facts on the basis of which the advance ruling has been pronounced. 

28K. Advance ruling to be void in certain circumstances.—(1) Where the Authority finds, on a 

representation made to it by the 
1
[Principal Commissioner of Customs or Commissioner of Customs] or 

otherwise, that an advance ruling pronounced by it under sub-section (6) of section 28-I has been obtained 

by the applicant by fraud or misrepresentation of facts, it may, by order, declare such ruling to be 

void ab initio and thereupon all the provisions of this Act shall apply 
3
*** to the applicant as if such 

advance ruling had never been made. 

                                                           
1. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

2. Subs. by Act 13 of 2018, s. 68, for ―six months‖ (w.e.f. 28-3-2018). 

3. The brackets and words ―(after excluding the period beginning with the date of such advance ruling and ending with the date 

of order under this sub-section)‖ omitted by Act 13 of 2018, s. 69 (w.e.f. 28-3-2018). 
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1
[Provided that in computing the period of two years referred to in clause (a) of sub-section (1) of 

section 28, or five years referred to in sub-section (4) thereof, for service of notice for recovery of any 

duty not levied, short-levied, not paid or short-paid on account of the advance ruling, the period beginning 

with the date of such advance ruling and ending with the date of the order under this sub-section shall be 

excluded.] 

(2)  A copy of the order made under sub-section (1) shall be sent to the applicant and the 
2
[Principal 

Commissioner of Customs or Commissioner of Customs]. 

3
[28KA. Appeal.—(1) Any officer authorised by the Board, by notification, or the applicant may file an 

appeal to the Appellate Authority against any ruling or order passed by the Authority, within sixty days from 

the date of the communication of such ruling or order, in such form and manner as may be prescribed: 

Provided that where the Appellate Authority is satisfied that the appellant was prevented by sufficient 

cause from presenting the appeal within the period so specified, it may allow a further period of thirty 

days for filing such appeal. 

(2) The provisions of sections 28-I and 28J shall, mutatis mutandis, apply to the appeal under this 

section.] 

28L. Powers of 
4
[Authority or Appellate Authority].—(1) The 

4
[Authority or Appellate Authority] 

shall, for the purpose of exercising its powers regarding discovery and inspection, enforcing the 

attendance of any person and examining him on oath, issuing commissions and compelling production of 

books of account and other records, have all the powers of a civil court under the Code of Civil 

Procedure, 1908 (5 of 1908). 

(2) The 
4
[Authority or Appellate Authority] shall be deemed to be a civil court for the purposes of 

section 195, but not for the purposes of Chapter XXVI of the Code of Criminal Procedure, 1973  

(2 of 1974), and every proceeding before the 
4
[Authority or Appellate Authority] shall be deemed to be a 

judicial proceeding within the meaning of sections 193 and 228, and for the purpose of section 196, of the 

Indian Penal Code (45 of 1860). 

5
[28M. Procedure for Authority and Appellate Authority.—(1) The Authority shall follow such 

procedure as may be prescribed. 

(2) The Appellate Authority shall, subject to the provisions of this Chapter, have power to regulate its 

own procedure in all matters arising out of the exercise of its powers and authority under this Act.] 

CHAPTER VI 

PROVISIONS RELATING TO CONVEYANCES CARRYING IMPORTED OR EXPORTED GOODS 

29.  Arrival of vessels and aircrafts in India.—(1) The person-in-charge of a vessel or an aircraft 

entering India from any place outside India shall not cause or permit the vessel or aircraft to call or land— 

(a) for the first time after arrival in India; or 

(b) at any time while it is carrying passengers or cargo brought in that vessel or aircraft; 

at any place other than a customs port or a customs airport, as the case may be 
6
[unless permitted by the 

Board]. 

                                                           
1. The proviso ins. by Act 13 of 2018, s. 69 (w.e.f. 28-3-2018). 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Section 28KA shall stand inserted (date to be notified) by Act 13 of 2018, s. 70. 

4. Subs. by s. 71, ibid., for ―Authority‖ (w.e.f. 28-3-2018).  

5. Subs. by s. 72, ibid., for section 28M (w.e.f. 28-3-2018). 

6. Ins. by Act 17 of 2013, s. 69 (w.e.f. 10-5-2013). 
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(2) The provisions of sub-section (1) shall not apply in relation to any vessel or aircraft which is 

compelled by accident, stress of weather or other unavoidable cause to call or land at a place other than a 

customs port or customs airport but the person-in-charge of any such vessel or aircraft— 

(a) shall immediately report the arrival of the vessel or the landing of the aircraft to the nearest 

customs officer or the officer-in-charge of a police station and shall on demand produce to him the 

log book belonging to the vessel or the aircraft; 

(b) shall not without the consent of any such officer permit any goods carried in the vessel or the 

aircraft to be unloaded from, or any of the crew or passengers to depart from the vicinity of, the 

vessel or the aircraft; and 

(c)  shall comply with any directions given by any such officer with respect to any such goods, 

and no passenger or member of the crew shall, without the consent of any such officer, leave the 

immediate vicinity of the vessel or the aircraft: 

Provided that nothing in this section shall prohibit the departure of any crew or passengers from the 

vicinity of, or the removal of goods from, the vessel or aircraft where the departure or removal is 

necessary for reasons of health, safety or the preservation of life or property. 

30. Delivery of 
1
[arrival manifest or import manifest] or import report.—

2
[(1) The person-in-

charge of — 

(i)    a vessel; or 

(ii)   an aircraft; or 

(iii)  a vehicle, 

carrying imported goods 
3
[or export goods] or any other person as may be specified by the Central 

Government, by notification in the Official Gazette, in this behalf shall, in the case of a vessel or an 

aircraft, deliver to the proper officer 
4
[an 

1
[arrival manifest or import manifest] by presenting 

electronically prior to the arrival] of the vessel or the aircraft, as the case may be, and in the case of a 

vehicle, an import report within twelve hours after its arrival in the customs station, in 
5
[such form and 

manner as may be prescribed] and if the 
1
[arrival manifest or import manifest] or the import report or any 

part thereof, is not delivered to the proper officer within the time specified in this sub-section and if the 

proper officer is satisfied that there was no sufficient cause for such delay, the person-in-charge or any 

other person referred to in this sub-section, who caused such delay, shall be liable to a penalty not 

exceeding fifty thousand rupees:] 

6
[Provided that the 

7
[Principal Commissioner of Customs or Commissioner of Customs] may, in cases 

cases where it is not feasible to deliver 
1
[arrival manifest or import manifest] by presenting electronically, 

allow the same to be delivered in any other manner.] 

                                                           
1. Subs. by Act 13 of 2018, s. 56, for ―import manifest‖ (w.e.f. 28-3-2018). 

2. Subs. by Act 32 of 2003, s. 112, for sub-section (1) (w.e.f 14-5-2003). 

3. Ins. by Act 13 of 2018, s. 73 (w.e.f. 28-3-2018). 

4. Subs. by Act 17 of 2013, s. 70, for ―an import manifest prior to the arrival‖ (w.e.f. 10-5-2013). 

5. Subs. by Act 13 of 2018, s. 73, for ―the prescribed form‖ (w.e.f. 28-3-2018). 

6. Ins. by Act 17 of 2013, s. 70 (w.e.f. 10-5-2013). 

7. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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(2) The person delivering the 
1
[arrival manifest or import manifest] or import report shall at the foot 

thereof make and subscribe to a declaration as to the truth of its contents. 

(3) If the proper officer is satisfied that the 
1
[arrival manifest or import manifest] or import report is in 

any way incorrect or incomplete, and that there was no fraudulent intention, he may permit it to be 

amended or supplemented. 

2
[30A. Passenger and crew arrival manifest and passenger name record information.—(1) The 

person-in-charge of a conveyance that enters India from any place outside India or any other person as 

may be specified by the Central Government by notification in the Official Gazette, shall deliver to the 

proper officer— 

(i) the passenger and crew arrival manifest before arrival in the case of an aircraft or a vessel and 

upon arrival in the case of a vehicle; and 

(ii) the passenger name record information of arriving passengers, 

in such form, containing such particulars, in such manner and within such time, as may be prescribed. 

(2) Where the passenger and crew arrival manifest or the passenger name record information or any 

part thereof is not delivered to the proper officer within the prescribed time and if the proper officer is 

satisfied that there was no sufficient cause for such delay, the person-in-charge or the other person 

referred to in sub-section (1) shall be liable to such penalty, not exceeding fifty thousand rupees, as may 

be prescribed.] 

31.  Imported goods not to be unloaded from vessel until entry inwards granted.— 

(1) The master of a vessel shall not permit the unloading of any imported goods until an order has been 

given by the proper officer granting entry inwards to such vessel. 

(2)   No order under sub-section (1) shall be given until an 
1
[arrival manifest or import manifest] has 

been delivered or the proper officer is satisfied that there was sufficient cause for not delivering it. 

(3)   Nothing in this section shall apply to the unloading of baggage accompanying a passenger or a 

member of the crew, mail bags, animals, perishable goods and hazardous goods. 

32.   Imported goods not to be unloaded unless mentioned in 
1
[arrival manifest or import 

manifest] or import report.—No imported goods required to be mentioned under the regulations in an 
1
[arrival manifest or import manifest] or import report shall, except with the permission of the proper 

officer, be unloaded at any customs station unless they are specified in such manifest or report for being 

unloaded at that customs station. 

33.  Unloading and loading of goods at approved places only.—Except with the permission of the 

proper officer, no imported goods shall be unloaded, and no export goods shall be loaded, at any place 

other than a place approved under clause (a) of section 8 for the unloading or loading of such goods. 

34. Goods not to be unloaded or loaded except under supervision of customs officer.—Imported 

goods shall not be unloaded from, and export goods shall not be loaded on, any conveyance except under 

the supervision of the proper officer: 

                                                           
1. Subs. by Act 13 of 2018, s. 56, for ―import manifest‖ (w.e.f. 28-3-2018). 

2. Ins. by Act 7 of 2017, s. 98 (w.e.f. 31-3-2017). 
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 Provided that the Board may, by notification in the Official Gazette, give general permission and the 

proper officer may in any particular case give special permission, for any goods or class of goods to be 

unloaded or loaded without the supervision of the proper officer. 

35.  Restrictions on goods being water-borne.—No imported goods shall be water-borne for being 

landed from any vessel, and no export goods which are not accompanied by a shipping bill, shall be 

water-borne for being shipped, unless the goods are accompanied by a boat-note in the prescribed form: 

Provided that the Board may, by notification in the Official Gazette, give general permission, and the 

proper officer may in any particular case give special permission, for any goods or any class of goods to 

be water-borne without being accompanied by a boat-note. 

36.  Restrictions on unloading and loading of goods on holidays, etc.—No imported goods shall be 

unloaded from, and no export goods shall be loaded on, any conveyance on any Sunday or on any holiday 

observed by the Customs Department or on any other day after the working hours, except after giving the 

prescribed notice and on payment of the prescribed fees, if any: 

Provided that no fees shall be levied for the unloading and loading of baggage accompanying a 

passenger or a member of the crew, and mail bags. 

37. Power to board conveyances.—The proper officer may, at any time, board any conveyance 

carrying imported goods or export goods and may remain on such conveyance for such period as he 

considers necessary. 

38.  Power to require production of documents and ask questions.—For the purposes of carrying 

out the provisions of this Act, the proper officer may require the person-in-charge of any conveyance or 

animal carrying imported goods or export goods to produce any document and to answer any questions 

and thereupon such person shall produce such documents and answer such questions. 

39. Export goods not to be loaded on vessel until entry-outwards granted.—The master of a 

vessel shall not permit the loading of any export goods, other than baggage and mail bags, until an order 

has been given by the proper officer granting entry-outwards to such vessel. 

40. Export goods not to be loaded unless duly passed by proper officer.—The person-in-charge of 

a conveyance shall not permit the loading at a customs station— 

(a) of export goods, other than baggage and mail bags, unless a shipping bill or bill of export or a 

bill of transhipment, as the case may be, duly passed by the proper officer, has been handed over to 

him by the exporter; 

(b) of baggage and mail bags, unless their export has been duly permitted by the proper officer. 

41. Delivery of 
1
[departure manifest or export manifest] or export report.—(1) The person-in-

charge of a conveyance carrying export goods 
2
[or imported goods] shall, before departure of the 

conveyance from a customs station, deliver to the proper officer in the case of a vessel or aircraft, an  
3
[

1
[ departure manifest or export manifest] by presenting electronically], and in the case of a vehicle, an 

export report, in the 
4
[such form and manner as may be prescribed and in case, the person-in-charge fails 

to deliver the departure manifest or export manifest or the export report or any part thereof within such 

time, and the proper officer is satisfied that there is no sufficient cause for such delay, such person-in-

charge shall be liable to pay penalty not exceeding fifty thousand rupees]: 

                                                           
1. Subs. by Act 13 of 2018, s. 56, for ―export manifest‖ (w.e.f. 28-3-2018). 

2. Ins. by s. 74, ibid (w.e.f. 28-3-2018). 

3. Subs. by Act 17 of 2013, s. 71 (w.e.f. 10-5-2013). 

4. Subs. by Act 13 of 2018, s. 74, for ―the prescribed form‖ (w.e.f. 28-3-2018). 
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1
*     *    *    * 

2
[Provided that the

 3
[Principal Commissioner of Customs or Commissioner of Customs] may, in cases 

where it is not feasible to deliver the 
4
[departure manifest or export manifest] by presenting electronically, 

allow the same to be delivered in any other manner.] 

(2)  The person delivering the 
4
[departure manifest or export manifest] or export report shall at the 

foot thereof make and subscribe to a declaration as to the truth of its contents. 

(3) If the proper officer is satisfied that the 
4
[departure manifest or export manifest] or export report is 

in any way incorrect or incomplete and that there was no fraudulent intention, he may permit such 

manifest or report to be amended or supplemented. 

5
[41A. Passenger and crew departure manifest and passenger name record information.—(1) 

The person-in-charge of a conveyance that departs from India to a place outside India or any other person 

as may be specified by the Central Government by notification in the Official Gazette, shall deliver to the 

proper officer— 

(i) the passenger and crew departure manifest; and 

(ii) the passenger name record information of departing passengers, 

in such form, containing such particulars, in such manner and within such time, as may be prescribed. 

 (2) Where the passenger and crew departure manifest or the passenger name record information or 

any part thereof is not delivered to the proper officer within the prescribed time and if the proper officer is 

satisfied that there was no sufficient cause for such delay, the person-in-charge or the other person 

referred to in sub-section (1) shall be liable to such penalty, not exceeding fifty thousand rupees, as may 

be prescribed.] 

42. No conveyance to leave without written order.—(1) The person-in-charge of a conveyance 

which has brought any imported goods or has loaded any export goods at a customs station shall not 

cause or permit the conveyance to depart from that customs station until a written order to that effect has 

been given by the proper officer. 

(2)  No such order shall be given until,—   

(a)  the person-in-charge of the conveyance has answered the questions put to him under               

section 38; 

(b)  the provisions of section 41 have been complied with; 

(c)  the shipping bills or bills of export, the bills of transhipment, if any, and such other 

documents as the proper officer may require have been delivered to him; 

                                                           
1. Proviso omitted by Act of 23 of 2004, s. 66 (w.e.f. 10-9-2004). 

2. Ins. by Act 17 of 2013, s. 71 (w.e.f. 10-5-2013). 

3. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014).   

4. Subs. by Act 13 of 2018, s. 56, for ―export manifest‖ (w.e.f. 28-3-2018). 

5. Ins. by Act 7 of 2017, s. 99 (w.e.f. 31-3-2017). 
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(d)  all duties leviable on any stores consumed in such conveyance, and all charges and penalties 

due in respect of such conveyance or from the person-in-charge thereof have been paid or the 

payment secured by such guarantee or deposit of such amount as the proper officer may direct; 

(e)  the person-in-charge of the conveyance has satisfied the proper officer that no penalty 

is leviable on him under section 116 or the payment of any penalty that may be levied upon him 

under that section has been secured by such guarantee or deposit of such amount as the proper officer 

may direct; 

(f)   in any case where any export goods have been loaded without payment of export duty or in 

contravention of any provision of this Act or any other law for the time being in force relating to 

export of goods,—   

(i)   such goods have been unloaded, or 

(ii)   where the 
1
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] is 

satisfied that it is not practicable to unload such goods, the person-in-charge of the conveyance 

has given an undertaking, secured by such guarantee or deposit of such amount as the proper 

officer may direct, for bringing back the goods to India. 

43.  Exemption of certain classes of conveyances from certain provisions of this Chapter.— 

(1) The provisions of sections 30, 41 and 42 shall not apply to a vehicle which carries no goods other than 

the luggage of its occupants. 

 (2)   The Central Government may, by notification in the Official Gazette, exempt the following 

classes of conveyances from all or any of the provisions of this Chapter— 

(a) conveyances belonging to the Government or any foreign Government; 

(b) vessels and aircraft which temporarily enter India by reason of any emergency. 

CHAPTER VII  

CLEARANCE OF IMPORTED GOODS AND EXPORT GOODS 

44.  Chapter not to apply to baggage and postal articles.—The provisions of this Chapter shall not 

apply to (a) baggage, and (b) goods imported or to be exported by post.  

Clearance of Imported goods 

45.  Restrictions on custody and removal of imported goods.—(1) Save as otherwise provided in 

any law for the time being in force, all imported goods unloaded in a customs area shall remain in the 

custody of such person as may be approved by the 
2
[Principal Commissioner of Customs or 

Commissioner of Customs] until they are cleared for home consumption or are warehoused or are 

transhipped in accordance with the provisions of Chapter VIII. 

                                                           
1. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999).  

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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(2) The person having custody of any imported goods in a customs area, whether under the provisions 

of sub-section (1) or under any law for the time being in force,— 

(a) shall keep a record of such goods and send a copy thereof to the proper officer; 

(b) shall not permit such goods to be removed from the customs area or otherwise dealt with, 

except under and in accordance with the permission in writing of the proper officer 
1
[or in such 

manner as may be prescribed]. 

 
2
[(3)  Notwithstanding anything contained in any law for the time being in force, if any imported 

goods are pilferred after unloading thereof in a customs area while in the custody of a person referred to 

in sub-section (1), that person shall be liable to pay duty on such goods at the rate prevailing on the date 

of delivery of an 
3
[arrival manifest or import manifest] or, as the case may be, an import report to the 

proper officer under section 30 for the arrival of the conveyance in which the said goods were carried.] 

46.  Entry of goods on importation.—(1) The importer of any goods, other than goods intended for 

transit or transhipment, shall make entry thereof by presenting  
4
[electronically] 

5
[on the customs 

automated system] to the proper officer a bill of entry for home consumption or warehousing 
6
[in such 

form and manner as may be prescribed]: 
7
[Provided that the 

8
[Principal Commissioner of Customs or Commissioner of Customs] may, in cases 

cases where it is not feasible to make entry by presenting electronically 
5
[on the customs automated 

system], allow an entry to be presented in any other manner: 

Provided  further that]  if the importer makes and subscribes to a declaration before the proper officer, 

to the effect that he is unable for want of full information to furnish all the particulars of the goods 

required under this sub-section, the proper officer may, pending the production of such information, 

permit him, previous to the entry thereof (a) to examine the goods in the presence of an officer of 

customs, or (b) to deposit the goods in a public warehouse appointed under section 57 without 

warehousing the same. 

(2)  Save as otherwise permitted by the proper officer, a bill of entry shall include all the goods 

mentioned in the bill of lading or other receipt given by the carrier to the consignor. 
9
[(3) The importer shall present the bill of entry under sub-section (1) before the end of the next day 

following the day (excluding holidays) on which the aircraft or vessel or vehicle carrying the goods 

arrives at a customs station at which such goods are to be cleared for home consumption or warehousing:  

Provided that a bill of entry may be presented 
10

[at any time not exceeding thirty days prior to] the 

expected arrival of the aircraft or vessel or vehicle by which the goods have been shipped for importation 

into India: 

 Provided further that where the bill of entry is not presented within the time so specified and the 

proper officer is satisfied that there was no sufficient cause for such delay, the importer shall pay such 

charges for late presentation of the bill of entry as may be prescribed.] 

(4) The importer while presenting a bill of entry shall 
11

*** make and subscribe to a declaration as to 

the truth of the contents of such bill of entry and shall, in support of such declaration, produce to the 

                                                           
1. Ins. by Act 13 of 2018, s. 75 (w.e.f. 28-3-2018). 

2. Ins. by Act 22 of 1995, s. 58 (w.e.f. 26-5-1995). 

3. Subs. by Act 13 of 2018, s. 56, for ―import manifest‖ (w.e.f. 28-3-2018). 

4. Ins. by Act 8 of 2011, s. 44 (w.e.f. 8-4-2011).  

5. Ins. by Act 13 of 2018, s. 76 (w.e.f. 28-3-2018). 

6. Subs. by s. 76, ibid., for ―in the prescribed form‖ (w.e.f. 28-3-2018). 

7. Subs. by Act 8 of 2011, s. 44, for ―Provided that‖ (w.e.f. 8-4-2011). 

8. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
9. Subs. by Act 7 of 2017, s. 100 for sub-section (3) (w.e.f. 31-3-2017). 

10. Subs. by Act 13 of 2018, s. 76, for ―within thirty days of‖ (w.e.f. 28-3-2018). 

11. The words ―at the foot thereof‖ omitted by Act 8 of 2011, s. 44  (w.e.f. 8-4-2011)  
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proper officer the invoice, if any, 
1
[and such other documents relating to the imported goods as may be 

prescribed]. 
2
[(4A) The importer who presents a bill of entry shall ensure the following, namely:— 

(a) the accuracy and completeness of the information given therein; 

(b) the authenticity and validity of any document supporting it; and 

(c) compliance with the restriction or prohibition, if any, relating to the goods under this Act or 

under any other law for the time being in force.] 

(5) If the proper officer is satisfied that the interests of revenue are not prejudicially affected and that 

there was no fraudulent intention, he may permit substitution of a bill of entry for home consumption for 

a bill of entry for warehousing or vice versa. 

47. Clearance of goods for home consumption.—
3
[(1)] Where the proper officer is satisfied that 

any goods entered for home consumption are not prohibited goods and the importer has paid the import 

duty, if any, assessed thereon and any charges payable under this Act in respect of the same, the proper 

officer may make an order permitting clearance of the goods for home consumption: 
4
[ 

5
[Provided that such order may also be made electronically through the customs automated system 

system on the basis or risk evaluation through appropriate selection criteria:  

Provided further that] the Central Government may, by notification in the Official Gazette, permit 

certain class of importers to make deferred payment of said duty or any charges in such manner as may be 

provided by rules.] 
6
[(2) 

7
[The importer shall pay the import duty— 

(a) on the date of presentation of the bill of entry in the case of self assessment; or 

(b) within one day (excluding holidays) from the date on which the bill of entry is returned to him 

by the proper officer for payment of duty in the case of assessment, reassessment or provisional 

assessment; or 

(c) in the case of deferred payment under the proviso to sub-section (1), from such due date as 

may be specified by rules made in this behalf, 

and if he fails to pay the duty within the time so specified, he shall pay interest on the duty not paid or 

short-paid till the date of its payment, at such rate, not less than ten per cent. but not exceeding thirty-six 

per cent. per annum, as may be fixed by the Central Government, by notification in the Official Gazette.] 

8
[Provided that the Central Government may, by notification in the Official Gazette, specify the class 

or classes of importers who shall pay such duty electronically: 

  

                                                           
1. Subs. by Act 13 of 2018, s. 76, for ―relating to the imported goods‖ (w.e.f. 28-3-2018). 
2. Ins. by s. 76, ibid. (w.e.f. 28-3-2018). 

3. Section 47 renumbered as sub-section (1) thereof by Act 55 of 1991, s. 3, (w.e.f. 23-12-1991).  

4. Ins. by Act 28 of 2016, s. 121 (w.e.f. 14-5-2016). 

5. Subs. by Act 13 of 2018, s. 77, for ―Provided that‖ (w.e.f. 28-3-2018). 

6. Ins. by Act 55 of 1991, s. 3 (w.e.f. 23-12-1991). 

7. Subs. by Act 7 of 2017, s. 101, for certain words, brackets, letters and figure (w.e.f. 31-3-2017). Earlier certain words, 

brackets, letters and figure were substituted by Act 28 of 2016, s. 121 (w.e.f. 14-5-2016).  

8. Subs. by Act 23 of 2012, s. 124, for ―Provided that‖ (w.e.f. 28-5-2012). 
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Provided further that] where the bill of entry is returned for payment of duty before the 

commencement of the Customs (Amendment) Act, 1991 (55 of 1991) and the importer has not paid such 

duty before such commencement, the date of return of such bill of entry to him shall be deemed to be the 

date of such commencement for the purpose of this section:] 

1
[ 

2
[Provided also that] if the Board is satisfied that it is necessary in the public interest so to do, it 

may, by order for reasons to be recorded, waive the whole or part of any interest payable under this 

section.] 

48.  Procedure in case of goods not cleared, warehoused, or transhipped within 
3
[thirty days] 

after unloading.—If any goods brought into India from a place outside India are not cleared for home 

consumption or warehoused or transhipped 
4
[within 

5
[thirty days]] from the date of the unloading thereof 

thereof at a customs station or within such further time as the proper officer may allow or if the title to 

any imported goods is relinquished, such goods may, after notice to the importer and with the permission 

of the proper officer be sold by the person having the custody thereof: 

 Provided that — 

(a) animals, perishable goods and hazardous goods, may, with the permission of the proper 

officer, be sold at any time; 

(b) arms and ammunition may be sold at such time and place and in such manner as the Central 

Government may direct. 

Explanation.— In this section, ―arms‖ and ―ammunition‖ have the meanings respectively assigned to 

them in the Arms Act, 1959 (54 of 1959). 

6
[49. Storage of imported goods in warehouse pending clearance or removal.—Where,––  

(a) in the case of any imported goods, whether dutiable or not, entered for home consumption, the 

Assistant Commissioner of Customs or Deputy Commissioner of Customs is satisfied on the 

application of the importer that the goods cannot be cleared within a reasonable time; 

(b) in the case of any imported dutiable goods, entered for warehousing, the Assistant 

Commissioner of Customs or Deputy Commissioner of Customs is satisfied on the application of the 

importer that the goods cannot be removed for deposit in a warehouse within a reasonable time, 

the goods may pending clearance or removal, as the case may be, be permitted to be stored in a public 

warehouse for a period not exceeding thirty days: 

Provided that the provisions of Chapter IX shall not apply to goods permitted to be stored in a public 

warehouse under this section: 

                                                           
1. Ins. by Act 22 of 1995, s. 59 (w.e.f. 26-5-1995). 

2. Subs. by Act 23 of 2012, s. 124, for ―Provided further that‖ (w.e.f. 28-5-2012). 

3. Subs. by Act 55 of 1991, s. 4, for ―two months‖ (w.e.f. 21-12-1991).  

4. Subs. by Act 80 of 1985 s. 4, for ―within two months‖ (w.e.f. 27-12-1985). 

5. Subs. by Act 55 of 1991, s. 4, for ―forty-five days‖ (w.e.f. 21-12-1991). 

6. Subs. by Act 7 of 2017, s. 102, for section 49 (w.e.f. 31-3-2017). 
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Provided further that the Principal Commissioner of Customs or Commissioner of Customs may 

extend the period of storage for a further period not exceeding thirty days at a time.] 

Clearance of export goods 

50.  Entry of goods for exportation.—(1) The exporter of any goods shall make entry thereof by 

presenting 
1
[electronically] 

2
[on the customs automated system] to the proper officer in the case of goods 

to be exported in a vessel or aircraft, a shipping bill, and in the case of goods to be exported by land, a bill 

of export 
3
[in such form and manner as may be prescribed]. 

1
[Provided that the 

4
[Principal Commissioner of Customs or Commissioner of Customs] may, in cases 

cases where it is not feasible to make entry by presenting electronically 
2
[on the customs automated 

system] , allow an entry to be presented in any other manner.] 

(2)  The exporter of any goods, while presenting a shipping bill or bill of export, shall 
5
*** make and 

subscribe to a declaration as to the truth of its contents. 

2
[(3) The exporter who presents a shipping bill or bill of export under this section shall ensure the 

following, namely:— 

(a)  the accuracy and completeness of the information given therein; 

(b) the authenticity and validity of any document supporting it; and 

(c) compliance with the restriction or prohibition, if any, relating to the goods under this Act or 

under any other law for the time being in force.] 

 51. Clearance of goods for exportation.—
6
[(1)] Where the proper officer is satisfied that any goods 

goods entered for export are not prohibited goods and the exporter has paid the duty, if any, assessed 

thereon and any charges payable under this Act in respect of the same, the proper officer may make an 

order permitting clearance and loading of the goods for exportation: 

7
[ 

8
[Provided that such order may also be made electronically through the customs automated system 

system on the basis of risk evaluation through appropriate selection criteria: 

Provided further that] the Central Government may, by notification in the Official Gazette, permit 

certain class of exporters to make deferred payment of said duty or any charges in such manner as may be 

provided by rules.] 

7
[(2) Where the exporter fails to pay the export duty, either in full or in part, under the proviso to   

sub-section (1) by such due date as may be specified by rules, he shall pay interest on said duty not paid 

                                                           
1. Ins. by Act 8 of 2011, s. 45 (w.e.f 8-4-2011). 

2. Ins. by Act 13 of 2018, s. 78 (w.e.f. 28-3-2018). 

3. Subs. by s. 78, ibid., for ―in the prescribed form‖ (w.e.f. 28-3-2018). 

4. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

5. The words ―at the foot thereof‖ omitted by Act 8 of 2011, s. 45 (w.e.f. 8-4-2011). 

6. Section 51 renumbered as sub-section (1) thereof by Act 28 of 2016, s. 122, (w.e.f. 14-5-2016).  

7. Ins. by s. 122, ibid, (w.e.f. 14-5-2016). 

8. Subs. by Act 13 of 2018, s. 79, for ―Provided that‖ (w.e.f. 28-3-2018). 
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or short-paid till the date of its payment at such rate, not below five per cent and not exceeding thirty-six 

per cent per annum, as may be fixed by the Central Government, by notification in the Official Gazette.] 

1
[CHAPTER VIIA 

PAYMENTS THROUGH ELECTRONIC CASH LEDGER 

51A. Payment of duty, interest, penalty, etc.—(1) Every deposit made towards duty, interest, 

penalty, fee or any other sum payable by a person under the provisions of this Act or under the Customs 

Tariff Act, 1975 (51 of 1975) or under any other law for the time being in force or the rules and 

regulations made thereunder, using authorised mode of payment shall, subject to such conditions and 

restrictions, be credited to the electronic cash ledger of such person, to be maintained in such manner, as 

may be prescribed. 

(2) The amount available in the electronic cash ledger may be used for making any payment towards 

duty, interest, penalty, fees or any other sum payable under the provisions of this Act or under the Customs 

Tariff Act, 1975 (51 of 1975) or under any other law for the time being in force or the rules and regulations 

made thereunder in such manner and subject to such conditions and within such time as may be prescribed. 

(3) The balance in the electronic cash ledger, after payment of duty, interest, penalty, fee or any other 

amount payable, may be refunded in such manner as may be prescribed. 

(4) Notwithstanding anything contained in this section, if the Board is satisfied that it is necessary or 

expedient so to do, it may, by notification, exempt the deposits made by such class of persons or with 

respect to such categories of goods, as may be specified in the notification, from all or any of the provisions 

of this section.] 

CHAPTER VIII  

 GOODS IN TRANSIT 

52. Chapter not to apply to baggage, postal articles and stores.—The provisions of this Chapter 

shall not apply to (a) baggage, (b) goods imported by post, and (c) stores. 

2
[ 

3
[53. Transit of certain goods without payment of duty.—Subject to the provisions of section 

11, where any goods imported in a conveyance and mentioned in the 
4
[arrival manifest or import 

manifest] or the import report, as the case may be, as for transit in the same conveyance to any place 

outside India or to any customs station, the proper officer may allow the goods and the conveyance to 

transit without payment of duty, subject to such conditions, as may be prescribed.] 

 54. Transhipment of certain goods without payment of duty.—(1) Where any goods imported 

into a customs station are intended for transhipment, a bill of transhipment shall be presented to the 

proper officer in 
5
[such form and manner as may be prescribed]: 

6
[Provided that where the goods are being transhipped under an international treaty or bilateral 

agreement between the Government of India and Government of a foreign country, a declaration 

for transhipment instead of a bill of transhipment shall be presented to the proper officer in 
5
[such form 

and manner as may be prescribed].] 

                                                           
1. Ins. by Act 13 of 2018, s. 80 (w.e.f. 28-3-2018). 

2. Subs. by Act 21 of 1998, s. 101, for section 53 to 55 (w.e.f. 1-8-1998). 

3. Subs. by Act 28 of 2016, s. 123, for section 53 (w.e.f. 14-5-2016). 

4. Subs. by Act 13 of 2018, s. 56, for ―import manifest‖ (w.e.f. 28-3-2018). 

5. Subs. by s. 81, ibid., for ―the prescribed form‖ (w.e.f. 28-3-2018). 

6. Ins. by Act 27 of 1999, s. 106 (w.e.f. 11-5-1999). 
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(2) Subject to the provisions of section 11, where any goods imported into a customs station are 

mentioned in the 
1
[arrival manifest or import manifest] or the import report, as the case may be, as 

for transhipment to any place outside India, such goods may be allowed to be so transhipped without 

payment of duty. 

(3) Where any goods imported into a customs station are mentioned in the 
1
[arrival manifest or 

import manifest] or the import report, as the case may be, as for transhipment— 

(a) to any major port as defined in the Indian Ports Act, 1908 (15 of 1908), or the customs airport 

at Mumbai, Calcutta, Delhi or Chennai or any other customs port or customs airport which the Board 

may, by notification in the Official Gazette, specify in this behalf, or 

(b) to any other customs station and the proper officer is satisfied that the goods are bona 

fide intended for transhipment to such customs station, 

the proper officer may allow the goods to be transhipped, without payment of duty, subject to such 

conditions as may be prescribed for the due arrival of such goods at the customs station to 

which transhipment is allowed. 

55. Liability of duty on goods transited under section 53 or transhipped under section 54.—
Where any goods are allowed to be transited under section 53 or transhipped under sub-section (3) of 

section 54 to any customs station, they shall, on their arrival at such station, be liable to duty and shall be 

entered in like manner as goods are entered on the first importation thereof and the provisions of this Act 

and any rules and regulations shall, so far as may be, apply in relation to such goods.] 

56. Transport of certain classes of goods subject to prescribed conditions.—Imported goods may 

be transported without payment of duty from one land customs station to another, and any goods may be 

transported from one part of India to another part through any foreign territory, subject to such conditions 

as may be prescribed for the due arrival of such goods at the place of destination. 

  

CHAPTER IX  

WAREHOUSING 

 

       
2
[57. Licensing of public warehouses.—The Principal Commissioner of Customs or Commissioner 

of Customs may, subject to such conditions as may be prescribed, licence a public warehouse wherein 

dutiable goods may be deposited.] 

3
[58. Licensing of private warehouses.—The Principal Commissioner of Customs or Commissioner 

of Customs may, subject to such conditions as may be prescribed, licence a private warehouse wherein 

dutiable goods imported by or on behalf of the licensee may be deposited. 

58A. Licensing of Special warehouses.—(1) The Principal Commissioner of Customs or 

Commissioner of Customs may, subject to such conditions as may be prescribed, licence a special 

warehouse wherein dutiable goods may be deposited and such warehouse shall be caused to be locked by 

the proper officer and no person shall enter the warehouse or remove any goods therefrom without the 

permission of the proper officer. 

(2) The Board may, by notification in the Official Gazette, specify the class of goods which shall be 

deposited in the special warehouse licensed under sub-section (1). 

  

                                                           
1. Subs. by Act 13 of 2018, s. 56, for ―import manifest‖ (w.e.f. 28-3-2018). 

2. Subs. by Act 28 of 2016, s. 124, for section 57 (w.e.f. 14-5-2016). 

3. Subs. by s. 125, ibid., for section 58 (w.e.f. 14-5-2016). 
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58B. Cancellation of licence.—(1) Where a licensee contravenes any of the provisions of this Act or 

the rules or regulations made thereunder or breaches any of the conditions of the licence, the Principal 

Commissioner of Customs or Commissioner of Customs may cancel the licence granted under section 57 

or section 58 or section 58A: 

Provided that before any licence is cancelled, the licensee shall be given a reasonable opportunity of 

being heard. 

(2) The Principal Commissioner of Customs or Commissioner of Customs may, without prejudice to 

any other action that may be taken against the licensee and the goods under this Act or any other law for the 

time being in force, suspend operation of the warehouse during the pendency of an enquiry under  

sub-section (1). 

(3) Where the operation of a warehouse is suspended under sub-section (2), no goods shall be 

deposited in such warehouse during the period of suspension: 

Provided that the provisions of this Chapter shall continue to apply to the goods already deposited in 

the warehouse. 

(4) Where the licence issued under section 57 or section 58 or section 58A is cancelled, the goods 

warehoused shall, within seven days from the date on which order of such cancellation is served on the 

licensee or within such extended period as the proper officer may allow, be removed from such 

warehouse to another warehouse or be cleared for home consumption or export: 

Provided that the provisions of this Chapter shall continue to apply to the goods already deposited in 

the warehouse till they are removed to another warehouse or cleared for home consumption or for export, 

during such period.] 

1
[59.  Warehousing bond.—The importer of any goods in respect of which a bill of entry for 

warehousing has been presented under section 46 and assessed to duty under section 17 or section 18 

shall execute a bond in a sum equal to thrice the amount of the duty assessed on such goods, binding 

himself–– 

(a) to comply with all the provisions of the Act and the rules and regulations made thereunder in 

respect of such goods; 

(b) to pay, on or before the date specified in the notice of demand, all duties and interest payable 

under sub-section (2) of section 61; and 

(c) to pay all penalties and fines incurred for the contravention of the provisions of this Act or the 

rules or regulations, in respect of such goods. 

(2) For the purposes of sub-section (1), the Assistant Commissioner of Customs or Deputy 

Commissioner of Customs may permit an importer to execute a general bond in such amount as the 

Assistant Commissioner of Customs or Deputy Commissioner of Customs may approve in respect of the 

warehousing of goods to be imported by him within a specified period.  

                                                           
1. Subs. by Act 28 of 2016, s. 126, for section 59 (w.e.f. 14-5-2016). 
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(3) The importer shall, in addition to the execution of a bond under sub-section (1) or sub-section (2), 

furnish such security as may be prescribed. 

(4) Any bond executed under this section by an importer in respect of any goods shall continue to be 

in force notwithstanding the transfer of the goods to another warehouse. 

(5) Where the whole of the goods or any part thereof are transferred to another person, the transferee 

shall execute a bond in the manner specified in sub-section (1) or sub-section (2) and furnish security as 

specified under sub-section (3).] 

59A. [Conditions for warehousing of certain goods.] Omitted by The Finance Act, 1994 (32 of 1994), 

s. 60 (w.e.f. 13-5-1994).  

1
[60. Permission for removal of goods for deposit in warehouse.—(1) When the provisions of 

section 59 have been complied with in respect of any goods, the proper officer may make an order 

permitting removal of the goods from a customs station for the purpose of deposit in a warehouse. 

2
[Provided that such order may also be made electronically through the customs automated system on 

the basis of risk evaluation through appropriate selection criteria.] 

(2) Where an order is made under sub-section (1), the goods shall be deposited in a warehouse in such 

manner as may be prescribed.] 

3
[61.  Period for which goods may remain warehoused.—(1) Any warehoused goods may remain 

in the warehouse in which they are deposited or in any warehouse to which they may be removed,–– 

(a)  in the case of capital goods intended for use in any hundred per cent. export oriented 

undertaking, till the in the case of capital goods intended for use in any hundred per cent. export 

oriented undertaking or electronic hardware technology park unit or software technology park unit or 

any warehouse wherein manufacture or other operations have been permitted under section 65, till 

their clearance from the warehouse; 

(b) in the case of goods other than capital goods intended for use in any hundred per cent. export 

oriented undertaking or electronic hardware technology park unit or software technology park unit or any 

warehouse wherein manufacture or other operations have been permitted under section 65, till their 

consumption or clearance from the warehouse; and 

(c) in the case of any other goods, till the expiry of one year from the date on which the proper 

officer has made an order under sub-section (1) of section 60: 

Provided that in the case of any goods referred to in this clause, the Principal Commissioner of 
Customs or Commissioner of Customs may, on sufficient cause being shown, extend the period for which 
the goods may remain in the warehouse, by not more than one year at a time: 

Provided further that where such goods are likely to deteriorate, the period referred to in the first 
proviso may be reduced by the Principal Commissioner of Customs or Commissioner of Customs to such 
shorter period as he may deem fit. 

(2) Where any warehoused goods specified in clause (c) of sub-section (1) remain in a warehouse 
beyond a period of ninety days from the date on which the proper officer has made an order under  
sub-section (1) of section 60, interest shall be payable at such rate as may be fixed by the Central 
Government under section 47, on the amount of duty payable at the time of clearance of the goods, for the 
period from the expiry of the said ninety days till the date of payment of duty on the warehoused goods: 

Provided that if the Board considers it necessary so to do, in the public interest, it may,–– 

(a) by order, and under the circumstances of an exceptional nature, to be specified in such order, 
waive the whole or any part of the interest payable under this section in respect of any warehoused 
goods; 

                                                           
1. Subs. by Act 28 of 2016, s. 127, for section 60 (w.e.f. 14-5-2016). 

2. The proviso ins. by Act 13 of 2018, s. 82 (w.e.f. 28-3-2018). 

3. Subs. by Act 28 of 2016, s. 128, for section 61 (w.e.f. 14-5-2016). 
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(b) by notification in the Official Gazette, specify the class of goods in respect of which no 
interest shall be charged under this section; 

(c) by notification in the Official Gazette, specify the class of goods in respect of which the 
interest shall be chargeable from the date on which the proper officer has made an order under  
sub-section (1) of section 60. 

Explanation.––For the purposes of this section,–– 

(i) ―electronic hardware technology park unit‖ means a unit established under the Electronic 
Hardware Technology Park Scheme notified by the Government of India; 

(ii)  ―hundred per cent. export oriented undertaking‖ has the same meaning as in clause (ii) of 
Explanation 2 to sub-section (1) of section 3 of the Central Excise Act, 1944 (1 of 1944); and 

(iii) ―software technology park unit‖ means a unit established under the Software Technology 
Park Scheme notified by the Government of India.] 

62.   [Control over warehoused goods.] Omitted by The Finance Act, 2016 (28 of 2016), s. 129 (w.e.f. 

14-5-2016). 

63.  [Payment of rent and warehouse charges.] Omitted by s. 129, ibid. (w.e.f. 14-5-2016). 

1
[64. Owner’s right to deal with warehoused goods.—The owner of any warehoused goods may, 

after warehousing the same,–– 

(a) inspect the goods; 

(b) deal with their containers in such manner as may be necessary to prevent loss or deterioration 

or damage to the goods; 

(c) sort the goods; or 

(d) show the goods for sale.] 

65.  Manufacture and other operations in relation to goods in a warehouse.—(1) 
2
[With the 

permission of the Principal Commissioner of Customs or Commissioner of Customs and subject to such 

conditions] as may be prescribed, the owner of any warehoused goods may carry on any manufacturing 

process or other operations in the warehouse in relation to such goods. 

(2) Where in the course of any operations permissible in relation to any warehoused goods under  

sub-section (1), there is any waste or refuse, the following provisions shall apply:— 

(a) if the whole or any part of the goods resulting from such operations are exported, import duty 

shall be remitted on the quantity of the warehoused goods contained in so much of the waste or refuse 

as has arisen from the operations carried on in relation to the goods exported: 

Provided that such waste or refuse is either destroyed or duty is paid on such waste or refuse as if 

it had been imported into India in that form; 

(b) if the whole or any part of the goods resulting from such operations are cleared from the 

warehouse for home consumption, import duty shall be charged on the quantity of the warehoused 

goods contained in so much of the waste or refuse as has arisen from the operations carried on in 

relation to the goods cleared for home consumption. 

 66.   Power to exempt imported materials used in the manufacture of goods in warehouse.—If 

any imported materials are used in accordance with the provisions of section 65 for the manufacture of 

any goods and the rate of duty leviable on the imported materials exceeds the rate of duty leviable on such 

goods, the Central Government, if satisfied that in the interests of the establishment or development of 

                                                           
1. Subs. by Act 28 of 2016, s. 130, for section 64 (w.e.f. 14-5-2016). 

2. Subs. by s. 131, ibid., for certain words (w.e.f. 14-5-2016). 
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any domestic industry it is necessary so to do, may, by notification in the Official Gazette, exempt the 

imported materials from the whole or part of the excess rate of duty. 

67.  Removal of goods from one warehouse to another.—The owner of any warehoused goods 

may, with the permission of the proper officer, remove them from one warehouse to another, 
1
*** subject 

to such conditions as may be prescribed for the due arrival of the warehoused goods at the warehouse to 

which removal is permitted. 

 68.  Clearance of warehoused goods for home consumption.—
2
[Any warehoused goods may be 

cleared from the warehouse] for home consumption, if— 

(a)  a bill of entry for home consumption in respect of such goods has been presented in the 

prescribed form; 
3
[(b) the import duty, interest, fine and penalties payable in respect of such goods have been paid; 

and] 

(c) an order for clearance of such goods for home consumption has been made by the proper 

officer. 

 
4
[ 

5
[Provided that the order referred to in clause (c) may also be made electronically through the 

customs automated system on the basis of risk evaluation through appropriate selection criteria: 

Provided further that] the owner of any warehoused goods may, at any time before an order for 

clearance of goods for home consumption has been made in respect of such goods, relinquish his title to 

the goods upon payment of 
6
*** penalties that may be payable in respect of the goods and upon such 

relinquishment, he shall not be liable to pay duty thereon:] 
7
[

8
[Provided also that] the owner of any such warehoused goods shall not be allowed to relinquish his 

title to such goods regarding which an offence appears to have been committed under this Act or any 

other law for the time being in force.] 

69.   Clearance of warehoused goods for 
9
[export].—(1) Any warehoused goods may be exported 

to a place outside India without payment of import duty if— 
10

[(a) a shipping bill or a bill of export or the form as prescribed under section 84 has been 

presented in respect of such goods;] 
11

[(b)   the export duty, fine and penalties payable in respect of such goods have been paid; and] 

(c)   an order for clearance of such goods for 
9
[export] has been made by the proper officer. 

12
[Provided that the order referred to in clause (c) may also be made electronically through the 

customs automated system on the basis or risk evaluation through appropriate selection criteria.] 

 (2)   Notwithstanding anything contained in sub-section (1), if the Central Government is of opinion 

that warehoused goods of any specified description are likely to be smuggled back into India, it may, by 

notification in the Official Gazette, direct that such goods shall not be exported to any place outside India 

without payment of duty or may be allowed to be so exported subject to such restrictions and conditions 

as may be specified in the notification. 

70.  Allowance in case of volatile goods.—(1) When any warehoused goods to which this section 

applies are at the time of delivery from a warehouse found to be deficient in quantity on account of 

natural loss, the 
13

[Assistant Commissioner of Customs or Deputy Commissioner of Customs] may remit 

the duty on such deficiency. 

                                                           
1. The words ―without payment of duty‖ omitted by Act 55 of 1991, s. 5 (we.f. 23-12-1991). 

2. Subs. by Act 28 of 2016, s. 132, for ―The importer of any warehoused goods may clear them‖ (w.e.f. 14-5-2016). 

3. Subs. by s. 132, ibid., for clause (b) (w.e.f. 14-5-2016). 

4. Ins. by Act 32 of 2003, s. 114 (w.e.f. 14-5-2003). 

5. Subs. by Act 13 of 2018, s. 83, for ―Provided that‖ (w.e.f. 28-3-2018). 

6. The words ―rent, interest, other charges and‖ omitted by Act 28 of 2016, s. 132 (w.e.f. 14-5-2016). 

7. Ins. by Act 21 of 2006, s. 59 (w.e.f. 18-4-2006). 

8. Subs. by Act 13 of 2018, s. 83, for ―Provided further that‖ (w.e.f. 28-3-2018). 
9. Subs. by Act 28 of 2016, s. 133, for ―exportation‖ (w.e.f. 14-5-2016). 

10. Subs. by Act 7 of 2017, s. 103, for clause (a) (w.e.f. 31-3-2017). 

11. Subs. by Act 28 of 2016, s. 133, for clause (b) (w.e.f. 14-5-2016). 

12. The proviso ins. by Act 13 of 2018, s. 84 (w.e.f. 28-3-2018). 
13. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999).  
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(2) This section applies to such warehoused goods as the Central Government, having regard to the 

volatility of the goods and the manner of their storage, may, by notification in the Official Gazette, 

specify. 

71.  Goods not to be taken out of warehouse except as provided by this Act.—No warehoused 

goods shall be taken out of a warehouse except on clearance for home consumption or 
1
[export], or for 

removal to another warehouse, or as otherwise provided by this Act. 

72.  Goods improperly removed from warehouse, etc.—(1) In any of the following cases, that is to 

say,— 

(a) where any warehoused goods are removed from a warehouse in contravention of section 71; 

(b) where any warehoused goods have not been removed from a warehouse at the expiration of 

the period during which such goods are permitted under section 61 to remain in a warehouse; 

2
*  *  *   *    * 

(d) where any goods in respect of which a bond has been executed under 
3
[section 59 

4
*** ] and 

which have not been cleared for home consumption or 
5
[export or] are not duly accounted for to the 

satisfaction of the proper officer, 

the proper officer may demand, and the owner of such goods shall forthwith pay, the full amount of duty 

chargeable on account of such goods together with 
6
[interest, fine and penalties] payable in respect of 

such goods 

(2)   If any owner fails to pay any amount demanded under sub-section (1), the proper officer may, 

without prejudice to any other remedy, cause to be detained and sold, after notice to the owner (any 

transfer of the goods notwithstanding) such sufficient portion of his goods, if any, in the warehouse, as 

the said officer may 
7
[deem fit]. 

73. Cancellation and return of warehousing bond.—When the whole of the goods covered by any 

bond executed under 
3
[section 59 

4
***] have been cleared for home consumption or exported or 

8
[transferred or] are otherwise duly accounted for, and when all amounts due on account of such goods 

have been paid, the proper officer shall cancel the bond as discharged in full, and shall on demand deliver 

it, so cancelled, to the person who has executed or is entitled to receive it. 

9
[73A. Custody and removal of warehoused goods.—(1) All warehoused goods shall remain in the 

custody of the person who has been granted a licence under section 57 or section 58 or section 58A until they 

are cleared for home consumption or are transferred to another warehouse or are exported or removed as 

otherwise provided under this Act. 

(2) The responsibilities of the person referred to in sub-section (1) who has custody of the 

warehoused goods shall be such as may be prescribed. 

(3) Where any warehoused goods are removed in contravention of section 71, the licensee shall be 

liable to pay duty, interest, fine and penalties without prejudice to any other action that may be taken 

against him under this Act or any other law for the time being in force.] 

  

                                                           
1. Subs. by Act 28 of 2016, s. 134, for ―re-exportation‖ (w.e.f. 14-5-2016). 

2. Clause (c) omitted by s. 135, ibid. (w.e.f. 14-5-2016). 

3. Subs. by Act 55 of 1991, s. 9, for ―section 59‖ (w.e.f. 23-12-1991). 

4. The words, figures and letter ―or section 59A‖ omitted by Act 32 of 1994, s. 60 (w.e.f. 13-5-1994). 

5.  Subs. by Act 28 of 2016, s. 135, for ―exportation‖ (w.e.f. 14-5-2016). 

6. Subs. by s. 135, ibid., for ―all penalties, rent, interest and other charges‖ (w.e.f. 14-5-2016). 

7. Subs. by s. 135, ibid., for ―select‖ (w.e.f. 14-5-2016). 

8. Ins. by s. 136, ibid. (w.e.f. 14-5-2016). 

9. Ins. by s. 137, ibid. (w.e.f. 14-5-2016). 
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CHAPTER X 

DRAWBACK 

74. Drawback allowable on re-export of duty-paid goods.—(1) When any goods capable of being 

easily identified which have been imported into India and upon which 
1
[any duty has been paid on 

importation,— 

(i) are entered for export and the proper officer makes an order permitting clearance and loading 

of the goods for exportation under section 51; or 

(ii) are to be exported as baggage and the owner of such baggage, for the purpose of clearing it, 

makes a declaration of its contents to the proper officer under section 77 (which declaration shall be 

deemed to be an entry for export for the purposes of this section) and such officer makes an order 

permitting clearance of the goods for exportation; or 

(iii) are entered for export by post under 
2
[clause (a) of section 84] and the proper officer makes 

an order permitting clearance of the goods for exportation, 

ninety-eight per cent. of such duty shall, except as otherwise hereinafter provided, be re-paid as 

drawback, if—] 

(a) the goods are identified to the satisfaction of the 
3
[Assistant Commissioner of Customs or 

Deputy Commissioner of Customs] as the goods which were imported; and 

(b) the goods are entered for export within two years from the date of payment of duty on the 

importation thereof: 

Provided that in any particular case the aforesaid period of two years may, on sufficient cause 

being shown, be extended by the Board by such further period as it may deem fit. 

(2) Notwithstanding anything contained in sub-section (1), the rate of drawback in the case of goods 

which have been used after the importation thereof shall be such as the Central Government, having 

regard to the duration of use, depreciation in value and other relevant circumstances, may, by notification 

in the Official Gazette, fix. 

 
4
[(3) The Central Government may make rules for the purpose of carrying out the provisions of this 

section and, in particular, such rules may— 

(a) provide for the manner in which the identity of goods imported in different consignments 

which are ordinarily stored together in bulk, may be established; 

(b) specify the goods which shall be deemed to be not capable of being easily identified; and 

(c) provide for the manner and the time within which a claim for payment of drawback is to be 

filed.] 

(4) For the purposes of this section— 

(a) goods shall be deemed to have been entered for export on the date with reference to which the 

rate of duty is calculated under section 16; 

(b) in the case of goods assessed to duty provisionally under section 18, the date of payment of 

the provisional duty shall be deemed to be the date of payment of duty. 

75. Drawback on imported materials used in the manufacture of goods which are  

exported.—(1) Where it appears to the Central Government that in respect of goods of any class or 

description 
5
[manufactured, processed or on which any operation has been carried out in India] 

6
[, being 

goods which have been entered for export and in respect of which an order permitting the clearance and   

                                                           
1. Subs. by Act 80 of 1985, s. 6, for certain words (w.e.f. 27-12-1985). 

2. Subs. by Act 13 of 2018, s. 85, for ―section 82‖ (w.e.f. 28-3-2018). 

3. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

4. Subs. by Act 22 of 1995, s. 60, for sub-section (3) (w.e.f. 26-5-1995). 

5. Subs. by s. 61, ibid., for ―manufactured in India‖ (w.e.f. 26-5-1995). 

6. Subs. by Act 11 of 1983, s. 52, for ―and exported to any place outside India,‖ (w.e.f. 13-5-1983). 
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loading thereof for exportation has been made under section 51 by the proper officer], 
1
[or being goods 

entered for export by post under 
2
[clause (a) of section 84] and in respect of which an order permitting 

clearance for exportation has been made by the proper officer], a drawback should be allowed of duties of 

customs chargeable under this Act on any imported materials of a class or description used in the 
3
[manufacture or processing of such goods or carrying out any operation on such goods], the Central 

Government may, by notification in the Official Gazette, direct that drawback shall be allowed in respect 

of such goods in accordance with, and subject to, the rules made under sub-section (2): 

4
[Provided that no drawback shall be allowed under this sub-section in respect of any of the aforesaid 

goods which the Central Government may, by rules made under sub-section (2), specify, if the export 

value of such goods or class of goods is less than the value of the imported materials used in 

the 
3
[manufacture or processing of such goods or carrying out any operation on such goods] or class of 

goods, or is not more than such percentage of the value of the imported materials used in 

the 
3
[manufacture or processing of such goods or carrying out any operation on such goods] or class of 

goods as the Central Government may, by notification in the Official Gazette, specify in this behalf: 

Provided further that where any drawback has been allowed on any goods under this sub-section and 

the sale proceeds in respect of such goods are not received by or on behalf of the exporter in India within 

the time allowed under the 
5
[Foreign Exchange Management Act, 1999 (42 of 1999)], such drawback 

shall 
6
[except under such circumstances or such conditions as the Central Government may, by rule, 

specify,] be deemed never to have been allowed and the Central Government may, by rules made under 

sub-section (2), specify the procedure for the recovery or adjustment of the amount of such drawback.] 

7
[(1A) Where it appears to the Central Government that the quantity of a particular material imported 

into India is more than the total quantity of like material that has been used in the goods 
8
[manufactured, 

processed or on which any operation has been carried out in India] and exported outside India, then, the 

Central Government may, by notification in the Official Gazette, declare that so much of the material as is 

contained in the goods exported shall, for the purpose of sub-section (1), be deemed to be imported 

material.] 

 (2)  The Central Government may make rules for the purpose of carrying out the provisions of  

sub-section (1) and, in particular, such rules may provide— 

9
[(a) for the payment of drawback equal to the amount of duty actually paid on the imported 

materials used in the manufacture or processing of the goods or carrying out any operation on the 

goods or as is specified in the rules as the average amount of duty paid on the materials of that class 

or description used in the manufacture or processing of export goods or carrying out any operation on 

export goods of that class or description either by manufacturers generally or by persons processing 

or carrying on any operation generally or by any particular manufacturer or particular person carrying 

on any process or other operation, and interest if any payable thereon;] 

 
4
[(aa) for specifying the goods in respect of which no drawback shall be allowed; 

(ab) for specifying the procedure for recovery or adjustment of the amount of any drawback 

which had been allowed under sub-section (1) 
10

[or interest chargeable thereon];] 

(b) for the production of such certificates, documents and other evidence in support of each claim 

of drawback as may be necessary; 

  

                                                           
1. Ins. by Act 80 of 1985, s. 7 (w.e.f. 13-5-1983). 

2. Subs. by Act 13 of 2018, s. 86, for ―section 82‖ (w.e.f. 28-3-2018). 

3. Subs. by Act 22 of 1995, s. 61, for ―manufacture of such goods‖ (w.e.f. 26-5-1995). 

4. Ins. by Act 49 of 1991, s. 120 (w.e.f. 27-9-1991). 

5. Subs. by Act 20 of 2002, s. 125, for ―Foreign Exchange Regulation Act, 1973 (46 of 1973)‖ (w.e.f. 11-5-2002). 

6. Ins. by Act 8 of 2011, s. 46 (w.e.f. 8-4-2011). 

7. Ins. by Act 25 of 1978, s. 10 (w.e.f. 1-7-1978). 

8. Subs. by Act 22 of 1995, s. 61, for ―manufactured in India‖ (w.e.f. 26-5-1995). 

9. Subs. by s. 61, ibid., for clause (a) (w.e.f. 26-5-1995). 

10. Ins. by Act 22 of 1995, s. 61 (w.e.f. 26-5-1995). 
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(c) for requiring the 
1
[manufacturer or the person carrying out any process or other operation] to 

give access to every part of his manufactory to any officer of customs specially authorised in this 

behalf by the 
2
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] to enable 

such authorised officer to inspect the processes of 
3
[manufacture, process or any other operation 

carried out] and to verify by actual check or otherwise the statements made in support of the claim for 

drawback. 

4
[(d) for the manner and the time within which the claim for payment of drawback may be filed;] 

4
[(3) The power to make rules conferred by sub-section (2) shall include the power to give drawback 

with retrospective effect from a date not earlier than the date of changes in the rates of duty on inputs 

used in the export goods.] 

5
[75A. Interest on drawback.—(1) Where any drawback payable to a claimant under section 74 or 

section 75 is not paid within a 
6
[period of 

7
[one month]] from the date of filing a claim for payment of 

such drawback, there shall be paid to that claimant in addition to the amount of drawback, interest at the 

rate fixed under section 27A from the date after the expiry of the said 
6
[period of 

7
[one month]] till the 

date of payment of such drawback: 

8
*   *   *   *   * 

9
[(2) Where any drawback has been paid to the claimant erroneously or it becomes otherwise 

recoverable under this Act or the rules made thereunder, the claimant shall, within a period of two months 

from the date of demand, pay in addition to the said amount of drawback, interest at the rate fixed 

under 
10

[section 28AA] and the amount of interest shall be calculated for the period beginning from the 

date of payment of such drawback to the claimant till the date of recovery of such drawback.] 

76. Prohibition and regulation of drawback in certain cases.—(1) Notwithstanding                            

anything hereinbefore contained, no drawback shall be allowed— 

11
*   *   *   *  * 

(b)  in respect of any goods the market-price of which is less than the amount of drawback due 

thereon; 

(c)  where the drawback due in respect of any goods is less than 
12

[fifty rupees]. 

(2)  Without prejudice to the provisions of sub-section (1), if the Central Government is of opinion 

that goods of any specified description in respect of which drawback may be claimed under this Chapter 

are likely to be smuggled back into India, it may, by notification in the Official Gazette, direct that 

drawback shall not be allowed in respect of such goods or may be allowed subject to such restrictions and 

conditions as may be specified in the notification. 

13
***** 

                                                           
1. Subs. by Act 22 of 1995, s. 61, for ―manufacturer‖ (w.e.f. 26-5-1995). 

2. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

3. Subs. by Act 22 of 1995, s. 61, for ―manufacture‖ (w.e.f. 26-5-1995). 

4. Ins. by s. 61, ibid. (w.e.f. 26-5-1995). 

5. Ins. by s. 62, ibid. (w.e.f. 26-5-1995). 

6. Subs. by Act 8 of 1999, s. 2, for ―period of three months‖ (w.e.f. 8-1-1999). 

7. Subs. by Act 32 of 2003, s. 115, for ―two months‖ (w.e.f. 14-5-2003). 

8. The proviso omitted by s. 115, ibid. (w.e.f. 14-5-2003). 

9. Subs. by Act 22 of 2007, s. 98, for sub-section (2) (w.e.f. 11-5-2007). 

10. Subs. by Act 23 of 2012, s. 125, for ―section 28AB‖ (w.e.f. 8-4-2011). 

11. Clause (a) omitted by Act 11 of 1983, s. 53 (w.e.f. 13-5-1983). 

12. Subs. by s. 53, ibid., for ―five rupees‖ (w.e.f. 13-5-1983). 

13. Chapter XA (containing sections 76A to 76N) omitted by Act 22 of 2007, s. 99 (w.e.f. 11-5-2007). Earlier Chapter XA 

inserted by vide Notification No. 43/2003-Cus. (N.T.) (w.e.f. 11-5-2004) dated 22-7-2003 read with notification No. 62/2003-

Cus (N.T.), dated 14-8-2003; No. 84/2003-Cus. (N.T.), dated 14-10-2003; No. 105/2003-Cus. (N.T.), dated 29-11-2003 and No. 

116/2003-Cus. (N.T.), dated 31-12-2003; No. 25/2004-Cus. (N.T.), dated 28-2-2004; No. 46/2004-Cus. (N.T.), dated 31-3-2004 

and No. 57/2004-Cus. (N.T.), dated 30-4-2004) by s. 126 of the Finance Act, 2002 (20 of 2002).    
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76A. [Notification of special economic zone.] Omitted by the Finance Act, 2007 (22 of 2007), s. 99 

(w.e.f. 11-5-2007).  

76B. [Application of provisions.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76C. [Establishment and control.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76D. [Admission of goods.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76E. [Exemption from duties of customs.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76F. [Levy of duties of customs.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76G. [Authorised operations.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76H. [Goods utilised with a special economic zone.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76-I. [Drawback on goods admitted to a special economic zone.] Omitted by s. 99, ibid. (w.e.f. 11-5-

2007). 

76J. [Duration of stay.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76K. [Security.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76L. [Transfer of ownership.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76M. [Removal of goods.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

76N. [Closure of a special economic zone.] Omitted by s. 99, ibid. (w.e.f. 11-5-2007). 

CHAPTER XI 

SPECIAL PROVISIONS REGARDING BAGGAGE, GOODS IMPORTED OR EXPORTED  

BY 1[POST, COURIER] AND STORES 

Baggage 

77. Declaration by owner of baggage.—The owner of any baggage shall, for the purpose of clearing 

it, make a declaration of its contents to the proper officer. 

78.  Determination of rate of duty and tariff valuation in respect of baggage.—The rate of duty 

and tariff valuation, if any, applicable to baggage shall be the rate and valuation in force on the date on 

which a declaration is made in respect of such baggage under section 77. 

79. Bona fide baggage exempted from duty.—(1) The proper officer may, subject to any rules made 

under sub-section (2), pass free of duty— 

(a) any article in the baggage of a passenger or a member of the crew in respect of which the said 

officer is satisfied that it has been in his use for such minimum period as may be specified in the 

rules; 

(b) any article in the baggage of a passenger in respect of which the said officer is satisfied that it 

is for the use of the passenger or his family or is a bona fide gift or souvenir; provided that the value 

of each such article and the total value of all such articles does not exceed such limits as may be 

specified in the rules. 

(2)  the Central Government may make rules for the purpose of carrying out the provisions of this 

section and, in particular, such rules may specify— 

(a) the minimum period for which any article has been used by a passenger or a member of the 

crew for the purpose of clause (a) of sub-section (1); 

(b) the maximum value of any individual article and the maximum total value of all the articles 

which may be passed free of duty under clause (b) of sub-section (1); 

(c)   the conditions (to be fulfilled before or after clearance) subject to which any baggage may be 

passed free of duty. 

  

                                                           
1. Subs. by Act 13 of 2018, s. 87, for ―POST‖ (w.e.f. 28-3-2018).  
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(3) Different rules may be made under sub-section (2) for different classes of persons. 

80. Temporary detention of baggage.—Where the baggage of a passenger contains any article 

which is dutiable or the import of which is prohibited and in respect of which a true declaration has been 

made under section 77, the proper officer may, at the request of the passenger, detain such article for the 

purpose of being returned to him on his leaving India 
1
[and if for any reason, the passenger is not able to 

collect the article at the time of his leaving India, the article may be returned to him through any other 

passenger authorised by him and leaving India or as cargo consigned in his name]. 

81.  Regulations in respect of baggage.—The Board may make regulations,— 

(a) providing for the manner of declaring the contents of any baggage; 

(b) providing for the custody, examination, assessment to duty and clearance of baggage; 

(c) providing for the transit or transhipment of baggage from one customs station to another or to 

a place outside India. 

Goods imported or exported by post 

82. [Label or declaration accompanying goods to be treated as entry.] Omitted by the Finance Act, 

2017 (7 of 2017), s. 104 (w.e.f. 31-3-2017). 

83.  Rate of duty and tariff valuation in respect of goods imported or exported by 
2
[post or 

courier].—(1) The rate of duty and tariff value, if any, applicable to any goods imported by 
2
[post or 

courier] shall be the rate and valuation in force on the date on which the 
3
[postal authorities or the 

authorised courier] present to the proper officer a list containing the particulars of such goods for the 

purpose of assessing the duty thereon: 

Provided that if such goods are imported by a vessel and the list of the goods containing the 

particulars was presented before the date of the arrival of the vessel, it shall be deemed to have been 

presented on the date of such arrival. 

(2)   The rate of duty and tariff value, if any, applicable to any goods exported by 
2
[post or courier] 

shall be the rate and valuation in force on the date on which the exporter delivers such goods to the 
3
[postal authorities or the authorised courier] for exportation. 

84.  Regulations regarding goods imported or to be exported by 
4
[post or courier].—The Board 

may make regulations providing for— 

5
[(a) the form and manner in which an entry may be made in respect of goods imported or to be 

exported by 
4
[post or courier];] 

(b) the examination, assessment to duty, and clearance of goods imported or to be exported by 
4
[post or courier]; 

(c) the transit or transhipment of goods imported by 
4
[post or courier], from one customs station 

to another or to a place outside India. 

Stores 

85.  Stores may be allowed to be warehoused without assessment to duty.—Where any imported 

goods are entered for warehousing and the importer makes and subscribes to a declaration that the goods 

are to be supplied as stores to vessels or aircrafts without payment of import duty under this Chapter, the 

proper officer may permit the goods to be warehoused without the goods being assessed to duty. 

86. Transit and transhipment of stores.—(1) Any stores imported in a vessel or aircraft may, 

without payment of duty, remain on board such vessel or aircraft while it is in India. 

                                                           
1. Ins. by Act 22 of 1995, s. 63 (w.e.f. 26-5-1995). 

2. Subs. by Act 13 of 2018, s. 88, for ―post‖ (w.e.f. 28-3-2018). 

3. Subs. by s. 88, ibid., for ―postal authorities‖ (w.e.f. 28-3-2018). 

4. Subs. by s. 89, ibid., for ―post‖ (w.e.f. 28-3-2018). 

5. Subs. by Act 7 of 2017, s. 105, for clause (a) (w.e.f. 31-3-2017). 
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(2)  Any stores imported in a vessel or aircraft may, with the permission of the proper officer, be 

transferred to any vessel or aircraft as stores for consumption therein as provided in section 87 or  

section 90. 

87. Imported stores may be consumed on board a foreign-going vessel or aircraft.—Any 

imported stores on board a vessel or aircraft (other than stores to which section 90 applies) may, without 

payment of duty, be consumed thereon as stores during the period such vessel or aircraft is a foreign-

going vessel or aircraft. 

88. Application of section 69 and Chapter X to stores.—The provisions of section 69 and Chapter 

X shall apply to stores (other than those to which section 90 applies) as they apply to other goods, subject 

to the modifications that— 

(a) for the words ―exported to any place outside India‖ or the word ―exported‖, wherever they 

occur, the words ―taken on board any foreign-going vessel or aircraft as stores‖ shall be substituted; 

(b) in the case of drawback on fuel and lubricating oil taken on board any foreign-going aircraft 

as stores, sub-section (1) of section 74 shall have effect as if for the words ―ninety-eight per cent‖, the 

words ―the whole‖ were substituted. 

89.  Stores to be free of export duty.—Goods produced or manufactured in India and required as 

stores on any foreign-going vessel or aircraft may be exported free of duty in such quantities as the proper 

officer may determine, having regard to the size of the vessel or aircraft, the number of passengers and 

crew and the length of the voyage or journey on which the vessel or aircraft is about to depart. 

90. Concessions in respect of imported stores for the Navy.—(1) Imported stores specified in  

sub-section (3) may without payment of duty be consumed on board a ship of the Indian Navy. 

(2)   The provisions of section 69 and Chapter X shall apply to stores specified in sub-section (3) as 

they apply to other goods, subject to the modifications that— 

(a) for the words ―exported to any place outside India‖ or the word ―exported‖ wherever they 

occur, the words ―taken on board a ship of the Indian Navy‖ shall be substituted; 

(b) for the words ―ninety-eight per cent.‖ in sub-section (1) of section 74, the words ―the whole‖ 

shall be substituted. 

(3)   The stores referred to in sub-sections (1) and (2) are the following:— 

(a) stores for the use of a ship of the Indian Navy; 

(b) stores supplied free by the Government for the use of the crew of a ship of the Indian Navy in 

accordance with their conditions of service. 

CHAPTER XII 

PROVISIONS RELATING TO COASTAL GOODS AND VESSELS CARRYING COASTAL GOODS 

91. Chapter not to apply to baggage and stores.—The provisions of this Chapter shall not apply to 

baggage and stores. 

92. Entry of coastal goods.—(1) The consignor of any coastal goods shall make an entry thereof by 

presenting to the proper officer a bill of coastal goods in the prescribed form. 

(2)  Every such consignor while presenting a bill of coastal goods shall, at the foot thereof, make and 

subscribe to a declaration as to the truth of the contents of such bill. 

93.  Coastal goods not to be loaded until bill relating thereto is passed, etc.—The master of a 

vessel shall not permit the loading of any coastal goods on the vessel until a bill relating to such goods 

presented under section 92 has been passed by the proper officer and has been delivered to the master by 

the consignor.  
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94.  Clearance of coastal goods at destination.—(1) The master of a vessel carrying any coastal 

goods shall carry on board the vessel all bills relating to such goods delivered to him under section 93 and 

shall, immediately on arrival of the vessel at any customs or coastal port, deliver to the proper officer of 

that port all bills relating to the goods which are to be unloaded at that port. 

(2) Where any coastal goods are unloaded at any port, the proper officer shall permit clearance 

thereof if he is satisfied that they are entered in a bill of coastal goods delivered to him under  

sub-section (1). 

95.  Master of a coasting vessel to carry an advice book.—(1) The master of every vessel carrying 

coastal goods shall be supplied by the Customs authorities with a book to be called the ―advice book‖. 

 (2) The proper officer at each port of call by such vessel shall make such entries in the advice book 

as he deems fit, relating to the goods loaded on the vessel at that port. 

(3) The master of every such vessel shall carry the advice book on board the vessel and shall on 

arrival at each port of call deliver it to the proper officer at that port for his inspection. 

96.  Loading and unloading of coastal goods at customs port or coastal port only.—No coastal 

goods shall be loaded on, or unloaded from, any vessel at any port other than a customs port or a coastal 

port appointed under section 7 for the loading or unloading of such goods. 

97. No coasting vessel to leave without written order.—(1) The master of a vessel which has 

brought or loaded any coastal goods at a customs or coastal port shall not cause or permit the vessel to 

depart from such port until a written order to that effect has been given by the proper officer. 

(2) No such order shall be given until— 

(a) the master of the vessel has answered the questions put to him under section 38; 

(b) all charges and penalties due in respect of that vessel or from the master thereof have been 

paid or the payment secured by such guarantee or deposit of such amount as the proper officer may 

direct; 

(c) the master of the vessel has satisfied the proper officer that no penalty is leviable on him 

under section 116 or the payment of any penalty that may be levied upon him under that section has 

been secured by such guarantee or deposit of such amount as the proper officer may direct; 

(d) the provisions of this Chapter and any rules and regulations relating to coastal goods and 

vessels carrying coastal goods have been complied with. 

98.  Application of certain provisions of this Act to coastal goods, etc.—(1) Sections 33, 34 and 36 

shall, so far as may be, apply to coastal goods as they apply to imported goods or export goods. 

(2) Sections 37 and 38 shall, so far as may be, apply to vessels carrying coastal goods as they apply to 

vessels carrying imported goods or export goods. 

(3) The Central Government may, by notification in the Official Gazette, direct that all or any of the 

other provisions of Chapter VI and the provisions of section 45 shall apply to coastal goods or vessels 

carrying coastal goods subject to such exceptions and modifications as may be specified in the 

notification. 

1
[98A. Power to relax.—If the Central Government is satisfied that it is necessary in the public 

interest so to do it may, by notification in the Official Gazette, exempt generally, either absolutely or 

subject to such conditions as may be specified in the notification, coastal goods or vessels carrying coastal 

goods from all or any of the provisions of this Chapter.] 

  

                                                           
1. Ins. by Act 22 of 1995, s. 64 (w.e.f. 26-5-1995). 
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99.  Power to make rules in respect of coastal goods and coasting vessels.—The Central 

Government may make rules for— 

(a)  preventing the taking out of India of any coastal goods the export of which is dutiable or 

prohibited under this Act or any other law for the time being in force; 

(b)  preventing, in the case of a vessel carrying coastal goods as well as imported or export goods, 

the substitution of imported or export goods by coastal goods. 
1
[CHAPTER XIIA 

AUDIT 

99A. Audit.—The proper officer may carry out the audit of assessment of imported goods or export 

goods or of an auditee under this Act either in his office or in the premises of the auditee in such manner 

as may be prescribed. 

Explanation.—For the purposes of this section, ―auditee‖ means a person who is subject to an audit 

under this section and includes an importer or exporter or custodian approved under section 45 or licensee 

of a warehouse and any other person concerned directly or indirectly in clearing, forwarding, stocking, 

carrying, selling or purchasing of imported goods or export goods or dutiable goods.] 

CHAPTER XIII 

SEARCHES, SEIZURE AND ARREST 

100.  Power to search suspected persons entering or leaving India, etc.—(1) If the proper officer 

has reason to believe that any person to whom this section applies has secreted about his person, any 

goods liable to confiscation or any documents relating thereto, he may search that person. 

(2) This section applies to the following persons, namely:— 

(a) any person who has landed from or is about to board, or is on board any vessel within the 

Indian customs waters; 

(b) any person who has landed from or is about to board, or is on board a foreign-going aircraft; 

(c) any person who has got out of, or is about to get into, or is in, a vehicle, which has arrived 

from, or is to proceed to any place outside India; 

(d) any person not included in clauses (a), (b) or (c) who has entered or is about to leave India; 

(e) any person in a customs area. 

101.  Power to search suspected persons in certain other cases.—(1) Without prejudice to the 

provisions of section 100, if an officer of customs empowered in this behalf by general or special order of 

the 
2
[Principal Commissioner of Customs or Commissioner of Customs], has reason to believe that any 

person has secreted about his person any goods of the description specified in sub-section (2) which are 

liable to confiscation, or documents relating thereto, he may search that person. 

(2)  The goods referred to in sub-section (1) are the following:— 

(a)  gold; 

(b)  diamonds; 

(c)  manufactures of gold or diamonds; 

(d)  watches; 

(e)  any other class of goods which the Central Government may, by notification in the Official 

Gazette, specify. 

102. Persons to be searched may require to be taken before gazetted officer of customs or 

magistrate.—(1) When any officer of customs is about to search any person under the provisions of 

section 100 or section 101, the officer of customs shall, if such person so requires, take him without 

unnecessary delay to the nearest gazetted officer of customs or magistrate. 

                                                           
1. Ins. by Act 13 of 2018, s. 90 (w.e.f. 28-3-2018). 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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(2) If such requisition is made, the officer of customs may detain the person making it until he can 

bring him before the gazetted officer of customs or the magistrate. 

(3) The gazetted officer of customs or the magistrate before whom any such person is brought shall, if 

he sees no reasonable ground for search, forthwith discharge the person but otherwise shall direct that 

search be made. 

(4) Before making a search under the provisions of section 100 or section 101, the officer of customs 

shall call upon two or more persons to attend and witness the search and may issue an order in writing to 

them or any of them so to do; and the search shall be made in the presence of such persons and a list of all 

things seized in the course of such search shall be prepared by such officer or other person and signed by 

such witness. 

(5) No female shall be searched by any one excepting a female. 

103. Power to screen or X-ray bodies of suspected persons for detecting secreted goods.—(1) 

Where the proper officer has reason to believe that any person referred to in sub-section (2) of section 100 

has any goods liable to confiscation secreted inside his body, he may detain such person and produce him 

without unnecessary delay before the nearest magistrate. 

(2) A magistrate before whom any person is brought under sub-section (1) shall, if he sees no 

reasonable ground for believing that such person has any such goods secreted inside his body, forthwith 

discharge such person. 

(3) Where any such magistrate has reasonable ground for believing that such person has any such 

goods secreted inside his body and the magistrate is satisfied that for the purpose of discovering such 

goods it is necessary to have the body of such person screened or X-rayed, he may make an order to that 

effect. 

(4) Where a magistrate has made any order under sub-section (3), in relation to any person, the proper 

officer shall, as soon as practicable, take such person before a radiologist possessing qualifications 

recognized by the Central Government for the purpose of this section, and such person shall allow the 

radiologist to screen or X-ray his body. 

(5) A radiologist before whom any person is brought under sub-section (4) shall, after screening or  

X-raying the body of such person, forward his report, together with any X-ray pictures taken by him, to 

the magistrate without unnecessary delay. 

(6)   Where on receipt of a report from a radiologist under sub-section (5) or otherwise, the magistrate 

is satisfied that any person has any goods liable to confiscation secreted inside his body, he may direct 

that suitable action for bringing out such goods be taken on the advice and under the supervision of a 

registered medical practitioner and such person shall be bound to comply with such direction: 

Provided that in the case of a female no such action shall be taken except on the advice and under the 

supervision of a female registered medical practitioner. 

(7) Where any person is brought before a magistrate under this section, such magistrate may for the 

purpose of enforcing the provisions of this section order such person to be kept in such custody and for 

such period as he may direct. 

(8) Nothing in this section shall apply to any person referred to in sub-section (1), who admits that 

goods liable to confiscation are secreted inside his body, and who voluntarily submits himself for suitable 

action being taken for bringing out such goods. 

Explanation.—For the purposes of this section, the expression ―registered medical practitioner‖ 

means any person who holds a qualification granted by an authority specified in the Schedule to the 

Indian Medical Degrees Act, 1916 (7 of 1916), or notified under section 3 of that Act, or by an authority 

specified in any of the Schedules to the Indian Medical Council Act, 1956 (102 of 1956). 

104.  Power to arrest.—
1
[(1) If an officer of customs empowered in this behalf by general or special 

order of the 
2
[Principal Commissioner of Customs or Commissioner of Customs] has reason to believe 

that any person in India or within the Indian customs waters has committed an offence punishable under 

section 132 or section 133 or section 135 or section 135A or section 136, he may arrest such person and 

shall, as soon as may be, inform him of the grounds for such arrest.] 

                                                           
1. Subs. by Act 29 of 2006, s. 24, for sub-section (1) (w.e.f. 13-7-2006). 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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(2) Every person arrested under sub-section (1) shall, without unnecessary delay, be taken to a 

magistrate. 

(3) Where an officer of customs has arrested any person under sub-section (1), he shall, for the 

purpose of releasing such person on bail or otherwise, have the same powers and be subject to the same 

provisions as the officer-in-charge of a police-station has and is subject to under the Code of Criminal 

Procedure, 1898 (5 of 1898). 

1
[(4) Notwithstanding anything contained in the Code of Criminal Procedure, 1973 (2 of 1974), any 

offence relating to— 

(a) prohibited goods; or 

(b) evasion or attempted evasion of duty exceeding fifty lakh rupees, 

shall be cognizable. 

(5) Save as otherwise provided in sub-section (4), all other offences under the Act shall be  

non-cognizable.  

2
[(6) Notwithstanding anything contained in the Code of Criminal Procedure, 1973, (2 of 1974) an 

offence punishable under section 135 relating to— 

(a) evasion or attempted evasion of duty exceeding fifty lakh rupees; or 

(b) prohibited goods notified under section 11 which are also notified under sub-clause (c) of 

clause (i) of sub-section (1) of section 135; or 

(c) import or export of any goods which have not been declared in accordance with the provisions 

of this Act and the market price of which exceeds one crore rupees; or 

(d) fraudulently availing of or attempt to avail of drawback or any exemption from duty provided 

under this Act, if the amount of drawback or exemption from duty exceeds fifty lakh rupees, 

shall be non-bailable. 

(7) Save as otherwise provided in sub-section (6), all other offences under this Act shall be bailable.] 

 105.  Power to search premises.—(1) If the 
3
[Assistant Commissioner of Customs or Deputy 

Commissioner of Customs], or in any area adjoining the land frontier or the coast of India an officer of 

customs specially empowered by name in this behalf by the Board, has reason to believe that any goods 

liable to confiscation, or any documents or things which in his opinion will be useful for or relevant to 

any proceeding under this Act, are secreted in any place, he may authorise any officer of customs to 

search or may himself search for such goods, documents or things. 

(2) The provisions of the Code of Criminal Procedure, 1898 (5 of 1898), relating to searches shall, so 

far as may be, apply to searches under this section subject to the modification that sub-section (5) of 

section 165 of the said Code shall have effect as if for the word ―Magistrate‖, wherever it occurs, the 

words 
4
[Principal Commissioner of Customs or Commissioner of Customs] were substituted. 

106.  Power to stop and search conveyances.—(1) Where the proper officer has reason to believe 

that any aircraft, vehicle or animal in India or any vessel in India or within the Indian customs waters has 

been, is being, or is about to be, used in the smuggling of any goods or in the carriage of any goods which 

have been smuggled, he may at any time stop any such vehicle, animal or vessel or, in the case of an 

aircraft, compel it to land, and— 

(a) rummage and search any part of the aircraft, vehicle or vessel; 

                                                           
1. Subs. by Act 23 of 2012, s. 126, for sub-section (4) (w.e.f. 28-5-2012). 

2. Subs. by Act 17 of 2013, s. 75, for sub-section (6) (w.e.f. 10-5-2013). 

3. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

4. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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(b) examine and search any goods in the aircraft, vehicle or vessel or on the animal; 

(c) break open the lock of any door or package for exercising the powers conferred by clauses (a) 

and (b), if the keys are withheld. 

(2)   Where for the purposes of sub-section (1)— 

(a) it becomes necessary to stop any vessel or compel any aircraft to land, it shall be lawful for 

any vessel or aircraft in the service of the Government while flying her proper flag and any authority 

authorised in this behalf by the Central Government to summon such vessel to stop or the aircraft to 

land, by means of an international signal, code or other recognized means, and thereupon, such vessel 

shall forthwith stop or such aircraft shall forthwith land; and if it fails to do so, chase may be given 

thereto by any vessel or aircraft as aforesaid and if after a gun is fired as a signal the vessel fails to 

stop or the aircraft fails to land, it may be fired upon; 

(b)  it becomes necessary to stop any vehicle or animal, the proper officer may use all lawful 

means for stopping it, and where such means fail, the vehicle or animal may be fired upon. 

1
[106A. Power to inspect.—Any proper officer authorised in this behalf by the 

2
[Principal 

Commissioner of Customs or Commissioner of Customs] may, for the purpose of ascertaining whether or 

not the requirements of this Act have been complied with, at any reasonable time, enter any place 

intimated under Chapter IVA or Chapter IVB, as the case may be, and inspect the goods kept or stored 

therein and require any person found therein, who is for the time being in charge thereof, to produce to 

him for his inspection the accounts maintained under the said Chapter IVA or Chapter IVB, as the case 

may be, and to furnish to him such other information as he may reasonably require for the purpose of 

ascertaining whether or not such goods have been illegally imported, exported or are likely to be illegally 

exported.] 

107. Power to examine persons.—Any officer of customs empowered in this behalf by general or 

special order of the 
2
[Principal Commissioner of Customs or Commissioner of Customs] may, during the 

course of any enquiry in connection with the smuggling of any goods,— 

(a) require any person to produce or deliver any document or thing relevant to the enquiry; 

(b) examine any person acquainted with the facts and circumstances of the case. 

108. Power to summon persons to give evidence and produce documents.—
3
[(1) Any Gazetted 

Officer of customs 
4
*** shall have power to summon any person whose attendance he considers 

necessary either to give evidence or to produce a document or any other thing in any inquiry which such 

officer is making under this Act.] 

(2) A summons to produce documents or other things may be for the production of certain specified 

documents or things or for the production of all documents or things of a certain description in the 

possession or under the control of the person summoned. 

(3) All persons so summoned shall be bound to attend either in person or by an authorised agent, as 

such officer may direct; and all persons so summoned shall be bound to state the truth upon any subject 

respecting which they are examined or make statements and produce such documents and other things as 

may be required: 

Provided that the exemption under section 132 of the Code of Civil Procedure, 1908 (5 of 1908), shall 

be applicable to any requisition for attendance under this section. 

(4) Every such inquiry as aforesaid shall be deemed to be a judicial proceeding within the meaning of 

section 193 and section 228 of the Indian Penal Code, 1860 (45 of 1860). 

                                                           
1. Ins. by Act 12 of 1969, s. 3 (w.e.f. 3-1-1969). 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Subs. by Act 29 of 2006, s. 25, for sub-section (1) (w.e.f. 13-7-2006). 

4. The words ―duly empowered by the Central Government in this behalf,‖ omitted by Act 18 of 2008, s. 69 (w.e.f. 13-7-2006). 
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1
[108A. Obligation to furnish information.—(1) Any person, being— 

(a) a local authority or other public body or association; or 

(b) any authority of the State Government responsible for the collection of value added tax or 

sales tax or any other tax relating to the goods or services; or 

(c) an income-tax authority appointed under the provisions of the Income tax Act, 1961 (43 of 

1961); or 

(d) a Banking company within the meaning of clause (a) of section 45A of the Reserve Bank of 

India Act, 1934 (2 of 1934); or 

(e) a co-operative bank within the meaning of clause (dd) of section 2 of the Deposit Insurance 

and Credit Guarantee Corporation Act,1961 (45 of 1961); or 

(f) a financial institution within the meaning of clause (c), or a non-banking financial company 

within the meaning of clause (f), of section 45-I of the Reserve Bank of India Act,1934 (2 of 1934); 

or 

(g) a State Electricity Board; or an electricity distribution or transmission licensee under the 

Electricity Act, 2003 (36 of 2003), or any other entity entrusted, as the case may be, with such 

functions by the Central Government or the State Government; or 

(h) the Registrar or Sub-Registrar appointed under section 6 of the Registration Act, 1908 (16 of 

1908); or 

(i) a Registrar within the meaning of the Companies Act, 2013 (18 of 2013); or 

(j) the registering authority empowered to register motor vehicles under Chapter IV of the Motor 

Vehicles Act, 1988 (59 of 1988); or 

(k) the Collector referred to in clause (c) of section 3 of the Right to Fair Compensation and 

Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 (30 of 2013); or 

(l) the recognised stock exchange referred to in clause (f) of section 2 of the Securities Contracts 

(Regulation) Act, 1956 (42 of 1956); or 

(m) a depository referred to in clause (e) of sub-section (1) of section 2 of the Depositories  

Act, 1996 (22 of 1996); or 

(n) the Post Master General within the meaning of clause (j) of section 2 of the Indian Post Office 

Act, 1898 (6 of 1898); or 

(o) the Director General of Foreign Trade within the meaning of clause (d) of section 2 of the 

Foreign Trade (Development and Regulation) Act,1992 (22 of 1992); or 

(p) the General Manager of a Zonal Railway within the meaning of clause (18) of section 2 of the 

Railways Act,1989 (24 of 1989); or 

(q) an officer of the Reserve Bank of India constituted under section 3 of the Reserve Bank of 

India Act, 1934 (2 of 1934), 

who is responsible for maintaining record of registration or statement of accounts or holding any other 

information under any of the Acts specified above or under any other law for the time being in force, 

which is considered relevant for the purposes of this Act, shall furnish such information to the proper 

officer in such manner as may be prescribed by rules made under this Act. 

(2) Where the proper officer considers that the information furnished under sub-section (1) is 

defective, he may intimate the defect to the person who has furnished such information and give him an 

opportunity of rectifying the defect within a period of seven days from the date of such intimation or 

within such further period which, on an application made in this behalf, the proper officer may allow and 

if the defect is not rectified within the said period of seven days or, further period, as the case may be, so 

                                                           
1. Ins. by Act 18 of 2017, s. 3 (w.e.f. 4-5-2017). 
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allowed, then, notwithstanding anything contained in any other provision of this Act, such information 

shall be deemed as not furnished and the provisions of this Act shall apply. 

(3) Where a person who is required to furnish information has not furnished the same within the time 

specified in sub-section (1) or sub-section (2), the proper officer may serve upon him a notice requiring 

him to furnish such information within a period not exceeding thirty days from the date of service of the 

notice and such person shall furnish such information. 

108B. Penalty for failure to furnish information return.—Where the person who is required to 

furnish information under section 108A fails to do so within the period specified in the notice issued 

under sub-section (3) thereof, the proper officer may direct such person to pay, by way of penalty, a sum 

of one hundred rupees for each day of the period during which the failure to furnish such information 

continue.] 

109.  Power to require production of order permitting clearance of goods imported by land.—

Any officer of customs appointed for any area adjoining the land frontier of India and empowered in this 

behalf by general or special order of the Board, may require any person in possession of any goods which 

such officer has reason to believe to have been imported into India by land, to produce the order made 

under section 47 permitting clearance of the goods: 

Provided that nothing in this section shall apply to any imported goods passing from a land frontier to 

a land customs station by a route appointed under clause (c) of section 7. 

1
[109A. Power to undertake controlled delivery.—Notwithstanding anything contained in this Act, 

the proper officer or any other officer authorised by him in this behalf, may undertake controlled delivery 

of any consignment of such goods and in such manner as may be prescribed, to— 

(a) any destination in India; or 

(b) a foreign country, in consultation with the competent authority of such country to which such 

consignment is destined. 

Explanation.—For the purposes of this section ―controlled delivery‖ means the procedure of allowing 

consignment of such goods to pass out of, or into, the territory of India with the knowledge and under the 

supervision of proper officer for identifying the persons involved in the commission of an offence or 

contravention under this Act.] 

110.  Seizure of goods, documents and things.—(1) If the proper officer has reason to believe that 

any goods are liable to confiscation under this Act, he may seize such goods: 

Provided that where it is not practicable to seize any such goods, the proper officer may serve on the 

owner of the goods an order that he shall not remove, part with, or otherwise deal with the goods except 

with the previous permission of such officer. 

2
[(1A) The Central Government may, having regard to the perishable or hazardous nature of any 

goods, depreciation in the value of the goods with the passage of time, constraints of storage space for the 

goods or any other relevant considerations, by notification in the Official Gazette, specify the goods or 

class of goods which shall, as soon as may be after its seizure under sub-section (1), be disposed of by the 

proper officer in such manner as the Central Government may, from time to time, determine after 

following the procedure hereinafter specified. 

(1B) Where any goods, being goods specified under sub-section (1A), have been seized by a proper 

officer under sub-section (1), he shall prepare an inventory of such goods containing such details relating 

to their description, quality, quantity, mark, numbers, country of origin and other particulars as the proper 

officer may consider relevant to the identity of the goods in any proceedings under this Act and shall 

make an application to a Magistrate for the purpose of— 

(a) certifying the correctness of the inventory so prepared; or 

                                                           
1. Ins. by Act 13 of 2018, s. 91 (w.e.f. 28-3-2018). 

2. Ins. by Act 80 of 1985, s. 8 (w.e.f. 27-12-1985). 
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(b) taking, in the presence of the Magistrate, photographs of such goods, and certifying such 

photographs as true; or 

(c) allowing to draw representative samples of such goods, in the presence of the Magistrate, and 

certifying the correctness of any list of samples so drawn. 

(1C) Where an application is made under sub-section (1B), the Magistrate shall, as soon as may be, 

allow the application.] 

(2) Where any goods are seized under sub-section (1) and no notice in respect thereof is given under 

clause (a) of section 124 within six months of the seizure of the goods, the goods shall be returned to the 

person from whose possession they were seized: 

1
[Provided that the Principal Commissioner of Customs or Commissioner of Customs may, for 

reasons to be recorded in writing, extend such period to a further period not exceeding six months and 

inform the person from whom such goods were seized before the expiry of the period so specified: 

Provided further that where any order for provisional release of the seized goods has been passed 

under section 110A, the specified period of six months shall not apply.] 

(3) The proper officer may seize any documents or things which, in his opinion, will be useful for, or 

relevant to, any proceeding under this Act. 

(4) The person from whose custody any documents are seized under sub-section (3) shall be entitled 

to make copies thereof or take extracts therefrom in the presence of an officer of customs. 

2
[110A. Provisional release of goods, documents and things seized pending adjudication.—Any 

goods, documents or things seized under section 110, may, pending the order of the 
3
[adjudicating  

authority], be released to the owner on taking a bond from him in the proper form with such security and 

conditions as the 
4
[adjudicating  authority] may require.] 

CHAPTER XIV 

CONFISCATION OF GOODS AND CONVEYANCES AND IMPOSITION OF PENALTIES 

111.  Confiscation of improperly imported goods, etc.—The following goods brought from a place 

outside India shall be liable to confiscation:— 

(a) any goods imported by sea or air which are unloaded or attempted to be unloaded at any place 

other than a customs port or customs airport appointed under clause (a) of section 7 for the unloading 

of such goods; 

(b) any goods imported by land or inland water through any route other than a route specified in a 

notification issued under clause (c) of section 7 for the import of such goods; 

(c) any dutiable or prohibited goods brought into any bay, gulf, creek or tidal river for the purpose 

of being landed at a place other than a customs port; 

(d) any goods which are imported or attempted to be imported or are brought within the Indian 

customs waters for the purpose of being imported, contrary to any prohibition imposed by or under 

this Act or any other law for the time being in force; 

(e) any dutiable or prohibited goods found concealed in any manner in any conveyance; 

  

                                                           
1. Subs. by Act 13 of 2018, s. 92, for the proviso (w.e.f. 28-3-2018). 

2. Ins. by Act 29 of 2006, s. 26 (w.e.f. 13-7-2006). 

3. Subs. by Act 8 of 2011, s. 47, for ―adjudicating officer‖ (w.e.f. 8-4-2011). 

4. Subs. by s. 47, ibid., for ―Commissioner of Customs‖ (w.e.f. 8-4-2011). 
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(f) any dutiable or prohibited goods required to be mentioned under the regulations in an 
1
[arrival 

manifest or import manifest] or import report which are not so mentioned; 

(g) any dutiable or prohibited goods which are unloaded from a conveyance in contravention of 

the provisions of section 32, other than goods inadvertently unloaded but included in the record kept 

under sub-section (2) of section 45; 

(h) any dutiable or prohibited goods unloaded or attempted to be unloaded in contravention of the 

provisions of section 33 or section 34; 

(i) any dutiable or prohibited goods found concealed in any manner in any package either before 

or after the unloading thereof; 

(j) any dutiable or prohibited goods removed or attempted to be removed from a customs area or 

a warehouse without the permission of the proper officer or contrary to the terms of such permission; 

(k) any dutiable or prohibited goods imported by land in respect of which the order permitting 

clearance of the goods required to be produced under section 109 is not produced or which do not 

correspond in any material particular with the specification contained therein; 

(l) any dutiable or prohibited goods which are not included or are in excess of those included in 

the entry made under this Act, or in the case of baggage in the declaration made under section 77; 

(m) 
2
[any goods which do not correspond in respect of value or in any other particular] with the 

entry made under this Act or in the case of baggage with the declaration made under section 77 
3
[in 

respect thereof, or in the case of goods under transhipment, with the declaration 

for transhipment referred to in the proviso to sub-section (1) of section 54]; 

(n) any dutiable or prohibited goods transited with or without transhipment or attempted to be 

so transited in contravention of the provisions of Chapter VIII; 

(o) any goods exempted, subject to any condition, from duty or any prohibition in respect of the 

import thereof under this Act or any other law for the time being in force, in respect of which the 

condition is not observed unless the non-observance of the condition was sanctioned by the proper 

officer; 

4
[(p) any notified goods in relation to which any provisions of Chapter IVA or of any rule made 

under this Act for carrying out the purposes of that Chapter have been contravened.] 

112. Penalty for improper importation of goods, etc.—Any person,— 

(a) who, in relation to any goods, does or omits to do any act which act or omission would render 

such goods liable to confiscation under section 111, or abets the doing or omission of such an act, or 

(b) who acquires possession of or is in any way concerned in carrying, removing, 

depositing, harbouring, keeping, concealing, selling or purchasing, or in any other manner dealing 

with any goods which he knows or has reason to believe are liable to confiscation under section 111, 

shall be liable,— 

(i) in the case of goods in respect of which any prohibition is in force under this Act or any other 

law for the time being in force, to a penalty 
5
[not exceeding the value of the goods or five thousand 

rupees], whichever is the greater; 

                                                           
1. Subs. by Act 13 of 2018, s. 56, for ―import manifest‖ (w.e.f. 28-3-2018). 

2. Subs. by Act 36 of 1973, s. 2, for ―any dutiable or prohibited goods which do not correspond in any material particular‖  

(w.e.f. 1-9-1973). 

3. Subs. by Act 27 of 1999, s. 108, for ―in respect thereof,‖ (w.e.f. 11-5-1999). 

4. Ins. by Act 12 of 1969, s. 4 (w.e.f. 3-1-1969). 

5. Subs. by Act 14 of 2001, s. 107, for ―not exceeding five times the value of the goods or one thousand rupees‖  

(w.e.f. 11-5-2001). 
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1
[(ii) in the case of dutiable goods, other than prohibited goods, subject to the provisions of 

section 114A, to a penalty not exceeding ten per cent. of the duty sought to be evaded or five 

thousand rupees, whichever is higher: 

Provided that where such duty as determined under sub-section (8) of section 28 and the interest 

payable thereon under section 28AA is paid within thirty days from the date of communication of the 

order of the proper officer determining such duty, the amount of penalty liable to be paid by such 

person under this section shall be twenty-five per cent. of the penalty so determined;] 

2
[(iii) in the case of goods in respect of which the value stated in the entry made under this Act or 

in the case of baggage, in the declaration made under section 77 (in either case hereafter in this 

section referred to as the declared value) is higher than the value thereof, to a penalty 
3
[not exceeding 

the difference between the declared value and the value thereof or five thousand rupees], whichever is 

the greater; 

(iv) in the case of goods falling both under clauses (i) and (iii), to a penalty 
4
[not exceeding the 

value of the goods or the difference between the declared value and the value thereof or five thousand 

rupees], whichever is the highest; 

(v) in the case of goods falling both under clauses (ii) and (iii), to a penalty 
5
[not exceeding the 

duty sought to be evaded on such goods or the difference between the declared value and the value 

thereof or five thousand rupees], whichever is the highest.] 

113. Confiscation of goods attempted to be improperly exported, etc.—The following export 

goods shall be liable to confiscation:— 

(a) any goods attempted to be exported by sea or air from any place other than a customs port or a 

customs airport appointed for the loading of such goods; 

(b) any goods attempted to be exported by land or inland water through any route other than a 

route specified in a notification issued under clause (c) of section 7 for the export of such goods; 

(c) any 
6
*** goods brought near the land frontier or the coast of India or near any bay, gulf, creek 

creek or tidal river for the purpose of being exported from a place other than a land customs station or 

a customs port appointed for the loading of such goods; 

(d) any goods attempted to be exported or brought within the limits of any customs area for the 

purpose of being exported, contrary to any prohibition imposed by or under this Act or any other law 

for the time being in force; 

(e) any 
6
*** goods found concealed in a package which is brought within the limits of a customs 

area for the purpose of exportation; 

(f) any 
6
*** goods which are loaded or attempted to be loaded in contravention of the provisions 

of section 33 or section 34; 

(g) any 
6
*** goods loaded or attempted to be loaded on any conveyance, or water-borne, or 

attempted to be water-borne for being loaded on any vessel, the eventual destination of which is a 

place outside India, without the permission of the proper officer; 

(h) any 
6
*** goods which are not included or are in excess of those included in the entry made 

under this Act, or in the case of baggage in the declaration made under section 77; 

                                                           
1. Subs. by Act 20 of 2015, s. 83, for sub-clause (ii) (w.e.f. 14-5-2015). 

2. Ins. by Act 36 of 1973, s. 3 (w.e.f. 1-9-1973). 

3. Subs. by Act 14 of 2001, s. 107, for ―not exceeding five times the difference between the declared value and the value thereof 

or one thousand rupees‖ (w.e.f. 11-5-2001).  

4. Subs. by s. 107, ibid., for ―not exceeding five times the value of the goods or five times the difference between the declared 

value and the value thereof or one thousand rupees‖ (w.e.f. 11-5-2001). 

5. Subs. by s. 107, ibid., for ―not exceeding five times the duty sought to be evaded on such goods or five times the difference 

between the declared value and the value thereof or one thousand rupees‖ (w.e.f. 11-5-2001). 

6. The words ―dutiable or prohibited‖ omitted by Act 32 of 2003, s. 116 (w.e.f. 14-5-2003). 
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1
[(i) any goods entered for exportation which do not correspond in respect of value or in any 

material particular with the entry made under this Act or in the case of baggage with the declaration 

made under section 77;] 

2
[(ii) any goods entered for exportation under claim for drawback which do not correspond in any 

material particular with any information furnished by the exporter or manufacturer under this Act in 

relation to the fixation of rate of drawback under section 75;] 

(j) any goods on which import duty has not been paid and which are entered for exportation under 

a claim for drawback under section 74; 

(k) any goods cleared for exportation 
3
*** which are not loaded for exportation on account of any 

wilful act, negligence or default of the exporter, his agent or employee, or which after having been 

loaded for exportation are unloaded without the permission of the proper officer; 

4
[(l) any specified goods in relation to which any provisions of Chapter IVB or of any rule made 

under this Act for carrying out the purposes of that Chapter have been contravened.] 

114. Penalty for attempt to export goods improperly, etc.—Any person who, in relation to any 

goods, does or omits to do any act which act or omission would render such goods liable to confiscation 

under section 113, or abets the doing or omission of such an act, shall be liable,— 

(i) in the case of goods in respect of which any prohibition is in force under this Act or any other 

law for the time being in force, to a penalty 
5
[not exceeding three times the value of the goods as 

declared by the exporter or the value as determined under this Act], whichever is the greater; 

6
[(ii) in the case of dutiable goods, other than prohibited goods, subject to the provisions of  

section 114A, to a penalty not exceeding ten per cent. of the duty sought to be evaded or five 

thousand rupees, whichever is higher: 

Provided that where such duty as determined under sub-section (8) of section 28 and the interest 

payable thereon under section 28AA is paid within thirty days from the date of communication of the 

order of the proper officer determining such duty, the amount of penalty liable to be paid by such 

person under this section shall be twenty-five per cent. of the penalty so determined;] 

7
[(iii) in the case of any other goods, to a penalty not exceeding the value of the goods, as 

declared by the exporter or the value as determined under this Act, whichever is the greater.] 

8
[114A.  Penalty for short-levy or non-levy of duty in certain cases.—Where the duty has not been 

been levied or has been short-levied or the interest has not been charged or paid or has been part paid or 

the duty or interest has been erroneously refunded by reason of collusion or any wilful mis-statement or 

suppression of facts, the person who is liable to pay the duty or interest, as the case may be, as determined 

under 
9
[sub-section (8) of section 28] shall, also be liable to pay a penalty equal to the duty or interest so 

determined:] 

10
[Provided that where such duty or interest, as the case may be, as determined under 

9
[sub-section (8) 

of section 28], and the interest payable thereon under section 
11

[28AA], is paid within thirty days from the 

date of the communication of the order of the proper officer determining such duty, the amount of penalty 

                                                           
1. Subs. by Act 32 of 2003, s. 116, for clause (i) (w.e.f. 14-5-2003). 

2. Ins. by Act 49 of 1991, s. 120 (w.e.f. 27-9-1991). 

3. The words ―under a claim for drawback‖ omitted by Act 32 of 2003, s. 116 (w.e.f. 14-5-2003). 

4. Ins. by Act 12 of 1969, s. 5 (w.e.f. 3-1-1969). 

5. Subs. by Act 32 of 2003, s. 117, for ―not exceeding the value of the goods or five thousand rupees‖ (w.e.f. 14-5-2003). 

6. Subs. by Act 20 of 2015, s. 84, for clause (ii) (w.e.f. 14-5-2015). 

7. Subs. by Act 32 of 2003, s. 117, for clause (iii) (w.e.f. 14-5-2003). 

8. Ins. by Act 33 of 1996, s. 64 (w.e.f. 28-9-1996). 

9. Subs. by Act 8 of 2011, s. 48, for ―sub-section (2) of section 28‖ (w.e.f. 8-4-2011). 

10. Subs. by Act 10 of 2000, s. 85, for the first and second provisos (w.e.f. 12-5-2000). 

11. Subs. by Act 8 of 2011, s. 48, for ―28AB‖ (w.e.f. 8-4-2011). 
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liable to be paid by such person under this section shall be twenty-five per cent. of the duty or interest, as 

the case may be, so determined: 

Provided further that the benefit of reduced penalty under the first proviso shall be available subject 

to the condition that the amount of penalty so determined has also been paid within the period of thirty 

days referred to in that proviso: 

Provided also that where the duty or interest determined to be payable is reduced or increased by the 

Commissioner (Appeals), the Appellate Tribunal or, as the case may be, the court, then, for the purposes 

of this section, the duty or interest as reduced or increased, as the case may be, shall be taken into 

account: 

Provided also that in a case where the duty or interest determined to be payable is increased by the 

Commissioner (Appeals), the Appellate Tribunal or, as the case may be, the court, then, the benefit of 

reduced penalty under the first proviso shall be available if the amount of the duty or the interest so 

increased, along with the interest payable thereon under section 
1
[28AA], and twenty-five per cent. of the 

consequential increase in penalty have also been paid within thirty days of the communication of the 

order by which such increase in the duty or interest takes effect: 

Provided also that where any penalty has been levied under this section, no penalty shall be levied 

under section 112 or section 114.] 

Explanation.—For the removal of doubts, it is hereby declared that— 

(i) the provisions of this section shall also apply to cases in which the order determining the duty 

or interest under 
2
[sub-section (8) of section 28] relates to notices issued prior to the date on which 

the Finance Act, 2000 (10 of 2000) receives the assent of the President; 

(ii) any amount paid to the credit of the Central Government prior to the date of communication 

of the order referred to in the first proviso or the fourth proviso shall be adjusted against the total 

amount due from such person.] 

3
[114AA. Penalty for use of false and incorrect material.—If a person knowingly or intentionally 

makes, signs or uses, or causes to be made, signed or used, any declaration, statement or document which 

is false or incorrect in any material particular, in the transaction of any business for the purposes of this 

Act, shall be liable to a penalty not exceeding five times the value of goods.] 

115.  Confiscation of conveyances.—(1) The following conveyances shall be liable to  

confiscation:— 

(a) any vessel which is or has been within the Indian customs waters, any aircraft which is or has 

been in India, or any vehicle which is or has been in a customs area, while constructed, adapted, 

altered or fitted in any manner for the purpose of concealing goods; 

(b) any conveyance from which the whole or any part of the goods is thrown overboard, staved or 

destroyed so as to prevent seizure by an officer of customs; 

(c) any conveyance which having been required to stop or land under section 106 fails to do so, 

except for good and sufficient cause; 

(d) any conveyance from which any warehoused goods cleared for exportation, or any other 

goods cleared for exportation under a claim for drawback, are unloaded, without the permission of the 

proper officer; 

(e) any conveyance carrying imported goods which has entered India and is afterwards found 

with the whole or substantial portion of such goods missing, unless the master of the vessel or aircraft 

is able to account for the loss of, or deficiency in, the goods. 

                                                           
1. Subs. by Act 8 of 2011, s. 48, for ―28AB‖ (w.e.f. 8-4-2011). 
2. Subs. by s. 48, ibid., for ―sub-section (2) of section 28‖ (w.e.f. 8-4-2011). 

3. Ins. by Act 29 of 2006, s. 27 (w.e.f. 13-7-2006).  
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(2)  Any conveyance or animal used as a means of transport in the smuggling of any goods or in the 

carriage of any smuggled goods shall be liable to confiscation, unless the owner of the conveyance or 

animal proves that it was so used without the knowledge or connivance of the owner himself, his agent, if 

any, and the person in charge of the conveyance or animal 
1
***: 

Provided that where any such conveyance is used for the carriage of goods or passengers for hire, the 

owner of any conveyance shall be given an option to pay in lieu of the confiscation of the conveyance a 

fine not exceeding the market price of the goods which are sought to be smuggled or the smuggled goods, 

as the case may be. 

Explanation.—In this section, ―market price‖ means market price at the date when the goods are 

seized. 

116.  Penalty for not accounting for goods.—If any goods loaded in a conveyance for importation 

into India, or any goods transhipped under the provisions of this Act or coastal goods carried in a 

conveyance, are not unloaded at their place of destination in India, or if the quantity unloaded is short of 

the quantity to be unloaded at that destination, and if the failure to unload or the deficiency is not 

accounted for to the satisfaction of the 
2
[Assistant Commissioner of Customs or Deputy Commissioner of 

Customs], the person-in-charge of the conveyance shall be liable,— 

(a) in the case of goods loaded in a conveyance for importation into India or goods transhipped 

under the provisions of this Act, to a penalty not exceeding twice the amount of duty that would have 

been chargeable on the goods not unloaded or the deficient goods, as the case may be, had such goods 

been imported; 

(b) in the case of coastal goods, to a penalty not exceeding twice the amount of export duty that 

would have been chargeable on the goods not unloaded or the deficient goods, as the case may be, 

had such goods been exported. 

117. Penalties for contravention, etc., not expressly mentioned.—Any person who contravenes 

any provision of this Act or abets any such contravention or who fails to comply with any provision of 

this Act with which it was his duty to comply, where no express penalty is elsewhere provided for such 

contravention or failure, shall be liable to a penalty not exceeding 
3
[one lakh rupees]. 

118. Confiscation of packages and their contents.—(a) Where any goods imported in a package are 

liable to confiscation, the package and any other goods imported in that package shall also be liable to 

confiscation. 

(b) Where any goods are brought in a package within the limits of a customs area for the purpose of 

exportation and are liable to confiscation, the package and any other goods contained therein shall also be 

liable to confiscation. 

119. Confiscation of goods used for concealing smuggled goods.—Any goods used for concealing 

smuggled goods shall also be liable to confiscation. 

Explanation.—In this section, ―goods‖ does not include a conveyance used as a means of transport. 

120. Confiscation of smuggled goods notwithstanding any change in form, etc.—(1)   Smuggled 

goods may be confiscated notwithstanding any change in their form. 

(2) Where smuggled goods are mixed with other goods in such manner that the smuggled goods 

cannot be separated from such other goods, the whole of the goods shall be liable to confiscation: 

Provided that where the owner of such goods proves that he had no knowledge or reason to believe 

that they included any smuggled goods, only such part of the goods the value of which is equal to the 

value of the smuggled goods shall be liable to confiscation. 

                                                           
1. The words ―and that each of them had taken all such precautions against such use as are for the time being specified in the 

rules‖ omitted by Act 26 of 1988, s. 79 (w.e.f. 13-5-1988). 

2. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

3. Subs. by Act 18 of 2008, s. 70, for ―ten thousand rupees‖ (w.e.f. 10-5-2008). 
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121.  Confiscation of sale-proceeds of smuggled goods.—Where any smuggled goods are sold by a 

person having knowledge or reason to believe that the goods are smuggled goods, the sale-proceeds 

thereof shall be liable to confiscation. 

122.  Adjudication of confiscations and penalties.—In every case under this Chapter in which 

anything is liable to confiscation or any person is liable to a penalty, such confiscation or penalty may be 

adjudged,— 

(a) without limit, by a 
1
[Principal Commissioner of Customs or Commissioner of Customs] or 

a 
2
[Joint Commissioner of Customs]; 

3
[(b) up to such limit, by such officers, as the Board may, by notification, specify;] 

4
[122A.  Adjudication Procedure.—(1) The adjudicating authority shall, in any proceeding under 

this Chapter or any other provision of this Act, give an opportunity of being heard to a party in a 

proceeding, if the party so desires. 

(2) The adjudicating authority may, if sufficient cause is shown at any stage of proceeding referred to 

in sub-section (1), grant time, from time to time, to the parties or any of them and adjourn the hearing for 

reasons to be recorded in writing: 

Provided that no such adjournment shall be granted more than three times to a party during the 

proceeding.] 

123. Burden of proof in certain cases.—
5
[(1) Where any goods to which this section applies are 

seized under this Act in the reasonable belief that they are smuggled goods, the burden of proving that 

they are not smuggled goods shall be— 

(a) in a case where such seizure is made from the possession of any person,— 

(i) on the person from whose possession the goods were seized; and 

(ii) if any person, other than the person from whose possession the goods were seized, claims 

to be the owner thereof, also on such other person; 

(b) in any other case, on the person, if any, who claims to be the owner of the goods so seized.] 

(2) This section shall apply to gold, 
6
[and manufactures thereof], watches, and any other class of 

goods which the Central Government may by notification in the Official Gazette specify. 

  

                                                           

1. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

2. Subs. by Act 27 of 1999, s. 100, for ―Deputy Commissioner of Customs‖ (w.e.f. 11-5-1999). 

3. Subs. by Act 13 of 2018, s. 93, for clauses (b) and (c) (w.e.f. 28-3-2018).  

4. Ins. by Act 23 of 2004, s. 67 (w.e.f. 10-9-2004). 

5. Subs. by Act 36 of 1973, s. 4, for sub-section (1) (w.e.f. 1-9-1973). 

6. Subs. by Act 40 of 1989, s. 2, for ―, diamonds, manufactures of gold or diamonds‖ (w.e.f. 26-10-1989). 
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124. Issue of show cause notice before confiscation of goods, etc.—No order confiscating any 

goods or imposing any penalty on any person shall be made under this Chapter unless the owner of the 

goods or such person— 

(a) is given a notice in 
1
[writing with the prior approval of the officer of Customs not below the 

rank of 
2
[an Assistant Commissioner of Customs], informing] him of the grounds on which it is 

proposed to confiscate the goods or to impose a penalty; 

(b) is given an opportunity of making a representation in writing within such reasonable time as 

may be specified in the notice against the grounds of confiscation or imposition of penalty mentioned 

therein; and 

(c) is given a reasonable opportunity of being heard in the matter: 

Provided that the notice referred to in clause (a) and the representation referred to in clause (b) 

may, at the request of the person concerned be oral. 

3
[Provided further that notwithstanding issue of notice under this section, the proper officer may 

issue a supplementary notice under such circumstances and in such manner as may be prescribed.] 

125. Option to pay fine in lieu of confiscation.—(1) Whenever confiscation of any goods 

is authorised by this Act, the officer adjudging it may, in the case of any goods, the importation or 

exportation whereof is prohibited under this Act or under any other law for the time being in force, and 

shall, in the case of any other goods, give to the owner of the goods 
4
[or, where such owner is not known, 

the person from whose possession or custody such goods have been seized,] an option to pay in lieu of 

confiscation such fine as the said officer thinks fit: 

5
[Provided that where the proceedings are deemed to be concluded under the proviso to  

sub-section (2) of section 28 or under clause (i) of sub-section (6) of that section in respect of the goods 

which are not prohibited or restricted, the provisions of this section shall not apply: 

Provided further that], without prejudice to the provisions of the proviso to sub-section (2) of section 

115, such fine shall not exceed the market price of the goods confiscated, less in the case of imported 

goods the duty chargeable thereon. 

6
[(2)  Where any fine in lieu of confiscation of goods is imposed under sub-section (1), the owner of 

such goods or the person referred to in sub-section (1), shall, in addition, be liable to any duty and charges 

payable in respect of such goods.] 

7
[(3) Where the fine imposed under sub-section (1) is not paid within a period of one hundred and 

twenty days from the date of option given thereunder, such option shall become void, unless an appeal 

against such order is pending. 

Explanation.—For removal of doubts, it is hereby declared that in cases where an order under  

sub-section (1) has been passed before the date on which the Finance Bill, 2018 receives the assent of the 

President and no appeal is pending against such order as on that date, the option under said sub-section 

may be exercised within a period of one hundred and twenty days from the date on which such assent is 

received.] 

126. On confiscation, property to vest in Central Government.—(1) When any goods are 

confiscated under this Act, such goods shall thereupon vest in the Central Government. 

(2) The officer adjudging confiscation shall take and hold possession of the confiscated goods. 

                                                           
1. Subs. by Act 29 of 2006, s. 28, for ―writing informing‖ (w.e.f. 13-7-2006). 

2. Subs. by Act 8 of 2011, s. 49, for ―a Deputy Commissioner of Customs‖ (w.e.f. 8-4-2011). 

3. The proviso ins. by Act 13 of 2018, s. 94 (w.e.f. 28-3-2018). 

4. Ins. by Act 80 of 1985, s. 9 (w.e.f. 27-12-1985). 

5. Subs. by Act 13 of 2018, s. 95, for ―Provided that‖ (w.e.f. 28-3-2018). 

6. Subs. by Act 80 of 1985, s. 9, for sub-section (2) (w.e.f. 27-12-1985). 

7. Ins. by Act 13 of 2018, s. 95 (w.e.f. 28-3-2018). 
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127. Award of confiscation or penalty by customs officers not to interfere with other 

punishments.—The award of any confiscation or penalty under this Act by an officer of customs shall 

not prevent the infliction of any punishment to which the person affected thereby is liable under the 

provisions of Chapter XVI of this Act or under any other law. 

1
[CHAPTER XIVA 

SETTLEMENT OF CASES 

127A. Definitions.—In this Chapter, unless the context otherwise requires,— 

(a) ―Bench‖ means a Bench of the Settlement Commissioner; 

2
[(b) ―case‖ means any proceeding under this Act or any other Act for the levy, assessment and 

collection of customs duty, pending before an adjudicating authority on the date on which an 

application under sub-section (1) of section 127B is made: 

Provided that when any proceeding is referred back 
3
*** by any court, Appellate Tribunal or any 

other authority, to the adjudicating authority for a fresh adjudication or decision, as the case may be, 

then such proceeding shall not be deemed to be a proceeding pending within the meaning of this 

clause;] 

(c) ―Chairman‖ means the Chairman of the Settlement Commission; 

(d) ―Commissioner (Investigation)‖ means an officer of the customs or a Central Excise Officer 

appointed as such Commissioner to conduct inquiry or investigation for the purposes of this Chapter; 

(e) ―Member‖ means a Member of the Settlement Commission and includes the Chairman and 

the Vice Chairman; 

 (f) ―Settlement Commission‖ means the 
4
[Customs, Central Excise and Service Tax Settlement 

Commission] constituted under section 32 of the Central Excise Act, 1944 (1 of 1944); and  

(g)  ―Vice-Chairman‖ means a Vice-Chairman of the Settlement Commission. 

127B. Application for settlement of cases.—
5
[(1) Any importer, exporter or any other person 

(hereinafter referred to as the applicant in this Chapter) may, in respect of a case, relating to him make an 

application, before adjudication to the Settlement Commission to have the case settled, in such form and 

in such manner as may be specified by rules, and containing a full and true disclosure of his duty liability 

which has not been disclosed before the proper officer, the manner in which such liability has been 

incurred, the additional amount of customs duty accepted to be payable by him and such other particulars 

as may be specified by rules including the particulars of such dutiable goods in respect of which he 

admits short levy on account of misclassification, under-valuation or inapplicability of exemption 

notification 
6
[or otherwise] and such application shall be disposed of in the manner hereinafter provided: 

Provided that no such application shall be made unless,— 

7
[(a) the applicant has filed a bill of entry, or a shipping bill, or a bill of export, or made a 

baggage declaration, or a label or declaration accompanying the goods imported or exported through 

post or courier, as the case may be, and in relation to such document or documents, a show cause 

notice has been issued to him by the proper officer;] 

(b) the additional amount of duty accepted by the applicant in his application exceeds three lakh 

rupees; and 

                                                           
1. Ins. by Act 21 of 1998, s. 102 (w.e.f. 1-8-1998). 

2. Subs. by Act 22 of 2007, s. 100, for clause (b) (w.e.f. 1-6-2007). 

3. The words ―in any appeal or revision, as the case may be,‖ omitted by Act 20 of 2015, s. 85 (w.e.f. 14-5-2015). 

4. Subs. by Act 25 of 2014, s. 83, for ―Customs and Central Excise Settlement Commission‖ (w.e.f. 6-8-2014). 

5. Subs. by Act 22 of 2007, s. 101, for sub-section (1) (w.e.f. 1-6-2007). 

6. Subs. by Act 14 of 2010, s. 57, for ―but excluding the goods not included in the entry made under this Act‖ (w.e.f. 8-5-2010). 

7. Subs. by Act 25 of 2014, s. 84, for clause (a) (w.e.f. 6-8-2014). 
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(c) the applicant has paid the additional amount of customs duty accepted by him along with 

interest due under 
1
[section 28AA]: 

Provided further that no application shall be entertained by the Settlement Commission under this 

sub-section in cases which are pending in the Appellate Tribunal or any court: 

Provided also that no application under this sub-section shall be made in relation to goods to which 

section 123 applies or to goods in relation to which any offence under the Narcotic Drugs and 

Psychotropic Substances Act, 1985 (61 of 1985) has been committed: 

Provided also that no application under this sub-section shall be made for the interpretation of the 

classification of the goods under the Customs Tariff Act, 1975 (51 of 1975). 

 
2
*    *   *   *  *] 

3
*    *   *   *  * 

(3)  Every application made under sub-section (1) shall be accompanied by such fees as may be 

specified by rules. 

(4)  An application made under sub-section (1) shall not be allowed to be withdrawn by the applicant. 

4
[(5) Any person, other than an applicant referred to in sub-section (1), may also make an application 

to the Settlement Commission in respect of a show cause notice issued to him in a case relating to the 

applicant which has been settled or is pending before the Settlement Commission and such notice is 

pending before an adjudicating authority, in such manner and subject to such conditions, as may be 

specified by rules.] 

5
[127C. Procedure on receipt of an application under section 127B.—(1) On receipt of an 

application under section 127B, the Settlement Commission shall, within seven days from the date of 

receipt of the application, issue a notice to the applicant to explain in writing as to why the application 

made by him should be allowed to be proceeded with and after taking into consideration the explanation 

provided by the applicant, the Settlement Commission, shall, within a period of fourteen days from the 

date of the notice, by an order, allow the application to be proceeded with or reject the application, as the 

case may be, and the proceedings before the Settlement Commission shall abate on the date of rejection: 

Provided that where no notice has been issued or no order has been passed within the aforesaid period 

by the Settlement Commission, the application shall be deemed to have been allowed to be proceeded 

with. 

 (2) A copy of every order under sub-section (1) shall be sent to the applicant and to the 
6
[Principal 

Commissioner of Customs or Commissioner of Customs] having jurisdiction. 

(3) Where an application is allowed or deemed to have been allowed to be proceeded with under  

sub-section (1), the Settlement Commission shall, within seven days from the date of order under  

sub-section (1), call for a report along with the relevant records from the 
6
[Principal Commissioner of 

Customs or Commissioner of Customs] having jurisdiction and the Commissioner shall furnish the report 

within a period of thirty days of the receipt of communication from the Settlement Commission: 

       Provided that where the Commissioner does not furnish the report within the aforesaid period of 

thirty days, the Settlement Commission shall proceed further in the matter without the report of the 

Commissioner. 

                                                           
1. Subs. by Act 25 of 2014, s. 84, for ―section 28AB‖ (w.e.f. 6-8-2014). 

2. Sub-section (1A) omitted by Act 20 of 2015, s. 86 (w.e.f. 14-5-2015). 

3. Sub-section (2) omitted by Act 25 of 2014, s. 84 (w.e.f. 6-8-2014). 

4. Ins. by Act 7 of 2017, s. 106 (w.e.f. 31-3-2017). 

5. Subs. by Act 22 of 2007, s. 102, for section 127C (w.e.f. 1-6-2007). 

6. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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(4) Where a report of the Commissioner called for under sub-section (3) has been furnished within the 

period specified in that sub-section, the Settlement Commission may, after examination of such report, if 

it is of the opinion that any further enquiry or investigation in the matter is necessary, direct, for reasons 

to be recorded in writing, the Commissioner (Investigation) within fifteen days of the receipt of the 

report, to make or cause to be made such further enquiry or investigation and furnish a report within a 

period of ninety days of the receipt of the communication from the Settlement Commission, on the 

matters covered by the application and any other matter relating to the case: 

Provided that where the Commissioner (Investigation) does not furnish the report within the aforesaid 

period, the Settlement Commission shall proceed to pass an order under sub-section (5) without such 

report. 

(5) After examination of the records and the report of the 
1
[Principal Commissioner of Customs or 

Commissioner of Customs] received under sub-section (3), and the report, if any, of the Commissioner 

(Investigation) of the Settlement Commission under sub-section (4), and after giving an opportunity to the 

applicant and to the 
1
[Principal Commissioner of Customs or Commissioner of Customs] having 

jurisdiction to be heard, either in person or through a representative duly authorised in this behalf, and 

after examining such further evidence as may be placed before it or obtained by it, the Settlement 

Commission may, in  accordance with the provisions of this Act, pass such order  as it thinks fit on  the 

matters  covered by the  application and any other matter relating to the case not covered by the 

application, but referred to in the report of the 
1
[Principal Commissioner of Customs or Commissioner of 

Customs] and Commissioner (Investigation) under sub-section (3) or sub-section (4). 

2
[(5A) The Settlement Commission may, at any time within three months from the date of passing of 

the order under sub-section (5), amend such order to rectify any error apparent on the face of record, 

either suo motu or when such error is brought to its notice by the jurisdictional Principal Commissioner of 

Customs or Commissioner of Customs or the applicant: 

Provided that no amendment which has the effect of enhancing the liability of the applicant shall be 

made under this sub-section, unless the Settlement Commission has given notice of such intention to the 

applicant and the jurisdictional Principal Commissioner of Customs or Commissioner of Customs as the 

case may be, and has given them a reasonable opportunity of being heard.] 

3
*   *   *   *  * 

(7)  Subject to the provisions of section 32A of the Central Excise Act, 1944 (1 of 1944), the 

materials brought on record before the Settlement Commission shall be considered by the Members of the 

concerned Bench before passing any order under sub-section (5) and, in relation to the passing of such 

order, the provisions of section 32D of the Central Excise Act, 1944 shall apply. 

(8) The order passed under sub-section (5) shall provide for the terms of settlement including any 

demand by way of duty, penalty or interest, the manner in which any sums due under the settlement shall 

be paid and all other matters to make the settlement effective and in case of rejection contain the reasons 

therefore and it shall also provide that the settlement shall be void if it is subsequently found by the 

Settlement Commission that it has been obtained by fraud or misrepresentation of facts: 

Provided that the amount of settlement ordered by the Settlement Commission, shall not be less than 

the duty liability admitted by the applicant under section 127B. 

(9) Where any duty, interest, fine and penalty payable in pursuance of an order under sub-section (5) 

is not paid by the applicant within thirty days of receipt of a copy of the order by him, the amount which 

remains unpaid, shall be recovered along with interest due thereon, as the sums due to the Central 

Government by the proper officer having jurisdiction over the applicant in accordance with the provisions 

of section 142. 

                                                           
1. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

2. Ins. by Act 7 of 2017, s. 107 (w.e.f. 31-3-2017). 

3. Sub-section (6) omitted by Act 20 of 2015, s. 87 (w.e.f. 14-5-2015). 
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(10) Where a settlement becomes void as provided under sub-section (8), the proceedings with 

respect to the matters covered by the settlement shall be deemed to have been revived from the stage at 

which the application was allowed to be proceeded with by the Settlement Commission and the proper 

officer having jurisdiction may, notwithstanding anything contained in any other provision of this Act, 

complete such proceedings at any time before the expiry of two years from the date of the receipt of 

communication that the settlement became void.] 

127D. Power of Settlement Commission to order provisional attachment to protect  

revenue.—(1) Where, during the pendency of any proceeding before it, the Settlement Commission is of 

the opinion that for the purpose of protecting the interests of the revenue it is necessary so to do, it may, 

by order, attach provisionally any property belonging to the applicant in such manner as may be specified 

by rules. 

(2) Every provisional attachment made by the Settlement Commission under sub-section (1) shall 

cease to have effect from the date the sums due to the Central Government for which such attachment is 

made are discharged by the applicant and evidence to that effect is submitted to the Settlement 

Commission. 

127E. [Power of Settlement Commission to reopen completed proceedings.] Omitted by the Finance 

Act, 2015 (20 of 2015), s. 88 (w.e.f. 14-5-2015). 

127F. Power and procedure of Settlement Commission.—(1) In addition to the powers conferred 

on the Settlement Commission under Chapter V of the Central Excise Act, 1944 (1 of 1944), it shall have 

all the powers which are vested in an officer of the customs under this Act or the rules made thereunder. 

(2) Where an application made under section 127B has been allowed to be proceeded with under 

section 127C, the Settlement Commission shall, until an order is passed under sub-section 
1
[(5)] of 

section 127C, have, subject to the provisions of sub-section 
2
[(4)] of that section, exclusive jurisdiction to 

exercise the powers and perform the functions of any officer of customs or Central Excise Officer as the 

case may be, under this Act or in the Central Excise Act, 1944 (1 of 1944), as the case may be, in relation 

to the case. 

(3)  In the absence of any express direction by the Settlement Commission to the contrary, nothing in 

this Chapter shall affect the operation of the provisions of this Act in so far as they relate to any matter 

other than those before the Settlement Commission. 

(4) The Settlement Commission shall, subject to the provisions of Chapter V of the Central Excise 

Act, 1944 (1 of 1944) and this Chapter, have power to regulate its own procedure and the procedure of 

Benches thereof in all matters arising out of the exercise of its powers, or of the discharge of its functions, 

including the places at which the Benches shall hold their sittings. 

127G. Inspection, etc., of reports.—No person shall be entitled to inspect, or obtain copies of, any 

report made by any officer of the Customs to the Settlement Commission; but the Settlement Commission 

may, in its discretion, furnish copies thereof to any such person on an application made to it in this behalf 

and on payment of such fee as may be specified by rules: 

Provided that, for the purpose of enabling any person whose case is under consideration to rebut any 

evidence brought on record against him in any such report, the Settlement Commission shall, on an 

application made in this behalf, and on payment by such person of such fee as may be specified by rules, 

furnish him with a certified copy of any such report or part thereof relevant for the purpose. 

127 H. Power of Settlement Commission to grant immunity from prosecution and penalty.—(1) 

The Settlement Commission may, if it is satisfied that any person who made the application for settlement 

under section 127B has co-operated with the Settlement Commission in the proceedings before it and has 

made a full and true disclosure of his duty liability, grant to such person, subject to such conditions as it 

                                                           
1. Subs. by Act 22 of 2007, s. 104, for ―(7)‖ (w.e.f. 1-6-2007). 

2. Subs. by s. 104, ibid., for ―(6)‖ (w.e.f. 1-6-2007). 
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may think fit to impose, immunity from prosecution for any offence under this Act 
1
[and also either 

wholly or in part from the imposition of any penalty and fine] under this Act, with respect to the case 

covered by the settlement: 

Provided that no such immunity shall be granted by the Settlement Commission in cases where the 

proceedings for the prosecution for any such offence have been instituted before the date of receipt of the 

application under section 127B. 

2
*   *  *   *   * 

(2) An immunity granted to a person under sub-section (1) shall stand withdrawn if such person fails 

to pay any sum specified in the order of the settlement passed under 
3
[sub-section (5) of section 127C 

within the time specified in such order] or fails to comply with any other condition subject to which the 

immunity was granted and thereupon the provisions of this Act shall apply as if such immunity had not 

been granted. 

(3) An immunity granted to a person under sub-section (1) may, at any time, be withdrawn by the 

Settlement Commission, if it is satisfied that such person had, in the course of the settlement proceedings, 

concealed any particulars, material to the settlement or had given false evidence, and thereupon such 

person may be tried for the offence with respect to which the immunity was granted or for any other 

offence of which he appears to have been guilty in connection with the settlement and shall also become 

liable to the imposition of any penalty under this Act to which such person would have been liable, had 

no such immunity been granted. 

 127-I. Power of Settlement Commission to send a case back to the proper officer.—(1) 

The Settlement Commission may, if it is of opinion that any person who made an application for 

settlement under section 127B has not co-operated with the Settlement Commission in the proceedings 

before it, send the case back to the proper officer who shall thereupon dispose of the case in accordance 

with the provisions of this Act as if no application under section 127B had been made. 

(2) For the purpose of sub-section (1), the proper officer shall be entitled to use all the materials and 

other information produced by the assessee before the Settlement Commission or the results of the inquiry 

held or evidence recorded by the Settlement Commission in the course of the proceedings before it as if 

such materials, information, inquiry and evidence had been produced before such proper officer or held or 

recorded by him in the course of the proceedings before him. 

(3) For the purposes of the time limit under section 28 and for the purposes of interest under  

section 28AA, in a case referred to in sub-section (1), the period commencing on and from the date of the 

application to the Settlement Commission under section 127B and ending with the date of receipt by the 

officer of customs of the order of the Settlement Commission sending the case back to the officer of 

customs shall be excluded. 

127J. Order of settlement to be conclusive.—Every order of settlement passed under  

sub-section 
4
[(5)] of section 127C shall be conclusive as to the matters stated therein and no matter 

covered by such order shall, save as otherwise provided in this Chapter, be reopened in any proceeding 

under this Act or under any other law for the time being in force. 

                                                           
1. Subs. by Act 22 of 2007, s. 105, for ―or under the Indian Penal Code or under any other Central Act for the time being in force 

and also either wholly or in part from the imposition of any penalty, fine and interest‖ (w.e.f. 1-6-2007). 

2. The Explanation omitted by Act 20 of 2015, s. 89 (w.e.f. 14-5-2015). 

3. Subs. by Act 22 of 2007, s. 105, for ―sub-section (7) of section 127C within the time specified in such order or within such 

further time as may be allowed by the Settlement Commission‖ (w.e.f. 1-6-2007). 

4. Subs. by s. 106, ibid., for ―(7)‖ (w.e.f. 1-6-2007). 
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127K. Recovery of sums due under order of settlement.—Any sum specified in an order of 

settlement passed under sub-section 
1
[(5)] of section 127C may, subject to such conditions, if any, as may 

be specified therein, be recovered, and any penalty for default in making payment of such sum may be 

imposed and recovered as sums due to the Central Government in accordance with the provisions of 

section 142, by the proper officer having jurisdiction over the applicant. 

127L. Bar on subsequent application for settlement in certain cases.—
2
[(1)] 

3
[Where 

4
***] 

(i) an order of settlement 
5
*** provides for the imposition of a penalty on the applicant under 

section 127B for settlement, on the ground of concealment of particulars of his duty liability; or 

6
[Explanation.—In this clause, the concealment of particulars of duty liability relates to any such 

concealment made from the officer of customs.] 

(ii) after the passing of an order of settlement  
5
*** in relation to a case, such person is convicted 

of any offence under this Act in relation to that case; or 

(iii) the case of such person is sent back to the proper officer by the Settlement Commission 

under section 127-I, 

then such person shall not be entitled to apply for settlement under section 127B in relation to any other 

matter. 

7
*   *   *   *   * 

127M. Proceedings before Settlement Commission to be judicial proceedings.—Any proceedings 

under this Chapter before the Settlement Commission shall be deemed to be a judicial proceeding within 

the meaning of sections 193 and 228, and for the purposes of section 196, of the Indian Penal Code (45 of 

1860). 

127MA. [Certain persons who have filed appeals to the Appellate Tribunal entitled to make 

applications to the Settlement Commission.]Omitted by the Finance Act, 2007 (22 of 2007), s. 109 (w.e.f. 

1-6-2007). 

127N. Applications of certain provisions of Central Excise Act.—The provisions of Chapter V of 

the Central Excise Act, 1944 (1 of 1944) in so far as it is not inconsistent with the provisions of this 

Chapter shall apply in relation to proceedings before the Settlement Commission under this Chapter.] 

8
[CHAPTER XV 

APPEALS 

128.  Appeals to 
9
[Commissioner (Appeals)].—(1) Any person aggrieved by any decision or order 

passed under this Act by an officer of customs lower in rank than a 
10

[Principal Commissioner of 

Customs or Commissioner of Customs] may appeal to the 
9
[Commissioner (Appeals)] 

11
[within sixty 

days] from the date of the communication to him of such decision or order: 

12
[Provided that the Commissioner (Appeals) may, if he is satisfied that the appellant was prevented 

by sufficient cause from presenting the appeal within the aforesaid period of sixty days, allow it to be 

presented within a further period of thirty days.] 

                                                           
1. Subs. by Act 22 of 2007, s. 107, for ―(7)‖ (w.e.f. 1-6-2007). 

2. Section 127L renumbered as sub-section (1) thereof by s. 108, ibid. (w.e.f. 11-5-2007). 

3. Subs. by s. 108, ibid., for ―where‖ (w.e.f. 11-5-2007). 

4. The words, figures and letters ―before the 1st day of June, 2007‖ omitted by Act 14 of 2010, s. 59 (w.e.f. 8-5-2010). 

5. The certain words, brackets, figures and letters omitted by Act 20 of 2015, s. 90 (w.e.f. 14-5-2015). 

6. Ins. by Act 25 of 2014, s. 85 (w.e.f. 6-8-2014). 

7. Sub-section (2) omitted by 14 of 2010, s. 59 (w.e.f. 8-5-2010). 

8. Subs. by Act 44 of 1980, s. 50 and The Fifth Schedule, for Chapter XV (w.e.f. 11-10-1982). 

9. Subs. by Act 22 of 1995, s. 50, for ―Collector (Appeals)‖ (w.e.f. 26-5-1995). 

10. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

11. Subs. by Act 14 of 2001, s. 109, for ―within three months‖ (w.e.f. 11-5-2001). 

12. Subs. by s. 109, ibid., for the proviso (w.e.f. 11-5-2001). 
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1
[(1A) The Commissioner (Appeals) may, if sufficient cause is shown at any stage of hearing of an 

appeal, grant time, from time to time, to the parties or any of them and adjourn the hearing of the appeal 

for reasons to be recorded in writing: 

Provided that no such adjournment shall be granted more than three times to a party during hearing of 

the appeal.] 

(2) Every appeal under this section shall be in such form and shall be verified in such manner as may 

be specified by rules made in this behalf. 

128A. Procedure in appeal.—(1) The 
2
[Commissioner (Appeals)] shall give an opportunity to the 

appellant to be heard if he so desires. 

(2) The 
2
[Commissioner (Appeals)] may, at the hearing of an appeal, allow the appellant to go into 

any ground of appeal not specified in the grounds of appeal, if the 
2
[Commissioner (Appeals)] is satisfied 

that the omission of that ground from the grounds of appeal was not wilful or unreasonable. 

(3) 
3
[The Commissioner (Appeals)] shall, after making such further inquiry as may be necessary, pass 

pass such order, as he thinks 
4
[just and proper,— 

(a) confirming, modifying or annulling the decision or order appealed against; or 

(b) referring the matter back to the adjudicating authority with directions for fresh adjudication or 

decision, as the case may be, in the following cases, namely:— 

(i) where an order or decision has been passed without following the principles of natural 

justice; or 

(ii) where no order or decision has been passed after re-assessment under section 17; or 

(iii) where an order of refund under section 27 has been issued by crediting the amount to 

Fund without recording any finding on the evidence produced by the applicant]:] 

      Provided that an order enhancing any penalty or fine in lieu of confiscation or confiscating goods of 

greater value or reducing the amount of refund shall not be passed unless the appellant has been given a 

reasonable opportunity of showing cause against the proposed order: 

      Provided further that where the 
2
[Commissioner (Appeals)] is of opinion that any duty has not been 

levied or has been short-levied or erroneously refunded, no order requiring the appellant to pay any duty 

not levied, short-levied or erroneously refunded shall be passed unless the appellant is given notice within 

the time-limit specified in section 28 to show cause against the proposed order. 

(4) The order of the 
2
[Commissioner (Appeals)] disposing of the appeal shall be in writing and shall 

state the points for determination, the decision thereon and the reasons for the decision. 

5
[(4A) The Commissioner (Appeals) shall, where it is possible to do so, hear and decide every appeal 

within a period of six months from the date on which it is filed.] 

(5) On the disposal of the appeal, the 
2
[Commissioner (Appeals)] shall communicate the order passed 

by him to the appellant, the adjudicating authority 
6
[, the

 7
[Principal Chief Commissioner of Customs or 

Chief Commissioner of Customs] and the 
8
[Principal Commissioner of Customs or Commissioner of 

Customs]]. 

                                                           
1. Ins. by Act 23 of 2004, s. 68 (w.e.f. 10-9-2004). 

2. Subs. by Act 22 of 1995, s. 50, for ―Collector (Appeals)‖ (w.e.f. 26-5-1995). 

3. Subs. by Act 14 of 2001, s. 110, for certain words and brackets (w.e.f. 11-5-2001). 

4. Subs. by Act 13 of 2018, s. 96, for ―just and proper, confirming, modifying or annulling the decision or order appealed 

against‖ (w.e.f. 28-3-2018). 

5. Ins. by Act 14 of 2001, s. 110 (w.e.f. 11-5-2001). 

6. Subs. by Act 18 of 2005, s. 69, for ―and the Commissioner of Customs‖ (w.e.f. 13-5-2005). 

7. Subs. by Act 25 of 2014, s. 78, for ―Chief Commissioner of Customs‖ (w.e.f. 6-8-2014). 

8. Subs. by s. 78, ibid., for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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129.  Appellate Tribunal.—(1) The Central Government shall constitute an Appellate Tribunal to be 

called the Customs, Excise and 
1
[Service Tax] Appellate Tribunal consisting of as many judicial and 

technical members as it thinks fit to exercise the powers and discharge the functions conferred on the 

Appellate Tribunal by this Act. 

2
[(2) A judicial member shall be a person who has for at least ten years held a judicial office in the 

territory of India or who has been a member of the 
3
[Indian Legal Service] and has held a post in Grade I 

of that service or any equivalent or higher post for at least three years, or who has been an advocate for at 

least ten years. 

Explanation.—For the purposes of this sub-section,— 

(i) in computing the period during which a person has held judicial office in the territory of India, 

there shall be included any period, after he has held any judicial office, during which the person has 

been an advocate or has held the office of a member of a tribunal or any post, under the Union or a 

State, requiring special knowledge of law; 

(ii) in computing the period during which a person has been an advocate, there shall be included 

any period during which the person has held a judicial office, or the office of a member of a tribunal 

or any post, under the Union or a State, requiring special knowledge of law after he became an 

advocate.] 

(2A) A technical member shall be a person who has been a member of the Indian Customs and 

Central Excise Service, Group A, and has held the post of 
4
[Principal Commissioner of Customs or 

Commissioner of Customs] or Central Excise or any equivalent or higher post for at least three years.] 

5
[(3) The Central Government shall appoint— 

(a) a person who is or has been a Judge of a High Court; or 

(b) one of the members of the Appellate Tribunal,  

to be the President thereof.] 

(4) The Central Government may appoint one or more members of the Appellate Tribunal to be the 

Vice-President, or, as the case may be, Vice-Presidents, thereof. 

6*   *   *   *   *
 

 (5) 
7
[A Vice-President] shall exercise such of the powers and perform such of the functions of the 

President as may be delegated to him by the President by a general or special order in writing. 

8
[(6) On ceasing to hold office, the President, Vice-President or other Member shall not be entitled to 

appear, act or plead before the Appellate Tribunal.] 

 
9
[(7) Notwithstanding anything contained in this Act, the qualifications, appointment, term of office, 

salaries and allowances, resignation, removal and the other terms and conditions of service of the 

President, Vice-President or other Members of the Appellate Tribunal appointed after the commencement 

of Part XIV of Chapter VI of the Finance Act, 2017 (7 of 2017), shall be governed by the provisions of 

section 184 of that Act: 

Provided that the President. Vice-President and Member appointed before the commencement of Part 

XIV of Chapter VI of the Finance Act, 2017 (7 of 2017), shall continue to be governed by the provisions 

of this Act, and the rules made thereunder as if the provisions of section 184 of the Finance Act, 2017 had 

not come into force.] 

                                                           
1. Subs. by Act 32 of 2003, s. 119, for ―Gold (Control)‖ (w.e.f. 14-5-2003). 

2. Subs. by Act 21 of 1984, s. 39, for sub-section (2) (w.e.f. 11-5-1984). 

3. Subs. by Act 32 of 2003, s. 119, for ―Central Legal Service‖ (w.e.f. 14-5-2003). 

4. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

5. Subs. by Act 33 of 1996, s. 65, for sub-section (3) (w.e.f. 28-9-1996). 

6. Sub-section (4A) omitted by Act 32 of 2003, s. 119 (w.e.f. 14-5-2003). 

7. Subs. by s. 119, ibid., for ―The Senior Vice-President or a Vice-President‖ (w.e.f. 14-5--2003). 

8. Ins. by Act 22 of 2007, s. 110 (w.e.f. 11-5-2007). 

9. Ins. by Act 7 of 2017, s. 175 (w.e.f. 26-5-2017) vide Notification S. O. No. 1696(E), dated (26-5-2017). 
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129A. Appeals to the Appellate Tribunal.—(1) Any person aggrieved by any of the following 

orders may appeal to the Appellate Tribunal against such order— 

(a) a decision or order passed by the 
1
[Principal Commissioner of Customs or Commissioner of 

Customs] as an adjudicating authority; 

(b) an order passed by the 
2
[Commissioner (Appeals)] under section 128A; 

(c) an order passed by the Board or the Appellate 
3
[Commissioner of Customs] under Section 

128, as it stood immediately before the appointed day; 

(d) an order passed by the Board or the 
1
[Principal Commissioner of Customs or Commissioner 

of Customs], either before or after the appointed day, under section 130, as it stood immediately 

before that day: 

4
[Provided  that no appeal shall lie to the Appellate Tribunal and the Appellate Tribunal shall not have 

have jurisdiction to decide any appeal in respect of any order referred to in clause (b) if such order relates  

to,— 

(a)  any goods imported or exported as baggage; 

(b)  any goods loaded in a conveyance for importation into India, but which are not unloaded at 

their place of destination in India, or so much of the quantity of such goods as has not been unloaded 

at any such destination if goods unloaded at such destination are short of the quantity required to be 

unloaded at that destination; 

(c)  payment of drawback as provided in Chapter X, and the rules made thereunder: 

Provided further that] the Appellate Tribunal may, in its discretion, refuse to admit an appeal in 

respect of an order referred to in clause (b) or clause (c) or clause (d) where— 

(i) the value of the goods confiscated without option having been given to the owner of the goods 

to pay a fine in lieu of confiscation under section 125; or 

(ii) in any disputed case, other than a case where the determination of any question having a 

relation to the rate of duty of customs or to the value of goods for purposes of assessment is in issue 

or is one of the points in issue, the difference in duty involved or the duty involved; or 

(iii) the amount of fine or penalty determined by such order, 

does not exceed 
5
[two lakh rupees]. 

6
[(1A) Every appeal against any order of the nature referred to in the first proviso to sub-section (1), 

which is pending immediately before the commencement of section 40 of the Finance Act, 1984  

(21 of 1984), before the Appellate Tribunal and any matter arising out of or connected with such appeal 

and which is so pending shall stand transferred on such commencement to the Central Government and 

the Central Government shall deal with such appeal or matter under section 129DD as if such appeal or 

matter were an application or a matter arising out of an application made to it under that section.] 

7
[(1B) (i) The Board may, 

8
[by order], constitute such Committees as may be necessary for the 

purposes of this Act. 

  

                                                           
1. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

2. Subs. by Act 22 of 1995, s. 50, for ―Collector (Appeals)‖ (w.e.f. 26-5-1995). 

3. Subs. by s. 50, ibid., for ―Collector of Customs‖ (w.e.f. 26-5-1995). 

4. Subs. by Act 21 of 1984, s. 40, for ―Provided that‖ (w.e.f. 11-5-1984). 

5. Subs. by Act 25 of 2014, s. 86, for ―fifty thousand rupees‖ (w.e.f. 6-8-2014). 

6. Ins. by Act 21 of 1984, s. 40 (w.e.f. 11-5-1984). 

7. Ins. by Act 18 of 2005, s. 70 (w.e.f. 13-5-2005). 

8. Subs. by Act 25 of 2014, s. 86, for ―by notification in the Official Gazette‖ (w.e.f. 6-8-2014). 
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(ii) Every Committee constituted under clause (i) shall consist of two Chief Commissioners of 

Customs or two Commissioners of Customs, as the case may be.] 

 (2) 
1
[The Committee of Commissioners of Customs may, if it is] of opinion that an order passed by 

the Appellate 
2
[Principal Commissioner of Customs or Commissioner of Customs] under section 128, as 

it stood immediately before the appointed day, or by the 
3
[Commissioner (Appeals)] under section 128A, 

is not legal or proper, direct the proper officer to appeal 
4
[on its behalf] to the Appellate Tribunal against 

such order: 

 5
[Provided that where the Committee of 

2
[Principal Commissioners of Customs or Commissioners of 

Customs] differs in its opinion regarding the appeal against the order of the Commissioner (Appeals), it 

shall state the point or points on which it differs and make a reference to the jurisdictional 
6
[Principal 

Chief Commissioner of Customs or Chief Commissioner of Customs] who shall, after considering the 

facts of the order, if is of the opinion that the order passed by the Commissioner (Appeals) is not legal or 

proper, direct the proper officer to appeal to the Appellate Tribunal against such order. 

Explanation.—For the purposes of this sub-section, ―jurisdictional Chief Commissioner‖ means 

the 
6
[Principal Chief Commissioner of Customs or Chief Commissioner of Customs] having jurisdiction 

over the adjudicating authority in the matter.] 

(3) Every appeal under this section shall be filed within three months from the date on which the 

order sought to be appealed against is communicated to the 
2
[Principal Commissioner of Customs or 

Commissioner of Customs], or as the case may be, the other party preferring the appeal. 

(4) On receipt of notice that an appeal has been preferred under this section, the party against whom 

the appeal has been preferred may, notwithstanding that he may not have appealed against such order or 

any part thereof, file, within forty-five days of the receipt of the notice, a memorandum of cross-

objections verified in such manner as may be specified by rules made in this behalf against any part of the 

order appealed against and such memorandum shall be disposed of by the Appellate Tribunal as if it were 

an appeal presented within the time specified in sub-section (3). 

(5) The Appellate Tribunal may admit an appeal or permit the filing of a memorandum of cross-

objections after the expiry of the relevant period referred to in sub-section (3) or sub-section (4), if it is 

satisfied that there was sufficient cause for not presenting it within that period. 

7
[(6) An appeal to the Appellate Tribunal shall be in such form and shall be verified in such manner 

as may be specified by rules made in this behalf and shall, irrespective of the date of demand of duty and 

interest or of levy of penalty in relation to which the appeal is made, be accompanied by a fee of,— 

(a) where the amount of duty and interest demanded and penalty levied by any officer of customs 

in the case to which the appeal relates is five lakh rupees or less, one thousand rupees; 

(b) where the amount of duty and interest demanded and penalty levied by any officer of customs 

in the case to which the appeal relates is more than five lakh rupees but not exceeding fifty lakh 

rupees, five thousand rupees; 

(c) where the amount of duty and interest demanded and penalty levied by any officer of customs 

in the case to which the appeal relates is more than fifty lakh rupees, ten thousand rupees: 

Provided that no such fee shall be payable in the case of an appeal referred to in sub-section (2) or a 

memorandum of cross-objections referred to in sub-section (4). 

  

                                                           
1. Subs. by Act 18 of 2005, s. 70, for ―The Commissioner of Customs may, if he is‖ (w.e.f. 13-5-2005). 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Subs. by Act 22 of 1995, s. 50, for ―Collector (Appeals)‖ (w.e.f. 26-5-1995).  

4. Subs. by Act 18 of 2005, s. 70, for ―on his behalf‖ (w.e.f. 13-5-2005). 

5. The proviso ins. by Act 18 of 2008, s. 71 (w.e.f. 10-5-2008). 

6. Subs. by Act 25 of 2014, s. 78, for ―Chief Commissioner of Customs‖ (w.e.f. 6-8-2014). 

7. Subs. by Act 23 of 2004, s. 69 for sub section (6) (w.e.f. 1-11-2004) vide Notification No. 120/2004-Cus. (N. T.), dated 25-10-

2004. 
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(7) Every application made before the Appellate Tribunal,— 

(a) in an appeal 
1
*** for rectification of mistake or for any other purpose; or 

(b) for restoration of an appeal or an application, 

shall be accompanied by a fee of five hundred rupees: 

Provided that no such fee shall be payable in the case of an application filed by or on behalf of 

the 
2
[Principal Commissioner of Customs or Commissioner of Customs] under this sub-section.] 

129B.  Orders of Appellate Tribunal.—(1) The Appellate Tribunal may, after giving the parties to 

the appeal, an opportunity of being heard, pass such orders thereon as it thinks fit, confirming, modifying 

or annulling the decision or order appealed against or may refer the case back to the authority which 

passed such decision or order with such directions as the Appellate Tribunal may think fit, for a fresh 

adjudication or decision, as the case may be, after taking additional evidence, if necessary. 

3
[(1A) The Appellate Tribunal may, if sufficient cause is shown, at any stage of hearing of an appeal, 

grant time to the parties or any of them and adjourn the hearing of the appeal for reasons to be recorded 

in writing: 

         Provided that no such adjournment shall be granted more than three times to a party during hearing 

of the appeal.] 

(2) The Appellate Tribunal may, at any time within 
4
[six months] from the date of the order, with a 

view to rectifying any mistake apparent from the record, amend any order passed by it under  

sub-section (1) and shall make such amendments if the mistake is brought to its notice by the 
2
[Principal 

Commissioner of Customs or Commissioner of Customs] or the other party to the appeal: 

Provided that an amendment which has the effect of enhancing the assessment or reducing a refund or 

otherwise increasing the liability of the other party shall not be made under this sub-section, unless the 

Appellate Tribunal has given notice to him of its intention to do so and has allowed him a reasonable 

opportunity of being heard. 

5
[(2A) The Appellate Tribunal shall, where it is possible to do so, hear and decide every appeal within 

within a period of three years from the date on which such appeal is filed: 

6
*    *   *  *   *] 

(3) The Appellate Tribunal shall send a copy of every order passed under this section to 

the 
2
[Principal Commissioner of Customs or Commissioner of Customs] and the other party to the appeal. 

(4) Save as otherwise provided in section 130 or section 130E, orders passed by the Appellate 

Tribunal on appeal shall be final. 

129C.  Procedure of Appellate Tribunal.—(1) The powers and functions of the Appellate Tribunal 

may be exercised and discharged by Benches constituted by the President from amongst the members 

thereof. 

(2)  Subject to the provisions contained in 
7
[sub-section (4)], a Bench shall consist of one judicial 

member and one technical member. 

8*   *  *   *    *
 

                                                           
1. The words ―for grant of stay or‖ omitted by Act 25 of 2014, s. 86 (w.e.f. 6-8-2014). 

2. Subs. by s. 78, ibid., for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Ins. by Act 23 of 2004, s. 70 (w.e.f. 10-9-2004). 

4. Subs. by Act 20 of 2002, s, 127, for ―four years‖ (w.e.f. 11-5-2002). 

5. Ins. by s. 127, ibid. (w.e.f. 11-5-2002). 

6. The first, second and third provisos omitted by Act 25 of 2014, s. 87 (w.e.f. 6-8-2014). 

7. Subs. by Act 22 of 1995, s. 65, for ―sub-sections (3) and (4)‖ (w.e.f. 26-5-1995). 

8. Sub-section (3) omitted by s. 65, ibid. (w.e.f. 26-5-1995). 
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(4) The President or any other member of the Appellate Tribunal authorised in this behalf by the 

President may, sitting singly, dispose of any case which has been allotted to the Bench of which he is a 

member where— 

(a) the value of the goods confiscated without option having been given to the owner of the goods 

to pay a fine in lieu of confiscation under section 125; or 

(b) in any disputed case, other than a case where the determination of any question having a 

relation to the rate of duty of customs or to the value of goods for purposes of assessment is in issue 

or is one of the points in issue, the difference in duty involved or the duty involved; or 

(c) the amount of fine or penalty involved,  

does not exceed 
1
[fifty lakh rupees]. 

2
[(5) If the members of a Bench differ in opinion on any point, the point shall be decided according to 

to the opinion of the majority, if there is a majority; but if the members are equally divided, they shall 

state the point or points on which they differ and make a reference to the President who shall either hear 

the point or points himself or refer the case for hearing on such point or points by one or more of the other 

members of the Appellate Tribunal and such point or points shall be decided according to the opinion of 

the majority of these members of the Appellate Tribunal who have heard the case, including those who 

first heard it.] 

(6) Subject to the provisions of this Act, the Appellate Tribunal shall have power to regulate its own 

procedure and the procedure of the Benches thereof in all matters arising out of the exercise of its powers 

or of the discharge of its functions, including the places at which the Benches shall hold their sittings. 

(7) The Appellate Tribunal shall, for the purposes of discharging its functions, have the same powers 

as are vested in a court under the Code of Civil Procedure, 1908 (5 of 1908), when trying a suit in respect 

of the following matters, namely:— 

(a) discovery and inspection; 

(b) enforcing the attendance of any person and examining him on oath; 

(c) compelling the production of books of account and other documents; and 

(d) issuing commissions. 

(8) Any proceeding before the Appellate Tribunal shall be deemed to be a judicial proceeding within 

the meaning of sections 193 and 228 and for the purpose of section 196 of the Indian Penal Code (45 of 

1860), and the Appellate Tribunal shall be deemed to be a Civil Court for all the purposes of section 195 

and Chapter XXVI of the Code of Criminal Procedure, 1973 (2 of 1974). 

129D. Powers of 
3
[Committee of 

4
[Principal Chief Commissioner of Customs or Chief 

Commissioner of Customs]] or 
5
[Principal Commissioner of Customs or Commissioner of Customs] 

Customs] to pass certain orders.—(1) The 
3
[Committee of 

4
[Principal Chief Commissioner of Customs 

or Chief Commissioner of Customs]]  may, of its own motion, call for and examine the record of any 

proceeding in which a 
5
[Principal Commissioner of Customs or Commissioner of Customs] as an 

adjudicating authority has passed any decision or order under this Act for the purpose of satisfying itself 

as to the legality or propriety of any such decision or order and may, by order, direct 

such 
6
[Commissioner] 

7
[or any other Commissioner] to apply to the Appellate Tribunal for the 

determination of such points arising out of the decision or order as may be specified by the 
3
[Committee 

of 
4
[Principal Chief Commissioners of Customs or Chief Commissioners of Customs]] in its order: 

                                                           
1. Subs. by Act 17 of 2013, s. 77, for ―ten lakh rupees‖ (w.e.f. 10-5-2013). 

2. Subs. by Act 12 of 1990, s. 62, for sub-section (5) (w.e.f. 31-5-1990). 

3. Subs. by Act 18 of 2005, s. 71, for ―Board‖ (w.e.f. 13-5-2005). 

4. Subs. by 25 of 2014, s. 78, for ―Chief Commissioner of Customs‖ (w.e.f. 6-8-2014). 

5. Subs. by s. 78, ibid., for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

6. Subs. by Act 22 of 1995, s. 50, for ―Collector‖ (w.e.f. 26-5-1995). 

7. Ins. by Act 14 of 2001, s. 111 (w.e.f. 11-5-2001). 
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1
[Provided that where the Committee of 

2
[Principal Chief Commissioners of Customs or Chief 

Commissioner of Customs] differs in its opinion as to the legality or propriety of the decision or order of 

the 
3
[Principal Commissioner of Customs or Commissioner of Customs], it shall state the point or points 

on which it differs and make a reference to the Board which, after considering the facts of the decision or 

order passed by the 
3
[Principal Commissioner of Customs or Commissioner of Customs], if is of the 

opinion that the decision or order passed by the 
3
[Principal Commissioner of Customs or Commissioner 

of Customs] is not legal or proper, may, by order, direct such Commissioner or any other Commissioner 

to apply to the Appellate Tribunal for the determination of such points arising out of the decision or order, 

as may be specified in its order.] 

(2) The 
3
[Principal Commissioner of Customs or Commissioner of Customs] may, of his own motion, 

call for and examine the record of any proceeding in which an adjudicating authority subordinate to him 

has passed any decision or order under this Act for the purpose of satisfying himself as to the legality or 

propriety of any such decision or order and may, by order, direct 
4
[such authority or any officer of 

Customs subordinate to him] to apply to the 
5
[Commissioner (Appeals)] for the determination of such 

points arising out of the decision or order as may be specified by the 
3
[Principal Commissioner of 

Customs or Commissioner of Customs] in his order. 

6
[(3) Every order under sub-section (1) or sub-section (2), as the case may be, shall be made within a 

period of three months from the date of communication of the decision or order of the adjudicating 

authority.] 

7
[Provided that the Board may, on sufficient cause being shown, extend the said period by another 

thirty days.] 

(4) Where in pursuance of an order under sub-section (1) or sub-section (2), the adjudicating authority 

or any officer of customs authorised in this behalf by the 
3
[Principal Commissioner of Customs or 

Commissioner of Customs], makes an application to the Appellate Tribunal or the 
5
[Commissioner 

(Appeals)] within a period of 
8
[one month] from the date of communication of the order under  

sub-section (1) or sub-section (2) to the adjudicating authority, such application shall be heard by the 

Appellate Tribunal or the 
5
[Commissioner (Appeals)], as the case may be, as if such application were an 

appeal made against the decision or order of the adjudicating authority and the provisions of this Act 

regarding appeals, including the provisions of sub-section (4) of section 129A shall, so far as may be, 

apply to such application. 

9
[(5) The provisions of this section shall not apply to any decision or order in which the determination 

determination of any question having a relation to the rate of duty or to the value of goods for the 

purposes of assessment of any duty is in issue or is one of the points in issue. 

Explanation.—For the purposes of this sub-section, the determination of a rate or duty in relation to 

any goods or valuation of any goods for the purposes of assessment of duty includes the determination of 

a question— 

(a) relating to the rate of duty for the time being in force, whether under the Customs Tariff Act, 

1975 (51 of 1975) or under any other Central Act providing for the levy and collection of any duty of 

customs in relation to any goods on or after the 28th day of February, 1986; or 

(b) relating to the value of goods for the purposes of assessment of any duty in cases where the 

assessment is made on or after the 28th day of February, 1986; or 

                                                           
1. Ins. by Act 18 of 2008, s. 72 (w.e.f. 10-5-2008). 

2. Subs. by Act 25 of 2014, s. 78, for ―Chief Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Subs. by s. 78, ibid., for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

4. Subs. by Act 29 of 2006, s. 29, for ―such authority‖ (w.e.f. 13-7-2006). 

5. Subs. by Act 22 of 1995, s. 50, for ―Collector (Appeals)‖ (w.e.f. 26-5-1995). 

6. Subs. by Act 18 of 2008, s. 72, for sub-section (3) (w.e.f. 10-5-2008). 

7. Ins. by Act 25 of 2014, s. 88 (w.e.f. 6-8-2014). 

8. Subs. by Act 22 of 2007, s. 111, for ―three month‖ (w.e.f. 11-5-2007). 

9. Ins. by Act 29 of 1988, s. 4 (w.e.f. 18-5-1988). 
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(c) whether any goods fall under a particular heading or sub-heading of the First Schedule or the 

Second Schedule to the Customs Tariff Act, 1975 (51 of 1975), or that any goods are or not covered 

by a particular notification or order issued by the Central Government granting total or partial 

exemption from duty; or 

(d) whether the value of any goods for the purposes of assessment of duty shall be enhanced or 

reduced by the addition or reduction of the amounts in respect of such matters as are specifically 

provided in this Act.] 

1
[129DA. Powers of revision of Board or Collector of Customs in certain cases.—(1) The Board 

may, of its own motion or on the application of any aggrieved person or otherwise, call for and examine 

the record of any proceeding in which a Collector of Customs has passed any decision or order [not being 

a decision or order passed under sub-section (2) of this section] of the nature referred to in sub-section (5) 

of section 129D for the purpose of satisfying itself as to the correctness, legality or propriety of such 

decision or order and may pass such order thereon as it thinks fit. 

(2) The Collector of Customs may, of his own motion or on the application of any aggrieved person 

or otherwise, call for and examine the record of any proceeding in which an adjudicating authority 

subordinate to him has passed any decision or order of the nature referred to in sub-section (5) of section 

129D for the purpose of satisfying himself as to the correctness, legality or propriety of such decision or 

order and may pass such order thereon as he thinks fit. 

(3) (a) No decision or order under this section shall be made so as to prejudicially affect any person 

unless such person is given a reasonable opportunity of making representation and if, he so desires, of 

being heard in his defence. 

(b) Where the Board or, as the case may be, the Collector of Customs is of the opinion that any duty 

has not been levied or has been short-levied or short-paid or erroneously refunded, no order requiring the 

affected person to pay any duty not levied or paid, short-levied or short-paid or erroneously refunded shall 

be passed under this section unless such person is given notice within the time limit specified in section 

28 to show cause against the proposed order. 

(4) No proceeding shall be initiated under sub-section (1) or sub-section (2) in respect of any decision 

or order after the expiry of a period of six months from the date of communication of such decision or 

order: 

Provided that in respect of any decision or order passed before the commencement of the Customs 

and Central Excises Laws (Amendment) Act, 1988 (29 of 1988), the provisions of this sub-section shall 

have effect as if for the words ―six months‖, the words ―one year‖ were substituted. 

(5) Any person aggrieved by any decision or order passed under sub-section (1) or sub-section (2) 

may appeal to the Customs and Excise Revenues Appellate Tribunal established under section 3 of the 

Customs and Excise Revenues Appellate Tribunal Act, 1986 (62 of 1986), against such decision or 

order.] 
2
[129DD. Revision by Central Government.—(1) The Central Government may, on the application 

of any person aggrieved by any order passed under section 128A, where the order is of the nature referred 

to in the first proviso to sub-section (1) of section 129A, annul or modify such order. 
3
[Provided that the Central Government may in its discretion, refuse to admit an application in respect 

respect of an order where the amount of duty or fine or penalty, determined by such order does not exceed 

five thousand rupees.] 

Explanation.—For the purposes of this sub-section, ―order passed under section 128A‖ includes an 

order passed under that section before the commencement of section 40 of the Finance Act, 1984  

(21 of 1984), against which an appeal has not been preferred before such commencement and could have 

been, if the said section had not come into force, preferred after such commencement, to the Appellate 

Tribunal. 

                                                           
1. Ins. by Act 29 of 1988, s. 5 (w.e.f. 18-5-1988). 

2. Ins. by Act 21 of 1984, s. 43 (w.e.f. 11-5-1984). 

3. The proviso ins. by Act 27 of 1999, s. 110 (w.e.f. 11-5-1999). 
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1
[(1A) The 

2
[Principal Commissioner of Customs or Commissioner of Customs] may, if he is of the 

opinion that an order passed by the Commissioner (Appeals) under section 128A is not legal or proper, 

direct the proper officer to make an application on his behalf to the Central Government for revision of 

such order.] 

(2) An application under sub-section (1) shall be made within three months from the date of the 

communication to the applicant of the order against which the application is being made: 

Provided that the Central Government may, if it is satisfied that the applicant was prevented by 

sufficient cause from presenting the application within the aforesaid period of three months, allow it to be 

presented within a further period of three months. 

3
[(3) An application under sub-section (1) shall be in such form and shall be verified in such manner 

as may be specified by rules made in this behalf and shall be accompanied by a fee of,— 

(a) two hundred rupees, where the amount of duty and interest demanded, fine or penalty levied 

by an officer of customs in the case to which the application relates is one lakh rupees or less; 

(b) one thousand rupees, where the amount of duty and interest demanded, fine or penalty levied 

by an officer of customs in the case to which the application relates is more than one lakh rupees: 

Provided that no such fee shall be payable in the case of an application referred to in  

sub-section (1A).] 

(4) The Central Government may, of its own motion, annul or modify any order referred to in  

sub-section (1). 

(5) No order enhancing any penalty or fine in lieu of confiscation or confiscating goods of greater 

value shall be passed under this section,— 

(a)  in any case in which an order passed under section 128A has enhanced any penalty or fine in 

lieu of confiscation or has confiscated goods of greater value, and 

(b)  in any other case, unless the person affected by the proposed order has been given notice to 

show cause against it within one year from the date of the order sought to be annulled or modified. 

 (6) Where the Central Government is of opinion that any duty of customs has not been levied or has 

been short-levied, no order levying or enhancing the duty shall be made under this section unless the 

person affected by the proposed order is given notice to show cause against it within the time limit 

specified in section 28.] 

4
[129E.

 
Deposit of certain percentage of duty demanded or penalty imposed before filing 

appeal.—The Tribunal or the Commissioner (Appeals), as the case may be, shall not entertain any 

appeal,— 

(i) under sub-section (1) of section 128, unless the appellant has deposited seven and a half per 

cent. of the duty, in case where duty or duty and penalty are in dispute, or penalty, where such penalty 

is in dispute, in pursuance of a decision or an order passed by an officer of customs lower in rank than 

the 
2
[Principal Commissioner of Customs or Commissioner of Customs]; 

(ii) against the decision or order referred to in clause (a) of sub-section (1) of section 129A, 

unless the appellant has deposited seven and a half per cent. of the duty, in case where duty or duty 

and penalty are in dispute, or penalty, where such penalty is in dispute, in pursuance of the decision 

or order appealed against; 

(iii) against the decision or order referred to in clause (b) of sub-section (1) of section 129A, 

unless the appellant has deposited ten per cent. of the duty, in case where duty or duty and penalty are 

in dispute, or penalty, where such penalty is in dispute, in pursuance of the decision or order appealed 

against: 

                                                           
1. Ins. by Act 27 of 1999, s. 110 (w.e.f. 11-5-1999).  

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Subs. by Act 27 of 1999, s. 110, for sub-section (3) (w.e.f. 11-5-1999). 

4. Subs. by Act 25 of 2014, s. 89, for section 129E (w.e.f. 6-8-2014). 
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Provided that the amount required to be deposited under this section shall not exceed rupees ten 

rores: 

Provided further that the provisions of this section shall not apply to the stay applications and appeals 

pending before any appellate authority prior to the commencement of the Finance (No. 2) Act, 2014  

(25 of 2014).] 

 
1
[129EE.

 
Interest on delayed refund of amount deposited under section 129E.—Where an 

amount deposited by the appellant under section 129E is required to be refunded consequent upon the 

order of the appellate authority, there shall be paid to the appellant interest at such rate, not below five per 

cent. and not exceeding thirty-six per cent. per annum as is for the time being fixed by the Central 

Government, by notification in the Official Gazette, on such amount from the date of payment of the 

amount till, the date of refund of such amount: 

Provided that the amount deposited under section 129E, prior to the commencement of the Finance 

(No. 2) Act, 2014 (25 of 2014), shall continue to be governed by the provisions of section 129EE as it 

stood before the commencement of the said Act.] 

2
[130. Appeal to High Court.—(1) An appeal shall lie to the High Court from every order passed in 

appeal by the Appellate Tribunal on or after the 1st day of July, 2003 (not being an order relating, among 

other things, to the determination of any question having a relation to the rate of duty of customs or to the 

value of goods for the purposes of assessment), if the High Court is satisfied that the case involves a 

substantial question of law. 

(2) The 
3
[Principal Commissioner of Customs or Commissioner of Customs] or the other party 

aggrieved by any order passed by the Appellate Tribunal may file an appeal to the High Court and such 

appeal under this sub-section shall be— 

(a) filed within one hundred and eighty days from the date on which the order appealed against is 

received by the 
3
[Principal Commissioner of Customs or Commissioner of Customs] or the other 

party; 

(b) accompanied by a fee of two hundred rupees where such appeal is filed by the other party; 

(c) in the form of a memorandum of appeal precisely stating therein the substantial question of 

law involved. 

 
4
[(2A) The High Court may admit an appeal after the expiry of the period of one hundred and eighty 

days referred to in clause (a) of sub-section (2), if it is satisfied that there was sufficient cause for not 

filing the same within that period.] 

(3) Where the High Court is satisfied that a substantial question of law is involved in any case, it shall 

formulate that question. 

(4) The appeal shall be heard only on the question so formulated, and the respondents shall, at the 

hearing of the appeal, be allowed to argue that the case does not involve such question: 

Provided that nothing in this sub-section shall be deemed to take away or abridge the power of the 

Court to hear, for reasons to be recorded, the appeal on any other substantial question of law not 

formulated by it, if it is satisfied that the case involves such question. 

(5) The High Court shall decide the question of law so formulated and deliver such judgment thereon 

containing the grounds on which such decision is founded and may award such cost as it deems fit. 

(6)  The High Court may determine any issue which— 

(a) has not been determined by the Appellate Tribunal; or 

(b) has been wrongly determined by the Appellate Tribunal, by reason of a decision on such 

question of law as is referred to in sub-section (1). 

                                                           
1. Subs. by Act 25 of 2014, s. 90, for section 129EE (w.e.f. 6-8-2014). 

2. Subs. by Act 32 of 2003, s. 120, for section 130 (w.e.f. 14-5-2003). 

3. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

4. Ins. by Act 33 of 2009, s. 87 (w.e.f. 1-7-2003). 
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(7) When an appeal has been filed before the High Court, it shall be heard by a bench of not less than 

two Judges of the High Court, and shall be decided in accordance with the opinion of such Judges or of 

the majority, if any, of such Judges. 

(8) Where there is no such majority, the Judges shall state the point of law upon which they differ and 

the case shall, then, be heard upon that point only by one or more of the other Judges of the High Court 

and such point shall be decided according to the opinion of the majority of the Judges who have heard the 

case including those who first heard it. 

(9) Save as otherwise provided in this Act, the provisions of the Code of Civil Procedure, 1908  

(5 of 1908) relating to appeals to the High Court shall, as far as may be, apply in the case of appeals under 

this section.] 

1
[130A.  Application to High Court.—(1) The 

2
[Principal Commissioner of Customs or 

Commissioner of Customs] or the other party may, within one hundred and eighty days of the date upon 

which he is served with notice of an order under section 129B passed 
3
[before the 1st day of July, 2003] 

(not being an order relating, among other things, to the determination of any question having a relation to 

the rate of duty of customs or to the value of goods for purposes of assessment), by application in the 

prescribed form, accompanied, where the application is made by the other party, by a fee of two hundred 

rupees, apply to the High Court to direct the Appellate Tribunal to refer to the High Court any question of 

law arising from such order of the Tribunal. 

(2) The 
2
[Principal Commissioner of Customs or Commissioner of Customs] or the other party 

applying to the High Court under sub-section (1) shall clearly state the question of law which he seeks to 

be referred to the High Court and shall also specify the paragraph in the order of the Appellate Tribunal 

relevant to the question sought to be referred. 

(3) On receipt of notice that an application has been made under sub-section (1), the person against 

whom such application has been made, may, notwithstanding that he may not have filed such application, 

file, within forty-five days of the receipt of the notice, a memorandum of cross-objections verified in the 

prescribed manner against any part of the order in relation to which an application for reference has been 

made and such memorandum shall be disposed of by the High Court as if it were an application presented 

within the time specified in sub-section (1). 

4
[(3A) The High Court may admit an application or permit the filing of a memorandum of cross-

objections after the expiry of the relevant period referred to in sub-section (1) or sub-section (3), if it is 

satisfied that there was sufficient cause for not filing the same within that period.] 

(4) If, on an application made under sub-section (1), the High Court directs the Appellate Tribunal to 

refer the question of law raised in the application, the Appellate Tribunal shall, within one hundred and 

twenty days of the receipt of such direction, draw up a statement of the case and refer it to the High 

Court.] 

 
5
130B. Power of High Court or Supreme Court to require statement to be amended.—If the 

High Court or the Supreme Court is not satisfied that the statements in a case referred to it are sufficient 

to enable it to determine the questions raised thereby, the Court may refer the case back to the Appellate 

Tribunal for the purpose of making such additions thereto or alterations therein as it may direct in that 

behalf.  

                                                           
1. Subs. by Act 27 of 1999, s. 112, for section 130A (w.e.f. 11-5-1999). 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Subs. by Act 32 of 2003, s. 121, for ―on or after the 1st day of July, 1999‖ (w.e.f. 14-5-2003). 

4. Ins. by Act 33 of 2009, s. 88 (w.e.f. 1-7-1999). 

5. Section 130B to be omitted by Act 49 of 2005, s. 30 (28-12-2005). This amendment has been struck down by the Supreme 

Court’s order dated 25th September, 2014 in the Madras Bar Association Vs Union of India. 
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1
130C. Case before High Court to be heard by not less than two judges.—(1) When any case has 

been referred to the High Court 
2
[under section 130 or section 130A] it shall be heard by a Bench of not 

less than two judges of the High Court and shall be decided in accordance with the opinion of such judges 

or of the majority, if any, of such judges. 

(2) Where there is no such majority, the judges shall state the point of law upon which they differ and 

the case shall then be heard upon that point only by one or more of the other judges of the High Court, 

and such point shall be decided according to the opinion of the majority of the judges who have heard the 

case including those who first heard it. 

3
130D. Decision of High Court or Supreme Court on the case stated.—(1) The High Court or the 

Supreme Court hearing any such case shall decide the questions of law raised therein, and shall deliver its 

judgment thereon containing the grounds on which such decision is founded and a copy of the judgment 

shall be sent under the seal of the Court and the signature of the Registrar to the Appellate Tribunal which 

shall pass such orders as are necessary to dispose of the case in conformity with such judgment. 

4
[(1A) Where the High Court delivers a judgment in an appeal filed before it under section 130, effect 

shall be given to the order passed on the appeal by the proper officer on the basis of a certified copy of the 

judgment.] 

(2) The costs of any 
5
[reference to the High Court or an appeal to the High Court or the Supreme 

Court as the case may be] which shall not include the fee for making the reference shall be in the 

discretion of the Court. 

 130E. Appeal to Supreme Court.—An appeal shall lie to the Supreme Court from— 

6
[(a) any judgment of the High Court delivered— 

(i)  in an appeal made under section 130; or 

(ii) on a reference made under section 130 by the Appellate Tribunal before the 1st day of 

July, 2003; 

(iii) on a reference made under section 130A, 

in any case which, on its own motion or on an oral application made by or on behalf of the party 

aggrieved, immediately after passing of the judgment, the High Court certifies to be a fit one for appeal to 

the Supreme Court; or] 

(b) any order passed 
7
[before the establishment of the National Tax Tribunal] by the Appellate 

Tribunal relating, among other things, to the determination of any question having a relation to the 

rate of duty of customs or to the value of goods for purposes of assessment. 

130F.   Hearing before Supreme Court.—(1) The provisions of the Code of Civil Procedure, 1908 

(5 of 1908), relating to appeals to the Supreme Court shall, so far as may be, apply in the case of appeals 

under section 130E as they apply in the case of appeals from decrees of a High Court: 

Provided that nothing in this sub-section shall be deemed to affect the provisions of sub-section (1) of 

section 130D or section 131. 

(2) The costs of the appeal shall be in the discretion of the Supreme Court. 

                                                           
1. Section 130C to be omitted by Act 49 of 2005, s. 30 and the Schedule (28-12-2005). This amendment has been struck down by 

the Supreme Court’s order dated 25th September, 2014 in the Madras Bar Association Vs Union of India. 

2. Subs. by Act 27 of 1999, s. 113, for ―under section 130‖ (w.e.f. 11-5-1999). 

3. Section 130D to be omitted by Act 49 of 2005, s. 30 and the Schedule (28-12-2005). This amendment has been struck down by 

the Supreme Court’s order dated 25th September, 2014 the Madras Bar in Association Vs Union of India. 

4. Ins. by Act 32 of 2003, s. 122 (w.e.f. 1-7-2003). 

5. Subs. by s. 122, ibid., for ―reference to the High Court or the Supreme Court‖ (w.e.f. 14-5-2003). 

6. Subs. by s. 123, ibid., for clause (a) (w.e.f. 14-5-2003). 

7. Ins. by Act 49 of 2005, s. 30 and the Schedule (w.e.f. 28-12-2005). This amendment has been struck down by the Supreme 

Court’s order dated 25th September, 2014 in the Madras Bar Association Vs Union of India. 
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(3) Where the judgment of the High Court is varied or reversed in the appeal, effect shall be given to 

the order of the Supreme Court in the manner provided in section 130D in the case of a judgment of the 

High Court. 

131. Sums due to be paid notwithstanding reference, etc.—Notwithstanding that a reference has 

been made to the High Court or the Supreme Court or an appeal has been preferred to the Supreme 

Court, 
1
[under this Act before the commencement of the National Tax Tribunal Act, 2005] sums due to 

the Government as a result of an order passed under sub-section (1) of section 129B shall be payable in 

accordance with the order so passed. 

131A. Exclusion of time taken for copy.—In computing the period of limitation specified for an 

appeal or application under this Chapter, the day on which the order complained of was served, and if the 

party preferring the appeal or making the application was not furnished with a copy of the order when the 

notice of the order was served upon him, the time requisite for obtaining a copy of such order shall be 

excluded. 

131B. Transfer of certain pending proceedings and transitional provisions.—(1) Every appeal 

which is pending immediately before the appointed day before the Board under section 128, as it stood 

immediately before that day, and any matter arising out of or connected with such appeal and which is so 

pending shall stand transferred on that day to the Appellate Tribunal and the Appellate Tribunal may 

proceed with such appeal or matter from the stage at which it was on that day: 

Provided that the appellant may demand that before proceeding further with that appeal or matter, he 

may be re-heard. 

(2) Every proceeding which is pending immediately before the appointed day before the Central 

Government under section 131, as it stood immediately before that day, and any matter arising out of or 

connected with such proceeding and which is so pending shall stand transferred on that day to the 

Appellate Tribunal and the Appellate Tribunal may proceed with such proceeding or matter from the 

stage at which it was on that day as if such proceeding or matter were an appeal filed before it: 

Provided that if any such proceeding or matter relates to an order where— 

(a) the value of the goods confiscated without option having been given to the owner of the goods 

to pay a fine in lieu of confiscation under section 125; or 

(b) in any disputed case, other than a case where the determination of any question having a 

relation to the rate of duty of customs or to the value of goods for purposes of assessment is in issue 

or is one of the points in issue, the difference in duty involved or the duty involved; or 

(c) the amount of fine or penalty determined by such order, 

does not exceed ten thousand rupees, such proceeding or matter shall continue to be dealt with by the 

Central Government as if the said section 131 had not been substituted: 

      Provided further that the applicant or the other party may make a demand to the Appellate Tribunal 

that before proceeding further with that proceeding or matter, he may be re-heard. 

(3) Every proceeding which is pending immediately before the appointed day before the Board or 

the 
2
[Principal Commissioner of Customs or Commissioner of Customs] under section 130, as it stood 

immediately before that day, and any matter arising out of or connected with such proceeding and which 

is so pending shall continue to be dealt with by the Board or the 
2
[Principal Commissioner of Customs or 

Commissioner of Customs], as the case may be, as if the said section had not been substituted. 

(4) Any person who immediately before the appointed day was authorised to appear in any appeal or 

proceeding transferred under sub-section (1) or sub-section (2) shall, notwithstanding anything contained 

in section 146A, have the right to appear before the Appellate Tribunal in relation to such appeal or 

proceeding. 

                                                           
1. Ins. by Act 49 of 2005, s. 30 and the Schedule (w.e.f. 28-12-2005). This amendment has been struck down by the Supreme 

Court’s order dated 25th September, 2014 in the Madras Bar Association Vs Union of India. 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 
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1
[131BA. Appeal not to be filed in certain cases.—(1) The Board may, from time to time, issue 

orders or instructions or directions fixing such monetary limits, as it may deem fit, for the purposes of 

regulating the filing of appeal, application, revision or reference by the 
2
[Principal Commissioner of 

Customs or Commissioner of Customs] under the provisions of this Chapter. 

(2) Where, in pursuance of the orders or instructions or directions, issued under sub-section (1), 

the 
2
[Principal Commissioner of Customs or Commissioner of Customs] has not filed an appeal, 

application, revision or reference against any decision or order passed under the provisions of this Act, it 

shall not preclude such 
2
[Principal Commissioner of Customs or Commissioner of Customs] from filing 

any appeal, application, revision or reference in any other case involving the same or similar issues or 

questions of law. 

(3) Notwithstanding the fact that no appeal, application, revision or reference has been filed by 

the 
2
[Principal Commissioner of Customs or Commissioner of Customs] pursuant to the orders or 

instructions or directions issued under sub- section (1), no person, being a party in appeal, application, 

revision or reference shall contend that
  
 the 

2
[Principal Commissioner of Customs or Commissioner of 

Customs]  has acquiesced in the decision on the disputed issue by not filing appeal, application, revision 

or reference. 

(4) 
3
[The Commissioner (Appeals) or the Appellate Tribunal or the court] hearing an appeal, 

application, revision or reference shall have regard to the circumstances under which the appeal, 

application, revision or reference was not filed by the 
2
[Principal Commissioner of Customs or 

Commissioner of Customs] in pursuance of orders or instructions or directions issued   under  

sub-section (1). 

(5) Every order or instruction or direction issued by the Board on or after the 20
th   

day of October, 

2010, but before the date on which the Finance Bill, 2011 receives the assent of the President, fixing 

monetary limits for filing appeal, application, revision or reference shall be deemed to have been issued 

under sub-section (1), and the provisions of sub-sections (2), (3) and (4) shall apply
 
accordingly.] 

131C. Definitions.—In this Chapter— 

(a) ―appointed day‖ means the date of coming into force of the amendments to this Act specified 

in Part I of the Fifth Schedule to the Finance (No. 2) Act, 1980 (44 of 1980); 

4
[(b) High Court” means,— 

(i) in relation to any State, the High Court for that State; 

(ii) in relation to a Union territory to which the jurisdiction of the High Court of a State has 

been extended by law, that High Court; 

(iii) in relation to the Union territories of Dadra and Nagar Haveli and 
5
[Daman and Diu], the 

High Court at Bombay; 

(iv) in relation to any other Union territory, the highest court of civil appeal for that territory 

other than the Supreme Court of India;] 

 (c) ―President‖ means the President of the Appellate Tribunal.  

                                                           
1. Ins. by Act 8 of 2011, s. 50 (w.e.f. 20-10-2008). 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Subs. by s. 91, ibid., for ―The Appellate Tribunal or court‖ (w.e.f. 6-8-2014). 

4. Clause (b) shall be omitted by Act 49 of 2005, s. 30 and the Schedule (28-12-2005). This amendment has been struck down by 

the Supreme Court’s order dated 25th September, 2014 in the Madras Bar Association Vs Union of India. 

5. Subs. by Act 18 of 1987, s. 5, for ―Goa, Daman and Diu‖ (w.e.f. 30-5-1987). 
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CHAPTER XVI 

OFFENCES AND PROSECUTIONS 

 132. False declaration, false documents, etc.—Whoever makes, signs or uses, or causes to be 

made, signed or used, any declaration, statement or document in the transaction of any business relating 

to the customs, knowing or having reason to believe that such declaration, statement or document is false 

in any material particular, shall be punishable with imprisonment for a term which may extend to 
1
[two 

years], or with fine, or with both. 

133. Obstruction of officer of customs.—If any person intentionally obstructs any officer of 

customs in the exercise of any powers conferred under this Act, such person shall be punishable with 

imprisonment for a term which may extend to 
2
[two years], or with fine, or with both. 

134. Refusal to be X-rayed.—If any person— 

(a) resists or refuses to allow a radiologist to screen or to take X-ray picture of his body in 

accordance with an order made by a Magistrate under section 103, or 

(b) resists or refuses to allow suitable action being taken on the advice and under the supervision 

of a registered medical practitioner for bringing out goods liable to confiscation secreted inside his 

body, as provided in section 103, 

he shall be punishable with imprisonment for a term which may extend to six months, or with fine, or 

with both. 

135. Evasion of duty or prohibitions.—
3
[(1) Without prejudice to any action that may be taken 

under this Act, if any person— 

(a) is in relation to any goods in any way knowingly concerned in misdeclaration of value or in 

any fraudulent evasion or attempt at evasion of any duty chargeable thereon or of any prohibition for 

the time being imposed under this Act or any other law for the time being in force with respect to 

such goods; or 

(b) acquires possession of or is in any way concerned in carrying, removing, 

depositing, harbouring, keeping, concealing, selling or purchasing or in any other manner dealing 

with any goods which he knows or has reason to believe are liable to confiscation under Section 111 

or Section 113, as the case may be; or 

(c) attempts to export any goods which he knows or has reason to believe are liable to 

confiscation under Section 113; or 

(d) fraudulently avails of or attempts to avail of drawback or any exemption from duty provided 

under this Act in connection with export of goods, 

he shall be punishable,— 

(i) in the case of an offence relating to,— 

(A) any goods the market price of which exceeds one crore of rupees; or 

(B) the evasion or attempted evasion of duty exceeding 
4
[fifty lakh] of rupees; or 

(C) such categories of prohibited goods as the Central Government may, by notification in the 

Official Gazette, specify; or 

                                                           
1. Subs. by Act 29 of 2006, s. 30, for ―six months‖ (w.e.f. 13-7-2006). 

2. Subs. by s. 31, ibid., for ―six months‖ (w.e.f. 13-7-2006). 

3. Subs. by Act 22 of 2007, s. 112, for sub-section (1) (w.e.f. 11-5-2007). 

4. Subs. by Act 17 of 2013, s. 78, for ―thirty lakh‖ (w.e.f. 10-5-2013). 
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(D) fraudulently availing of or attempting to avail of drawback or any exemption from duty 

referred to in clause (d), if the amount of drawback or exemption from duty exceeds 
1
[fifty lakh] of 

rupees, with imprisonment for a term which may extend to seven years and with fine:  

Provided that in the absence of special and adequate reasons to the contrary to be recorded in the 

judgment of the court, such imprisonment shall not be for less than one year; 

(ii) in any other case, with imprisonment for a term which may extend to three years, or with fine, 

or with both.] 

2
[(2) If any person convicted of an offence under this section or under sub-section (1) of section 136 

is again convicted of an offence under this section, then, he shall be punishable for the second and for 

every subsequent offence with imprisonment for a term which may extend to seven years and with fine: 

Provided that in the absence of special and adequate reasons to the contrary to be recorded in the 

judgment of the court such imprisonment shall not be for less than 
3
[one year]. 

  (3) For the purposes of sub-sections (1) and (2), the following shall not be considered as special and 

adequate reasons for awarding a sentence of imprisonment for a term of less than 
3
[one year], namely:— 

(i) the fact that the accused has been convicted for the first time for an offence under this Act; 

(ii) the fact that in any proceeding under this Act, other than a prosecution, the accused has been 

ordered to pay a penalty or the goods which are the subject matter of such proceedings have been 

ordered to be confiscated or any other action has been taken against him for the same act which 

constitutes the offence; 

(iii) the fact that the accused was not the principal offender and was acting merely as a carrier of 

goods or otherwise was a secondary party to the commission of the offence; 

(iv) the age of the accused.] 

4
[135A. Preparation.—If a person makes preparation to export any goods in contravention of the 

provisions of this Act, and from the circumstances of the case it may be reasonably inferred that if not 

prevented by circumstances independent of his will, he is determined to carry out his intention to commit 

the offence, he shall be punishable with imprisonment for a term which may extend to three years, or with 

fine, or with both. 

135B. Power of court to publish name, place of business, etc., of persons convicted under the 

Act.—(1) Where any person is convicted under this Act for contravention of any of the provisions 

thereof, it shall be competent for the court convicting the person to cause the name and place of business 

or residence of such person, nature of the contravention, the fact that the person has been so convicted 

and such other particulars as the court may consider to be appropriate in the circumstances of the case, to 

be published at the expense of such person in such newspapers or in such manner as the court may direct. 

(2) No publication under sub-section (1) shall be made until the period for preferring an appeal 

against the orders of the court has expired without any appeal having been preferred, or such an appeal, 

having been preferred, has been disposed of. 

(3) The expenses of any publication under sub-section (1) shall be recoverable from the convicted 

person as if it were a fine imposed by the court.] 

136. Offences by officers of customs.—(1) If any officer of customs enters into or acquiesces in any 

agreement to do, abstains from doing, permits, conceals or 
5
[connives at any act or thing, whereby any 

fraudulent export  is effected or] any  duty of customs  leviable on  any goods, or any prohibition  for the   

                                                           
1. Subs. by Act 17 of 2013, s. 78, for ―thirty lakh‖ (w.e.f. 10-5-2013). 

2. Ins. by Act 36 of 1973, s. 5 (w.e.f. 1-9-1973). 

3. Subs. by Act 25 of 1978, s. 16, for ―six months‖ (w.e.f. 1-7-1978).  

4. Ins. by Act 36 of 1973, s. 6 (w.e.f. 1-9-1973). 

5. Subs. by Act 32 of 2003, s. 125, for ―connives at any act or thing whereby‖ (w.e.f. 14-5-2003). 
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time being in force under this Act or any other law for the time being in force with respect to any goods is 

or may be evaded, he shall be punishable with imprisonment for a term which may extend to 
1
[three 

years], or with fine, or with both. 

(2) If any officer of customs,— 

(a) requires any person to be searched for goods liable to confiscation or any document relating 

thereto, without having reason to believe that he has such goods or document secreted about his 

person; or 

(b)  arrests any person without having reason to believe that he has been guilty of an offence 

punishable under section 135; or 

(c)  searches or authorises any other officer of customs to search any place without having reason 

to believe that any goods, documents or things of the nature referred to in section 105 are secreted in 

that place, 

he shall be punishable with imprisonment for a term which may extend to six months, or with fine which 

may extend to one thousand rupees, or with both. 

(3) If any officer of customs, except in the discharge in good faith of his duty as such officer or in 

compliance with any requisition made under any law for the time being in force, discloses any particulars 

learnt by him in his official capacity in respect of any goods, he shall be punishable with imprisonment 

for a term which may extend to six months, or with fine which may extend to one thousand rupees, or 

with both. 

137.  Cognizance of offences.—(1) No court shall take cognizance of any offence under section 132, 

section 133, section 134 or 
2
[section 135 or section 135A], except with the previous sanction of 

the 
3
[Principal Commissioner of Custom or Commissioner of Customs]. 

(2) No court shall take cognizance of any offence under section 136,— 

(a) where the offence is alleged to have been committed by an officer of customs not lower in 

rank than 
4
[Assistant Commissioner of Customs or Deputy Commissioner of Customs], except with 

the previous sanction of the Central Government; 

(b) where the offence is alleged to have been committed by an officer of customs lower in rank 

than 
4
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] except with the 

previous sanction of the 
3
[Principal Commissioner of Customs or Commissioner of Customs]. 

5
[(3) Any offence under this Chapter may, either before or after the institution of prosecution, be 

compounded by the 
6
[Principal Chief Commissioner of Customs or Chief Commissioner of Customs] on 

payment, by the person accused of the offence to the Central Government, of 
7
[such compounding 

amount and in such manner of compounding] as may be specified by rules.] 

8
[Provided that nothing contained in this sub-section shall apply to— 

(a) a person who has been allowed to compound once in respect of any offence under sections 

135 and 135A; 

  

                                                           
1. Subs. by Act 36 of 1973, s. 7, for ―two years‖ (w.e.f. 1-9-1973). 

2. Subs. by Act 29 of 2006, s. 32, for ―section 135‖ (w.e.f. 13-7-2006). 

3. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

4. Subs. by Act 22 of 1995, s. 50, for ―Assistant Collector of Customs‖ (w.e.f. 26.5.1995). Again Subs. by Act 27 of 1999, s. 100, 

for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999).  

5. Ins. by Act 23 of 2004, s. 71 (w.e.f. 10-9-2004). 

6. Subs. by Act 25 of 2014, s. 78, for ―Chief Commissioner of Customs‖ (w.e.f. 6-8-2014). 

7. Subs. by Act 33 of 2009, s. 89, for ―such compounding amount‖ (w.e.f. 19-8-2009). 

8. Ins. by s. 89, ibid. (w.e.f. 19-8-2009). 
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(b) a person who has been accused of committing an offence under this Act which is also an 

offence under any of the following Acts, namely:— 

(i) the Narcotic Drugs and Psychotropic Substances Act, 1985 (61 of 1985); 

(ii) the Chemical Weapons Convention Act, 2000 (34 of 2000); 

(iii) the Arms Act, 1959 (54 of 1959); 

(iv) the Wild Life (Protection) Act, 1972 (53 of 1972); 

 (c) a person involved in smuggling of goods falling under any of the following, namely:— 

(i) goods specified in the list of Special Chemicals, Organisms, Materials, Equipment and 

Technology in Appendix 3 to Schedule 2 (Export Policy) of ITC (HS) Classification of Export 

and Import Items of the Foreign Trade Policy, as amended from time to time, issued under 

section 5 of the Foreign Trade (Development and Regulation) Act, 1992 (22 of 1992); 

(ii) goods which are specified as prohibited items for import and export in the ITC (HS) 

Classification of Export and Import Items of the Foreign Trade Policy, as amended from time to 

time, issued under section 5 of the Foreign Trade (Development and Regulation) Act, 1992 (22 of 

1992); 

(iii) any other goods or documents, which are likely to affect friendly relations with a foreign 

State or are derogatory to national honour; 

(d) a person who has been allowed to compound once in respect of any offence under this 

Chapter for goods of value exceeding rupees one crore; 

(e) a person who has been convicted under this Act on or after the 30th day of December, 2005.] 

138.  Offences to be tried summarily.—Notwithstanding anything contained in the Code of 

Criminal Procedure, 1898 (5 of 1898), an offence under this Chapter other than an offence 

punishable 
1
[under clause (i) of sub-section (1) of section 135 or under sub-section (2) of that section] 

may be tried summarily by a Magistrate. 

2
[138A. Presumption of culpable mental state.—(1) In any prosecution for an offence under this 

Act which requires a culpable mental state on the part of the accused, the court shall presume the 

existence of such mental state but it shall be a defence for the accused to prove the fact that he had no 

such mental state with respect to the act charged as an offence in that prosecution. 

Explanation.—In this section, ―culpable mental state‖ includes intention, motive, knowledge of a fact 

and belief in, or reason to believe, a fact. 

(2) For the purposes of this section, a fact is said to be proved only when the court believes it to exist 

beyond reasonable doubt and not merely when its existence is established by a preponderance of 

probability. 

138B. Relevancy of statements under certain circumstances.—(1) A statement made and signed 

by a person before any gazetted officer of customs during the course of any inquiry or proceeding under 

this Act shall be relevant, for the purpose of proving, in any prosecution for an offence under this Act, the 

truth of the facts which it contains,— 

(a) when the person who made the statement is dead or cannot be found, or is incapable of giving 

evidence, or is kept out of the way by the adverse party, or whose presence cannot be obtained 

without an amount of delay or expense which, under the circumstances of the case, the court 

considers unreasonable; or 

                                                           
1. Subs. by Act 36 of 1973, s. 8, for ―under clause (i) of section 135‖ (w.e.f. 1-9-1973). 

2. Ins. by s. 9, ibid. (w.e.f. 1-9-1973). 
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(b) when the person who made the statement is examined as a witness in the case before the court 

and the court is of opinion that, having regard to the circumstances of the case, the statement should 

be admitted in evidence in the interests of justice. 

(2) The provisions of sub-section (1) shall, so far as may be, apply in relation to any proceeding under 

this Act, other than a proceeding before a court, as they apply in relation to a proceeding before a court.] 

1
[138C.  Admissibility of micro films, facsimile copies of documents and computer print outs as 

documents and as evidence.—(1) Notwithstanding anything contained in any other law for the time 

being in force,— 

(a) a micro film of a document or the reproduction of the image or images embodied in such 

micro film (whether enlarged or not); or 

(b) a facsimile copy of a document; or 

(c) a statement contained in a document and included in a printed material produced by a 

computer (hereinafter referred to as a ―computer print out‖), if the conditions mentioned in  

sub-section (2) and the other provisions contained in this section are satisfied in relation to the 

statement and the computer in question, 

shall be deemed to be also a document for the purposes of this Act and the rules made thereunder and 

shall be admissible in any proceedings thereunder, without further proof or production of the original, as 

evidence of any contents of the original or of any fact stated therein of which direct evidence would be 

admissible. 

(2) The conditions referred to in sub-section (1) in respect of a computer printout shall be the 

following, namely:— 

(a)  the computer printout containing the statement was produced by the computer during the 

period over which the computer was used regularly to store or process information for the purposes of 

any activities regularly carried on over that period by the person having lawful control over the use of 

the computer; 

(b) during the said period, there was regularly supplied to the computer in the ordinary course of 

the said activities, information of the kind contained in the statement or of the kind from which the 

information so contained is derived; 

(c) throughout the material part of the said period, the computer was operating properly or, if not, 

then any respect in which it was not operating properly or was out of operation during that part of that 

period was not such as to affect the production of the document or the accuracy of the contents; and 

(d) the information contained in the statement reproduces or is derived from information supplied 

to the computer in the ordinary course of the said activities. 

(3) Where over any period, the function of storing or processing information for the purposes of any 

activities regularly carried on over that period as mentioned in clause (a) of sub-section (2) was regularly 

performed by computers, whether— 

(a) by a combination of computers operating over that period; or 

(b) by different computers operating in succession over that period; or 

(c) by different combinations of computers operating in succession over that period; or 

(d)  in any other manner involving the successive operation over that period, in whatever order, of 

one or more computers and one or more combinations of computers,    

                                                           
1. Ins. by Act 29 of 1988, s. 6 (w.e.f. 1-7-1988) vide Notification No. 18/88-C.E. (N.T.), dated 29-6-1988. 
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all the computers used for that purpose during that period shall be treated for the purposes of this section 

as constituting a single computer; and references in this section to a computer shall be construed 

accordingly. 

(4) In any proceedings under this Act and the rules made thereunder where it is desired to give a 

statement in evidence by virtue of this section, a certificate doing any of the following things, that is to 

say,— 

(a) identifying the document containing the statement and describing the manner in which it was 

produced; 

(b) giving such particulars of any device involved in the production of that document as may be 

appropriate for the purpose of showing that the document was produced by a computer; 

(c) dealing with any of the matters to which the conditions mentioned in sub-section (2) relate, 

and purporting to be signed by a person occupying a responsible official position in relation to the 

operation of the relevant device or the management of the relevant activities (whichever is appropriate) 

shall be evidence of any matter stated in the certificate; and for the purposes of this sub-section it shall be 

sufficient for a matter to be stated to the best of the knowledge and belief of the person stating it. 

(5) For the purposes of this section,— 

(a) information shall be taken to be supplied to a computer if it is supplied thereto in any 

appropriate form and whether it is so supplied directly or (with or without human intervention) by 

means of any appropriate equipment; 

(b) whether in the course of activities carried on by any official, information is supplied with a 

view to its being stored or processed for the purposes of those activities by a computer operated 

otherwise than in the course of those activities, that information, if duly supplied to that computer, 

shall be taken to be supplied to it in the course of those activities; 

(c) a document shall be taken to have been produced by a computer whether it was produced by it 

directly or (with or without human intervention) by means of any appropriate equipment. 

Explanation.—For the purposes of this section,— 

(a) ―computer‖ means any device that receives, stores and processes data, applying stipulated 

processes to the information and supplying results of these processes; and 

(b) any reference to information being derived from other information shall be a reference to 

its being derived there from by calculation, comparison or any other process.] 

1
[139. Presumption as to documents in certain cases.—Where any document— 

(i) is produced by any person or has been seized from the custody or control of any person, in 

either case, under this Act or under any other law, or 

(ii) has been received from any place outside India in the course of investigation of any offence 

alleged to have been committed by any person under this Act,  

and such document is tendered by the prosecution in evidence against him or against him and any other 

person who is tried jointly with him, the court shall— 

(a) presume, unless the contrary is proved, that the signature and every other part of such 

document which purports to be in the handwriting of any particular person or which the court may 

reasonably assume to have been signed by, or to be in the handwriting of, any particular person, is in that 

person’s handwriting, and in the case of a document executed or attested, that it was executed or attested 

by the person by whom it purports to have been so executed or attested;  

                                                           
1. Subs. by Act 36 of 1973, s. 10 for section 139 (w.e.f. 1-9-1973). 
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(b) admit the document in evidence, notwithstanding that it is not duly stamped, if such document 

is otherwise admissible in evidence; 

(c) in a case falling under clause (i) also presume, unless the contrary is proved, the truth of the 

contents of such document.] 

1
[Explanation.—For the purposes of this section, ―document‖ includes inventories, photographs and 

lists certified by a Magistrate under sub-section (1C) of section 110.] 

 140. Offences by companies.—(1) If the person committing an offence under this Chapter is a 

company, every person who, at the time the offence was committed was in charge of, and was responsible 

to, the company for the conduct of business of the company, as well as the company, shall be deemed to 

be guilty of the offence and shall be liable to be proceeded against and punished accordingly: 

Provided that nothing contained in this sub-section shall render any such person liable to such 

punishment provided in this Chapter if he proves that the offence was committed without his knowledge 

or that he exercised all due diligence to prevent the commission of such offence. 

(2) Notwithstanding anything contained in sub-section (1), where an offence under this Chapter has 

been committed by a company and it is proved that the offence has been committed with the consent or 

connivance of, or is attributable to any negligence on the part of, any director, manager, secretary or other 

officer of the company, such director, manager, secretary or other officer shall also be deemed to be 

guilty of that offence and shall be liable to be proceeded against and punished accordingly. 

Explanation.—For the purposes of this section,— 

(a) ―company‖ means a body corporate and includes a firm or other association of individuals; 

and 

(b) ―director‖, in relation to a firm, means a partner in the firm. 

2
[140A. Application of section 562 of the Code of Criminal Procedure, 1898, and of the 

Probation of Offenders Act, 1958.—(1) Nothing contained in section 562 of the Code of Criminal 

Procedure, 1898 (5 of 1898), or in the Probation of Offenders Act, 1958 (20 of 1958), shall apply to a 

person convicted of an offence under this Act unless that person is under eighteen years of age. 

(2) The provisions of sub-section (1) shall have effect notwithstanding anything contained in  

sub-section (3) of section 135.] 

CHAPTER XVII 

MISCELLANEOUS 

141. Conveyances and goods in a customs area subject to control of officers of customs.—
3
[(1)] 

All conveyances and goods in a customs area shall, for the purpose of enforcing the provisions of this 

Act, be subject to the control of officers of customs. 

4
[(2) The imported or export goods may be received, stored, delivered, despatched or otherwise 

handled in a customs area in such manner as may be prescribed and the responsibilities of persons 

engaged in the aforesaid activities shall be such as may be prescribed.] 

142. Recovery of sums due to Government.—(1) 
5
[Where any sum payable by any person] under 

this Act 
6
[including the amount required to be paid to the credit of the Central Government under section 

28B] is not paid,— 

                                                           
1. Ins. by Act 80 of 1985, s. 11 (w.e.f. 27-12-1985). 

2. Ins. by Act 36 of 1973, s. 11 (w.e.f. 1-9-1973). 

3. Section 141 numbered as sub-section (1) thereof by Act 18 of 2008, s. 74 (w.e.f. 10-5-2008). 

4. Ins. by s. 74, ibid. (w.e.f. 10-5-2008). 

5. Subs. by Act 22 of 1995, s. 66, for certain words (w.e.f. 26-5-1995). 

6. Ins. by Act 10 of 2000, s. 88 (w.e.f. 12-5-2000). 
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(a)  the proper officer may deduct or may require any other officer of customs to deduct the 

amount so payable from any money owing to such person which may be under the control of the 

proper officer or such other officer of customs; or 

(b)  the 
1
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] may recover 

or may require any other officer of customs to recover the amount so payable by detaining and selling 

any goods belonging to such person which are under the control of the 
1
[Assistant Commissioner of 

Customs or Deputy Commissioner of Customs] or such other officer of customs; or 

2
[(c) if the amount cannot be recovered from such person in the manner provided in clause (a) or 

clause (b)— 

(i) the 
1
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] may 

prepare a certificate signed by him specifying the amount due from such person and send it to the 

Collector of the district in which such person owns any property or resides or carries on his 

business and the said Collector on receipt of such certificate shall proceed to recover from such 

person the amount specified there under as if it were an arrear of land revenue; or 

(ii) the proper officer may, on an authorisation by 
3
[Principal Commissioner of Customs or 

Commissioner of Customs] and in accordance with the rules made in this behalf, distrain any 

movable or immovable property belonging to or under the control of such person, and detain the 

same until the amount payable is paid; and in case, any part of the said amount payable or of the 

cost of the distress or keeping of the property, remains unpaid for a period of thirty days next 

after any such distress, may cause the said property to be sold and with the proceeds of such sale, 

may satisfy the amount payable and the costs including cost of sale remaining unpaid and shall 

render the surplus, if any, to such person;] 

4
[Provided that where the person (hereinafter referred to as predecessor), by whom any sum 

payable under this Act including the amount required to be paid to the credit of the Central 

Government under section 28B is not paid, transfers or otherwise disposes of his business or trade in 

whole or in part, or effects any change in the ownership thereof, in consequence of which he is 

succeeded in such business or trade by any other person, all goods, materials, preparations, plants, 

machineries, vessels, utensils, implements and articles in the custody or possession of the person so 

succeeding may also be attached and sold by the proper officer, after obtaining written approval from 

the 
3
[Principal Commissioner of Customs or Commissioner of Customs], for the purposes of 

recovering the amount so payable by such predecessor at the time of such transfer or otherwise 

disposal or change.] 

5
[(d) (i) the proper officer may, by a notice in writing, require any other person from whom 

money is due to such person or may become due to such person or who holds or may subsequently 

hold money for or on account of such person, to pay to the credit of the Central Government either 

forthwith upon the money becoming due or being held, or at or within the time specified in the notice 

not being before the money becomes due or is held, so much of the money as is sufficient to pay the 

amount due from such person or the whole of the money when it is equal to or less than that amount; 

(ii) every person to whom the notice is issued under this section shall be bound to comply with 

such notice, and in particular, where any such notice is issued to a post office, banking company or an 

insurer, it shall not be necessary to produce any pass book, deposit receipt, policy or any other 

document for the purpose of any entry, endorsement or the like being made before the payment is 

made, notwithstanding any rule, practice or requirement to the contrary; 

                                                           
1. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

2. Subs. by Act 22 of 1995, s. 66, for clause (c) (w.e.f. 26-5-1995). 

3. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

4. Ins. by Act 23 of 2004, s. 72 (w.e.f. 10-9-2004). 

5. Ins. by Act 17 of 2013, s. 79 (w.e.f. 10-5-2013). 
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(iii) in case the person to whom a notice under this section has been issued, fails to make the 

payment in pursuance thereof to the Central Government, he shall be deemed to be a defaulter in 

respect of the amount specified in the notice and all the consequences of this Chapter shall follow.] 

(2) Where the terms of any bond or other instrument executed under this Act or any rules or 

regulations made thereunder provide that any amount due under such instrument may be recovered in the 

manner laid down in sub-section (1), the amount may, without prejudice to any other mode of recovery, 

be recovered in accordance with the provisions of that sub-section. 

1
[142A.  Liability under Act to be first charge.—Notwithstanding anything to the contrary 

contained in any Central Act or State Act, any amount of duty, penalty, interest or any other sum payable 

by an assessee or any other person under this Act, shall, save as otherwise provided in section 529A of the 

Companies Act, 1956 (1 of 1956), the Recovery of Debts Due to Banks and the Financial Institutions Act, 

1993 (51 of 1993) and 
2
[the Securitisation and Reconstruction of Financial Assets and the Enforcement of 

Security Interest Act, 2002 (54 of 2002) and the Insolvency and Bankruptcy Code, 2016 (31 of 2016).]] 

143.  Power to allow import or export on execution of bonds in certain cases.—(1) Where this 

Act or any other law requires anything to be done before a person can import or export any goods or clear 

any goods from the control of officers of customs and the 
3
[Assistant Commissioner of Customs or 

Deputy Commissioner of Customs] is satisfied that having regard to the circumstances of the case, such 

thing cannot be done before such import, export or clearance without detriment to that person, 

the 
3
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] may, notwithstanding 

anything contained in this Act or such other law, grant leave for such import, export or clearance on the 

person executing a bond in such amount, with such surety or security and subject to such conditions as 

the 
3
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] approves, for the doing 

of that thing within such time after the import, export or clearance as may be specified in the bond. 

(2) If the thing is done within the time specified in the bond, the 
3
[Assistant Commissioner of 

Customs or Deputy Commissioner of Customs] shall cancel the bond as discharged in full and shall, on 

demand, deliver it, so cancelled, to the person who has executed or who is entitled to receive it; and in 

such a case that person shall not be liable to any penalty provided in this Act or, as the case may be, in 

such other law for the contravention of the provisions thereof relating to the doing of that thing. 

(3) If the thing is not done within the time specified in the bond, the 
3
[Assistant Commissioner of 

Customs or Deputy Commissioner of Customs] shall, without prejudice to any other action that may be 

taken under this Act or any other law for the time being in force, be entitled to proceed upon the bond in 

accordance with law. 

143A. [Duty deferment.]Omitted by The Finance Act, 2013 (17 of 2013), s. 80 (w.e.f. 10-5-2013). 

4
[143AA. Power to simplify or provide different procedure, etc., to facilitate trade.—

Notwithstanding anything contained in any other provision of this Act, the Board may, for the purposes of 

facilitation of trade, take such measures or prescribe separate procedure or documentation for a class of 

importers or exporters or for categories of goods or on the basis of the modes of transport of goods, in 

order to,— 

(a) maintain transparency in the import and export documentation; or 

(b) expedite clearance or release of goods entered for import or export; or 

(c) reduce the transaction cost of clearance of importing or exporting goods; or 

(d) maintain balance between customs control and facilitation of legitimate trade.] 

                                                           
1. Ins. by Act 8 of 2011, s. 51 (w.e.f. 8-4-2011). 

2. Subs. by Act 31 of 2016, s. 248, for ―and the Securitisation and Reconstruction of Financial Assets and the Enforcement of 

Security Interest Act, 2002 (54 of 2002)‖ (w.e.f. 1-11-2016) vide Notification S.O. No. 3355(E), dated 1-11-2016. 

3. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

4. Ins. by Act 13 of 2018, s. 97 (w.e.f. 28-3-2018). 
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144.  Power to take samples.—(1) The proper officer may, on the entry or clearance of any goods or 

at any time while such goods are being passed through the customs area, take samples of such goods in 

the presence of the owner thereof, for examination or testing, or for ascertaining the value thereof, or for 

any other purposes of this Act. 

(2) After the purpose for which a sample was taken is carried out, such sample shall, if practicable, be 

restored to the owner, but if the owner fails to take delivery of the sample within three months of the date 

on which the sample was taken, it may be disposed of in such manner as the 
1
[Principal Commissioner of 

Customs or Commissioner of Customs] may direct. 

(3) No duty shall be chargeable on any sample of goods taken under this section which is consumed 

or destroyed during the course of any test or examination thereof, 
2
***. 

145. Owner, etc., to perform operations incidental to compliance with customs law.—All 

operations necessary for making any goods available for examination by the proper officer or for 

facilitating such examination shall be performed by, or at the expense of, the owner, importer or exporter 

of the goods, as the case may be. 

3
[146. Licence for customs brokers.—(1) No person shall carry on business as a customs broker 

relating to the entry or departure of a conveyance or the import or export of goods at any customs station 

unless such person holds a licence granted in this behalf in accordance with the regulations. 

(2) The Board may make regulations for the purpose of carrying out the provisions of this section 

and, in particular, such regulations may provide for— 

(a) the authority by which a licence may be granted under this section and the period of validity 

of such licence; 

(b) the form of the licence and the fees payable therefor; 

(c) the qualifications of persons who may apply for a licence and the qualifications of persons to 

be employed by a licensee to assist him in his work as a customs broker; 

(d) the manner of conducting the examination; 

(e) the restrictions and conditions (including the furnishing of security by the licensee) subject to 

which a licence may be granted; 

(f) the circumstances in which a licence may be suspended or revoked; and 

(g) the appeals, if any, against an order of suspension or revocation of a licence, and the period 

within which such appeal may be filed.] 

4
[146A. Appearance by authorised representative.—(1) Any person who is entitled or required to 

appear before an officer of customs or the Appellate Tribunal in connection with any proceedings under 

this Act, otherwise than when required under section 108 to attend personally for examination on oath or 

affirmation, may, subject to the other provisions of this section, appear by an authorised representative. 

(2) For the purposes of this section, ―authorised representative‖ means a person authorised by the 

person referred to in sub-section (1) to appear on his behalf, being— 

(a) his relative or regular employee; or 

(b) a 
5
[custom broker] licensed under section 146; or 

(c) any legal practitioner who is entitled to practise in any civil court in India; or 

                                                           
1. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

2. The words ―, if such duty amounts to five rupees or more‖ omitted by Act 17 of 2013, s. 81 (w.e.f. 10-5-2013). 

3. Subs. by Act 17 of 2013, s. 82, for section 146 (w.e.f. 10-5-2013). 

4. Ins. by Act 44 of 1980, s. 50 and The Fifth Schedule (w.e.f. 11-10-1982). 

5. Subs. by Act 17 of 2013, s. 83, for ―customs house agent‖ (w.e.f. 10-5-2013). 



112 
 

(d)  any person who has acquired such qualifications as the Central Government may specify by 

rules made in this behalf. 

 (3) Notwithstanding anything contained in this section, no person who was a member of the Indian 

Customs and Central Excise Service-Group A and has retired or resigned from such Service after having 

served for not less than three years in any capacity in that Service shall be entitled to appear as 

an authorised representative in any proceedings before an officer of customs for a period of two years 

from the date of his retirement or resignation, as the case may be. 

(4)   No person,— 

(a) who has been dismissed or removed from Government service; or 

1
[(b) who is convicted of an offence connected with any proceeding under this Act, the Central 

Excise and Salt Act, 1944 (1 of 1944), or the Gold (Control) Act, 1968 (45 of 1968) or the Finance 

Act, 1994 (32 of 1994); or] 

(c) who has become an insolvent, 

shall be qualified to represent any person under sub-section (1), for all times in the case of a person 

referred to in clause (a), and for such time as the 
2
[Principal Commissioner of Customs or Commissioner 

of Customs] or the competent authority under the 
3
[Central Excise and Salt Act, 1944 (1 of 1944), or the 

Gold (Control) Act, 1968 (45 of 1968) or the Finance Act, 1994 (32 of 1994)], as the case may be, may, 

by order, determine in the case of a person referred to in clause (b), and for the period during which the 

insolvency continues in the case of a person referred to in clause (c). 

(5)   If any person,— 

(a) who is a legal practitioner, is found guilty of misconduct in his professional capacity by any 

authority entitled to institute proceedings against him, an order passed by that authority shall have 

effect in relation to his right to appear before an officer of customs or the Appellate Tribunal as it has 

in relation to his right to practice as a legal practitioner; 

(b) who is not a legal practitioner, is found guilty of misconduct in connection with any 

proceedings under this Act by such authority as may be specified by rules made in this behalf, that 

authority may direct that he shall thenceforth be disqualified to represent any person under  

sub-section (1). 

(6) Any order or direction under clause (b) of sub-section (4) or clause (b) of sub-section (5) shall be 

subject to the following conditions, namely:— 

(a) no such order or direction shall be made in respect of any person unless he has been given a 

reasonable opportunity of being heard; 

(b) any person against whom any such order or direction is made may, within one month of the 

making of the order or direction, appeal to the Board to have the order or direction cancelled; and 

(c) no such order or direction shall take effect until the expiration of one month from the making 

thereof, or, where an appeal has been preferred, until the disposal of the appeal.] 

147.  Liability of principal and agent.—(1) Where this Act requires anything to be done by the 

owner, importer or exporter of any goods, it may be done on his behalf by his agent. 

(2) Any such thing done by an agent of the owner, importer or exporter of any goods shall, unless the 

contrary is proved, be deemed to have been done with the knowledge and consent of such owner, 

                                                           
1. Subs. by Act 17 of 2013, s. 83, for clause (b) (w.e.f. 10-5-2013). 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Subs. by Act 17 of 2013, s. 83, for ―Central Excises and Salt Act, 1944 (1 of 1944) or the Gold (Control) Act, 1968 (45 of 

1968)‖ (w.e.f. 10-5-2013). 
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importer or exporter, so that in any proceedings under this Act, the owner, importer or exporter of the 

goods shall also be liable as if the thing had been done by himself. 

(3) When any person is expressly or impliedly authorised by the owner, importer or exporter of any 

goods to be his agent in respect of such goods for all or any of the purposes of this Act, such person shall, 

without prejudice to the liability of the owner, importer or exporter, be deemed to be the owner, importer 

or exporter of such goods for such purposes 
1
[including liability therefor under this Act]: 

Provided that where any duty is not levied or is short-levied or erroneously refunded on account of 

any reason other than any wilful act, negligence or default of the agent, such duty shall not be recovered 

from the agent unless in the opinion of 
2
[Assistant Commissioner of Customs or Deputy Commissioner of 

Customs] the same cannot be recovered from the owner, importer or exporter. 

148.  Liability of agent appointed by the person in charge of a conveyance.—(1) Where this Act 

requires anything to be done by the person in charge of a conveyance, it may be done on his behalf by his 

agent. 

(2) An agent appointed by the person in charge of a conveyance and any person who represents 

himself to any officer of customs as an agent of any such person in charge, and is accepted as such by that 

officer, shall be liable for the fulfilment in respect of the matter in question of all obligations imposed on 

such person in charge by or under this Act or any law for the time being in force, and to penalties and 

confiscations which may be incurred in respect of that matter. 

149.  Amendment of documents.—Save as otherwise provided in sections 30 and 41, the proper 

officer may, in his discretion, authorise any document, after it has been presented in the custom house to 

be amended: 

Provided that no amendment of a bill of entry or a shipping bill or bill of export shall be 

so authorised to be amended after the imported goods have been cleared for home consumption or 

deposited in a warehouse, or the export goods have been exported, except on the basis of documentary 

evidence which was in existence at the time the goods were cleared, deposited or exported, as the case 

may be. 

150. Procedure for sale of goods and application of sale proceeds.—(1) Where any goods not 

being confiscated goods are to be sold under any provisions of this Act, they shall, after notice to the 

owner thereof, be sold by public auction or by tender or with the consent of the owner in any other 

manner. 

(2) The proceeds of any such sale shall be applied— 

(a) firstly to the payment of the expenses of the sale, 

(b)  next to the payment of the freight and other charges, if any, payable in respect of the goods 

sold, to the carrier, if notice of such charges has been given to the person having custody of the 

goods, 

(c)  next to the payment of the duty, if any, on the goods sold, 

(d)  next to the payment of the charges in respect of the goods sold due to the person having the 

custody of the goods, 

(e)  next to the payment of any amount due from the owner of the goods to the Central 

Government under the provisions of this Act or any other law relating to customs, 

and the balance, if any, shall be paid to the owner of the goods. 

                                                           
1. Ins. by Act 17 of 2013, s. 84 (w.e.f. 10-5-2013). 

2. Subs. by Act 27 of 1999, s. 100, for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 
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1
[Provided that where it is not possible to pay the balance of sale proceeds, if any, to the owner of the 

goods within a period of six months from the date of sale of such goods or such further period as 

the 
2
[Principal Commissioner of Customs or Commissioner of Customs] may allow, such balance of sale 

proceeds shall be paid to the Central Government.] 

151. Certain officers required to assist officers of customs.—The following officers are hereby 

empowered and required to assist officers of customs in the execution of this Act, namely:— 

(a) officers of the Central Excise Department; 

(b) officers of the Navy; 

(c) officers of Police; 

(d) officers of the Central or State Governments employed at any port or airport; 

(e)  such other officers of the Central or State Governments or a local authority as are specified by 

the Central Government in this behalf by notification in the Official Gazette. 

3
[151A. Instructions to officers of customs.—The Board may, if it considers it necessary or 

expedient so to do for the purpose of uniformity in the classification of goods or with respect to the levy 

of duty thereon, 
4
[or for the implementation of any other provisions of this Act or of any other law for the 

time being in force, insofar as they relate to any prohibition, restriction or procedure for import or export 

of goods] issue such orders, instructions and directions to officers of customs as it may deem fit and such 

officers of customs and all other persons employed in the execution of this Act shall observe and follow 

such orders, instructions and directions of the Board: 

Provided that no such orders, instructions or directions shall be issued— 

(a) so as to require any such officer of customs to make a particular assessment or to dispose of a 

particular case in a particular manner; or 

(b) so as to interfere with the discretion of the 
5
[Commissioner of Customs] (Appeals) in the 

exercise of his appellate functions.] 

6
[151B. Reciprocal arrangement for exchange of information facilitating trade.—(1) The Central 

Government may enter into an agreement or any other arrangement with the Government of any country 

outside India or with such competent authorities of that country, as it deems fit, for facilitation of trade, 

enforcing the provisions of this Act and exchange of information for trade facilitation, effective risk analysis, 

verification of compliance and prevention, combating and investigation of offences under the provisions of 

this Act or under the corresponding laws in force in that country. 

(2) The Central Government may, by notification, direct that the provisions of this section shall apply 

to the contracting State with which reciprocal agreement or arrangements have been made, subject to such 

conditions, exceptions or qualifications as may be specified in that notification. 

(3) Subject to the provisions of sub-section (2), the information received under sub-section (1) may 

also be used as evidence in investigations and proceedings under this Act. 

(4) Where the Central Government has entered into a multilateral agreement for exchange of information 

or documents for the purpose of verification of compliance in identified cases, the Board shall specify the 

procedure for such exchange, the conditions subject to which such exchange shall be made and designation of 

the person through whom such information shall be exchanged. 

                                                           
1. The proviso ins. by Act 8 of 2011, s. 52 (w.e.f. 8-4-2011). 

2. Subs. by Act 25 of 2014, s. 78, for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Ins. by Act 80 of 1985, s. 12 (w.e.f. 27-12-1985). 

4. Ins. by Act 8 of 2011, s. 53 (w.e.f. 8-4-2011). 

5. Subs. by Act 22 of 1995, s. 50, for ―Collector of Customs‖ (w.e.f. 26-5-1995). 

6. Ins. by Act 13 of 2018, s. 98 (w.e.f. 28-3-2018). 
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(5) Notwithstanding anything contained in sub-section (1) or sub-section (2) or sub-section (3), 

anything done or any action taken or purported to have been done or taken, in pursuance to any agreement 

entered into or any other arrangement made by the Central Government prior to the date on which the 

Finance Bill, 2018 receives the assent of the President, shall be deemed to have been done or taken under 

the provisions of this section. 

Explanation.—For the purposes of this section, the expressions,— 

(i) ―contracting State‖ means any country outside India in respect of which agreement or 

arrangements have been made by the Central Government with the Government or authority of such 

country through an agreement or otherwise; 

(ii) ―corresponding law‖ means any law in force in the contracting State corresponding to any of 

the provisions of this Act or dealing with offences in that country corresponding to any of the 

offences under this Act.] 

152.  Delegation of powers.—The Central Government may, by notification in the Official Gazette, 

direct that subject to such conditions, if any, as may be specified in the notification— 

(a) any power exercisable by the Board under this Act shall be exercisable also by 
1
[a 

2
[Principal 

Chief Commissioner of Customs or Chief Commissioner of Customs] or a  
3
[Principal Commissioner 

of Customs or Commissioner of Customs]] empowered in this behalf by the Central Government; 

(b) any power exercisable by a 
3
[Principal Commissioner of Customs or Commissioner of 

Customs] under this Act may be exercisable also by a 
4
[Joint Commissioner of Customs] or 

an 
5
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] empowered in this 

behalf by the Central Government; 

(c) any power exercisable by a 
4
[Joint Commissioner of Customs] under this Act may be 

exercisable also by an 
5
[Assistant Commissioner of Customs or Deputy Commissioner of Customs] 

empowered in this behalf by the Central Government; 

(d) any power exercisable by an 
5
[Assistant Commissioner of Customs or Deputy Commissioner 

of Customs] under this Act may be exercisable also by a Gazetted Officer of Customs empowered in 

this behalf by the Board. 

6
[153. Modes for service of notice order, etc.—(1) An order, decision, summons, notice or any 

other communication under this Act or the rules made thereunder may be served in any of the 
following modes, namely:— 

(a) by giving or tendering it directly to the addressee or importer or exporter or his customs 
broker or his authorised representative including employee, advocate or any other person or to any 
adult member of his family residing with him; 

(b) by a registered post or speed post or courier with acknowledgement due, delivered to the 
person for whom it is issued or to his authorised representative, if any, at his last known place of 
business or residence; 

(c) by sending it to the e-mail address as provided by the person to whom it is issued, or to the 
e-mail address available in any official correspondence of such person; 

                                                           
1. Subs by Act 29 of 1988, s. 7, for ―a Collector of Customs‖ (w.e.f. 1-7-1988) vide Notification No. 18/88 (N.T.)-C.E., dated  

29-6-1988. 

2. Subs. by Act 25 of 2014, s. 78, for ―Chief Commissioner of Customs‖ (w.e.f. 6-8-2014). 

3. Subs. by s. 78, ibid., for ―Commissioner of Customs‖ (w.e.f. 6-8-2014). 

4. Subs. by Act 27 of 1999, s. 100, for ―Deputy Commissioner of Customs‖ (w.e.f. 11-5-1999). 

5. Subs. by s. 100, ibid., for ―Assistant Commissioner of Customs‖ (w.e.f. 11-5-1999). 

6. Subs. by Act 13 of 2018, s. 99, for section 153 (w.e.f. 28-3-2018).  
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(d) by publishing it in a newspaper widely circulated in the locality in which the person to 
whom it is issued is last known to have resided or carried on business; or 

(e) by affixing it in some conspicuous place at the last known place of business or residence of 
the person to whom it is issued and if such mode is not practicable for any reason, then, by 
affixing a copy thereof on the notice board of the office or uploading on the official website, if 
any. 

(2) Every order, decision, summons, notice or any communication shall be deemed to have been 
served on the date on which it is tendered or published or a copy thereof is affixed or uploaded in the 
manner provided in sub-section (1). 

(3) When such order, decision, summons, notice or any communication is sent by registered post 
or speed post, it shall be deemed to have been received by the addressee at the expiry of the period 
normally taken by such post in transit unless the contrary is proved.] 

154.  Correction of clerical errors, etc.—Clerical or arithmetical mistakes in any decision or order 

passed by the Central Government, the Board or any officer of customs under this Act, or errors arising 

therein from any accidental slip or omission may, at any time, be corrected by the Central Government, 

the Board or such officer of customs or the successor in office of such officer, as the case may be. 

1
[154A. Rounding off of duty, etc.—The amount of duty, interest, penalty, fine or any other sum 

payable, and the amount of refund, drawback or any other sum due, under the provisions of this Act shall 

be rounded off to the nearest rupee and, for this purpose, where such amount contains a part of a rupee 

consisting of paise then, if such part is fifty paise or more, it shall be increased to one rupee and if such 

part is less than fifty paise it shall be ignored.] 

2
[154B. Publication of information respecting persons in certain cases.—(1)   If the Central 

Government is of opinion that it is necessary or expedient in the public interest to publish the names of 

any person and any other particulars relating to any proceedings or prosecutions under this Act in respect 

of such person, it may cause to be published such names and particulars in such manners as it thinks fit. 

(2) No publication under this section shall be made in relation to any penalty imposed under this Act 

until the time for presenting an appeal to the Commissioner (Appeals) under section 128 or the Appellate 

Tribunal under section 129A, as the case may be, has expired without an appeal having been presented or 

the appeal, if presented, has been disposed of. 

Explanation.—In the case of a firm, company or other association of persons, the names of the 

partners of the firm, directors, managing agents, secretaries and treasures or managers of the company, or 

the members of the association, as the case may be, may also be published if, in the opinion of the Central 

Government, circumstances of the case justify it.] 

155. Protection of action taken under the Act.—(1)   No suit, prosecution or other legal 

proceedings shall lie against the Central Government or any officer of the Government or a local 

authority for anything which is done, or intended to be done in good faith, in pursuance of this Act or the 

rules or regulations. 

(2) No proceeding other than a suit shall be commenced against the Central Government or any 

officer of the Government or a local authority for anything purporting to be done in pursuance of this Act 

without giving the Central Government or such officer a month’s previous notice in writing of the 

intended proceeding and of the cause thereof, or after the expiration of three months from the accrual of 

such cause. 

156. General power to make rules.—(1) Without prejudice to any power to make rules contained 

elsewhere in this Act, the Central Government may make rules consistent with this Act generally to carry 

out the purposes of this Act. 

                                                           
1. Ins. by Act 12 of 1990, s. 62 (w.e.f. 31-5-1990). 

2. Ins. by Act 29 of 2006, s. 33 (w.e.f. 13-7-2006). 
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(2) In particular and without prejudice to the generality of the foregoing power, such rules may 

provide for all or any of the following matters, namely:— 

1
[(a) the manner of determining the transaction value of the imported goods and export goods 

under sub-section (1) of section 14;] 

(b) the conditions subject to which accessories of, and spare parts and maintenance and repairing 

implements for, any article shall be chargeable at the same rate of duty as that article; 

2
[(c) the due date and the manner of making deferred payment of duties, taxes, cesses or any other 

charges under sections 47 and 51.] 

(d) the detention and confiscation of goods the importation of which is prohibited and the 

conditions, if any, to be fulfilled before such detention and confiscation and the information, notices 

and security to be given and the evidence requisite for the purposes of such detention or confiscation 

and the mode of verification of such evidence; 

(e) the reimbursement by an informant to any public officer of all expenses and damages incurred 

in respect of any detention of any goods made on his information and of any proceedings consequent 

on such detention; 

(f) the information required in respect of any goods mentioned in a shipping bill or bill of export 

which are not exported or which are exported and are afterwards re-landed; 

3
[(g) the publication, subject to such conditions as may be specified therein, of names and other 

particulars of persons who have been found guilty of contravention of any of the provisions of this 

Act or the rules.] 

4
[(h) the amount to be paid 

5
[for compounding and the manner of compounding] under  

sub-section (3) of section 137.] 

157.  General power to make regulations.—(1) Without prejudice to any power to make regulations 

contained elsewhere in this Act, the Board may make regulations consistent with this Act and the rules, 

generally to carry out the purposes of this Act. 

(2) In particular and without prejudice to the generality of the foregoing power, such regulations may 

provide for all or any of the following matters, namely:— 

(a) the form 
6
[and manner to deliver or present] of a bill of entry, shipping bill, bill of export, 

7
[arrival manifest or import manifest], import report, 

8
[departure manifest or export manifest], export 

report, 
9
[bill of transhipment, declaration for transhipment] boat note and bill of coastal goods; 

10
[(ai) the manner of export of goods, relinquishment of title to the goods and abandoning them to 

customs and destruction or rendering of goods commercially valueless in the presence of the proper 

officer under clause (d) of sub-section (1) of section 26A; 

(aii) the form and manner of making application for refund of duty under sub-section (2) of 

section 26A;] 

                                                           
1. Subs. by Act 22 of 2007, s. 113, for clause (a) (w.e.f. 10-10-2007) vide Notification No. 93/2007-Cus. (N.T.), dated  

10-9-2007. 

2. Ins. by Act 28 of 2016, s. 138 (w.e.f. 14-5-2016). 

3. Added by Act 36 of 1973, s. 12 (w.e.f. 1-9-1973). 

4. Ins. by Act 23 of 2004, s. 73 (w.e.f. 10-9-2004). 

5. Subs. by Act 33 of 2009, s. 90, for ―for compounding‖ (w.e.f. 19-8-2009). 

6. Ins. by Act 13 of 2018, s. 100 (w.e.f. 28-3-2018). 

7. Subs. by s. 56, ibid., for ―import manifest‖ (w.e.f. 28-3-2018). 

8. Subs. by s. 56, ibid., for ―export manifest‖ (w.e.f. 28-3-2018). 

9. Subs. by Act 27 of 1999, s. 115, for ―bill of transhipment‖ (w.e.f. 11-9-1999). 

10. Ins. by Act 33 of 2009, s. 91 (w.e.f. 19-8-2009). 
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1
[(aa) the 

2
[form and manner] in which an application for refund shall be made under  

section 27;] 

3
[(ab) the form, the particulars, the manner and the time of delivering the passenger and crew 

manifest for arrival and departure and passenger name record information and the penalty for delay in 

delivering such information under sections 30A and 41A;] 

(b) the conditions subject to which the transhipment of all or any goods under sub-section (3) of 

section 54, the transportation of all or any goods under section 56 and the removal of warehoused 

goods from one warehouse to another under section 67, may be allowed without payment of duty; 

(c) the conditions subject to which any manufacturing process or other operations may be carried 

on in a warehouse under section 65. 

4
[(d) the time and manner of finalisation of provisional assessment; 

(e) the manner of conducting pre-notice consultation; 

(f) the circumstances under which, and the manner in which, supplementary notice may be issued; 

(g) the form and manner in which an application for advance ruling or appeal shall be made, and 

the procedure for the Authority, under Chapter VB; 

(h) the manner of clearance or removal of imported or export goods; 

(i) the documents to be furnished in relation to imported goods; 

(j) the conditions, restrictions and the manner of making deposits in electronic cash ledger, the 

utilisation and refund therefrom and the manner of maintaining such ledger; 

(k) the manner of conducting audit; 

(l) the goods for controlled delivery and the manner thereof; 

(m) the measures and separate procedure or documentation for a class of importers or exporters or 

categories of goods or on the basis of the modes of transport of goods.] 

158.  Provisions with respect to rules and regulations.—(1) All rules and regulations made under 

this Act shall be published in the Official Gazette. 

(2) Any rule or regulation which the Central Government or the Board is empowered to make under 

this Act may provide— 

(i)  for the levy of fees in respect of applications, amendment of documents, furnishing of 

duplicates of documents, issue of certificates, and supply of statistics, and for rendering of any 

services by officers of customs under this Act; 

5
[(ii) that any person who contravenes any provision of a rule or regulation or abets such 

contravention or who fails to comply with any provision of a rule or regulation with which it was his 

duty to comply, shall be liable to a penalty which may extend to fifty thousand rupees.]  

6
[159.    Rules, certain notifications and orders to be laid before Parliament.—Every rule or 

regulation made under this Act, every notification issued under sections 11, 11B, 11H, 11-I, 11K, 11N, 

14, 25, 28A, 43, 66, 69, 70, 74, 75, 76, 98, 98A, 101 and 123 and every order made under sub-section (2) 

of section 25, other than an order relating to goods of strategic, secret, individual or personal nature, shall 

be laid, as soon as may be after it is made or issued, before each House of Parliament, while it is in 

                                                           
1. Ins. by Act 40 of 1991, s. 14 (w.e.f. 20-9-1991). 

2. Subs. by Act 22 of 1995, s. 67, for ―form‖ (w.e.f. 26-5-1995). 

3. Ins. by Act 7 of 2017, s. 108 (w.e.f. 31-3-2017). 

4. Subs. by Act 13 of 2018, s. 100, for clause (d) (w.e.f. 28-3-2018). 

5. Subs. by Act 18 of 2008, s. 75, for clause (ii) (w.e.f. 10-5-2008). 

6. Subs. by Act 22 of 1995, s. 68, for section 159 (w.e.f. 26-5-1995). 
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session, for a total period of thirty days which may be comprised in one session, or in two or more 

successive sessions, and if, before the expiry of the session immediately following the session or the 

successive sessions aforesaid, both Houses agree in making any modification in the rule or regulation or 

notification or order, or both Houses agree that the rule or regulation should not be made or notification or 

order should not be issued or made, the rule or regulation or notification or order shall thereafter have 

effect only in such modified form or be of no effect, as the case may be; so, however, that any such 

modification or annulment shall be without prejudice to the validity of anything previously done under 

that rule or regulation or notification or order.] 

1
[159A.   Effect of amendments, etc., of rules, regulations, notifications or orders.—Where any 

rule, regulation, notification or order made or issued under this Act or any notification or order issued 

under such rule or regulation, is amended, repealed, superseded or rescinded, then, unless a different 

intention appears, such amendment, repeal, supersession or rescinding shall not— 

(a)  revive anything not in force or existing at the time at which the amendment, repeal, 

supersession or rescinding takes effect; or 

(b)  affect the previous operation of any rule, regulation, notification or order so amended, 

repealed, superseded or rescinded or anything duly done or suffered thereunder; or 

(c)  affect any right, privilege, obligation or liability acquired, accrued or incurred under any rule, 

regulation, notification or order so amended, repealed, superseded or rescinded; or 

(d)  affect any penalty, forfeiture or punishment incurred in respect of any offence committed 

under or in violation of any rule, regulation, notification or order so amended, repealed, superseded or 

rescinded; or 

(e)  affect any investigation, legal proceeding or remedy in respect of any such right, privilege, 

obligation, liability, penalty, forfeiture or punishment as aforesaid, 

and any such investigation, legal proceeding or remedy may be instituted, continued or enforced and any 

such penalty, forfeiture or punishment may be imposed as if the rule, regulation, notification or order, as 

the case may be, had not been amended, repealed, superseded or rescinded.] 

160.  Repeal and savings.—(1) The enactments specified in the Schedule are hereby repealed to the 

extent mentioned in the fourth column thereof. 

(2) In the Indian Tariff Act, 1934 (32 of 1934)— 

(a)  for section 2, the following section shall be substituted, namely:— 

―2. Duties specified in the Schedules to be levied.—The rates at which duties of customs 

shall be levied under the Customs Act, 1962, are specified in the First and Second 

Schedules. 

(b)  sections 5 and 6 shall stand repealed. 

 (3) Notwithstanding the repeal of any enactment by this section,— 

(a) any notification, rule, regulation, order or notice issued or any appointment or declaration 

made or any licence, permission or exemption granted for any assessment made, confiscation 

adjudged or any duty levied or any penalty or fine imposed or any forfeiture, cancellation or 

discharge of any bond ordered or any other thing done or any other action taken under any repealed 

enactment shall, so far as it is not inconsistent with the provisions of this Act, be deemed to have been 

done or taken under the corresponding provision of this Act; 

(b) any document referring to any enactment hereby repealed shall be construed as referring to 

this Act or to the corresponding provision of this Act. 

                                                           
1. Ins. by Act 14 of 2001, s. 113 (w.e.f. 11-5-2001).  
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(4) This Act shall apply to all goods which are subject to the control of customs at the commencement 

of this Act notwithstanding that the goods were imported before such commencement. 

(5) Where the period prescribed for any application, appeal, revision or other proceeding under any 

repealed enactment had expired on or before the commencement of this Act, nothing in this Act shall be 

construed as enabling any such application, appeal or revision to be made or a proceeding to be instituted 

under this Act by reason only of the fact that a longer period therefore is prescribed or provision is made 

for extension of time in suitable cases by the appropriate authority. 

(6) The provisions of section 65 shall apply to goods warehoused before the commencement of this 

Act if the operations permissible under that section were carried on after such commencement. 

(7) Any duty or penalty payable under any repealed enactment may be recovered in a manner 

provided under this Act but without prejudice to any action already taken for the recovery of such duty or 

penalty under the repealed enactment. 

(8) The mention of particular matters in sub-sections (4), (5), (6) and (7) shall not be held to prejudice 

or affect the general application of section 6 of the General Clauses Act, 1897 (10 of 1897), with regard to 

the effect of repeals. 

(9) Nothing in this Act shall affect any law for the time being in force relating to the constitution and 

powers of any Port authority in a major port as defined in the Indian Ports Act, 1908 (15 of 1908). 

161.   Removal of difficulties.—If any difficulty arises in giving effect to the provisions of this Act, 

particularly in relation to the transition from the enactments repealed by this Act to the provisions of this 

Act, the Central Government may, by general or special order, do anything not inconsistent with such 

provisions which appears to be necessary or expedient for the purpose of removing the difficulty.  
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THE SCHEDULE 

(See Section 160) 

Repeals 

Year No. Short title Extent of repeal 

(1) (2) (3) (4) 

1878 8 The Sea Customs Act The whole 

1896 8 The Inland Bonded Warehouses Act The whole 

1924 19 The Land Customs Act The whole 

1934 22 The Aircraft Act Section 16 

 

___________ 

 

 

 



2  THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] 

टटप्पणी : प्रधान ऄजधसूचना संख्या 12/97-सीमािुल्क (ग.ैटे.), ददनांक 02 ऄप्रलै, 1997 सा.का.जन.193(ऄ) ददनांक  

2 ऄप्रलै, 1997 द्वारा भारत के रािपत्र, ऄसाधारण, भाग II, खंड (3), ईपखंड (i) में प्रकाजित की गइ और 

आसमें ऄंजतम बार भारत के रािपत्र, ऄसाधारण, भाग II, खंड (3), ईपखंड (i) में प्रकाजित ऄजधसूचना 

संख्या 12/2020-सीमािुल्क (ग.ैटे.), ददनांक 11 फरिरी, 2020, सा.का.जन. 105(ऄ), ददनांक  

11 फरिरी, 2020 द्वारा संिोधन दकया गया था। 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 4th August, 2020 

No.  67/2020-Customs (N.T.) 

G.S.R. 487(E).—In exercise of the powers conferred by clause (aa) of sub-section (1) of  

section 7 of the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs 

hereby makes the following further amendment in the notification of the Government of India in the 

Ministry of Finance (Department of Revenue) No. 12/97-Customs (N.T.) dated the 2
nd 

April, 1997, 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number  

G.S.R. 193(E), dated the 2
nd 

April, 1997, namely:— 

In the said notification, in the Table, against serial number 13 relating to the State of West 

Bengal, in column (3), after the entry at item (ii) and corresponding entry in column (4), the following 

item and entries shall be inserted, namely:— 

(3) (4) 

 “(iii) Village Dabgram, Tehsil Bhakti Nagar, 

District Jalpaiguri 

Unloading of imported goods and loading of export 

goods" 

[F. No. 394/58/2020-Cus (AS)] 

SHARAD CHANDRA SRIVASTAVA, Director (Anti-Smuggling Unit)  

Note : The principal notification No.12/97-Customs (N.T.), dated the 2
nd 

April, 1997 was published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number  

G.S.R. 193(E), dated the 2
nd 

April, 1997 and last amended by notification number 12/2020-

Customs (N.T.) dated the 11
th
 February, 2020, published in the Gazette of India, Extraordinary, 

Part II, Section 3, Sub-section (i) vide number G.S.R. 105(E), dated the 11
th
 February, 2020. 

 
 
 
 
 
 
 
 
 
 
 
 
 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 
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सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ मद 
माल का जििरण 

टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 3746” 

      [फा. सं. 467/01/2020-सीमा िुल्क –V] 

आनंद राधाकृष्णन, उप सजचि 

नोट : मूल अजधसूचना भारत के राजपत्र, असाधारण के भाग II, खंड 3, उप-खंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), ददनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), ददनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की  

गई थी, तथा यह अंजतम बार अजधसूचना सं. 62/2020-सीमािुल्क (गै.टै.), ददनांक 27 जुलाई, 2020, जजसे  

का.आ. 2448(अ) ददनांक 27 जुलाई, 2020 के तहत भारत के राजपत्र, असाधारण के भाग II, खंड 3, उप-खंड (ii) 

में ई-प्रकाजित दकया गया था, के द्वारा संिोजधत की गई थीI 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 31st July, 2020 

No. 65/2020-CUSTOMS (N.T.) 

S.O. 2565(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is 

necessary and expedient so to do, hereby makes the following amendments in the notification of the 

Government of India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), 

dated the 3
rd

 August, 2001, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub- 

section (ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be 

substituted, namely: - 

“TABLE-1 

Sl. No. 
Chapter/heading/sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 680 

2 1511 90 10 RBD Palm Oil 701 

3 1511 90 90 Others – Palm Oil 691 

4 1511 10 00 Crude Palmolein 707 

5 1511 90 20 RBD Palmolein 710 

6 1511 90 90 Others – Palmolein 709 

7 1507 10 00 Crude Soya bean Oil 803 

8 7404 00 22 Brass Scrap (all grades) 3717 

9 1207 91 00 Poppy seeds 3623 

TABLE-2 

Sl. 

No. 

Chapter/heading/sub-

heading/tariff item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification  
No. 50/2017-Customs dated 30.06.2017 is availed 

630 per 10 

grams 



4  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit of 

entries at serial number 357 of the Notification  

No. 50/2017-Customs dated 30.06.2017 is availed 

746 per 

kilogram 

 

3. 

71 

(i) Silver, in any form, other than medallions and silver 

coins having silver content not below 99.9% or semi-

manufactured forms of silver falling under sub-heading 

7106 92; 

(ii) Medallions and silver coins having silver content not 

below 99.9% or semi-manufactured forms of silver falling 

under sub-heading 7106 92, other than imports of such 

goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, silver in any 

form shall not include foreign currency coins, jewellery 
made of silver or articles made of silver. 

746 per 

kilogram 

 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number and 

weight expressed in metric units; 

(ii) Gold coins having gold content not below 99.5% and 

gold findings, other than imports of such goods through 
post, courier or baggage. 

Explanation. - For the purposes of this entry, ―gold 

findings‖ means a small component such as hook, clasp, 

clamp, pin, catch, screw back used to hold the whole or a 
part of a piece of Jewellery in place. 

630 per 10 

grams 

TABLE-3 

Sl. 

No. 

Chapter/heading/sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3746‖  

  [F. No. 467/01/2020-Cus-V] 

ANANTH RATHAKRISHNAN, Dy. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide 

number S.O. 748(E), dated the 3
rd

 August, 2001 and was last amended vide Notification  

No. 62/2020-Customs (N.T.), dated the 27
th
 July, 2020, e-published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii), vide number S.O. 2448(E), dated 27
th
 July, 2020. 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

जित्त मतं्रालय 

(राजस्ट्ि जिभाग) 

(कें द्रीय  अप्रत्यक्ष कर एि ंसीमा िलु्क बोडड) 

अजधसचूना  

नई ददल्ली, 6 अगस्ट् त, 2020 

स.ं 68/2020-सीमा िलु्क (ग.ैटै.) 

का.आ. 2645(अ).—सीमा िुल्क  अजधजनयम, 1962 (1962 का 52) की धारा 14 की उपधारा (2) द्वारा प्रदत् त 

िजियों का प्रयोग करते हुए, कें द्रीय अप्रत्यक्ष कर एिं सीमा िुल्क बोडड, इस बात से संतुष्ट होन ेपर दक ऐसा करना आिश्यक 

एिं समीचीन ह,ै एतद्द्वारा, भारत सरकार, जित्त मंत्रालय (राजस्ट्ि जिभाग) की अजधसूचना सं. 36/2001-सीमा िुल्क (ग.ै 

टै.), ददनांक 3 अगस्ट्त, 2001, जजसे का.आ. 748 (अ), ददनांक 3 अगस्ट्त, 2001 के तहत भारत के राजपत्र, असाधारण के 

भाग-II, खंड-3, उपखंड (ii) में प्रकाजित दकया गया था, में जनम्नजलजखत संिोधन करता ह,ै अथाडत्:- 

 उक् त अजधसूचना में, सारणी-1, सारणी-2 और सारणी-3 के स्ट्थान पर जनम्नजलजखत सारजणयााँ प्रजतस्ट्थाजपत की 

जाएाँगी, अथाडत:्- 

"सारणी-1 

क्रम. सं. अध् याय/िीर्ड/उपिीर्ड/ 

टैररफ मद 
माल का जििरण 

टैररफ मूल् य  

(अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 1511 10 00 कच्चा पॉम ऑयल 680 (अथाडत कोई पररितडन नहीं) 

2 1511 90 10 आर बी डी पॉम ऑयल 701 (अथाडत कोई पररितडन नहीं) 

स.ं   2345] नई ददल्ली,  बहृस्ट् पजतिार, अगस्ट् त 6, 2020/श्रािण 15, 1942  

No. 2345] NEW DELHI, THURSDAY, AUGUST 6, 2020/SHRAVANA 15, 1942  

सी.जी.-डी.एल.-अ.-06082020-220901
CG-DL-E-06082020-220901
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3 1511 90 90 अन् य पॉम ऑयल 691 (अथाडत कोई पररितडन नहीं) 

4 1511 10 00 कच्चा पामोजलन 707 (अथाडत कोई पररितडन नहीं) 

5 1511 90 20 आर बी डी पामोलीन 710 (अथाडत कोई पररितडन नहीं) 

6 1511 90 90 अन्य पामोलीन 709 (अथाडत कोई पररितडन नहीं) 

7 1507 10 00 सोयाबीन का कच् चा तेल 803 (अथाडत कोई पररितडन नहीं) 

8 7404 00 22 पीतल स्ट् के्रप (सभी ग्रडे) 3717 (अथाडत कोई पररितडन नहीं) 

9 1207 91 00 पोस्ट् त बीज 3623 (अथाडत कोई पररितडन नहीं) 

सारणी-2 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ मद 
माल का जििरण 

टैररफ मूल् य 

(अमरीकी डालर) 

(1) (2) (3)  (4) 

1 71 या 98 स्ट्िणड, दकसी भी रूप में, जजसके सम्बन्ध में अजधसूचना 

संख्या 50/2017-सीमा िुल्क, ददनांक 30.06.2017 की 

प्रजिजष्ट संख्या 356 के अतंगडत लाभ प्राप्त दकया गया हो 

630 प्रजत 10 ग्राम 

(अथाडत कोई 

पररितडन नहीं) 

2 71 या 98 रजत, दकसी भी रूप में, जजसके सम्बन्ध में अजधसूचना 

संख्या 50/2017-सीमा िुल्क, ददनांक 30.06.2017 की 

प्रजिजष्ट संख्या 357 के अतंगडत लाभ प्राप्त दकया गया हो 

868 प्रजत 

दकलोग्राम   

3 71 (i) रजत, पदकीय या रजत जसक्कों से जभन्न दकसी भी रूप 

में, जजसकी रजत अंतिडस्ट्त ु 99.9 प्रजतित से कम नहीं ह ै

या उपिीर्ड 7106 92 के अधीन आन ेिाले रजत के अधड 

जिजनर्ममत प्ररूप; 

(ii) पदकीय या रजत जसके्क, जजसकी रजत अंतिडस्ट्त ु99.9 

प्रजतित से कम नहीं ह ै या डाक, कुररयर या सामान के 

माध्यम से ऐसे माल के आयात से जभन्न उपिीर्ड 7106 92 

के अधीन आन ेिाले रजत के अधड जिजनर्ममत प्ररूप।   

स्ट्पष्टीकरण - इस प्रजिजष्ट के प्रयोजनों के जलए, दकसी भी 

प्ररूप में रजत के अंतगडत जिदेिी मुद्रा के जसके्क, रजत से 

बने आभूर्ण या रजत से बनी िस्ट्तुए ंनहीं हैं। 

868 प्रजत 

दकलोग्राम   

4 71 (i) स्ट्िणड बार, तोला बार से जभन्न, जजस पर जिजनमाडणकताड 

या ररयाइनर का खुदा हुआ क्रम संख्यांक और जमररक 

यूजनटों में भार अजभव्यि ह;ै 

(ii) स्ट्िणड जसके्क, जजसमें 99.5 प्रजतित से अन्यून स्ट्िणड ह,ै 

और स्ट्िणड प्राजप्तयां, डाक, कुररयर या बैगेज के माध्यम से 

ऐसे माल के आयात से जभन्न।  

स्ट्पष्टीकरण - इस प्रजिजष्ट के प्रयोजन के जलए, "स्ट्िणड 

प्राजप्तयां" से कोई छोटा संघटक, जैसे हुक, क्लास्ट्प, क्लैंप, 

जपन, कैच, स्ट्कू्र बैक, जजसका उपयोग पूणड आभूर्ण या 

उसके दकसी भाग को स्ट्थान में जोड़े रखने के जलए दकया 

जाता ह,ै अजभप्रेत ह।ै 

630 प्रजत 10 ग्राम 

(अथाडत कोई 

पररितडन नहीं) 
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सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ मद 
माल का जििरण 

टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 3746 (अथाडत कोई पररितडन नहीं)” 

      [फा. सं. 467/01/2020-सीमा-िुल्क –V] 

राधाकृष्णन आनंद, उप सजचि 

नोट : मूल अजधसूचना भारत के राजपत्र, असाधारण के भाग II, खंड 3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा- 

िुल् क (ग.ैटै.), ददनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), ददनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 65/2020-सीमािुल्क (ग.ैटै.), ददनांक 31 जुलाई, 2020, जजसे  

का.आ. 2565 (अ) ददनांक 31 जुलाई, 2020 के तहत भारत के राजपत्र, असाधारण के भाग II, खंड 3, उपखंड (ii) 

में ई-प्रकाजित दकया गया था, के द्वारा संिोजधत की गई थीI 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 6th August, 2020 

No. 68/2020-CUSTOMS (N.T.) 

S.O. 2645(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is 

necessary and expedient so to do, hereby makes the following amendments in the notification of the 

Government of India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), 

dated the 3
rd

 August, 2001, published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be 

substituted, namely: - 

“TABLE-1 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 680 (i.e. no change) 

2 1511 90 10 RBD Palm Oil 701 (i.e. no change) 

3 1511 90 90 Others – Palm Oil 691 (i.e. no change) 

4 1511 10 00 Crude Palmolein 707 (i.e. no change) 

5 1511 90 20 RBD Palmolein 710 (i.e. no change) 

6 1511 90 90 Others – Palmolein 709 (i.e. no change) 

7 1507 10 00 Crude Soya bean Oil 803 (i.e. no change) 

8 7404 00 22 Brass Scrap (all grades) 3717 (i.e. no change) 

9 1207 91 00 Poppy seeds 3623 (i.e. no change) 
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TABLE-2 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods 
Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 71 or 98 

Gold, in any form, in respect of which the benefit 

of entries at serial number 356 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

630 per 10 grams 

(i.e. no change) 

2. 71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

868 per kilogram  

 

3. 71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% 

or semi-manufactured forms of silver falling under 

sub-heading 7106 92; 

(ii) Medallions and silver coins having silver 

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 92, 

other than imports of such goods through post, 

courier or baggage. 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign currency 

coins, jewellery made of silver or articles made of 

silver. 

868 per kilogram  

 

4. 71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 

and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of 

such goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, ―gold 

findings‖ means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold 

the whole or a part of a piece of Jewellery in place. 

630 per 10 grams 

(i.e. no change) 

TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3746 (i.e. no change)‖  

  [F. No. 467/01/2020 -Cus-V] 

RATHAKRISHNAN ANANTH, Dy. Secy.  

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3rd August, 2001, vide 

number S.O. 748(E), dated the 3rd August, 2001 and was last amended vide Notification  

No. 65/2020-Customs (N.T.), dated the 31st July, 2020, e-published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii), vide number S.O. 2565 (E), dated 31st July, 2020. 
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“(13)          परमाजणिक िजि पररयोिना – 5 और 6 (1000         x 2)”| 

[फा. सं. 354/60/2020-टीआरयू] 

िे.एस. कंधारी, उप सजचि  

रटप्पण : मूल अजधसूचना स.ं 50/2017 – सीमा-िुल्क, तारीख 30 िून, 2017 भारत के रािपत्र, असाधारण, भाग 2, खंड 

3, उपखंड (i),  सा.का.जन. सं. 785(अ), तारीख 30 िून, 2017 द्वारा प्रकाजित की गई थी और अजधसूचना संख्या 

27/2020–सीमा-िुल्क, तारीख 9 िून, 2020 द्वारा अंजतम बार संिोजधत की गई थी िो भारत के रािपत्र, असाधारण, 

भाग 2, खंड 3, उपखंड (i) में सा.का.जन. संख्या 358(अ), तारीख 9 िून, 2020  द्वारा प्रकाजित की गई । 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 7
th

 August, 2020 

No. 32 /2020 –Customs 

 G.S.R. 494(E).—In exercise of the powers conferred by sub-section (1) of section 25 of the Customs Act, 

1962 (52 of 1962) and sub-section (12) of section  3 of  the Customs Tariff Act, 1975 (51 of 1975),  the Central 

Government, on being satisfied that it is necessary in the public interest so to do, hereby makes the following further 

amendments in the notification of the Government of India, in the Ministry of Finance (Department of Revenue), No. 

50/2017-Customs, dated the 30
th

 June, 2017, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section (i), vide number G.S.R. 785(E), dated the 30
th

 June, 2017, namely:- 

In the said notification, in List 32, after item number 12 and the entries relating thereto, the following shall be 

inserted, namely: -  

“13) Kudankulam Nuclear Power Project (KKNPP) Units- 5 and 6 (1000 MW x 2)”. 

 

 

 [F. No. 354/60/2020-TRU] 

J. S. KANDHARI, Dy. Secy.  

Note: The principal notification No. 50/2017- Customs, dated the 30
th

 June, 2017 was published in the Gazette of 

India, Extraordinary, Part-II, Section 3, Sub-section (i), vide number G.S.R. 785 (E), dated the 30
th

 June, 2017 and last 

amended vide notification No.27/2020-Customs, dated the 9
th 

June, 2020, published in the Gazette of India, 

Extraordinary, Part-II, Section 3, Sub-section (i), vide number G.S.R. 358 (E), dated the 9
th 

June, 2020. 
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नोट : मूल अजधसूचना भारत के राजपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल्  क (ग.ैटै.), ददनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), ददनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 71/2020-सीमािुल्क (ग.ैटै.), ददनांक 13 अगस्ट्त, 2020, जजसे का.आ. 2753 

(अ) ददनांक 13 अगस्ट्त, 2020 के तहत भारत के राजपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-प्रकाजित 

दकया गया था, के द्वारा संिोजधत की गई थीI 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 14th August, 2020 

No. 72/2020-CUSTOMS (N.T.) 

S.O. 2770(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is 

necessary and expedient so to do, hereby makes the following amendments in the notification of the 

Government of India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), 

dated the 3
rd

 August, 2001, published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be 

substituted, namely: - 

“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 722 

2 1511 90 10 RBD Palm Oil 746 

3 1511 90 90 Others – Palm Oil 734 

4 1511 10 00 Crude Palmolein 752 

5 1511 90 20 RBD Palmolein 755 

6 1511 90 90 Others – Palmolein 754 

7 1507 10 00 Crude Soya bean Oil 846 

8 7404 00 22 Brass Scrap (all grades) 3751 

9 1207 91 00 Poppy seeds 3623 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods 
Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 71 or 98 

Gold, in any form, in respect of which the 

benefit of entries at serial number 356 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

626 per 10 grams 

2. 71 or 98 

Silver, in any form, in respect of which the 

benefit of entries at serial number 357 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

846 per kilogram 
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3. 71 

(i) Silver, in any form, other than medallions 

and silver coins having silver content not below 

99.9% or semi-manufactured forms of silver 

falling under sub-heading 7106 92; 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 

92, other than imports of such goods through 

post, courier or baggage. 

Explanation. - For the purposes of this entry, 

silver in any form shall not include foreign 

currency coins, jewellery made of silver or  

articles made of silver. 

846 per kilogram 

 

4. 71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial 

number and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of 

such goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, 

―gold findings‖ means a small component such 

as hook, clasp, clamp, pin, catch, screw back 

used to hold the whole or a part of a piece of 

Jewellery in place. 

626 per 10 grams  

TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3720‖  

  [F. No. 467/01/2020-Cus-V] 

GAURAV SINGH, Dy. Secy.  

Note : The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide 

number S.O. 748(E), dated the 3
rd

 August, 2001 and was last amended vide Notification No. 71/2020-

Customs (N.T.), dated the 13
th
 August, 2020, e-published in the Gazette of India, Extraordinary, Part-

II, Section-3, Sub-section (ii), vide number S.O. 2753 (E), dated 13
th
 August, 2020. 
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नोट : मूल अजधसूचना भारत के राजपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल्  क (ग.ैटै.), ददनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), ददनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 71/2020-सीमािुल्क (ग.ैटै.), ददनांक 13 अगस्ट्त, 2020, जजसे का.आ. 2753 

(अ) ददनांक 13 अगस्ट्त, 2020 के तहत भारत के राजपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-प्रकाजित 

दकया गया था, के द्वारा संिोजधत की गई थीI 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 14th August, 2020 

No. 72/2020-CUSTOMS (N.T.) 

S.O. 2770(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is 

necessary and expedient so to do, hereby makes the following amendments in the notification of the 

Government of India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), 

dated the 3
rd

 August, 2001, published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be 

substituted, namely: - 

“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 722 

2 1511 90 10 RBD Palm Oil 746 

3 1511 90 90 Others – Palm Oil 734 

4 1511 10 00 Crude Palmolein 752 

5 1511 90 20 RBD Palmolein 755 

6 1511 90 90 Others – Palmolein 754 

7 1507 10 00 Crude Soya bean Oil 846 

8 7404 00 22 Brass Scrap (all grades) 3751 

9 1207 91 00 Poppy seeds 3623 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods 
Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 71 or 98 

Gold, in any form, in respect of which the 

benefit of entries at serial number 356 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

626 per 10 grams 

2. 71 or 98 

Silver, in any form, in respect of which the 

benefit of entries at serial number 357 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

846 per kilogram 
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3. 71 

(i) Silver, in any form, other than medallions 

and silver coins having silver content not below 

99.9% or semi-manufactured forms of silver 

falling under sub-heading 7106 92; 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 

92, other than imports of such goods through 

post, courier or baggage. 

Explanation. - For the purposes of this entry, 

silver in any form shall not include foreign 

currency coins, jewellery made of silver or  

articles made of silver. 

846 per kilogram 

 

4. 71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial 

number and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of 

such goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, 

―gold findings‖ means a small component such 

as hook, clasp, clamp, pin, catch, screw back 

used to hold the whole or a part of a piece of 

Jewellery in place. 

626 per 10 grams  

TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3720‖  

  [F. No. 467/01/2020-Cus-V] 

GAURAV SINGH, Dy. Secy.  

Note : The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide 

number S.O. 748(E), dated the 3
rd

 August, 2001 and was last amended vide Notification No. 71/2020-

Customs (N.T.), dated the 13
th
 August, 2020, e-published in the Gazette of India, Extraordinary, Part-

II, Section-3, Sub-section (ii), vide number S.O. 2753 (E), dated 13
th
 August, 2020. 
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सारणी 

नररटजस ों का नां 

एिं पता 

कारण ोताओ नररटस संख् ा 

एिं दिनांक  

न्द ा जनणड न प्राजधकारर ों के 

नां  

जन लि न्द ा जनणड न 

प्राजधकारी  

(1) (2) (3) (4) 

ंै से संिेन जिकास 

प्राइिेट  (इंजड ा)

जलजंटेड, प्लॉट 

नंोर 65, सैक्टर -

27A, फ़रीिाोाि, 

हरर ाणा 121003 - 

जडंांड कं कारण ोताओ 

नररटस 12/Commr/ 

PBA-3/2020   

दिनांक  23.07.2020, 

C.No. VIII/Cus-

Audit/OSPCA/SVIL/APR 

No. 3/59/2019/495 

दिनांक dated 23.07.2020 

के अंतगडत िारी   

(i) प्रधान आ लि, सींािल्क, 

एसीसी आ ात, न्द  ू कस्ट्टं हाउस, 

जन र IGI ए रपरटड, नई दि्ली  

आ लि, सींािल्क 

आईसीडी - पतपड़गंि , 

गािीपलर, दि्ली 

(ii) प्रधान आ लि, सींािल्क, 

करनकरर कॉम्पप्लेक्स, पी. ओ. कंटेनर 

जडपर, ग्रेटर नरएडा, गौतं ोलद्ध 

नगर  

(iii) आ लि, सींािल्क आईसीडी- 

पतपड़गंि, गािीपलर, दि्ली 

(iv) प्रधान आ लि, सींािल्क 

आईसीडी- तलगलकाोाि, दि्ली  

(v) आ लि, सींािल्क NS-V, 

कस्ट्टं हाउस, न्दहिा िेिा, ताल- 

उरान, जिला- रा गढ़, ंहाराष्ट्र 

(vi) सहा क/ उप आ लि, 

सींािल्क (सी परटड), चेन्नई-II,  

कस्ट्टं हाउस, 60, रािािी सलाई, 

चेन्नई 

 [फा. सं. 437/2/2020- सींािल्क IV] 

आनंि राधाकृष्णन, उप सजचि (सींािल्क) 

 

MINISTRY OF FINANCE 

( Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 17th August, 2020 

No.    73/ 2020-Customs (N.T.) 

S.O. 2777(E).— In exercise of the powers conferred by Sub-section (1) of section 4 and sub-section (1) of section 5 

of the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs hereby appoints officer mentioned 

in column (4) of the Table below to exercise the powers and discharge duties conferred or imposed on officers mentioned in 

column (3) of the said Table in respect of Noticee mentioned in column (1) of the Table, for purpose of adjudication of show 

cause notices mentioned in column No (2) therein, namely:- 
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Table 

Name of the 

Noticee(s) and 

Address (M/s.) 

Show Cause Notice 

Number and Date 

Name of Adjudicating Authorities  Common 

Adjudicating 

Authority appointed 

(1) (2) (3) (4) 

M/s Sanden Vikas 

(India) Private 

Limited, Plot No. 

65, Sector 27-A, 

Faridabad, 

Haryana- 121003 

Demand cum SCN No. 

12/Commr/PBA-3/2020  

dated 23.07.2020 issued 

under C.No. VIII/Cus-

Audit/OSPCA/SVIL/APR 

No. 3/59/2019/495 dated 

23.07.2020  

(i) Principal Commissioner of 

Customs, ACC Import, New Custom 

House, Near IGI Airport, New Delhi 

Commissioner of 

Customs, ICD 

Patparganj, Ghazipur, 

Delhi 
(ii) Principal Commissioner of 

Customs, Concor Complex, P.O. 

Container Depot, Greater Noida, 

Gautam Buddh Nagar 

(iii) Commissioner of Customs, ICD 

Patparganj, Ghazipur, Delhi 

(iv) Principal Commissioner of 

Customs, ICD- TKD, Delhi 

(v) Commissioner of Customs, NS-V, 

Custom House, Nhava Sheva, Tal-

Uran, Dist- Raigadh, Maharashtra 

(vi) Asst./Deputy Commissioner of 

Customs (Sea Port), Chennai-II, 

Customs House, 60, Rajaji Salai, 

Chennai 

 

[F. No. 437/2/2020- Cus. IV] 

ANANTH RATHAKRISHNAN, Dy. Secy.  (Customs) 
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सारणी 

नररटजस ों का नां 

एिं पता 

कारण ोताओ नररटस संख् ा 

एिं दिनांक  

न्द ा जनणड न प्राजधकारर ों के 

नां  

जन लि न्द ा जनणड न 

प्राजधकारी  

(1) (2) (3) (4) 

ंै से संिेन जिकास 

प्राइिेट  (इंजड ा)

जलजंटेड, प्लॉट 

नंोर 65, सैक्टर -

27A, फ़रीिाोाि, 

हरर ाणा 121003 - 

जडंांड कं कारण ोताओ 

नररटस 12/Commr/ 

PBA-3/2020   

दिनांक  23.07.2020, 

C.No. VIII/Cus-

Audit/OSPCA/SVIL/APR 

No. 3/59/2019/495 

दिनांक dated 23.07.2020 

के अंतगडत िारी   

(i) प्रधान आ लि, सींािल्क, 

एसीसी आ ात, न्द  ू कस्ट्टं हाउस, 

जन र IGI ए रपरटड, नई दि्ली  

आ लि, सींािल्क 

आईसीडी - पतपड़गंि , 

गािीपलर, दि्ली 

(ii) प्रधान आ लि, सींािल्क, 

करनकरर कॉम्पप्लेक्स, पी. ओ. कंटेनर 

जडपर, ग्रेटर नरएडा, गौतं ोलद्ध 

नगर  

(iii) आ लि, सींािल्क आईसीडी- 

पतपड़गंि, गािीपलर, दि्ली 

(iv) प्रधान आ लि, सींािल्क 

आईसीडी- तलगलकाोाि, दि्ली  

(v) आ लि, सींािल्क NS-V, 

कस्ट्टं हाउस, न्दहिा िेिा, ताल- 

उरान, जिला- रा गढ़, ंहाराष्ट्र 

(vi) सहा क/ उप आ लि, 

सींािल्क (सी परटड), चेन्नई-II,  

कस्ट्टं हाउस, 60, रािािी सलाई, 

चेन्नई 

 [फा. सं. 437/2/2020- सींािल्क IV] 

आनंि राधाकृष्णन, उप सजचि (सींािल्क) 

 

MINISTRY OF FINANCE 

( Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 17th August, 2020 

No.    73/ 2020-Customs (N.T.) 

S.O. 2777(E).— In exercise of the powers conferred by Sub-section (1) of section 4 and sub-section (1) of section 5 

of the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs hereby appoints officer mentioned 

in column (4) of the Table below to exercise the powers and discharge duties conferred or imposed on officers mentioned in 

column (3) of the said Table in respect of Noticee mentioned in column (1) of the Table, for purpose of adjudication of show 

cause notices mentioned in column No (2) therein, namely:- 
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Table 

Name of the 

Noticee(s) and 

Address (M/s.) 

Show Cause Notice 

Number and Date 

Name of Adjudicating Authorities  Common 

Adjudicating 

Authority appointed 

(1) (2) (3) (4) 

M/s Sanden Vikas 

(India) Private 

Limited, Plot No. 

65, Sector 27-A, 

Faridabad, 

Haryana- 121003 

Demand cum SCN No. 

12/Commr/PBA-3/2020  

dated 23.07.2020 issued 

under C.No. VIII/Cus-

Audit/OSPCA/SVIL/APR 

No. 3/59/2019/495 dated 

23.07.2020  

(i) Principal Commissioner of 

Customs, ACC Import, New Custom 

House, Near IGI Airport, New Delhi 

Commissioner of 

Customs, ICD 

Patparganj, Ghazipur, 

Delhi 
(ii) Principal Commissioner of 

Customs, Concor Complex, P.O. 

Container Depot, Greater Noida, 

Gautam Buddh Nagar 

(iii) Commissioner of Customs, ICD 

Patparganj, Ghazipur, Delhi 

(iv) Principal Commissioner of 

Customs, ICD- TKD, Delhi 

(v) Commissioner of Customs, NS-V, 

Custom House, Nhava Sheva, Tal-

Uran, Dist- Raigadh, Maharashtra 

(vi) Asst./Deputy Commissioner of 

Customs (Sea Port), Chennai-II, 

Customs House, 60, Rajaji Salai, 

Chennai 

 

[F. No. 437/2/2020- Cus. IV] 

ANANTH RATHAKRISHNAN, Dy. Secy.  (Customs) 
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MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF EXCISE AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 21st August, 2020 

No. 82/2020-Customs (N.T.) 

G.S.R. 518(E).—In exercise of the powers conferred by clause (f) of sub-section (1) of section 7 

of the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs, hereby makes 

the following amendment in the notification of the Government of India, Ministry of Finance, Department 

of Revenue, No. 27/2018-Customs (N.T.), dated, the 28
th
 March, 2018, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-Section (i), vide number G.S.R. 295(E), dated, the 28
th
 March, 2018, 

namely:- 

In the said notification, in the table, after Sl. No. 13 and the entries relating thereto, the following 

Sl. No. and entry shall be added, namely: - 

“14. Nashik”. 

 [F. No. 451/11/2020-Cus. V] 

ANANTH RATHAKRISHNAN, Dy. Secy. 

Note : The principal notification No. 27/2018-Customs (N.T.), dated, the 28
th
 March, 2018 was published 

in the Gazette of India, Extraordinary, vide number G.S.R. 295(E), dated, the 28
th
 March, 2018. 
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MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF EXCISE AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 21st August, 2020 

No. 82/2020-Customs (N.T.) 

G.S.R. 518(E).—In exercise of the powers conferred by clause (f) of sub-section (1) of section 7 

of the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs, hereby makes 

the following amendment in the notification of the Government of India, Ministry of Finance, Department 

of Revenue, No. 27/2018-Customs (N.T.), dated, the 28
th
 March, 2018, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-Section (i), vide number G.S.R. 295(E), dated, the 28
th
 March, 2018, 

namely:- 

In the said notification, in the table, after Sl. No. 13 and the entries relating thereto, the following 

Sl. No. and entry shall be added, namely: - 

“14. Nashik”. 

 [F. No. 451/11/2020-Cus. V] 

ANANTH RATHAKRISHNAN, Dy. Secy. 

Note : The principal notification No. 27/2018-Customs (N.T.), dated, the 28
th
 March, 2018 was published 

in the Gazette of India, Extraordinary, vide number G.S.R. 295(E), dated, the 28
th
 March, 2018. 
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सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ मद 
माल का जििरण 

टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 3746 (                     )” 

      [फा. सं. 467/01/2020-सीमा      –V] 

              ,         

नोट : मूल अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), कदनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), कदनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 57/2020-सीमािुल्क (ग.ैटै.), कदनांक 15      , 2020, जिसे का.आ. 2350 

(अ) कदनांक 15      , 2020 के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-प्रकाजित 

ककया गया था, के द्वारा संिोजधत की गई थीI 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 23rd July, 2020 

No. 60/2020-CUSTOMS (N.T.) 

S.O. 2423(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is 

necessary and expedient so to do, hereby makes the following amendments in the notification of the 

Government of India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), 

dated the 3
rd

 August, 2001, published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be 

substituted, namely: - 

―TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 622 (i.e. no change) 

2 1511 90 10 RBD Palm Oil 641 (i.e. no change) 

3 1511 90 90 Others – Palm Oil 632 (i.e. no change) 
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4 1511 10 00 Crude Palmolein 647 (i.e. no change) 

5 1511 90 20 RBD Palmolein 650 (i.e. no change) 

6 1511 90 90 Others – Palmolein 649 (i.e. no change) 

7 1507 10 00 Crude Soya bean Oil 747 (i.e. no change) 

8 7404 00 22 Brass Scrap (all grades) 3561 (i.e. no change) 

9 1207 91 00 Poppy seeds 3623 (i.e. no change) 

 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 
item 

Description of goods 
Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the 

benefit of entries at serial number 356 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

580 per 10 grams 

(i.e. no change) 

2. 

71 or 98 

Silver, in any form, in respect of which the 

benefit of entries at serial number 357 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

717 per kilogram  

 

3. 

71 

(i) Silver, in any form, other than medallions 

and silver coins having silver content not 

below 99.9% or semi-manufactured forms of 

silver falling under sub-heading 7106 92; 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 

92, other than imports of such goods through 

post, courier or baggage. 

Explanation. - For the purposes of this entry, 

silver in any form shall not include foreign 

currency coins, jewellery made of silver or 

articles made of silver. 

717 per kilogram  

 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial 

number and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of 

such goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, 

―gold findings‖ means a small component such 

as hook, clasp, clamp, pin, catch, screw back 

used to hold the whole or a part of a piece of 

Jewellery in place. 

580 per 10 grams 

(i.e. no change) 
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TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3746 (i.e. no change)‖  

  [F. No. 467/01/2020 -Cus-V] 

RADHAKRISHNAN ANANTH, Dy. Secy.  

Note : The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide 

number S. O. 748 (E), dated the 3
rd

 August, 2001 and was last amended vide Notification  

No. 57/2020-Customs (N.T.), dated the 15
th
 July, 2020, e-published in the Gazette of India, 

Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S.O. 2350 (E), dated 15
th
 July, 

2020. 
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MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

(DIRECTORATE OF REVENUE INTELLIGENCE) 

NOTIFICATION 

New Delhi, the 20th August, 2020 

No. 38/2020-Customs (N.T./CAA/DRI) 

 S.O.2893 (E).—In pursuance of notification No. 60/2015-Customs (N.T.), published vide number G.S.R. 

453(E), dated 4
th

 June 2015 in Gazette of India, Extra-ordinary, Part-II, section 3, sub-section (i), and as amended by 

notification No. 133/2015-Customs (N.T.), published vide number G.S.R. 916(E) dated 30
th

 November 2015 in 

Gazette of India, Extra-ordinary, Part-II, section 3, sub-section (i), issued by the Government of India, Ministry of 

Finance, Department of Revenue, under clause (a) of section 152 of the Customs Act, 1962 (52 of 1962), the Director 

General, Revenue Intelligence, hereby appoints officers mentioned in column (5) of the Table below to act as a 

common adjudicating authority to exercise the powers and discharge the duties conferred or imposed on officers 

mentioned in column (4) of the said Table in respect of noticees mentioned in column (2) of the said Table for the 

purpose of adjudication of show cause notices mentioned in column (3) of the said Table, namely:- 

TABLE 

S. 

No. 

Name of Noticee (s) and 

Address 

Show Cause 

Notice Number 

and Date 

Name of Adjudicating 

Authorities 

Common  

Adjudicating 

Authority 

appointed 

(1) (2) (3) (4) (5) 

1. M/s. Canadian Speciality Vinyls, 

49, Rani Jhansi Road, 

Jhandewalan, 

New Delhi-110055  

F. No. DRI/HQ-

CI/C-Cell/50D/Int-

9/2019/Pt-I 

dated 23.04.2020. 

 

Joint/Additional Commissioner 

of Customs, 

O/o Principal Commissioner/ 

Commissioner of Customs, 

Custom House, 

Concor Complex, 

Greater Noida, 

Gautam Budh Nagar. 

Additional 

Director General 

(Adjudication), 

Directorate of 

Revenue 

Intelligence, 

Delhi. 

(For Sl. No. 1 to 

10 of the Table) 2. M/s. Manik Rubber & 

Chemicals, 

148, Dada Colony, Industrial 

Area, 

Jalandhar-144001 

F. No. DRI/HQ-

CI/C-Cell/50D/ 

Int-9/2019/Pt-2 

dated 19.05.2020. 

 

Joint/Additional Commissioner 

of Customs, 

O/o Commissioner of Customs, 

Custom House,  

G.T. Road, Sahnewal, 

Ludhiana. 

3. M/s. Rama Vyapaar Private 

Limited, 

5, Clive Row, 

Kolkata-700001 

F. No. DRI/HQ-

CI/C-Cell/50D/ 

Int-9/2019/Pt-4 

dated 19.05.2020. 

 

Joint/Additional Commissioner 

of Customs, 

O/o Principal Commissioner of 

Customs, 

Kolkata Customs Port 

Commissionerate, 

Custom House, 

Kolkata. 

4. M/s. Oswal Polychem, 

A-65, Wazirpur Group Industrial 

Area, 

New Delhi-110052 

F. No. DRI/HQ-

CI/C-Cell/50D/ 

Int-9/2019/Pt-3 

dated 25.06.2020. 

 

Joint/Additional Commissioner 

of Customs, 

O/o Commissioner of Customs, 

ICD Patparganj& other ICDs, 

Patparganj, 

New Delhi. 

5. M/s. Sankhla Industries, 

No. 2, 1
st
 Floor, 

Race Course Road, 

Bangalore-560001 

F. No. DRI/HQ-

CI/C-Cell/50D/ 

Int-9/2019/Pt-5 

dated 25.06.2020. 

 

Joint/Additional Commissioner 

of Customs, 

O/o Commissioner of Customs 

(Chennai-II), 

Custom House, 

Chennai. 



[भाग II—खण् ड 3(ii)] भारत का रािपत्र : असाधारण  5 

6. M/s. SRF Limited, 

The Galleria DLF, 

Mayur Vihar Unit  

236 & 237, 

Mayur Place, 

Mayur Vihar Phase-1 Extension, 

New Delhi-110091 

and 

M/s. SRF Limited, 

Block-C, Sector-45, 

Gurugram, 

Haryana-122003 

F. No. DRI/HQ-

CI/C-Cell/50D/ 

Int-9/2019/Pt-6 

dated 25.06.2020. 

 

Principal Commissioner/ 

Commissioner of Customs, 

Custom House, 

Concor Complex, 

Greater Noida, 

Gautam Budh Nagar. 

7. M/s B. M. Jain & Sons Pvt. Ltd., 

3, Surendra Mohan Ghosh 

Sarani, 1
st
 Floor, 

Kolkata-700001 

F. No. DRI/HQ-

CI/C-Cell/50D/ 

Int-9/2019/Pt-7 

dated 25.06.2020. 

 

Principal Commissioner/ 

Commissioner of Customs, 

Kolkata Customs Port 

Commissionerate, 

Custom House, 

Kolkata. 

8. M/s Satish Chemical India 

Private Limited, 

4288/4, Jai Mata Market, 

Tri Nagar, 

New Delhi-110035 

F. No. DRI/HQ-

CI/C-Cell/50D/ 

Int-9/2019/Pt-8 

dated 25.06.2020. 

 

Principal Commissioner of 

Customs, 

Mundra Customs 

Commissionerate, 

Port User Building, 

Mundra Port, 

Gujarat. 

Joint/Additional Commissioner 

of Customs, 

O/o Principal Commissioner of 

Customs (Import),  

ICD-Tughlakabad, 

New Delhi. 

9. M/s. Aum Udyog, 

Plot No. 39-40,  

Industrial Area, Kala Amb, 

Himachal Pradesh-173030 

F. No. DRI/HQ-

CI/C-Cell/50D/ 

Int-9/2019/Pt-9 

dated 06.07.2020. 

 

Principal Commissioner/ 

Commissioner of Customs, 

Custom House, 

G.T. Road, Sahnewal, 

Ludhiana. 

10. M/s. Monit Trading Private 

Limited, 

2
nd

 Floor, Vishwa Karma 

Chambers, Majura Gate, 

Ring Road, Surat, 

Gujarat-395002 

F. No. DRI/HQ-

CI/C-Cell/50D/ 

Int-9/2019/Pt-10 

dated 06.08.2020. 

 

Principal Commissioner/ 

Commissioner of Customs, 

Mundra Customs 

Commissionerate, 

Port User Building, 

Mundra Port, 

Mundra.  

Joint/Additional Commissioner 

of Customs, 

O/o Principal Commissioner/ 

Commissioner of Customs 

(Nhava Sheva-II), 

Jawaharlal Nehru Custom 

House, 

Raigad.   
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11. M/s. IGR Phenix Electron Private 

Limited, 

70B/35A, 2
nd

 Floor, 

Rama Industrial Area, 

New Delhi-110015.  

F. No. 

DRI/NRU/CI-

26/Int-0/Enq-

124/2018 dated 

13.07.2020. 

Joint/Additional Commissioner 

of Customs, 

Inland Container Depot-

Patparganj, 

New Delhi   

Additional 

Director General 

(Adjudication), 

Directorate of 

Revenue 

Intelligence, 

Delhi. 
Joint/Additional Commissioner 

of Customs (Import), 

New Custom House, 

Delhi Air Cargo, 

New Delhi. 

 

[F. No. DRI/HQ-CI/50D/CAA-23/2020] 

JASPREET SINGH SUKHIJA, Joint Director 
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GEOLOGICAL SURVEY OF INDIA 

(CENTRAL HEADQUARTERS) 

NOTIFICATION 

Kolkata, the 28th July, 2020 

No. 444/C-11021/2(CVC)/2012-Vig. Vol-II.—In pursuance of the recommendation of the 

Central Vigilance Commission (CVC), as conveyed vide its letter no. 012/VGL/091-448546 dated 

02.03.2020, Shri Pramod Kumar Garg, CEMES (Retd.), has been appointed as Independent External 

Monitor (IEM) of GSI with effect from 28.07.2020 vide GSI Memo No. 435/ C-11021/2(CVC)/2012-

Vig Vol.-II dated 22.07.2020. The appointment of Shri Garg, as IEM is initially for a period of three 

years. 

Dr. RANJIT RATH, Director General 
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स्पष्टीकरण - इस प्रविवष्ट के प्रयोजि के वलए, "स्िणव प्रावियां" 

से कोई छोटा संघटक, जैसे हुक, क्लास्प, क्लैंप, वपि, कैच, 

स्कू्र बैक, वजसका उपयोर् पूणव आिूर्ण या उसके दकसी िार् 

को स्थाि में जोड़े रिि ेके वलए दकया जाता ह,ै अविप्रेत ह।ै 

सारणी-3 

क्रम. सं. अध् याय/िीषड/ 

उपिीषड/ टैररफ मि माल का जििरण 
टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 3695” 

[फा. सं. 467/01/2020-सीमा शुल्क –V] 

केविि  बोबन, अिर सवचि 

 

नोट : मलू अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), दिनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), दिनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 112/2020-सीमािुल्क (गै.टै.), दिनांक 15 दिसंबर, 2020, जिसे  

का.आ. 4538(अ) दिनांक 15 दिसंबर, 2020 के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3,  

उपखंड (ii) में ई-प्रकाजित दकया गया था, के द्वारा संिोजधत की गई थी । 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 31st December, 2020 

No. 117/2020-CUSTOMS (N.T.) 

S.O. 4793(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is 

necessary and expedient to do so, hereby makes the following amendments in the notification of the 

Government of India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), 

dated the 3
rd

 August, 2001, published in the Gazette of India, Extraordinary, Part-II, Section-3,  

Sub-section (ii), vide number S. O. 748(E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be 

substituted, namely: - 

“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 992 

2 1511 90 10 RBD Palm Oil 1018 
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3 1511 90 90 Others – Palm Oil 1005 

4 1511 10 00 Crude Palmolein 1024 

5 1511 90 20 RBD Palmolein 1027 

6 1511 90 90 Others – Palmolein 1026 

7 1507 10 00 Crude Soya bean Oil 1072 

8 7404 00 22 Brass Scrap (all grades) 4550 

9 1207 91 00 Poppy seeds 3623 

 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the 

benefit of entries at serial number 356 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

607 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the 

benefit of entries at serial number 357 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

848 per kilogram 

3. 

71 

(i) Silver, in any form, other than medallions 

and silver coins having silver content not below 

99.9% or semi-manufactured forms of silver 

falling under sub-heading 7106 92; 

(ii) Medallions and silver coins having silver 

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 

92, other than imports of such goods through 

post, courier or baggage. 

Explanation. - For the purposes of this entry, 

silver in any form shall not include foreign 

currency coins, jewellery made of silver or 

articles made of silver. 

848 per kilogram 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial 

number and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of 

such goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, 

“gold findings” means a small component such 

as hook, clasp, clamp, pin, catch, screw back 

used to hold the whole or a part of a piece of 

Jewellery in place. 

607 per 10 grams 
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TABLE-3 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3695”  

[F. No. 467/01/2020 -Cus-V] 

KEVIN BOBAN, Under Secy. 

 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide 

number S.O. 748(E), dated the 3
rd

 August, 2001 and was last amended vide Notification  

No. 112/2020-Customs (N.T.), dated the 15
th
 December, 2020, e-published in the Gazette of  

India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S.O. 4538(E), dated  

15
th
 December, 2020. 
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4 71 (i) स्िणव बार, तोिा बार से विन्न, वजस पर विविमावणकताव 

या ररयाइिर का िुदा हुआ क्रम संखयांक और वमरिक 

यूविटों में िार अविव्यि ह;ै 

 

(ii) स्िणव वसके्क, वजसमें 99.5 प्रवतशत से अन्यूि स्िणव ह,ै 

और स्िणव प्रावियां, डाक, कुररयर या बैर्ेज के माध्यम से 

ऐसे माि के आयात से विन्न।  

 

स्पष्टीकरण - इस प्रविवष्ट के प्रयोजि के विए, "स्िणव 

प्रावियां" से कोई छोटा संघटक, जैसे हुक, क्िास्प, क्िैंप, 

वपि, कैच, स्कू्र बैक, वजसका उपयोर् पूणव आिूर्ण या 

उसके ककसी िार् को स्थाि में जोड़े रििे के विए ककया 

जाता ह,ै अविप्रेत ह।ै 

589 प्रजत 10 ग्राम 

 

सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ मि 
माल का जििरण 

टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 3695” 

 [फा. सं. 467/01/2020-सीमा शुल्क–V] 

बुिो मामु, अिर सवचि 

 

नोट:  मूल अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), दिनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), दिनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 109/2020-सीमािुल्क (ग.ैटै.), दिनांक 27 निम्बर, 2020, जिसे का.आ. 

4266 (अ) दिनांक 27 निम्बर, 2020 के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-

प्रकाजित दकया गया था, के द्वारा संिोजधत की गई थीI 

 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 15th December, 2020 

No. 112/2020-CUSTOMS (N.T.) 

S.O. 4538(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the Customs Act, 

1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary and expedient to 

do so, hereby makes the following amendments in the notification of the Government of India in the Ministry of 

Finance (Department of Revenue), No. 36/2001-Customs (N.T.), dated the 3
rd

 August, 2001, published in the Gazette 

of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, 

namely:- 
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In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be substituted, 

namely: - 

“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 929 

2 1511 90 10 RBD Palm Oil 944 

3 1511 90 90 Others – Palm Oil 937 

4 1511 10 00 Crude Palmolein 950 

5 1511 90 20 RBD Palmolein 953 

6 1511 90 90 Others – Palmolein 952 

7 1507 10 00 Crude Soya bean Oil 1054 

8 7404 00 22 Brass Scrap (all grades) 4413 

9 1207 91 00 Poppy seeds 3623 

TABLE-2 

Sl. No. Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification No. 

50/2017-Customs dated 30.06.2017 is availed 

589 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

769 per kilogram 

3. 

71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% 

or semi-manufactured forms of silver falling under 

sub-heading 7106 92; 

 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 92, 

other than imports of such goods through post, 

courier or baggage. 

 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign 

currency coins, jewellery made of silver or  

articles made of silver. 

769 per kilogram 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 

and weight expressed in metric units; 

(ii) Gold coins having gold content not below 99.5% 

and gold findings, other than imports of such goods 

through post, courier or baggage. 

Explanation. - For the purposes of this entry, “gold 

findings” means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold the 

whole or a part of a piece of Jewellery in place. 

589 per 10 grams 
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TABLE-3 

Sl. No. Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3695”  

  [F. No. 467/01/2020 -Cus-V] 

BULLO MAMU, Under Secy. 

 

Note:   The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide number S. O. 748 (E), 

dated the 3
rd

 August, 2001 and was last amended vide Notification No. 109/2020-Customs (N.T.), dated the 

27
th

 November, 2020, e-published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), 

vide number S.O. 4266 (E), dated 27
th

 November, 2020. 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 



[भाग II—खण् ड 3(ii)] भारत का रािपत्र : असाधारण  3 

B-823, भू तल, 

गेट सं. 4, ग्रीन र्फील्ड 

कॉलोनी, 

फ़रीदाबाद-121003. 

 

ददनााँक 27.10.2020 एयर कागो, 

ददल्ली। 

आईसीडीस, 

ददल्ली। 

संयुक्त/अपर आयुक्त सीमा िुल्क, 

इनलैंड कंटेनर जडपो-पटपरगंि एिं अन्द्य 

आईसीडीस, 

ददल्ली। 

सहायक/उप आयुक्त सीमा िुल्क, 

इनलैंड कंटेनर जडपो-पटपरगंि एिं अन्द्य 

आईसीडीस, 

ददल्ली। 

[र्फा. स. DRI/HQ-CI/50D/CAA-43/2020] 

िसप्रीत लसंह सुखीिा, संयुक्त जनदेिक 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

(Directorate of Revenue Intelligence ) 

NOTIFICATION  

No. 61/2020-Customs (N.T./CAA/DRI) 

New Delhi, the 19th November, 2020 

 S.O. 4178(E).—In pursuance of notification No. 60/2015-Customs (N.T.), published vide number  

G.S.R. 453(E), dated 4
th
 June 2015 in Gazette of India, Extra-ordinary, Part-II, section 3, sub-section (i), and as 

amended by notification No. 133/2015-Customs (N.T.),  published vide number G.S.R. 916(E) dated 30
th

 November 

2015 in Gazette of India, Extra-ordinary, Part-II, section 3, sub-section (i), issued by the Government of India, 

Ministry of Finance, Department of Revenue, under clause (a) of section 152 of the Customs Act, 1962 (52 of 1962), 

the Principal Director General, Revenue Intelligence, hereby appoints officers mentioned in column (5) of the Table 

below to act as a common adjudicating authority to exercise the powers and discharge the duties conferred or imposed 

on officers mentioned in column (4) of the said Table in respect of noticees mentioned in column (2) of the said Table 

for the purpose of adjudication of show cause notices mentioned in column (3) of the said Table, namely:- 

TABLE 

S. No. Name of Noticee (s) and 

Address 

Show Cause 

Notice Number 

and Date 

Name of Adjudicating 

Authorities 

Common 

Adjudicating 

Authority 

(1) (2) (3) (4) (5) 

1. M/s. Yasho Industries 

Ltd., 

101 & 102, Peninsula 

Heights, C. D. Barfiwala 

Marg, 

Juhu Lane, 

Andheri (West), 

Mumbai-400058. 

F. No. 

DRI/KZU/CF/ 

Enq-130 (Int-

09)/2018 dated 

13.10.2020. 

Principal Commissioner/ 

Commissioner of Customs  (Nhava 

Sheva-II), 

Jawaharlal Nehru Custom House, 

Raigad. 

Additional Director 

General 

(Adjudication), 

Directorate of 

Revenue 

Intelligence, 

Mumbai. 
 

Joint/Additional Commissioner of 

Customs  (Group-VII), Export, 

Air Cargo Complex, 

Sahar, Andheri (East), 

Mumbai. 

2. M/s. Hindustan 

Aeronautics Ltd., 

Avionics Division, 

PO-Korwa,  

Distt.-Amethi, 

F. No. 

DRI/MZU/CI/Int-

77/2018/Korwa 

dated 03.11.2020 

Principal Commissioner of 

Customs (Import), 

Air Cargo Complex, 

New Custom House, 

New Delhi. 

Additional Director 

General 

(Adjudication), 

Directorate of 

Revenue 
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Uttar Pradesh-227412. Commissioner of Customs (III) 

(Import), 

Air Cargo Complex, 

Andheri (East), 

Mumbai. 

Intelligence, 

Mumbai. 

3. Sh. Amar Thapar, 

Proprietor, 

M/s. Peaches, 

R-18, Ground Floor, 

Greater Kailash Part-I, 

New Delhi-110048 

and 

Sh. Akshat Asrani, 

Sh. Harish Chander 

Asrani, 

R/o A-37, First Floor, 

Kailash Colony, 

New Delhi-110048 Vice 

President, 

M/s. Peaches, 

R-18, Ground Floor, 

Greater Kailash Part-I, 

New Delhi-110048 

DRI F. No. 

DRI/HQ-CI/ 

50D/Enq-18 (Int-

5)/2016 dated 

04.11.2016 read 

with corrigendum 

dated 03.02.2017. 

 

Joint/Additional Commissioner of 

Customs, 

O/o Commissioner of Customs 

(Export), 

Inland Container Depot-

Tughlakabad, 

New Delhi. 

Additional Director 

General 

(Adjudication), 

Directorate of 

Revenue 

Intelligence, 

Delhi. 

Assistant/Deputy Commissioner of 

Customs, 

Inland Container Depot, 

Mundra. 

4. Sh. Rajbir Singh, 

Proprietor, 

M/s. Abhishek Exim 

India, 

B-823, Ground Floor, 

Gate No. 4, Green Field 

Colony, 

Faridabad-121003. 

 

DRI F. No. 

DRI/HQ-CI/50D/ 

Enq-10 (Int-13)/ 

2014-CI/Pt. dated 

27.10.2020 

Joint/Additional Commissioner of 

Customs (Port), Custom House, 

Kolkata. 

Joint/Additional 

Commissioner of 

Customs, 

Inland Container 

Depot-Patparganj & 

other ICDs, 

Delhi. 

Assistant/Deputy Commissioner of 

Customs (Import), Air Cargo, 

Delhi.  

Joint/Additional Commissioner of 

Customs, 

Inland Container Depot-Patparganj 

& other ICDs, 

Delhi. 

Assistant/Deputy Commissioner of 

Customs, 

Inland Container Depot-Patparganj 

& other ICDs, 

Delhi. 

 

[F. No. DRI/HQ-CI/50D/CAA-43/2020] 

JASPREET SINGH SUKHIJA, Jt. Director 
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MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 28th September, 2020 

No. 92/2020-CUSTOMS (N.T.) 

S.O. 3352(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the Customs Act, 

1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary and expedient 

so to do, hereby makes the following amendments in the notification of the Government of India in the Ministry of 

Finance (Department of Revenue), No. 36/2001-Customs (N.T.), dated the 3
rd

 August, 2001, published in the Gazette 

of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, 

namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be substituted, 

namely: - 

“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 741 (i.e. no change) 

2 1511 90 10 RBD Palm Oil 777 (i.e. no change) 

3 1511 90 90 Others – Palm Oil 759 (i.e. no change) 

4 1511 10 00 Crude Palmolein 783 (i.e. no change) 

5 1511 90 20 RBD Palmolein 786 (i.e. no change) 

6 1511 90 90 Others – Palmolein 785 (i.e. no change) 

7 1507 10 00 Crude Soya bean Oil 864 (i.e. no change) 

8 7404 00 22 Brass Scrap (all grades) 3917 (i.e. no change) 

9 1207 91 00 Poppy seeds 3623 (i.e. no change) 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification No. 

50/2017-Customs dated 30.06.2017 is availed 

599 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

760 per kilogram (i.e. 

no change) 

 

3. 

71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% 

or semi-manufactured forms of silver falling under 

sub-heading 7106 92; 

 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

760 per kilogram (i.e. 

no change) 

 



[भाग II—खण् ड 3(ii)] भारत का रािपत्र : असाधारण 5 

forms of silver falling under sub-heading 7106 92, 

other than imports of such goods through post, 

courier or baggage. 

 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign 

currency coins, jewellery made of silver or  

articles made of silver. 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 

and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of such 

goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, “gold 

findings” means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold the 

whole or a part of a piece of Jewellery in place. 

599 per 10 grams 

TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3720 (i.e. no change)”  

  [F. No. 467/01/2020 -Cus-V] 

RATHAKRISHNAN ANANTH, Dy. Secy. 

Note:   The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-

section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3rd August, 2001, vide number  

S.O. 748 (E), dated the 3rd August, 2001 and was last amended vide Notification No. 91/2020-Customs 

(N.T.), dated the 24th September, 2020,  e-published in the Gazette of India, Extraordinary, Part-II, Section-

3, Sub-section (ii), vide number S.O. 3291(E), dated 24th September, 2020. 
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के अंतगडत िेयरहाउससग के जलए दी गयी जबल ऑफ एरंी के संबंध में, उि सारणी के कॉलम (3) में उजल्लजखत 

अन्द्य सभी अजधकाररयों के अधीनस्ट्थ अजधकाररयों के आदिे या जनणडय, िो दक उनको उि अजधजनयम दक धारा 

17 की उप-धारा (5) और धारा 18 के उद्दशे्य से कस्ट्टम्स ऑटोमेटेड जसस्ट्टम में इलेक्ट्रोजनक तरीके से सौंपे गए 

हो, के संबंध में अजधकार क्षेत्र होगा।” 

[फा. स. 437/48/2014- सीमािुल्क IV] 

आनंद राधाकृष्णन, उप-सजचि (सीमािुल्क)  

 

रटप्पणी: प्रधान अजधसूचना संख्या 92/2017- सीमािुल्क (गै.टै.), ददनाकं 28 जसतंबर, 2017  

सा.का.जन. 1210(अ), ददनाकं 28 जसतंबर, 2017 को भारत के रािपत्र, असाधारण, में प्रकाजित 

की गयी और इसमे अंजतम बार अजधसूचना संख्या 63/2020- सीमािुल्क (गै.टै.), ददनांक 30 

िुलाई, 2020, सा.का.जन. 482 (अ), ददनांक ददनांक 30 िुलाई, 2020 के तहत, भारत के रािपत्र, 

असाधारण में प्रकाजित, के द्वारा संिोधन दकया गया ह।ै 
 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 4th September, 2020 

No. 85/2020-Customs (N.T.)  

G.S.R.  546(E).—In exercise of the powers conferred by sub-section (1) of section 4 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs hereby makes the 

following further  amendment in the notification of the Government of India in the Ministry of Finance 

(Department of Revenue) No. 92/2017-Customs (N.T.), dated the 28
th
 September, 2017, namely:-   

In the said notification, in paragraph 1, for the provisos, the following proviso shall be substituted, 

namely :-  

“Provided that each of the officers as mentioned  in column (2) of the Table, shall have jurisdiction 

in relation to an order or decision of the officers sub-ordinate to all other officers as mentioned in column 

(3) thereof, in respect of the bill of entry entered for home consumption under sub-section (1) of section 46 

or for  warehousing under  section 68 of the said Act for goods imported at a customs station in the 

jurisdiction of the officers as mentioned in the corresponding entry in said column (3) of the said  Table 

against their own which are assigned to them electronically in the Customs Automated System for the 

purposes of  sub-section (5) of section 17 and section 18 of the said Act.”.     

 [ F.No. 437/48/2014- Cus IV]  

 ANANTH RATHAKRISHNAN, Dy. Secy.  (Customs)  

Note:—The principal Notification No. 92/2017-Customs(N.T.), dated the 28th September, 2017, was 

published in the Gazette of India, Extraordinary, vide number G.S.R. 1210(E), dated the  28th 

September, 2017, and was last amended by Notification No. 63/2020-Customs(N.T.), dated the 

30th of July 2020, published in the Gazette of India, Extraordinary, vide number G.S.R. 482(E) 

dated the 30th of July 2020.   
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नोटाः- प्रधान अजधसूचना सख् या 50/2017-सीमािुल्क, दिनांक 30 िून, 2017 को सा.का.जन. 785(अ), दिनांक  

30 िून, 2017 के तहत भारत के रािपत्र, असाधारण, के भाग II, खण्ड 3, उपखंड (i) में प्रकाजित दकया गया था और 

इसमें अंजतम बार अजधसूचना संख् या 32/2020-सीमािुल्क, दिनांक 07 अगस्ट्त, 2020, जिसे सा.का.जन. 494(अ), 

दिनांक 07 अगस्ट्त, 2020 के तहत भारत के रािपत्र, असाधारण, के भाग II, खण्ड 3, उपखंड (i) में प्रकाजित दकया 

गया ह,ै के द्वारा संिोधन दकया गया था। 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 
New Delhi, the 7th September, 2020 

No. 33/2020–Customs 

 G.S.R. 547 (E).—In exercise of the powers conferred by sub-section (1) of section 25 of the Customs 

Act, 1962 (52 of 1962) and sub-section (12) of section 3 of the Customs Tariff Act, 1975 (51 of 1975), the Central 

Government, on being satisfied that it is necessary in the public interest so to do, hereby makes the following 

further amendments in the notification of the Government of India, in the Ministry of Finance (Department of 

Revenue), No. 50/2017-Customs, dated the 30th June, 2017, published in the Gazette of India, Extraordinary, Part 

II, Section 3, Sub-section (i), vide number G.S.R. 785(E), dated the 30th June, 2017, namely:-  

In the said notification, in the Table, against S. No. 258, in column (3), for the word “M-feature”, the words 

“Paper Based Taggant, including M-feature,” shall be substituted. 

[F. No. 354/100 /2020- TRU]  

J.S. KANDHARI, Dy. Secy.  

Note: The principal notification No. 50/2017- Customs, dated the 30th June, 2017 was published in the Gazette of 

India, Extraordinary, Part-II, Section 3, Sub-section (i), vide number G.S.R. 785 (E), dated the 30th June, 2017 

and last amended vide notification No.32/2020- Customs, dated the 7
th

 August, 2020, published in the Gazette of 

India, Extraordinary, Part-II, Section 3, Sub-section (i), vide number G.S.R. 494 (E), dated the 7
th

 August, 2020. 
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2.  ह अजधसूचना  12 निम् बर, 2020 से लागू हगगी । 

[ ा. सं. 354/20/20 17- ैीवर  ू(पाैि-II ] 

िे. एस. कंधारी उप सजचि 

नगै:  प्रधान अजधसूचना संख्  ा 50/20 17-सींा िुल्क, दिनांक 30 िून, 20 17, कग सा.का.जन. 785(अ , दिनांक 30 

िून, 20 17 के तहत भारत के रािप्, असाधारण, के भाग II, खंड 3, उप खंड (i) ं  प्रकाजित दक ा ग ा था और 

इसं  अंजतं बार अजधसूचना संख् ा 39/2020-सींा िुल्क, दिनांक 28 अक् तूबर, 2020, जिसे सा.का.जन. 680 

(अ , दिनांक 28 अक् तूबर, 2020 के तहत प्रकाजित दक ा ग ा था, के द्वारा संिगधन दक ा ग ा हर । 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 11
th

 November, 2020 

No. 42/2020-Customs 

 G.S.R. 705 (E).—In exercise of the powers conferred by sub-section (1) of section 25 of  the Customs Act, 

1962 (52 of 1962) and sub-section (12) of section  3 of  the Customs Tariff Act, 1975 (51 of 1975), the Central 

Government, on being satisfied that it is necessary in the public interest so to do, hereby makes the following further 

amendment in the notification of the Government of India, in the Ministry of Finance (Department of Revenue),  

No. 50/2017-Customs, dated the 30
th

 June, 2017, published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (i), vide number G.S.R. 785(E), dated the 30
th

 June, 2017, namely:- 

 In the said notification, in the Table, against S. No. 515B, for the entry in column (4), the entry “5%” shall be 

substituted. 

2. This notification shall come into force with effect from the 12
th

 day of November, 2020. 

 

 [F. No. 354/20/2017-TRU (Pt.II)] 

J. S. KANDHARI, Dy. Secy.  

 

Note: The principal notification No.50/2017-Customs, dated the 30
th

 June, 2017 was published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 785(E), dated the 30
th

 June, 2017 and 

last amended vide notification No. 39/2020-Customs, dated the 28
th
 October, 2020, published vide number 

G.S.R.  680 (E), dated the 28
th
 October, 2020. 
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MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi,  the  5th October, 2020 

No. 36/2020-Customs 

G.S.R. 615(E).—In exercise of the powers conferred by sub-section (1) of section 25 of 

the Customs Act, 1962 (52 of 1962), the Central Government, on being satisfied that it is 

necessary in the public interest so to do, hereby makes the following amendment in the 

notification of Government of India, in the Ministry of Finance (Department of Revenue),  

No. 13/2020-Customs, dated the 14
th

 February, 2020, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 119(E), dated the  

14
th

 February, 2020, namely:- 

In the said notification, in paragraph 2, in clause (1) in sub-clause (c), for the figures, 

letters and word “31
st
 March, 2020”, the figures, letters and words “31

st
 March, 2021 or until such 

date the RoSCTL scheme is merged with the Remission of Duties and Taxes on Exported Products 

scheme, whichever is earlier”, shall be substituted. 

[F. No. 605/14/2020-DBK] 

GOPAL KRISHNA JHA, Director (Drawback) 

 

Note : The principal notification No. 13/2020-Customs, dated the 14
th

 February, 2020 was 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide 

number G.S.R. 119(E), dated the 14
th

 February, 2020. 
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िी ब्लॉक, बांरा- कल लाड 

कॉम््लेक्स, मलंबई- 

400051  

(ii) अपर/ संयलतिय आयलतिय, सीमािल्क, 

अप्रेजिग ग्रलप I, आयात, एयर कागो 

कॉम््लेक्स, सहर, अंधरेी (पूिड), 

मलंबई- 400099  

िेिा, ताल- उरान, 

जिला- रायगढ़, 

महाराष्ट्र- 400707 

[फा. सं. 437/1/2020-सीमािल्क IV] 

आनंद राधाकृष्णन, उप सजचि (सीमािल्क) 

 

MINISTRY OF FINANCE 

 (Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 13th  October, 2020 

No.   97/2020-Customs (N.T.) 

S.O. 3569(E).—In exercise of the powers conferred by Sub-section (1) of section 4 and  

sub-section (1) of section 5 of the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and 

Customs hereby appoints officer mentioned in column (4) of the Table below to exercise the powers and 

discharge duties conferred or imposed on officers mentioned in column (3) of the said Table in respect of 

Noticee mentioned in column (1) of the Table, for purpose of adjudication of show cause notices mentioned 

in column No. (2) therein, namely:- 

TABLE 

Name of the 

Noticee(s) and 

Address (M/s.) 

Show Cause Notice 

Number and Date 

Name of Adjudicating Authorities  Common 

Adjudicating 

Authority 

appointed 

(1) (2) (3) (4) 

M/s. Signet Chemical 

Corporation Private 

Limited, A-801, 

Crescenzo, C/38-39, 

G- Block, Bandra- 

Kurla Complex, 

Mumbai- 400051   

SCN No. 282/2020-

21/PCAO/JNCH dated 

13.08.2020 

(i) Commissioner of Customs, Nhava 

Sheva-I, Jawaharlal Nehru Customs 

House, Nhava Sheva, tal- Uran, 

District- Raigad, Maharashtra- 400707  

Commissioner 

of Customs, 

Nhava Sheva-I, 

Jawaharlal 

Nehru Customs 

House, Nhava 

Sheva, tal-Uran, 

District- Raigad, 

Maharashtra- 

400707 

(ii) Additional/ Joint Commissioner of 

Customs, Appraising Group I, Import, 

Air Cargo Complex, Sahar, Andheri 

(East), Mumbai- 400099  

[F. No. 437/1/2020-Cus. IV] 

ANANTH RATHAKRISHNAN, Dy. Secy. (Customs) 
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  20. जिस्ट्फोटक और अन्य दहनिील सामग्री और उससे बनी िस्ट्तुए;ँ  
  21.  खतरनाक माल.” 

[फा सं. 394/02(77)/2020-आयुि (अन्िेषन –सीमा िुल्क)] 
सूरि कुमार गुप्ता, संयुि आयिु (अन्िेषन – सीमा िुल्क) 

टटप्पणी : प्रधान अजधसूचना भारत के रािपत्र, असाधारण, भाग – II, धारा 3, उप-धारा (i) में सा.का.जन 87(अ),  

ददनांक 05 फरिरी 1986 में प्रकाजित की गयी एिं उसके बाद सा.का.जन 659(अ) ददनाकं 30 िून 1989; 

सा.का.जन 31(अ)  ददनांक 25 िनिरी 1993; सा.का.जन 99(अ)  ददनांक 01 माचड 1995 ;  

सा.का.जन 120(अ)  ददनांक 11 माचड 1996; सा.का.जन 720(अ)  ददनांक 22 ददसभबर 1997;  

सा.का.जन 671(अ)  ददनांक 12 निभबर 1998; सा.का.जन 117(अ)  ददनांक 16 फरिरी 2004 ;  

सा.का.जन 226(अ)  ददनांक 11 अप्रैल 2005; सा.का.जन 170(अ)  ददनांक 07 माचड 2008 एिं  

सा.का.जन 994(अ)  ददनांक 15 ददसभबर 2015 द्वारा संिोधन दकए गए ।  
 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

(Investigation-Customs) 

NOTIFICATION 

New Delhi, the 14th October, 2020 

No. 98/2020- Customs (N.T.) 

G.S.R. 633(E).—In exercise of the powers conferred by sub-section (1A) of section 110 of the 

Customs Act, 1962 (52 of 1962), the Central Government hereby makes the following further amendments 

in the notification of the Government of India in the Ministry of Finance, (Department of Revenue) No. 

31/86-Cus, dated the 5
th
 February,1986, published in the Gazette of India, Extraordinary Part II, Section 3 

Sub-section (i), vide number G.S.R. 87( E), dated the 5
th
 February, 1986, namely:-  

(i) in the opening paragraph, after the word “perishable”, words “or hazardous” shall be inserted; 

(ii)   in the Schedule, after item number 18 and the entry relating thereto, the following item numbers and 

entries shall be inserted, namely:-  

“19.   Ammunition; 

  20.   Explosives and other combustible materials and articles made thereof; 

  21.   Hazardous goods.” 

F. No. 394/02(77)/2020-Commr.(Inv.-Customs) 

SURAJ KUMAR GUPTA, Jt. Commissioner (Inv.-Customs) 

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section 3, 

Sub-section (i) vide  number G.S.R. 87(E), dated the 5th February, 1986 and subsequently amended 

vide G.S.R. 659(E) dated the 30th June, 1989; G.S.R. 31(E) dated the 25th January, 1993; 

G.S.R. 99(E) dated the 1st March, 1995; G.S.R. 120(E) dated the 11th March, 1996; G.S.R. 720(E) 

dated the 22nd December, 1997; G.S.R. 671(E) dated the 12th November, 1998; G.S.R. 117(E) 

dated the 16th February, 2004; G.S.R. 226(E) dated the 11th April, 2005; G.S.R. 170(E) dated the 

7th March, 2008; and G.S.R  994(E)  dated the 15th December, 2015. 
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(II)    र   र       , ख  (ख)   ,    , अ   और अ र “संख् या 342 क”,          र  र    , अ   और अ र 

“संख् या 342क और 342ख”,                         । 

[फा. सं. 354/53/2020-टीआरयू] 

               र ,         

नोट : प्रधान अजधसूचना संख् या 152/2009-सीमा िुल् क, ददनांक 31 ददसम् बर, 2009 को सा.का.जन 943 (अ), ददनांक 

31 ददसम् बर, 2009 के तहत भारत के रािपत्र, असाधारण, के भाग II, खंड 3, उप खंड (i) में प्रकाजित दकया गया 

था और इसमें अंजतम बार अजधसूचना संख् या 31/2020-सीमा िुल् क, ददनांक 13      , 2020 जिसे  

सा.का.जन. 444 (अ), ददनांक 13      , 2020 के तहत भारत के रािपत्र, असाधारण, के भाग II, खंड 3,  

उप खंड (i) में प्रकाजित दकया गया था, के िारा संिोधन दकया गया ह ै। 

 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION  

New Delhi, the 20th October, 2020 

No. 37/2020-Customs 

G.S.R. 651(E).—In exercise of the powers conferred by sub-section (1) of section 25 of the 

Customs Act, 1962 (52 of 1962) read with rule 9 of the India-Korea Comprehensive Economic Partnership 

Agreement (Bilateral Safeguard Measures) Rules, 2017, the Central Government, on being satisfied that it 

is necessary in the public interest so to do, hereby makes the following further amendments in the 

notification of the Government of India, in the Ministry of Finance (Department of Revenue), 

No.152/2009-Customs, dated the 31
st
 December, 2009, published in the Gazette of India, vide number 

G.S.R. 943 (E), dated the 31
st
 December, 2009, namely:- 

In the said notification, -  

(I) In the Table, 

(i) against serial number 342A, for the entry in column (3), the entries “Polybutadiene Rubber 

excluding titanium and lithium grades”, shall be substituted; 

(ii) after serial number 342A and the entries relating thereto, the following serial number and 

entries shall be inserted, namely: - 

(1) (2) (3) (4) 

“342B 400220 All goods other than those mentioned 

against serial number 342A 

0.00”; 

(II) In the second proviso, in clause (b), for the word, figures and letter “number 342A”, the word, 

figures and letter “numbers 342A and 342B”, shall be substituted.  

 [F. No.354/53/2020-TRU]  

JAINENDRA SINGH KANDHARI, Dy. Secy. 

Note : The principal notification No. 152/2009-Customs, dated the 31
st
 December, 2009 was published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-Section (i), vide number G.S.R. 943 (E), 

dated the 31
st
 December, 2009 and was last amended vide notification No. 31/2020-Customs, dated 

the 13
th
 July, 2020, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-Section 

(i), vide number G.S.R. 444 (E), dated the 13
th
 July, 2020. 
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सारणी 

(1) (2) (3) 

17. “जिन फॉर पेिेंट-कैं सर केयर/उमंग नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

18. जिन फॉर पेिेंट-कैं सर केयर/उमगं नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

19. जिन फॉर पेिेंट-कैं सर केयर/उमगं नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

20. जिन फॉर पेिेंट-कैं सर केयर/उमगं सेंडोि इजण्डया प्राइिेट जलजमटेड 

21. जिन फॉर पेिेंट-कैं सर केयर/उमगं नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

22. जिन फॉर पेिेंट-कैं सर केयर/उमगं नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

43. सुटेंट पेिेंट अजससटेंस प्रोग्राम-स्ट् टार फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

44. दक्रिाक पेिेंट अजससटेंस प्रोग्राम-स्ट् टार  फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

45. इन्द्लाईटा पेिेंट अजससटेंस प्रोग्राम-स्ट् टार  फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

46. पलबेस पेिेंट अजससटेंस प्रोग्राम-प्रेरणा  फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

47. एनबे्रल पेिेंट अजससटेंस प्रोग्राम फाइिर जलजमटेड 

48. िेलिांि पेिेंट अजससटेंस प्रोग्राम फाइिर जलजमटेड 

49. िेनोरोजपन पेिेंट अजससटेंस प्रोग्राम फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

50. एटगम पेिेंट अजससटेंस प्रोग्राम फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

51. एरोमाजसन पेिेंट अजससटेंस प्रोग्राम फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

52. कें म्टो पेिेंट अजससटेंस प्रोग्राम फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड”. 

 [फा.सं. 332/24/2010-टीआरयू (पाटि III)] 

गौरि ससंह, उप सजचि 

नोटाः प्रधान अजधसूचना सं. 16/2017-सीमा िुल्क दिनांक 20 अप्रलै, 2017 को सा.का.जन. 394 (अ) दिनांक 20 अप्रलै, 

2017 के तहत भारत के रािपत्र, असाधारण, के भाग II , खण्ड 3 उपखण्ड (i) में प्रकाजित दकया गया था और इसमें 

अंजतम बार अजधसूचना सं. 83/2017-सीमािुल्क, दिनांक 31 अक्टूबर, 2017, सा.का.जन. 1356 (अ), दिनांक 31 

अक्टूबर, 2017 के तहत भारत के रािपत्र, असाधारण, के भाग II , खण्ड 3 उपखण्ड (i) में प्रकाजित दकया गया था, के 

द्वारा संिोधन दकया गया ह।ै 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 29th October, 2020 

No. 41/2020-Customs 

 G.S.R. 683 (E).—In exercise of the powers conferred by sub-section (1) of section 25 of the Customs 

Act,1962 (52 of 1962), the Central Government, on being satisfied that it is necessary in the public interest so to 

do, hereby makes the following further amendments in the notification of the Government of India, in the 

Ministry of Finance (Department of Revenue), No. 16/2017-Customs, dated the 20
th

 April, 2017, published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R.394 (E), dated the 20
th
 

April, 2017, namely:- 
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In the said notification, in the Table, for the entries in column (3) and column (4) at the serial numbers 

given in column (1) of the Table below, the corresponding entries at column (2) and column (3) of the Table below 

shall be substituted, namely:- 

TABLE 

(1) (2) (3) 

17. “Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

18. Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

19. Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

20. Win for Patients- Cancer Care/ Umaang Sandoz India Private Limited 

21. Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

22. Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

43. Sutent Patient Assistance Programme -STAR Pfizer Products India Private Limited 

44. Crizalk Patient Assistance Programme -STAR Pfizer Products India Private Limited 

45. Inlyta Patient Assistance Programme -STAR Pfizer Products India Private Limited 

46. Palbace Patient Assistance Programme -PRERNA Pfizer Products India Private Limited 

47. Enbrel Patient Assistance Programme Pfizer Limited 

48. Xeljanz Patient Assistance Programme Pfizer Limited 

49. Genotropin Patient Assistance Programme Pfizer Products India Private Limited 

50. Atgam Patient Assistance Programme Pfizer Products India Private Limited 

51. Aromasin Patient Assistance Programme Pfizer Products India Private Limited 

52. Campto Patient Assistance Programme Pfizer Products India Private Limited”. 

 

[F. No. 332/24/2010-TRU (Pt.III)] 
GAURAV SINGH, Dy. Secy.  

Note: The principal notification No. 16/2017-Customs, dated the 20th April, 2017 was published in the Gazette of 

India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R.394 (E), dated the 20th April, 2017, 

and was last amended by notification No. 83/2017-Customs, dated the 31st October, 2017 published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 1356 (E), dated the 31st 

October, 2017. 
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सारणी 

(1) (2) (3) 

17. “जिन फॉर पेिेंट-कैं सर केयर/उमंग नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

18. जिन फॉर पेिेंट-कैं सर केयर/उमगं नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

19. जिन फॉर पेिेंट-कैं सर केयर/उमगं नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

20. जिन फॉर पेिेंट-कैं सर केयर/उमगं सेंडोि इजण्डया प्राइिेट जलजमटेड 

21. जिन फॉर पेिेंट-कैं सर केयर/उमगं नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

22. जिन फॉर पेिेंट-कैं सर केयर/उमगं नोिार्टिस हलै्थकेयर प्राइिेट जलजमटेड 

43. सुटेंट पेिेंट अजससटेंस प्रोग्राम-स्ट् टार फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

44. दक्रिाक पेिेंट अजससटेंस प्रोग्राम-स्ट् टार  फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

45. इन्द्लाईटा पेिेंट अजससटेंस प्रोग्राम-स्ट् टार  फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

46. पलबेस पेिेंट अजससटेंस प्रोग्राम-प्रेरणा  फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

47. एनबे्रल पेिेंट अजससटेंस प्रोग्राम फाइिर जलजमटेड 

48. िेलिांि पेिेंट अजससटेंस प्रोग्राम फाइिर जलजमटेड 

49. िेनोरोजपन पेिेंट अजससटेंस प्रोग्राम फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

50. एटगम पेिेंट अजससटेंस प्रोग्राम फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

51. एरोमाजसन पेिेंट अजससटेंस प्रोग्राम फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड 

52. कें म्टो पेिेंट अजससटेंस प्रोग्राम फाइिर प्रोडक््स इजण्डया प्राइिेट जलजमटेड”. 

 [फा.सं. 332/24/2010-टीआरयू (पाटि III)] 

गौरि ससंह, उप सजचि 

नोटाः प्रधान अजधसूचना सं. 16/2017-सीमा िुल्क दिनांक 20 अप्रलै, 2017 को सा.का.जन. 394 (अ) दिनांक 20 अप्रलै, 

2017 के तहत भारत के रािपत्र, असाधारण, के भाग II , खण्ड 3 उपखण्ड (i) में प्रकाजित दकया गया था और इसमें 

अंजतम बार अजधसूचना सं. 83/2017-सीमािुल्क, दिनांक 31 अक्टूबर, 2017, सा.का.जन. 1356 (अ), दिनांक 31 

अक्टूबर, 2017 के तहत भारत के रािपत्र, असाधारण, के भाग II , खण्ड 3 उपखण्ड (i) में प्रकाजित दकया गया था, के 

द्वारा संिोधन दकया गया ह।ै 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 29th October, 2020 

No. 41/2020-Customs 

 G.S.R. 683 (E).—In exercise of the powers conferred by sub-section (1) of section 25 of the Customs 

Act,1962 (52 of 1962), the Central Government, on being satisfied that it is necessary in the public interest so to 

do, hereby makes the following further amendments in the notification of the Government of India, in the 

Ministry of Finance (Department of Revenue), No. 16/2017-Customs, dated the 20
th

 April, 2017, published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R.394 (E), dated the 20
th
 

April, 2017, namely:- 
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In the said notification, in the Table, for the entries in column (3) and column (4) at the serial numbers 

given in column (1) of the Table below, the corresponding entries at column (2) and column (3) of the Table below 

shall be substituted, namely:- 

TABLE 

(1) (2) (3) 

17. “Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

18. Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

19. Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

20. Win for Patients- Cancer Care/ Umaang Sandoz India Private Limited 

21. Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

22. Win for Patients- Cancer Care/ Umaang Novartis Healthcare Private Limited 

43. Sutent Patient Assistance Programme -STAR Pfizer Products India Private Limited 

44. Crizalk Patient Assistance Programme -STAR Pfizer Products India Private Limited 

45. Inlyta Patient Assistance Programme -STAR Pfizer Products India Private Limited 

46. Palbace Patient Assistance Programme -PRERNA Pfizer Products India Private Limited 

47. Enbrel Patient Assistance Programme Pfizer Limited 

48. Xeljanz Patient Assistance Programme Pfizer Limited 

49. Genotropin Patient Assistance Programme Pfizer Products India Private Limited 

50. Atgam Patient Assistance Programme Pfizer Products India Private Limited 

51. Aromasin Patient Assistance Programme Pfizer Products India Private Limited 

52. Campto Patient Assistance Programme Pfizer Products India Private Limited”. 

 

[F. No. 332/24/2010-TRU (Pt.III)] 
GAURAV SINGH, Dy. Secy.  

Note: The principal notification No. 16/2017-Customs, dated the 20th April, 2017 was published in the Gazette of 

India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R.394 (E), dated the 20th April, 2017, 

and was last amended by notification No. 83/2017-Customs, dated the 31st October, 2017 published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 1356 (E), dated the 31st 

October, 2017. 
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(ii) स्िणव वसके्क, वजसमें 99.5 प्रवतशत से अन्यूि स्िणव ह,ै 

और स्िणव प्रावियां, डाक, कुररयर या बैर्ेज के माध्यम से 

ऐसे माल के आयात से विन्न।  

स्पष्टीकरण - इस प्रविवष्ट के प्रयोजि के वलए, "स्िणव 

प्रावियां" से कोई छोटा संघटक, जैसे हुक, क्लास्प, क्लैंप, 

वपि, कैच, स्कू्र बैक, वजसका उपयोर् पूणव आिूर्ण या उसके 

दकसी िार् को स्थाि में जोड़े रििे के वलए दकया जाता ह,ै 

अविप्रेत ह।ै 

 

सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ मद 
माल का जििरण 

टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 3709” 

      [फा. सं. 467/01/2020-सीमा शुल्क –V] 

बुलो मामु, अिर सवचि 

नोट : मलू अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (गै.टै.), कदनाकं 3 अगस्ट्त, 2001, का.आ. 748 (अ), कदनाकं 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 100/2020-सीमािुल्क (गै.टै.), कदनाकं 15 अक् तूबर, 2020, जिसे  

का.आ. 3624 (अ) कदनाकं 15 अक्टूबर, 2020 के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3,  

उपखंड (ii) में ई-प्रकाजित ककया गया था, के द्वारा संिोजधत की गई थीI 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 29th October, 2020 

No. 103/2020-CUSTOMS (N.T.) 

S.O. 3905(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is 

necessary and expedient to do so, hereby makes the following amendments in the notification of the 

Government of India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), 

dated the 3
rd

 August, 2001, published in the Gazette of India, Extraordinary, Part-II, Section-3,  

Sub-section (ii), vide number S.O. 748 (E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be 

substituted, namely: - 

“TABLE-1 

Sl. No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 782 

2 1511 90 10 RBD Palm Oil 805 
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3 1511 90 90 Others – Palm Oil 794 

4 1511 10 00 Crude Palmolein 811 

5 1511 90 20 RBD Palmolein 814 

6 1511 90 90 Others – Palmolein 813 

7 1507 10 00 Crude Soya bean Oil 948 

8 7404 00 22 Brass Scrap (all grades) 3984 

9 1207 91 00 Poppy seeds 3623 

 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification No. 

50/2017-Customs dated 30.06.2017 is availed 

602 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

772 per kilogram 

3. 

71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% or 

semi-manufactured forms of silver falling under sub-

heading 7106 92; 

(ii) Medallions and silver coins having silver content 

not below 99.9% or semi-manufactured forms of 

silver falling under sub-heading 7106 92, other than 

imports of such goods through post, courier or 

baggage. 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign currency coins, 

jewellery made of silver or articles made of silver. 

772 per kilogram 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 

and weight expressed in metric units; 

(ii) Gold coins having gold content not below 99.5% 

and gold findings, other than imports of such goods 

through post, courier or baggage. 

Explanation. - For the purposes of this entry, “gold 

findings” means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold the 

whole or a part of a piece of Jewellery in place. 

602 per 10 grams 

 

 

 

\ 
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TABLE-3 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3709”  

  [F. No. 467/01/2020 -Cus-V] 

BULLO MAMU, Under Secy. 

 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide 

number S.O. 748(E), dated the 3
rd

 August, 2001 and was last amended vide Notification  

No. 100/2020-Customs (N.T.), dated the 15
th
 October, 2020, e-published in the Gazette of  

India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S.O. 3624 (E), dated  

15
th
 October, 2020. 
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नगै : प्रधान अजधसूचना संख् या 50020ख7-सीमा िुल्क, ददनांक 30 िून, 20ख7, कग सा.का.जन. 785(अ , ददनांक 30 िून, 

20ख7 के तहत भारत के रािप्, असाधारण, के भाग II, खंड 3, उप खंड (i) में प्रकाजित दकया गया था और इसमें 

अंजतम बार अजधसूचना संख्या 3402020-सीमा िुल्क, ददनांक 17 जसतम् बर, 2020, जिसे सा.का.जन. 567(अ , 

ददनांक 17 जसतम् बर, 2020 के तहत प्रकाजित दकया गया हर, के द्वारा संिगधन दकया गया हर । 

 
MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION  

New Delhi, the 30th September, 2020 

No.  35/2020-Customs 

G.S.R.599(E).—In exercise of the powers conferred by sub-section (1) of section 25 of  the Customs 

Act, 1962 (52 of 1962) and sub-section (12) of section  3 of  the Customs Tariff Act, 1975 (51 of 1975), the 

Central Government, on being satisfied that it is necessary in the public interest so to do, hereby makes the 

following further amendments in the notification of the Government of India, in the Ministry of Finance 

(Department of Revenue), No. 50/2017-Customs, dated the 30
th
 June, 2017, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 785(E), dated the 30
th
 June, 2017, 

namely:- 

In the said notification, - 

(i) in the Table, against S. No. 515A, for the entry in column (4), the entry “5%” shall be 

substituted; 

(ii) in the first proviso, clause (d) shall be omitted. 

2. This notification shall come into force with effect from the 1
st
 day of October, 2020. 

 [F. No. 354/20/2017-TRU (Pt.II)] 

J. S. KANDHARI, Dy. Secy. 

Note :  The principal notification No.50/2017-Customs, dated the 30th June, 2017 was published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 785(E), dated 

the 30th June, 2017 and last amended vide notification No. 34/2020-Customs, dated the  

17th September, 2020, published vide number G.S.R.  567 (E), dated the 17th September, 2020. 
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  (61) असम के करीम गंि 

जिले के बिरपुर।  

बांग्लािेि और भारत के बीच हुए अंतिेिीय िल पररिहन और 

व्यापार नयाचार के अनुसार, भारत के बिरपरु  से बांग्लाििे को 

िोड़न ेिाला निी मागड। 

(ङ) नेपाल के भू-सीमान्द्त संबंधी क्रम संख्या 6 के समक्ष, कालम (3) में मि संख्या (10) के तिनरुूपी  

कालम (4) में प्रजिजि (ख) के पश्चात जनम्नजलजखत प्रजिजि को अन्द्तःस्ट्थाजपत  दकया िाएगा, यथा: - 

 (1) (2) (3) (4) 

   “(ग) नेपाल के कुथाड को भारत के ियनगर को िोड़ने िाला रेल 

मागड” 

[फ़ा. सं. 484/51/2019-(एल सी)] 

बुलो मामु, अिर सजचि  

नोट:  प्रधान अजधसूचना को सा.का.जन. 830(अ) के तहत भारत के रािपत्र, असाधारण, में दिनांक 21 निम्बर, 1994 

को प्रकाजित दकया गया था और इसमें अंजतम बार अजधसूचना संख्या 101/2020-सीमािुल्क(गै.टे.), दिनांक  

16 अिूबर, 2020, जिसे सा.का.जन. 3640(अ), दिनांक 16 अिूबर, 2020 को  भारत के रािपत्र, असाधारण, 

के भाग-II, खण्ड 3, उप-खण्ड (ii) में प्रकाजित दकया गया था, के द्वारा संिोधन दकया गया ह।ै  

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 11th December, 2020 

No. 111/2020- Customs (N.T.) 

S.O. 4517(E).— In exercise of the powers conferred by clauses (b) and (c) of sub-section (1) of section 7 of 

the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs hereby makes the following 

further amendments in the notification of the Government of India in the Ministry of Finance (Department of 

Revenue), No. 63/1994-Customs (N.T.) dated the 21
st
 November, 1994, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii) vide number S.O. 830 (E), dated the 21
st 

November, 1994, namely: 

— 

In the said notification,– 

 (i) in the opening paragraph, - 

(a)   in the fourth proviso, for the words “Balat, Kalaichar, Srinagar and Kamalasagar”, the words “Balat, 

Kalaichar, Srinagar, Kamalasagar, Bholaganj, Nalikata and Ryngku” shall be substituted; 

 (b) in the fifth proviso, the words “Nagarkata is appointed as Land Customs Station only for the import of 

Ginger, Orange and Cardamom and”, shall be omitted;  

 (ii) in the TABLE, - 

(a) against serial number 2 relating to land frontier of Bangladesh, in column (4) corresponding to  

item (23) in column (3), after entry (h), the following entry shall be inserted, namely: -  

 (1) (2) (3) (4) 

   (i) Bholaganj Border Haat at East Khasi Hills district in 

India to Bholaganj in Companiganj Upzila of Sylhet 

district in Bangladesh, at zero line between Border 

Pillar No. 1246/2-S and 1251-MP. 

(b) against serial number 2 relating to land frontier of Bangladesh, in column (4)  corresponding to 

item (25) in column (3), after entry (b), the following entry shall be inserted, namely: - 
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(1) (2) (3) (4) 

   (c) Ryngku Border Haat at East Khasi Hills in India to 

Bagan Bari in Duara Bazar Upzila of Sunamganj 

district in Bangladesh, at zero line between Border 

Pillar No. 1227/1-T and 1227/1-S. 

(c) against serial number 2 relating to land frontier of Bangladesh, for column (4) corresponding to item 

(31) in column (3), the following entries shall be substituted, namely: -  

(1) (2) (3) (4) 

   (a) River line route from Dhulian to Bangladesh via Aurangabad 

across the Ganges; and 

(b) The river route as per the Protocol on Inland Water Transit 

and Trade between India and Bangladesh connecting Dhulian in 

India to Bangladesh. 

(d) against serial number 2 relating to land frontier of Bangladesh, in column (3) after item (57) and the 

corresponding entry relating thereto in column (4), the following entries in columns (3) and (4) shall 

respectively be inserted, namely: -  

 (1)      (2)                  (3)                                (4) 

  (58) Nalikata in South 

West Khasi Hills district, 

Meghalaya. 

Nalikata Border Haat at South West Khasi Hills district in India 

to Saydabad in Tahirpur Upzila of Sunamganj district in 

Bangladesh, at zero line between Border Pillar No.1203/7-S and 

1203/8-S. 

  (59) Kolaghat in Purba 

Medinipur district, West 

Bengal. 

The river route as per the Protocol on Inland Water Transit and 

Trade between India and Bangladesh connecting Kolaghat in 

India to Bangladesh. 

  (60) Jogighopa in 

Bongaigaon district, 

Assam. 

The river route as per the Protocol on Inland Water Transit and 

Trade between India and Bangladesh connecting Jogighopa in 

India to Bangladesh. 

  (61) Badarpur in 

Karimganj district, 

Assam. 

The river route as per the Protocol on Inland Water Transit and 

Trade between India and Bangladesh connecting Badarpur in 

India to Bangladesh. 

(e) against serial number 6 relating to land frontier of Nepal, in column (4) corresponding to item (10) 

in column (3), after entry (b), the following entry shall be inserted, namely: - 

 (1) (2) (3) (4) 

            (c) The rail route connecting Jayanagar in India and Kurtha in 

Nepal. 

[F.No. 484/51/2019-(LC)] 

BULLO MAMU, Under Secy. 

Note:  The principal Notification was published in the Gazette of India, Extraordinary vide number S.O. 830(E), 

dated the 21st November, 1994 and was last amended vide Notification No. 101/2020-Customs (N.T.), dated 

the 16th October, 2020, published in the Gazette of India, Extraordinary Part II, Section 3, Sub-section (ii) vide 

number S.O. 3640 (E), dated the 16th October, 2020.  
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अनसुचूी   

बंदरगाह का नाम स्ट् थान  जवस्ट् तार सीमाएं   

1 2 3 4  

पुराणे मगंलूर बंदरगाह 

 

कुदरोली  (25 meters X 35 

meters) 

875.00 Sq.mtrs 

उत् तर: मेससा कामन वेल् थ टाईल फैक् टरी के खाली  िगह 

दजिण : मेससा कामन वेल् थ टाईल फैक् टरी के खाली िगह  

परूब : जनकटतम रोड  

पजश् चम :  गुरुपुरा नदी 

[C. No. S-21/41/2014 CH] 

इमामुधीन अ हमद, आयुक् त सीमा िुल् क 

 
 

OFFICE OF THE COMMISSIONER OF CUSTOMS 

Mangaluru, 27th October, 2020 

No. 01/2020 

 S.O. 4561.—In exercise of the powers conferred upon me, under Section8(a) of the Customs Act,1962, 

I,Imamuddin Ahmad, Commissioner of Customs, Mangaluru, hereby approve the proper place,as detailed in the 

Schedule below, to be a landing place for the limited purpose of ship breaking and salvaging of vessel MV Seagull-3, 

subject to the observance of relevant provisions of the Customs Act,1962 and other instructions issued by the 

Government of India from time to time and determine the limits of such site as specified in column 2-4 of the said 

Schedule to which the provisions of the said Act shall apply; 

 

SCHEDULE 

NAME OF THE 

PORT 

PLACE EXTENT BOUNDARIES 

  

1 2 3 4 

OLD MANGALORE 

PORT 

KUDROLI (25 meters X 35 

meters) 

875.00 Sq.mtrs 

North:Vacant land belonging to M/s.Common 

Wealth Tile Factory 

South : Vacant land belonging to M/s.Common 

Wealth Tile Factory 

East : approaching road. 

West : Gurupura River. 

 

[C. No. S-21/41/2014 CH] 

IMAMUDDIN AHMAD, Commissioner of Customs 
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(II) जिजनयम 6 के, उप-जिजनयम (3) में “उपहारों, नमूनों और िस्ट्तओुं की प्रजतकृजत” िब्दों के स्ट्थान पर 

“िास्ट्तजिक उपहारों, व्यापाठरक नमूनों और िस्ट्तुओं की प्रजतकृजतयों और ठटकाऊ कंटेनर समेत उनकी सहायक 

सामग्री का पुनडजनयात, कोजिड-19 िैक्सीन के संदभड आयाजतत” को प्रजतस्ट्थाजपत दकया जाएगा।  

(III) फामड एच में, घोर्णा में अनुच्छेद 2 में “िस्ट्तुओं की प्रजतकृजतयों” िब्दों के पश्चात्, “कोजिड-19 िैक्सीन से 

सम्बजन्द्धत आयाजतत, खाली ठटकाऊ कंटेनर समेत उनकी सहायक सामग्री” को प्रजतस्ट्थाजपत दकया जाएगा।  

                                [फा. सं. 451/22/2020-सीमािुल्क. V)] 

                                                            केजिन  बोबन, अिर सजचि 

नोटैः प्रधान जनयामिली को अजधसूचना सं. 36/2010 सीमािुल्क (गै.टे.), ददनांक 5 मई, 2010, के तहत  

सा.का.जन. 385(अ), ददनांक 5 मई, 2010, के तहत, भारत के राजपत्र असाधारण के भाग II, खण्ड 3, उपखण्ड (i) 

में प्रकाजित दकया गया था और इसमें अंजतम बार अजधसूचना संख्या 74/2019 सीमािुल्क (गै.टे.) ददनांक  

9 अक्टूबर 2019 द्वारा संसोधन दकया गया था और भारत के राजपत्र असाधारण के भाग II, खण्ड 3, उपखण्ड (i) 

में सा.का.जन. 764(अ), ददनांक 9 अक्टूबर, 2019, प्रकाजित दकया गया था।

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 30
th
 December, 2020 

No. 115/2020-Customs (N.T.) 

G.S.R. 808(E).—In exercise of the powers conferred by section 157 read with section 84 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs hereby makes the 

following regulations further to amend the Courier Imports and Exports (Electronic Declaration and 

Processing) Regulations, 2010, namely: -  

1. Short title and Commencement. - (1) These regulations may be called the Courier Imports and Exports 

(Electronic Declaration and Processing) Amendment Regulations, 2020.  

(2) They shall come into force on the date of their publication in the Official Gazette.  

2. In the Courier Imports and Exports (Electronic Declaration and Processing) Regulations, 2010,- 

(i) in regulation 2, after sub-regulation (2), the following sub-regulation shall be inserted, namely:- 

“(3) Notwithstanding anything contained in sub-regulation (2), these regulations shall apply to the 

import of and export of vaccines in relation to COVID-19.”; 

(ii) in regulation 6, in sub-regulation (3), for the words “for gifts, samples and prototype of goods”, the 

words “for bonafide gifts, commercial samples and prototypes of goods and re-export of durable 

container including accessories thereof, imported in relation to COVID -19 vaccines” shall be 

substituted; 

(iii)  in Form H, in the declaration, in paragraph 2, after the words “prototypes of goods”, the words and 

expression “, empty durable container including accessories thereof, imported in relation to  

COVID -19 vaccines” shall be inserted. 

[F. No. 451/22/2020-Cus.V] 

            KEVIN BOBAN, Under Secy.  
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Note : The principal notification No. 36/2010-Customs (N.T.), dated the 5
th
 May, 2010 was published in 

the Gazette of India, Extraordinary, Part II, Section 3, sub-section (i), vide number G.S.R. 385(E), 

dated the 5
th
 May, 2010 and was last amended vide notification No.  74/2019 Customs (N.T.), dated 

the 9
th
 October 2019, published in the Gazette of India, Extraordinary, Part II , Section 3,  

sub-section (i) vide number G.S.R. 764(E), dated the 9
th
 October 2019. 
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MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 31st  December, 2020 

No.  116/2020-Customs  

S.O. 4786(E).—In exercise of the powers conferred by sub-section (1) of section 28EA of 

the Customs Act, 1962 (52 of 1962), read with notification of the Government of India, Ministry 

of Finance (Department of Revenue), number 102/2020-Customs(N.T.), dated the 23
rd

  October, 

2020, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide 

number S.O. 3777(E), dated the 23
rd

 October, 2020, the Central Board of Indirect Tax and 

Customs hereby notifies the 4
th

 of January 2021, as the date from which the afore-stated 

notification number 102/2020-Customs (N.T.), dated the 23
rd

  October, 2020, shall come into 

force.  

[F. No. 450/110/2020-Cus IV]  

ANANTH RATHAKRISHNAN, Dy.  Secy. (Customs) 
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सारणी 

क्र. स.ं 

अध्याय, िीर्ि, 

उप-िीर्ि अथिा 

टैररफ मि 

माल का जििरण 

एकीकृत माल और सेिा कर िर 

(1) (2) (3) (4) 

1.  9804 व्यजिगत प्रयोग के जलए आयाजतत ऑक्सीिन 

संकेन्द्द्रक 
12% 

  

2. यह अजधसूचना 30 िून, 2021 तक, जिसमें यह तारीख भी िाजमल ह,ै लाग ूरहगेी। 

[फा. सं. सीबीआईसी-190354/1/2021-टीओ(टीआरय-ू I)-सीबीईसी] 

गौरि ससंह, उप सजचि 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 1st May, 2021 

No. 30/2021-Customs 

 G.S.R. 313 (E).— In exercise of the powers conferred by sub-section (1) of section 25 of the Customs Act, 

1962 (52 of 1962), the Central Government, on being satisfied that it is necessary in the public interest so to do, 

hereby exempts the goods of the description specified in column (3) of the Table below, falling within the Chapter, 

heading, sub–heading or tariff item of the First Schedule to the Customs Tariff Act, 1975 (51 of 1975) specified in 

column (2) of the said Table, when imported into India, from so much of the integrated tax leviable thereon under  
sub-section (7) of section 3 of the said Customs Tariff Act, read with section 5 of the Integrated Goods and Services 

Tax Act, 2017 (13 of 2017), as is in excess of the amount calculated at the rate specified in the corresponding entry in 

column (4) of the said Table, namely- 

TABLE 

S.No. 

Chapter, 

heading, sub-

heading or tariff 

item 

Description IGST rate 

(1) (2) (3) (4) 

1.  9804 
Oxygen concentrator, imported for personal 

use 
12% 

 

2. This notification shall remain in force up to and inclusive of the 30th June, 2021. 

[F.No. CBIC-190354/1/2021-TO(TRU-I)-CBEC] 

GAURAV SINGH, Dy. Secy. 
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4 71 (i) स्िणा बार, तोला बार िे विन्न, वजि पर विवनमााणकताा 

या ररयाइनर का खुिा हुआ क्रम िंखयांक और वमरिक 

यूवनटों में िार अविव्यक्त ह;ै 

 

(ii) स्िणा विके्क, वजिमें 99.5 प्रवतशत िे अन्यून स्िणा ह,ै 

और स्िणा प्रावियां, डाक, कुररयर या बैर्ेज के माध्यम िे 

ऐिे माल के आयात िे विन्न।  

 

स्पष्टीकरण - इि प्रविवष्ट के प्रयोजन के वलए, "स्िणा 

प्रावियां" िे कोई छोटा िंघटक, जैिे हुक, क्लास्प, क्लैंप, 

वपन, कैच, स्कू्र बैक, वजिका उपयोर् पूणा आिूर्ण या 

उिके दकिी िार् को स्र्ान में जोड़े रखने के वलए दकया 

जाता ह,ै अविप्रते ह।ै 

597 प्रजत 10 ग्राम 

(अर्ाात कोई 

पररितान नहीं) 

सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ मद माल का जििरण 
टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 3695 (अर्ाात कोई पररितान नहीं)” 

 [फा. सं. 467/01/2021-सीमा शुल्क –V] 

बुलो मामु, अिर िवचि 

नोट:  मूल अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), कदनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), कदनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 13/2021-सीमािुल्क (गै.टै.), कदनांक 02 फरिरी, 2021, जिसे का.आ. 489 

(अ) कदनांक 02 फरिरी, 2021 के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-

प्रकाजित ककया गया था, के द्वारा संिोजधत की गई थीI 

 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 5th February, 2021 

No. 15/2021-CUSTOMS (N.T.) 

S.O. 562(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the Customs Act, 1962 

(52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary and expedient to do 

so, hereby makes the following amendments in the notification of the Government of India in the Ministry of Finance 

(Department of Revenue), No. 36/2001-Customs (N.T.), dated the 3
rd

 August, 2001, published in the Gazette of India, 

Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, namely:- 
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In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be substituted, 

namely: - 

“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 1013 (i.e. no change) 

2 1511 90 10 RBD Palm Oil 1038 (i.e. no change) 

3 1511 90 90 Others – Palm Oil 1026 (i.e. no change) 

4 1511 10 00 Crude Palmolein 1044 (i.e. no change) 

5 1511 90 20 RBD Palmolein 1047 (i.e. no change) 

6 1511 90 90 Others – Palmolein 1046 (i.e. no change) 

7 1507 10 00 Crude Soya bean Oil 1127 (i.e. no change) 

8 7404 00 22 Brass Scrap (all grades) 4598 (i.e. no change) 

9 1207 91 00 Poppy seeds 3623 (i.e. no change) 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification No. 

50/2017-Customs dated 30.06.2017 is availed 

597 per 10 grams (i.e. 

no change) 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

851 per kilogram 

3. 

71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% 

or semi-manufactured forms of silver falling under 

sub-heading 7106 92; 

 

(ii) Medallions and silver coins having silver 

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 92, 

other than imports of such goods through post, 

courier or baggage. 

 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign currency coins, 

jewellery made of silver or articles made of silver. 

851 per kilogram 

4. 71 (i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 
597 per 10 grams (i.e. 
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and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of such 

goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, “gold 

findings” means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold the 

whole or a part of a piece of Jewellery in place. 

no change) 

TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3695 (i.e. no change)”  

  [F. No. 467/01/2021-Cus-V] 

BULLO MAMU, Under Secy.  

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3rd August, 2001, vide number S. O. 748(E), 

dated the 3rd August, 2001 and was last amended vide Notification No. 13/2021-Customs (N.T.), dated the 

2nd February, 2021, e-published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), 

vide number S.O. 489 (E), dated 2nd February, 2021. 
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(ii) स्िणव विके्क, वजिमें 99.5 प्रवतशत िे अन्यून स्िणव ह,ै 

और स्िणव प्रावियां, डाक, कुररयर या बैर्ेज के माध्यम िे 

ऐिे माल के आयात िे विन्न।  

 

स्पष्टीकरण - इि प्रविवष्ट के प्रयोजन के वलए, "स्िणव 

प्रावियां" िे कोई छोटा िंघटक, जैिे हुक, क्लास्प, क्लैंप, 

वपन, कैच, स्कू्र बैक, वजिका उपयोर् पूणव आिूर्ण या 

उिके दकिी िार् को स्थान में जोड़े रखन ेके वलए दकया 

जाता ह,ै अविप्रेत ह।ै 

सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ 

मद 

माल का जििरण 
टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 3695” 

 [फा. सं. 467/01/2021-सीमा शुल्क –V] 

बुलो मामु, अिर िवचि 

नोट:  मूल अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), कदनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), कदनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 117/2020-सीमािुल्क (गै.टै.), कदनांक 31 कदसंबर, 2020, जिसे का.आ. 

4793 (अ) कदनांक 31 कदसंबर, 2020 के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-

प्रकाजित ककया गया था, के द्वारा संिोजधत की गई थी। 

 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 15th January, 2021 

No. 04/2021-CUSTOMS (N.T.) 

S.O. 204(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the Customs Act, 1962 

(52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary and expedient to do 

so, hereby makes the following amendments in the notification of the Government of India in the Ministry of Finance 

(Department of Revenue), No. 36/2001-Customs (N.T.), dated the 3
rd

 August, 2001, published in the Gazette of India, 

Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be substituted, 

namely: - 
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“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 1049 

2 1511 90 10 RBD Palm Oil 1061 

3 1511 90 90 Others – Palm Oil 1055 

4 1511 10 00 Crude Palmolein 1064 

5 1511 90 20 RBD Palmolein 1067 

6 1511 90 90 Others – Palmolein 1066 

7 1507 10 00 Crude Soya bean Oil 1165 

8 7404 00 22 Brass Scrap (all grades) 4714 

9 1207 91 00 Poppy seeds 3623 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification No. 

50/2017-Customs dated 30.06.2017 is availed 

593 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

814 per kilogram 

3. 

71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% 

or semi-manufactured forms of silver falling under 

sub-heading 7106 92; 

 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 92, 

other than imports of such goods through post, 

courier or baggage. 

 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign 

currency coins, jewellery made of silver or  

articles made of silver. 

814 per kilogram 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 

and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of such 

goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, “gold 

findings” means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold the 

whole or a part of a piece of Jewellery in place. 

593 per 10 grams 
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TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3695”  

  [F. No. 467/01/2021-Cus-V] 

BULLO MAMU, Under Secy. 

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide number S. O. 748 (E), 

dated the 3
rd

 August, 2001 and was last amended vide Notification No. 117/2020-Customs (N.T.), dated the 

31
st
 December, 2020, e-published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), 

vide number S.O. 4793 (E), dated 31
st
 December, 2020. 
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नोट : मूल अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा िुल् क (गै.टै.), 

कदनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), कदनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, तथा यह अंजतम बार 

अजधसूचना सं. 16/2021-सीमािलु्क (गै.टै.), कदनांक 15      , 2021, जिसे का.आ. 675 (अ) कदनांक 15      , 2021 

के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-प्रकाजित ककया गया था, के द्वारा संिोजधत की  

गई थीI 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 26th February, 2021 

No. 25/2021-CUSTOMS (N.T.) 

S.O. 937(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the Customs 

Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary 

and expedient to do so, hereby makes the following amendments in the notification of the Government of 

India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), dated the 3
rd

 

August, 2001, published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide 

number S. O. 748 (E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be substituted, 

namely: - 

“TABLE-1 

Sl. No. 

Chapter/ heading/ 

sub-heading/tariff 
item 

Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 1082 

2 1511 90 10 RBD Palm Oil 1108 

3 1511 90 90 Others – Palm Oil 1095 

4 1511 10 00 Crude Palmolein 1114 

5 1511 90 20 RBD Palmolein 1117 

6 1511 90 90 Others – Palmolein 1116 

7 1507 10 00 Crude Soya bean Oil 1123 

8 7404 00 22 Brass Scrap (all grades) 4925 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 
item 

Description of goods 
Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the 

benefit of entries at serial number 356 of the 

Notification No. 50/2017-Customs dated 
30.06.2017 is availed 

573 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the 

benefit of entries at serial number 357 of the 

Notification No. 50/2017-Customs dated 
30.06.2017 is availed 

900 per kilogram 
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3. 

71 

(i) Silver, in any form, other than medallions 

and silver coins having silver content not below 

99.9% or semi-manufactured forms of silver 

falling under sub-heading 7106 92; 

 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 

92, other than imports of such goods through 

post, courier or baggage. 

 

Explanation. - For the purposes of this entry, 
silver in any form shall not include foreign 

currency coins, jewellery made of silver or  

articles made of silver. 

900 per kilogram 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial 
number and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of 
such goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, 

―gold findings‖ means a small component such 

as hook, clasp, clamp, pin, catch, screw back 

used to hold the whole or a part of a piece of 

Jewellery in place. 

573 per 10 grams 

TABLE-3 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 4284‖  

  [F. No. 467/01/2021-Cus-V] 

BULLO MAMU, Under Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide 

number S. O. 748 (E), dated the 3
rd

 August, 2001 and was last amended vide Notification No. 

16/2021-Customs (N.T.), dated the 15
th
 February, 2021, e-published in the Gazette of India, 

Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S.O. 675 (E), dated 15
th
 February, 

2021. 
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4 71 (i) स्िणव बार, तोला बार से विन्न, वजस पर विवनमावणकताव 

या ररयाइनर का िुिा हुआ क्रम संखयांक और वमरिक यूवनटों 

में िार अविव्यि ह;ै 

(ii) स्िणव वसके्क, वजसमें 99.5 प्रवतशत से अन्यून स्िणव ह,ै और 

स्िणव प्रावियां, डाक, कुररयर या बैर्ेज के माध्यम से ऐसे 

माल के आयात से विन्न।  

स्पष्टीकरण - इस प्रविवष्ट के प्रयोजन के वलए, "स्िणव प्रावियां" 

से कोई छोटा संघटक, जैसे हुक, क्लास्प, क्लैंप, वपन, कैच, 

स्कू्र बैक, वजसका उपयोर् पूणव आिूर्ण या उसके दकसी िार् 

को स्थान में जोड़े रिन ेके वलए दकया जाता ह,ै अविप्रेत ह।ै 

597 प्रजत 10 ग्राम 

 

सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ मद माल का जििरण 
टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 3695” 

[फा. सं. 467/01/2021-सीमा शुलक्–V] 

बुलो मामु, अिर सवचि 

 

नोट: मलू अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), कदनांक 3 अगस्ट्त, 2001, का.आ. 748(अ), कदनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 04/2021-सीमािुल्क (ग.ैटै.), कदनांक 15 जनिरी, 2021, जिसे  

का.आ. 204 (अ) कदनांक 15 जनिरी, 2021 के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) 

में ई-प्रकाजित ककया गया था, के द्वारा संिोजधत की गई थी । 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 29th January, 2021 

 No. 08/2021-CUSTOMS (N.T.) 

S.O. 446 (E).—In exercise of the powers conferred by sub-section (2) of section 14 of the Customs 

Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary 

and expedient to do so, hereby makes the following amendments in the notification of the Government of 

India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), dated the  
3

rd
 August, 2001, published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide 

number S.O. 748(E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be 

substituted, namely: - 
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“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 1013 

2 1511 90 10 RBD Palm Oil 1038 

3 1511 90 90 Others – Palm Oil 1026 

4 1511 10 00 Crude Palmolein 1044 

5 1511 90 20 RBD Palmolein 1047 

6 1511 90 90 Others – Palmolein 1046 

7 1507 10 00 Crude Soya bean Oil 1127 

8 7404 00 22 Brass Scrap (all grades) 4598 

9 1207 91 00 Poppy seeds 3623 

 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the 

benefit of entries at serial number 356 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

597 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the 

benefit of entries at serial number 357 of the 

Notification No. 50/2017-Customs dated 

30.06.2017 is availed 

812 per kilogram 

3. 

71 

(i) Silver, in any form, other than medallions 

and silver coins having silver content not below 

99.9% or semi-manufactured forms of silver 

falling under sub-heading 7106 92; 

(ii) Medallions and silver coins having silver 

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 

92, other than imports of such goods through 

post, courier or baggage. 

Explanation. - For the purposes of this entry, 

silver in any form shall not include foreign 
currency coins, jewellery made of silver or 

articles made of silver. 

812 per kilogram 

4. 

71 
(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial 

number and weight expressed in metric units; 

597 per 10 grams 
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(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of 

such goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, 

“gold findings” means a small component such 

as hook, clasp, clamp, pin, catch, screw back 

used to hold the whole or a part of a piece of 

Jewellery in place. 

 

TABLE-3 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 3695”  

[F. No. 467/01/2021-Cus-V] 

BULLO MAMU, Under Secy. 

 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide 

number S.O. 748(E), dated the 3
rd

 August, 2001 and was last amended vide Notification  

No. 04/2021-Customs (N.T.), dated the 15
th
 January, 2021, e-published in the Gazette of  

India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S.O. 204(E), dated  

15
th
 January, 2021. 
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नोट : प्रधान अजधसूचना संख्या 63/1994-सीमािुल्क(गै.टे.), ददनाकं 21 निम्बर, 1994 को सा. का. जन. 830(अ) के तहत भारत के 

रािपत्र, असाधारण में ददनांक 21 निम्बर, 1994 को प्रकाजित दकया गया था और इसमें अंजतम बार अजधसूचना संख्या 

111/2020-सीमािुल्क(गै.टे.), ददनांक 11 ददसम्बर, 2020, जिसे सा. का. जन. 4517 (अ), ददनांक 11 ददसम्बर, 2020 को  

भारत के रािपत्र, असाधारण, के भाग-II, खण्ड 3, उप-खण्ड (ii) में प्रकाजित दकया गया था, के द्वारा संिोधन दकया गया ह।ै 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION  

New Delhi, the 5th March, 2021 

No. 27/2021-Customs (N.T.) 

S.O. 1052(E).—In exercise of the powers conferred by clauses (b) and (c) of sub-section (1) of section 7 of 

the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs hereby makes the following 

further amendments in the notification of the Government of India in the Ministry of Finance (Department of 

Revenue), No. 63/1994-Customs (N.T.), dated the 21
st
 November, 1994, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii) vide number S.O. 830 (E), dated the 21
st 

November, 1994, namely:— 

In the said notification, in the TABLE, against serial number 2 relating to land frontier of Bangladesh, in column (3) 

after item (61) and the corresponding entry relating thereto in column (4), the following entries in columns (3) and (4) 

shall respectively be inserted, namely:—  

(1)   (2)         (3) (4) 

  “(62) Tribeni (Bandel) in Hoogly 

district, West Bengal 

The river route as per the Protocol 

on Inland Water Transit and Trade 

between India and Bangladesh 

connecting Tribeni (Bandel) in 

India to Bangladesh”. 

[F. No. 552/29/2017-LC] 

BULLO MAMU, Under Secy. 

Note : The principal notification No. 63/1994-Customs (N.T.), dated the 21
st
 November, 1994 was published in the 

Gazette of India, Extraordinary vide number S.O. 830(E), dated the 21
st
 November, 1994 and was last 

amended vide notification No. 111/2020-Customs (N.T.), dated the 11
th

 December, 2020, published in the 

Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii) vide number S.O. 4517 (E), dated the  

11
th

 December, 2020. 
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क्रम. स.ं अध् याय /िीर्ड/ 

उपिीर्ड/ टैररफ मद माल का जििरण 
टैररफ मलू् य 

(अमरीकी डालर) 

(1) (2) (3)  (4) 

ऐिे माल के आयात िे विन्न।  

 

स्पष्टीकरण - इि प्रविवष्ट के प्रयोजन के वलए, "स्िणच 

प्रावियां" िे कोई छोटा िंघटक, जैिे हुक, क्लास्प, क्लैंप, 

वपन, कैर्, स्कू्र बैक, वजिका उपयोर् पूणच आिूर्ण या 

उिके दकिी िार् को स्र्ान में जोड़े रखने के वलए दकया 

जाता ह,ै अविप्रेत ह।ै 

सारणी-3 

क्रम. स.ं अध् याय/िीर्ड/उपिीर्ड/ 

टैररफ मद 
माल का जििरण 

टैररफ मलू् य 

(अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 4284 (अर्ाचत कोई पररितचन नहीं)” 

[फा. सं. 467/01/2021-सीमा शुल्क –V] 

बुलो मामु, अिर िवर्ि 

नोट:- मूल अजधसूचना भारत के रािपत्र, असाधारण के भाग II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), कदनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), कदनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की  

गई थी, तथा यह अंजतम बार अजधसूचना सं. 25/2021-सीमािुल्क (ग.ैटै.), कदनांक 26 फरिरी, 2021, जिसे 

का.आ. 937(अ) कदनांक 26 फरिरी, 2021 के तहत भारत के रािपत्र, असाधारण के भाग II, खंड-3, उपखंड (ii) 

में ई-प्रकाजित ककया गया था, के द्वारा संिोजधत की गई थी 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 9th March, 2021 

No. 28/2021-CUSTOMS (N.T.) 

S.O. 1068(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the Customs Act, 

1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary and expedient to 

do so, hereby makes the following amendments in the notification of the Government of India in the Ministry of 

Finance (Department of Revenue), No. 36/2001-Customs (N.T.), dated the 3
rd

 August, 2001, published in the Gazette 

of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, 

namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be substituted, 

namely: - 
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“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 1082 (i.e. no change) 

2 1511 90 10 RBD Palm Oil 1108 (i.e. no change) 

3 1511 90 90 Others – Palm Oil 1095 (i.e. no change) 

4 1511 10 00 Crude Palmolein 1114 (i.e. no change) 

5 1511 90 20 RBD Palmolein 1117 (i.e. no change) 

6 1511 90 90 Others – Palmolein 1116 (i.e. no change) 

7 1507 10 00 Crude Soya bean Oil 1123 (i.e. no change) 

8 7404 00 22 Brass Scrap (all grades) 4925 (i.e. no change) 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification No. 

50/2017-Customs dated 30.06.2017 is availed 

543 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

900 per kilogram (i.e. 

no change) 

3. 

71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% 

or semi-manufactured forms of silver falling under 

sub-heading 7106 92; 

 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 92, 

other than imports of such goods through post, 

courier or baggage. 

 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign currency coins, 

jewellery made of silver or articles made of silver. 

900 per kilogram (i.e. 

no change) 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 

and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

543 per 10 grams 
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Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

99.5% and gold findings, other than imports of such 

goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, “gold 

findings” means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold the 

whole or a part of a piece of Jewellery in place. 

TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 4284 (i.e. no change)”  

  [F. No. 467/01/2021-Cus-V] 

BULLO MAMU, Under Secy.  

Note: The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3rd August, 2001, vide number S. O. 748 (E), 

dated the 3rd August, 2001 and was last amended vide Notification No. 25/2021-Customs (N.T.), dated the 

26th February, 2021, e-published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), 

vide number S.O. 937 (E), dated 26th February, 2021. 
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सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ उपिीर्ड/ 

टैररफ मद 
माल का जििरण 

टैररफ मूल् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 4284” 

      [फा. सं. 467/01/2021-सीमा      –V] 

         , अिर      

नोट : मूल अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), कदनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), कदनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 28/2021-सीमािुल्क (गै.टै.), कदनांक 9     , 2021, जिसे का.आ. 1068 

(अ) कदनांक 9     , 2021 के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-प्रकाजित 

ककया गया था, के द्वारा संिोजधत की गई थी । 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 15th March, 2021 

No. 29/2021-CUSTOMS (N.T.) 

S.O. 1207(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is 

necessary and expedient to do so, hereby makes the following amendments in the notification of the 

Government of India in the Ministry of Finance (Department of Revenue), No. 36/2001-Customs (N.T.), 

dated the 3
rd

 August, 2001, published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide number S. O. 748 (E), dated the 3
rd

 August, 2001, namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall 

be substituted, namely: - 

“TABLE-1 

Sl. No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 1071 

2 1511 90 10 RBD Palm Oil 1097 

3 1511 90 90 Others – Palm Oil 1084 

4 1511 10 00 Crude Palmolein 1103 

5 1511 90 20 RBD Palmolein 1106 

6 1511 90 90 Others – Palmolein 1105 

7 1507 10 00 Crude Soya bean Oil 1210 

8 7404 00 22 Brass Scrap (all grades) 5201 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit 

of entries at serial number 356 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

549 per 10 grams 
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2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

821 per kilogram 

3. 

71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% 

or semi-manufactured forms of silver falling under 

sub-heading 7106 92; 

(ii) Medallions and silver coins having silver 

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 92, 

other than imports of such goods through post, 

courier or baggage. 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign currency 

coins, jewellery made of silver or articles made of 

silver. 

821 per kilogram 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 

and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of 

such goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, ―gold 

findings‖ means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold 

the whole or a part of a piece of Jewellery in place. 

549 per 10 grams 

TABLE-3 

Sl. 

No. 

Chapter/ heading/ 

sub-heading/tariff 

item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 4284‖  

  [F. No. 467/01/2021-Cus-V] 

BULLO MAMU, Under Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, 

Sub-section (ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3
rd

 August, 2001, vide 

number S.O. 748 (E), dated the 3
rd

 August, 2001 and was last amended vide Notification No. 

28/2021-Customs (N.T.), dated the 9
th
 March, 2021, e-published in the Gazette of India, 

Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S.O. 1068 (E), dated 9
th
 March, 

2021. 
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नोट : मूल अजधसूचना भारत के राजपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा िुल् क (गै.टै.), 

ददनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), ददनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, तथा यह अंजतम बार 

अजधसूचना सं. 37/2021-सीमािुल्क (गै.टै.), ददनांक 31 माचड, 2021, जजस ेका.आ. 1419 (अ) ददनांक 31 माचड, 2021 के 

तहत भारत के राजपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-प्रकाजित दकया गया था, के द्वारा संिोजधत की गई थीI 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 15th April, 2021 

No. 42/2021-CUSTOMS (N.T.) 

S.O. 1628(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the Customs Act, 

1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary and expedient to 

do so, hereby makes the following amendments in the notification of the Government of India in the Ministry of 

Finance (Department of Revenue), No. 36/2001-Customs (N.T.), dated the 3rd August, 2001, published in the Gazette 

of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S. O. 748 (E), dated the 3rd August, 2001, 

namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be substituted, 

namely: - 

“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 1081 

2 1511 90 10 RBD Palm Oil 1105 

3 1511 90 90 Others – Palm Oil 1093 

4 1511 10 00 Crude Palmolein 1111 

5 1511 90 20 RBD Palmolein 1114 

6 1511 90 90 Others – Palmolein 1113 

7 1507 10 00 Crude Soya bean Oil 1292 

8 7404 00 22 Brass Scrap (all grades) 5148 

 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification No. 

50/2017-Customs dated 30.06.2017 is availed 

559 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

816 per kilogram 

3. 

71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% 

or semi-manufactured forms of silver falling under 

sub-heading 7106 92; 

 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 92, 

816 per kilogram 
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other than imports of such goods through post, 

courier or baggage. 

 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign currency coins, 

jewellery made of silver or articles made of silver. 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 

and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of such 

goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, ―gold 

findings‖ means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold the 

whole or a part of a piece of Jewellery in place. 

559 per 10 grams 

 

TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 4670‖  

  [F. No. 467/01/2021-Cus-V] 

RATHAKRISHNAN ANANTH, Dy. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3rd August, 2001, vide number S. O. 748 (E), 

dated the 3rd August, 2001 and was last amended vide Notification No. 37/2021-Customs (N.T.), dated the  

31st  March, 2021, e-published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide 

number S.O. 1419 (E), dated 31st  March, 2021. 
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MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 29th March, 2021 

No. 33/2021-Customs (N.T.) 

G.S.R. 217(E).—In exercise of the powers conferred by section 154C of the Customs Act, 1962 (52 of 

1962), read with clause (7B) of section 2 of the said Act, the Central Board of Indirect Taxes and Customs hereby 

notifies the common portal accessible through uniform resource locator (URL) https://www.icegate.gov.in as the 

Common Customs Electronic Portal for facilitating registration, filing of bills of entry, shipping bills,  other 

documents and forms  prescribed under the said Act or under any other law for the time being in force or the rules 

or regulations made thereunder, payment of duty, functions specified to be carried out through common portal 

through the said Act or rules made under section 156 of the said Act or regulations made under section 157 of the 

said Act and for data exchange with other systems within or outside India.  

2. This notification shall come into force on the date of its publication in the Official Gazette.  

    [F. No. 450/77/2021-Cus.IV] 

ANANTH RATHAKRISHNAN, Dy. Secy. (Customs) 
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3.  उि जिजनयमािली में, जिजनयम 3 और 4 में, अजभव्यजि “कस्ट्टम्स औटोमेटेड जसस्ट्टम” और “कस्ट्टम्स औटोमेटेड 

जसस्ट्टम” िहां िहां भी ये आए हो, िहााँ िहााँ इनके स्ट्थान पर, अजभव्यजि “कॉमन पोटडल” को प्रजतस्ट्थाजपत दकया िाएगा।   

4. उि जिजनयमािली में, जिजनयम 4 में, उप-जिजनयम (1) के स्ट्थान पर, जनम्नजलजखत उप-जिजनयम को प्रजतस्ट्थाजपत 

दकया िाएगा:-  

“(1)(क) कस्ट्टम्स पोटड (इनलैंड कंटेनर जडपो और एयर फे्रट स्ट्टेिन से जभन्न) िहां से माल को घरेलू उपभोग या 

िेयरहाउससग के जलए जक्ट्लयर दकया िाना हो, प्राजधकृत व्यजि को जिस ददन उस कस्ट्टम्स पोटड पर माल को लान े

िाला यान पहुाँचता हो, उसके तत्काल पूिड िाले ददन (जिसमे अिकाि के ददन भी िाजमल ह)ै के समाप्त होने के 

पहले पहले जबल ऑफ एंरी को दायर करना होगा:  

बिते दक िहां उि माल को जनम्नजलजखत में से दकसी भी दिे से भेिा गया हो िहााँ प्राजधकृत व्यजि को 

उि यान के उि आगमन के ददन (अिकाि सजहत) के समाप्त होने के पहले पहले जबल ऑफ एंरी को दायर करना 

होगा:- 

(i) बंगलादिे;  

(ii) मालदीि; 

(iii) म्यांमार ; 

(iv) पादकस्ट्तान ; 

(v) श्रीलंका.   

 (ख) कस्ट्टम्स एयरपोटड िहां से माल को घरेलू उपभोग या िेयरहाउससग के जलए जक्ट्लयर दकया िाना हो, के 

मामले में, उि प्राजधकृत व्यजि को ऐसे कस्ट्टम्स एयरपोटड पर माल को लाने िाले एयरक्राफ्ट के पहुाँचने के ददन 

(अिकाि सजहत) के समाप्त होने के पहले पहले जबल ऑफ एंरी को दायर करना होगा।  

(c)  इनलैंड कंटेनर जडपो या एयर फे्रट स्ट्टेिन िहां से माल को घरेलू उपभोग या िेयरहाउससग के जलए जक्ट्लयर 

दकया िाना हो, के मामले में, उि प्राजधकृत व्यजि को ऐसे इनलैंड कंटेनर जडपो या एयर फे्रट स्ट्टेिन पर माल को 

लाने िाले िाहन (रेलगाड़ी समेत) के पहुाँचने के ददन के तत्काल पूिड िाले ददन (अिकाि सजहत) के समाप्त होने के 

पहले पहले जबल ऑफ एंरी को दायर करना होगा।  

(घ) लैंड कस्ट्टम्स स्ट्टेिन िहां से माल को घरेलू उपभोग या िेयरहाउससग के जलए जक्ट्लयर दकया िाना हो, के 

मामले में, उि प्राजधकृत व्यजि को ऐसे लैंड कस्ट्टम्स स्ट्टेिन पर माल को लाने िाले िाहन (रेलगाड़ी समेत) के 

पहुाँचने के ददन (अिकाि सजहत) के समाप्त होने के पहले पहले जबल ऑफ एंरी को दायर करना होगा। 

 [फा. सं. 450/148/2015-सीमािुल्क IV] 

आनंद राधाकृष्णन, उप सजचि (सीमािुल्क) 

ठटप्पणी :  उि प्रधान जिजनयमािली भारत के रािपत्र, असाधारण के भाग II, खंड 3, उप-खंड (i) में सा.का.जन 447 

(अ) ददनांक 11 मई, 2018 के तहत प्रकाजित दक गयी थी। 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 29th March, 2021 

No. 34/2021-Customs (N.T.) 

G.S.R. 218(E).—In exercise of the powers conferred by section 157, read with sections 46 and 47 

of the Customs Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs hereby makes the 

following regulations to amend the Bill of Entry (Electronic Integrated Declaration and Paperless 

Processing) Regulations, 2018, namely: - 
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1. Short title and commencement.—(1) These regulations may be called the Bill of Entry (Electronic 

Integrated Declaration and Paperless Processing) Amendment Regulations, 2021. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Bill of Entry (Electronic Integrated Declaration and Paperless Processing) Regulations, 2018 

(hereinafter referred to as said regulations), In regulation 2, in sub-regulation (1), after clause (c) , the 

following clause shall be inserted, namely: - 

„(ca) “Customs Automated System” means the Indian Customs Electronic Data Interchange 

System;‟. 

3.In the said regulations, in regulations 3 and 4, for the expressions, “Customs Automated System‟‟ and 

„„customs automated system‟‟ wherever they occur, the expression “common portal‟‟ shall be substituted. 

4.In the said regulations, in regulation 4, for sub-regulation (1), the following sub-regulation shall be 

substituted, namely:- 

“(1)(a) In case of a customs port (other than inland container depot and air freight station) at which 

goods are to be cleared for home consumption or warehousing, the authorised person shall file the 

bill of entry before the end of the day (including holidays) preceding the day on which the vessel 

carrying the goods arrives at the customs port: 

Provided that the authorised person shall file the bill of entry before the end of the day 

(including holidays) of said arrival of the vessel where the goods are consigned from any of the 

countries mentioned below:- 

(i) Bangladesh ;  

(ii) Maldives ; 

(iii) Myanmar ; 

(iv) Pakistan ; 

(v) Sri Lanka.   

(b) In case of a customs airport at which goods are to be cleared for home consumption or 

warehousing, the authorised person shall file the bill of entry before the end of the day (including 

holidays) of the arrival of the aircraft carrying the goods at the customs airport. 

(c) In case of an inland container depot or air freight station at which goods are to be cleared 

for home consumption or warehousing, the authorised person shall file the bill of entry before the 

end of the day (including holidays) preceding the day on which the vehicle (which includes train) 

carrying the goods arrives at the inland container depot or air freight station. 

(d) In case of a land customs station at which goods are to be cleared for home consumption or 

warehousing, the authorised person shall file the bill of entry before the end of the day (including 

holidays) of the arrival of the vehicle (which includes train) carrying the goods at the land customs 

station.”. 

    [F. No. 450/148/2015-Cus.IV] 

ANANTH RATHAKRISHNAN, Dy. Secy. (Customs) 

Note : The principal regulations were published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (i) vide number G.S.R. 447(E), dated the 11th May, 2018. 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार से प्रकाजित 

PUBLISHED BY AUTHORITY 

 

जित्त मंत्रालय 

(रािस्ट्ि जिभाग) 

(केन्द्रीय अप्रत्यक्ष कर एिं सीमािुल्क बोडड)  

अजधसूचना   

नई दिल्ली, 29  माचड, 2021 

सं. 36/2021-सीमािुल्क (गै.टै.) 

 का.आ. 1402(अ).—सीमा िुल् क अजधजनयम, 1962 (1962 का 52) की धारा 149 के तीसरे परंतुक के तहत 

प्रित् त िजतियय  का प्रयोग करते ुए, केन्द्रीय अप्रत्यक्ष कर एिं सीमािुल्क बोडड, एतद्द्वारा, उतिय अजधजनयम की धारा 46 की 

उप-धारा (3) के िसूरे परंतुक के अंतगडत प्रस्ट्तुत जबल ऑफ एंरी में जनम्नजलजखत संिोधन को जिजनर्दिष्ट करता है, जिसे 

आयतकताड सामान्द्य पोटडल पर कर सकता ह:ै-  

(i) जबल ऑफ एंरी में जबल ऑफ लेडडग के ब् यौरे का सम्पूरण।  

2. यह अजधसूचना सरकारी रािपत्र में अपने प्रकािन की तारीख से लागू होगी।  

[फा. सं. 450/77/2021-सीमािुल्क IV] 

आनंि राधाकृष्णन, उप सजचि (सीमािुल्क)  

 

 

 

सं.    1297] नई दिल्ली, सोमिार, माचड 29, 2021/चैत्र 8, 1943  

No.  1297] NEW DELHI, MONDAY, MARCH 29, 2021/CHAITRA 8, 1943  

सी.जी.-डी.एल.-अ.-29032021-226219
CG-DL-E-29032021-226219
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MINISTRY OF FINANCE  

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION  

New Delhi, the 29th March, 2021 

No. 36/2021-Customs (N.T.) 

  S.O. 1402(E).—In exercise of the powers conferred by the third proviso to the section 149 of the Customs 

Act, 1962 (52 of 1962), the Central Board of Indirect Taxes and Customs hereby specifies the following amendments 

in the bill of entry presented under the second proviso to the sub-section (3) of section 46 of the said Act, which may 

be done by the importer on the common portal:- 

(i) Supplementing of Bill of Lading details in the Bill of Entry. 

2. This notification shall come into force on the date of its publication in the Official Gazette.  

 

[F. No. 450/77/2021-Cus.IV] 

ANANTH RATHAKRISHNAN, Dy. Secy. (Customs) 
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4 71 (i) स्ट्िणड बार, तोला बार से जभन्न, जिस पर 

जिजनमाडणकताड या ररयाइनर का खुिा हुआ क्रम संख्यांक 

और जमररक यूजनटों में भार अजभव्यि ह;ै 

 

(ii) स्ट्िणड जसके्क, जिसमें 99.5 प्रजतित से अन्यून स्ट्िणड ह,ै 

और स्ट्िणड प्राजप्तयां, डाक, कुररयर या बैगेि के माध्यम से 

ऐसे माल के आयात से जभन्न।  

 

स्ट्पष्टीकरण - इस प्रजिजष्ट के प्रयोिन के जलए, "स्ट्िणड 

प्राजप्तयां" से कोई छोटा संघटक, िैसे हुक, क्लास्ट्प, क्लैंप, 

जपन, कैच, स्ट्कू्र बैक, जिसका उपयोग पूणड आभूर्ण या 

उसके दकसी भाग को स्ट्थान में िोड़े रखन ेके जलए दकया 

िाता ह,ै अजभप्रेत ह।ै 

542 प्रजत 10 ग्राम 

सारणी-3 

क्रम. स.ं अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ 

मि 

माल का जििरण 
टैररफ मलू् य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 4284” 

 [फा. सं. 467/01/2021-सीमा िुल्क–V] 

राधाकृष्णन आनंि, उपसजचि 

नोट:- मूल अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (ग.ैटै.), दिनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), दिनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, 

तथा यह अंजतम बार अजधसूचना सं. 29/2021-सीमािुल्क (गै.टै.), दिनांक 15 माचड, 2021, जिसे का.आ. 1207 

(अ) दिनांक 15 माचड, 2021 के तहत भारत के रािपत्र, असाधारण के भाग- II, खंड-3, उपखंड (ii) में ई-प्रकाजित 

दकया गया था, के द्वारा संिोजधत की गई थी। 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 31st March, 2021 

No. 37/2021-CUSTOMS (N.T.) 

S.O. 1419(E).—In exercise of the powers conferred by sub-section (2) of section 14 of the Customs Act, 

1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary and expedient to 

do so, hereby makes the following amendments in the notification of the Government of India in the Ministry of 

Finance (Department of Revenue), No. 36/2001-Customs (N.T.), dated the 3rd August, 2001, published in the Gazette 

of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S. O. 748 (E), dated the 3rd August, 2001, 

namely:- 

In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be substituted, 

namely: - 
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“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 1131 

2 1511 90 10 RBD Palm Oil 1156 

3 1511 90 90 Others – Palm Oil 1144 

4 1511 10 00 Crude Palmolein 1162 

5 1511 90 20 RBD Palmolein 1165 

6 1511 90 90 Others – Palmolein 1164 

7 1507 10 00 Crude Soya bean Oil 1302 

8 7404 00 22 Brass Scrap (all grades) 5185 

 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification No. 

50/2017-Customs dated 30.06.2017 is availed 

542 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

784 per kilogram 

3. 

71 

(i) Silver, in any form, other than medallions and 

silver coins having silver content not below 99.9% 

or semi-manufactured forms of silver falling under 

sub-heading 7106 92; 

 

(ii) Medallions and silver coins having silver  

content not below 99.9% or semi-manufactured 

forms of silver falling under sub-heading 7106 92, 

other than imports of such goods through post, 

courier or baggage. 

 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign 

currency coins, jewellery made of silver or  

articles made of silver. 

784 per kilogram 

4. 

71 

(i) Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial number 

and weight expressed in metric units; 

(ii) Gold coins having gold content not below 

99.5% and gold findings, other than imports of such 

goods through post, courier or baggage. 

Explanation. - For the purposes of this entry, “gold 

542 per 10 grams 
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findings” means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold the 

whole or a part of a piece of Jewellery in place. 

 

TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 4284”  

  [F. No. 467/01/2021-Cus-V] 

RATHAKRISHNAN ANANTH, Dy. Secy. 

Note:   The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3rd August, 2001, vide number S. O. 748 (E), 

dated the 3rd August, 2001 and was last amended vide Notification No. 29/2021-Customs (N.T.), dated the 

15th March, 2021, e-published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide 

number S.O. 1207 (E), dated 15th March, 2021. 
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MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION  

New Delhi, the 31st March, 2021 

No.  22/2021–Customs 

G.S.R. 237(E).—In exercise of the powers conferred by sub-section (1) of section 25  of the 

Customs Act, 1962 (52 of 1962) read with section 141 of the Finance Act, 2020 (12 of 2020), the Central 

Government, on being satisfied that it is necessary in the public interest so to do, hereby makes the 

following further amendments in the notification of the Government of India, Ministry of Finance 

(Department of Revenue) No. 08/2020-Customs, dated the 2nd February, 2020, published in the Gazette of 

India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 68 (E), dated the 2nd February, 

2020, namely:- 

In the said notification, in the TABLE, against Sl.No.3, in column (2), after the figures ―564‖, the 

figures and letters ―, 564A, 564B, 564C,‖, shall be inserted.   

2. This notification shall come into force on the 1st day of April, 2021. 

[F. No. 354/75/2020–TRU] 

RAJEEV RANJAN, Under Secy. 

Note : The principal notification No. 08/2020-Customs, dated the 2nd February, 2020 was published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 68 (E), 

dated the 2nd February, 2020 and last amended vide notification No. 06/2021 -Customs, dated the 

1st day of February, 2021, vide number G.S.R.  64(E), dated the 1st day of February, 2021. 
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MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 31st March, 2021 

No. 23/2021-Customs 

G.S.R. 232(E).—In exercise of the powers conferred by sub-section (1) of section 25 of the 

Customs Act, 1962 (52 of 1962), the Central Government, on being satisfied that it is necessary in the 

public interest so to do, hereby makes the following further amendments in each of the notifications of the 

Government of India in the Ministry of Finance (Department of Revenue), specified in column (2) of the 

Table below, in the manner as specified in the corresponding entry in column (3) of the said Table,  

namely :-   

TABLE  

S. No.  Notification number and date  Amendments  

(1)  (2)  (3)  

1.  16/2015-Customs, dated the 1
st
 April 

2015 [vide number G.S.R. 252(E), dated 

the 1
st
 April, 2015]  

In the said notification, in the opening paragraph, in 

the proviso to clause (iii), for the figures, letters and 

word “31
st
 March, 2021”, the figures, letters and 

word “31
st
 March, 2022” shall be substituted.     

2.  18/2015-Customs, dated the 1
st
 April 

2015 [vide number G.S.R. 254 (E), 

dated the 1
st
 April, 2015]  

In the said notification, in the opening paragraph, in 

condition (xiii), for the figures, letters and word 

“31
st
 March, 2021”, the figures, letters and word 

“31
st
 March, 2022” shall be substituted.     

3.  20/2015-Customs, dated the 1
st
 April, 

2015 [vide number G.S.R. 256 (E), 

dated 1
st
 April, 2015]  

In the said notification, in the opening paragraph, in 

condition (xiv), for the figures, letters and word 

“31
st
 March, 2021”, the figures, letters and word 

“31
st
 March, 2022” shall be substituted.     

4.  22/2015-Customs, dated the 1
st
 April, 

2015 [vide number G.S.R. 258 (E), 

dated the 1
st
 April, 2015]  

In the said notification, in the opening paragraph, in 

condition (xiii), for the figures, letters and word 

“31
st
 March, 2021”, the figures, letters and word 

“31
st
 March, 2022” shall be substituted.     

5.  45/2016-Customs, dated the 13
th
 August 

2016 [vide number G.S.R. 795(E), dated 

the 13
th
 August, 2016]  

In the said notification, in the opening paragraph, in 

condition (xii), for the figures, letters and word “31
st
 

March, 2021”, the figures, letters and word “31
st
 

March, 2022” shall be substituted.     

[F. No. 605/52/2017-DBK (Pt. III)]  

GOPAL KRISHNA JHA, Director (Drawback)  

Note:  

(1) The principal notification No. 16/2015-Customs, dated the 1
st
 April, 2015 was published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R.252 (E), dated the  

1
st
 April, 2015 and was last amended by notification No. 18/2020-Customs, dated the 30

th
 March, 2020, 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number  

G.S.R. 227(E), dated the 30
th
 March, 2020.  

(2) The principal notification No. 18/2015-Customs dated the 1
st
 April, 2015 was published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 254(E), dated the  

1
st
 April, 2015 and was last amended by notification No. 18/2020-Customs, dated the 30

th
 March, 2020, 
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published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number  

G.S.R. 227(E), dated the 30
th
 March, 2020.  

(3) The principal notification No. 20/2015-Customs dated the 1
st
 April, 2015 was published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 256 (E), dated the 

1
st
 April, 2015 and was last amended by notification No. 18/2020-Customs, dated the 30

th
 March, 2020, 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number  

G.S.R. 227(E), dated the 30
th
 March, 2020.  

(4) The principal notification No. 22/2015-Customs dated the 1
st
 April, 2015 was published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 258 (E), dated the 

1
st
 April, 2015 and was last amended by notification No. 18/2020-Customs, dated the 30

th
 March, 2020, 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number  

G.S.R. 227(E), dated the 30
th
 March, 2020.  

(5) The principal notification No. 45/2016-Customs dated the 13
th
 August, 2016 was published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 795 (E), dated the 

13
th
 August, 2016 and was last amended by notification No. 18/2020-Customs, dated the 30

th
 March, 2020, 

published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number  

G.S.R. 227(E), dated the 30
th
 March, 2020. 
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यूजनटों में भार अजभव्यि ह;ै 

 

(ii) स्ट्िणड जसके्क, जिसमें 99.5 प्रजतित से अन्यून स्ट्िणड ह,ै 

और स्ट्िणड प्राजप्तयां, डाक, कुररयर या बैगेि के माध्यम से 

ऐस ेमाल के आयात से जभन्न।  

 

स्ट्पष्टीकरण - इस प्रजिजष्ट के प्रयोिन के जलए, "स्ट्िणड 

प्राजप्तयां" से कोई छोटा संघटक, िैस ेहुक, क्लास्ट्प, क्लैंप, 

जपन, कैच, स्ट्कू्र बैक, जिसका उपयोग पूणड आभूर्ण या 

उसके दकसी भाग को स्ट्थान में िोड़े रखन े के जलए दकया 

िाता ह,ै अजभप्रेत ह।ै 

सारणी-3 

क्रम. सं. अध् याय/िीर्ड/ 

उपिीर्ड/ टैररफ मि 
माल का जििरण 

टैररफ मूल्  य 

 (अमरीकी डालर प्रजत मीररक टन) 

(1) (2) (3)  (4) 

1 080280 सुपारी 4670” 

[फा. सं. 467/01/2021-सीमा िुल्क –V] 

 बुलो मामु, अिर सजचि  

 

नोट:- मूल अजधसूचना भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में अजधसूचना सं. 36/2001-सीमा 

िुल् क (गै.टै.), दिनांक 3 अगस्ट्त, 2001, का.आ. 748 (अ), दिनांक 3 अगस्ट्त, 2001 के तहत प्रकाजित की गई थी, तथा यह 

अंजतम बार अजधसूचना सं. 45/2021-सीमािुल्क (गै.टै.), दिनांक 30 अप्रैल, 2021, जिस े का.आ. 1728 (अ) 

 दिनांक 30 अप्रैल, 2021 के तहत भारत के रािपत्र, असाधारण के भाग-II, खंड-3, उपखंड (ii) में ई-प्रकाजित दकया गया 

था, के द्वारा संिोजधत की गई थीI 

 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS) 

NOTIFICATION 

New Delhi, the 13th May 2021 

(No. 47/2021-CUSTOMS (N.T.)) 

 S.O. 1857(E).— In exercise of the powers conferred by sub-section (2) of section 14 of the Customs Act, 

1962 (52 of 1962), the Central Board of Indirect Taxes & Customs, being satisfied that it is necessary and expedient to 

do so, hereby makes the following amendments in the notification of the Government of India in the Ministry of 

Finance (Department of Revenue), No. 36/2001-Customs (N.T.), dated the 3rd August, 2001, published in the Gazette 

of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S. O. 748 (E), dated the 3rd August, 2001, 

namely:- 

 In the said notification, for TABLE-1, TABLE-2, and TABLE-3 the following Tables shall be substituted, 

namely: - 
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“TABLE-1 

Sl. No. 
Chapter/ heading/ sub-

heading/tariff item 
Description of goods 

Tariff value  

(US $Per Metric 

Tonne) 

(1) (2) (3) (4) 

1 1511 10 00 Crude Palm Oil 1219 

2 1511 90 10 RBD Palm Oil 1242 

3 1511 90 90 Others – Palm Oil 1231 

4 1511 10 00 Crude Palmolein 1248 

5 1511 90 20 RBD Palmolein 1251 

6 1511 90 90 Others – Palmolein 1250 

7 1507 10 00 Crude Soya bean Oil 1333 

8 7404 00 22 Brass Scrap (all grades) 5777 

TABLE-2 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $) 

(1) (2) (3) (4) 

1. 

71 or 98 

Gold, in any form, in respect of which the benefit of 

entries at serial number 356 of the Notification No. 

50/2017-Customs dated 30.06.2017 is availed 

590 per 10 grams 

2. 

71 or 98 

Silver, in any form, in respect of which the benefit 

of entries at serial number 357 of the Notification 

No. 50/2017-Customs dated 30.06.2017 is availed 

883 per kilogram 

3. 

71 

(i)  Silver, in any form, other than medallions and 

silver coins having silver content not below 

99.9% or semi-manufactured forms of silver 

falling under sub-heading 7106 92; 

 

(ii)  Medallions and silver coins having silver  

content not below 99.9% or semi-

manufactured forms of silver falling under 

sub-heading 7106 92, other than imports of 

such goods through post, courier or baggage. 

 

Explanation. - For the purposes of this entry, silver 

in any form shall not include foreign currency coins, 

jewellery made of silver or  

articles made of silver. 

883 per kilogram 

4. 

71 

(i)  Gold   bars, other   than   tola   bars, bearing 

manufacturer’s or refiner’s engraved serial 

number and weight expressed in metric units; 

(ii)  Gold coins having gold content not below 

99.5% and gold findings, other than imports 

of such goods through post, courier or 

baggage. 

Explanation. - For the purposes of this entry, “gold 

findings” means a small component such as hook, 

clasp, clamp, pin, catch, screw back used to hold the 

whole or a part of a piece of Jewellery in place. 

590 per 10 grams 
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TABLE-3 

Sl. 

No. 

Chapter/ heading/ sub-

heading/tariff item 

Description of goods Tariff value 

(US $ Per Metric Tonne) 

(1) (2) (3) (4) 

1 080280 Areca nuts 4670”  

  [F. No. 467/01/2021-Cus-V] 

BULLO MAMU, Dy. Secy.  

 

 

Note: - The principal notification was published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section 

(ii), vide Notification No. 36/2001–Customs (N.T.), dated the 3rd August, 2001, vide number S. O. 748 (E), dated the 

3rd August, 2001 and was last amended vide Notification No. 45/2021-Customs (N.T.), dated the 30th April, 2021, 

 e-published in the Gazette of India, Extraordinary, Part-II, Section-3, Sub-section (ii), vide number S.O. 1728 (E), 

dated 30th April, 2021. 
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